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LOK SABHA DEBATES

T
LOK SABHA
Wednesaay, December 6, 1972]

Agmhayam 15, 1894 (Saka)

The Lok Sabha met at Eleven f

the Clock.

[MRr. SPEAKER in the Chair]

Obitaary  References

MR. SPEAKER: I have to inform
the House of the sad demise of two
of our friends, namely, Shri N. M.
Lingam and Sheikh Mohammad
Akbar.

Shri Lingam was a Member of the
First Lok Sabha during the years
1952-57 from Coimbatore constituen-
¢y of the then State of Madras.
Later he was a Member of Rajya
Sabha from 1958-64. He took part
in the freedom struggle and led the
movement by students against the
Simon  Commission. He was -also
associated with a number of 'social
welfare organisations. He passed
away at Ootacamung on the 3rd De-
cember, 1972.

Sheikh Mohammad Akbar was a

ember nominated to the Second
Lok Sabha from Baramulla, Jammu
and Kashmir, during the years 1957
to 1962. Earlier he. was a Member
of the Jammu and Kashmir Consti-
taent ci'm Legislative Assembly dur-
ing the years 1952-57. He had algo
been an officer in the State Govern-
ment holding various portfolms Re-
cently he was awarded if['am.mpatrat
for the services rendered by him. He
passed away at Baramulla on the 5th
December. 1972,

-

We deeply mourn the loss of these
fr1ends and I am sure the House will
]om me in canveymg our, condolences
to the bereaved families.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): Mr.
Speaker, Sip; I join you in expressing

my sorrow at the passing away of
two more of our former . colleagues.
You have already told us about

Shri N. M. Lingam. He was active
in a number of co-operative and
local organisations; he was also Pre-
sident of the Nilgiris district board
before he came to the Lok Sabha.

Sheikh Mohamimad Akbar, apart
from what has been mentionied by
you, wag a leading figure of the Jam-
mu and Kashmir National Confe-
rence. He was a member of the
Jammu and Kashmir Assembly before
he came to this House. At the time
of the Pakistani aggression in 1947
Shri ‘Akbar worked as an emergency
officer in charge of Baramula and
later on as administrative officer of
that district. He took. dctive interest
in co-operative and civic welfare
activities.

I request yéu to convey our sym-
pathy and condolences to the bereav-
ed famlhes

‘SHRI DINEN BHATTACHARYYA
(Seramport): I share the sentiments
expressed by you and the Leader of
the House on the sudden demise ‘of
Shri Lingam and Sheikh Mohammad
A‘kbar and T request you to convey
our heart-felt grief to the bereaved
families.
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DR, RANEN SEN (Barasat): ]
associate myself with the sentiments
expressed by you and the Leader of
the House, mourning the death of
these two gentlemen and I request
You to convey our condolences to the
bereaved families.

SHRI SEZHIYAN (Kumbakonam):
On behaf of my party and
myself I associate with the sentiments
expressed here by the Leader of the
House and by you and &ther collea-
gues. Mr. Lingam was a well-known
freedom fighter and public figure in
Tamil Nadu and he took an active
interest, since hisstudent days, in
the national movement, in the local
adminisiration there and in Parlia-
ment. His logg is really a loss to be
shared by not only Tamil Nadu but
other parts of the country also.

Shelkh Mohammad Akbar was &
well-known figure from Jammu and
Kashmir and, as pointed out by the
Leader of the House, he took a pro-
rminent part in fighting the aggression
of Pakistanis in 1947. I join other
Members here in conveying our deep
condolences to the members of the
bereaved family.

oft vrzw fagrdt wregdly (varfae) ©
werw W, W@ wiim o e Wik
off MR wFay, THT & A wW
®CY %7 "yer fawr 0 oo Awr @
& ufag axedt & frdy omy ¥ S
fATR &T WG qFT THATHE® KA QT
o AR sengT € ot WO §9-
*e o | s wwaT T faAY ¥ AT
7| % & feoif ogw ¥ o garwa
gt o, ag a7 wff wrar ot fe gl
¥ sAdt frmz @ ) ) wETTATY
iimwirﬁmgﬂﬂlm
aga@ ITH ME-HaR  qieErT %

qgar d |
PROF. MADHU DANDAVATRE
(Rajapur): 1 associate myself and

the Socialist Party with the tributes
that have been paid by you and the
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Leader of the House and other Mem -
bers and I express my condolences t.
the members of the bereaved family

MR. SPEAKER: The House may

stand in silence for a shortwhile
express its sorrow.

The Members then stoud in silewce
for a short while,

ORAL ANSWERS TO QUESTIONS

Cement factory in Cuddapah (AFP)

*321. SHRI P. NARASIMHA
REDDY: Will the Minmister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether there 1s any proposal
to set up Cement manufacturing
Unit in Cuddapah District; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESH-
WAR PRASAD): (a) and (b). A
feasibility report for the setting up
of a new cement plant at Yerraguntla
in the Cuddapah district of Andhra
Pradesh for a capacity of 40 lakh
tonnes per annum for the manufac-
ture of portland cement submitted
by the Cement Corporation of India
is under consideration of Government
of India. This will be a dry process
plant estimated to cost about 1514
lakhg providing employment to about
623 persons.

SHRI P. NARASIMHA REDDY:
May I know from the hon. Minister
when the feasibility report was re-
ceived and what steps have sgince
been teken for translating this pro-
posal into reality in this backward
ant drought-affected area?

SHRI SIDDHESHWAR PRASAD:
Only a few months back the feasibi-
lity report wag received in the Minis-
try. is being examined  from
different angles. We hope, very soon
a decision will be taken, taking inte®
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account also the point ralsed by the
hon. Member.

SHRI P. NARASIMHA REDDY:
May I know to whal cxtent the pro-
posed unit will seduce the overall
national shortage of cement and what
other steps are proposed to be taken
to fill the gap that will still remain.

SHRI SIDDHESHWAR PRASAD:
As has been mentioned in the mam
re.ly to the Question, the capacity of
this plant 1s 4 lakhs tonnes per
annum. To the extent this plant will
come into production, the gap will be
abridged Beyond that, i certain
regions there hag been some difficulty
and we are having a long-term plan
to fill up the gap and that is being
processed in the Ministry.

SHRI Y. ESWARA REDDY: This
proposed cement factory has been
under the consideration of the Gov-
ernment for the last 15 years. It
was mncluded 1n the Second Plan and
a licence was given thrice for il. But
due to some reasons, it could not see
the light of day. I now come to
understand that this project i1y going
to be deferred because Andhra is
surplus and preference is being given
to Madhya Pradesh. This is the anly
projeci in public sector in Rayala-
seema which is a very backward area.
Even during recent elections also,
when the Prime Minister came there,
it was promised to take up this pro-
ject thig year. In view of the back-
wardnesg of that area, may I request
the Government to see that necessary
steps are taken immediately to take
up this project?

SHRI SIDDHESHWAR PRASAD:
As I have already mentioned, while
processing any particular project,
various considerations are taken into
accourit, This ig one of the conside-
rations that will be taken into
account,

SHRI DINEN BHATTACHARYYA:
May I know from the hon. Minister
what are the considerations that are

AGRAHAYANA 15, 1884 {SAKA)
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taken into account by the Govern-
ment for giving sanction to open a
cement factory in any place and whe-
ther there is any such proposal for
opening a cement factory in Purlia
distriet of West Bengal?

MR. SPEAKER: Please
main reply to the Question.

SHRI P. VENKATASUBBAIAH:
May I know whether it 1s a fact that
previously a unit with a bigger capa-
cily had been contemplated and now
it has been reduced and, if so, for
what reasons?

SHRI SIDDHESHWAR PRASAD:
[ am not aware of that. But this is
the present position and I have stat-
ed this clearly.

SHRI VASANT BSATHE: Will the
hon Minister be pleased to siate
whether  availability of adequate
supply of lime-stone is the basic re-
quirement for setting up a cement
factory and, if so, whether such supp-
ly is avallable in this region in ade-
quate quantity?

SHRI SIDDHESHWAR PRASAD:
This 15 one of the reasons why we
are thinking to have a cement plant
here.

MR. SPEAKER: He has repeated
the reply thrice. I fail to understand
why you come out with other supple-
mentaries on the same subject.

SHRI MADHURYYA HALDAR:
May I know from the hon. Minster
how many cement factories are going
to be opened or given licences for
opening in the country?

MR. SPEAKER: 1 will be happy to
admit your question. But that does
not arise from this Question. This is
a very specific one.

Measures of- Publicity to PIN Code
System.

*322. SHRI ARJUN SETHI: Will
the Minister of COMMUNICATIONS
be pleased to state. The specifie
measures Government have taken to
publicise the PIN Code system in the

see the
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country and to acquaint the people
about it?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): A
statement is placed on the table of
the Sabha.

Statement

1. Press Conferences have been
held at New Delhi and at other
places at the headquarters of the
Heads of Circles.

2. Advertisements have been given
in the leading Emglish ang vernaculsr
papers.

3. Cinema slides are being shown
in cinema “houses.

4. Brochures explaining the scheme
have been printed for free distribu-

tion.

5. Enquiry counters with tele-
phones have been established at 20
important places in the country for
giving information on the PIN to the
public. Calls made to these counters

are not metered.

6. All India PIN Charts of 600 im-
portant post offices in the country
have been printed and have been put
on =ale to the public through all de-
partmental post offices at cost of 5
Paise each.

7. All India PIN Direclories are be-
ing printed for sale.

8. A special PIN map of India has
been extubited in Asia '72 Fair,

9, Big mailers are being approach-
ed to make use of Postal Index Num-
bers in their correspondence.

10. All Departments of Central &
State Governments have been re-
quested te use PIN.

11. Talkhs have been given over
All India Radio.

SHRI ARJUN SETHI: From the
statement it appears that Government

DHECEMBER 6, 1972
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have taken a number of mesasures to
publicise the system in the country.
But Government of India have not
taken any measure to publicise it in
various regional languages. May I
ask the hon. Minister whether he is
contemplating to publicise it in the
regional languages?

SHRI JAGANNATH PAHADIA:
This is not correct. It has been pub-
lished in regional languages also.

SHRI ARJUN SETHI: That ig not
mentioned in the statement. That
is why I asked.

The system seems to be difficult to
understand for those who are not
acquainted with the new system.
May I ask the hon. Minister what is
the main reason for introducing the
system and in which way it is going
to facilitate quick delivery of the
mail?

THE MINISTER QF COMMUNI-
€ATIONS (SHRI HA N. BAHUGU-
NA): I gave a statement to the House
pertaining to the PIN Code system.
If the members so require, I will
again give a statement., For the pre-
sent, it would suffice to say that the
PIN Code is one of the easiest
methods in a multi-lingual country
like ours to direct the mail from
different regions to each other irres-
pective of the knowledge of the sort-
ing postman about a particular langu-
age in which the letter is addressed.
These figures indicate the area to
which the letter has got to go. The
first figure is the area. For example,
for North Delhi, Punjab, Haryana,
and Jammu ang Kashmir, it ig 1. If
the PIN Code starts with 1, the letter
goes straight to this area, and the rest
of the figures need not be bothered
by the sorting postman at that point.

Finally, Sir, postal history is one of
the most exciting but, of course, a
very mundane sort of thing. When Post
Card introduced, long ago, the
Jmitwgﬂw Pagtrika had to cem-

fnent thgt Government should
cate the people ag to the place where
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the address was to be wntten But
very soon, people had understood
12d learnt the whole thing

WY TRTHAT wTeAl  #47 4 @A
& f§ fa7 w1 & marfas oo &
wA% & wae! & o 0 12-12 fawrd
WY ¢ afs sz sm st g WA &
waz w7 a8 F fafgar oA 9T qgadr
g afe @ &Y & o A g fe
feaw g Tt ¥ o1 & qat & s
fer ar @Y smq A foed 9% ¥ I
T T anfes fear # 2

ot wiw fagdt vt @
Tt gafa iR 7 adt o

St gRyalIrET W S I
W TR AT EE F AN
M A AATE R T or &
fow g9 & ovf ug fawrd aff §% 9
NE a1 35t O8N &N A TH @A § W
& ag a9 & forg e Rfgm & o
® Far glawr wifrar g 0 @@
A WAy y=|T ¥ AndAT w7 W
¥R 9 g O T A QR
WY FT 9% X et ¥ wwa frar o«
gt iz &1 9 & arfe gy
wtaw g 93 5 gl fafg 971 33
TR T F T RTTPH Y @&
a%E ¥ fTwm; g7 ARty 9T & 9
B 6 W q1T /Iy W

it v et A 0w %
wary faay fif T s ar ey e o
e I # /W aA g |

ot fueeftere spmEn g% TmAla
grEm o ¥ fag 7Y g 1 S
8 wfy savy o fawrd g & weeig
HIE & 9 W RV & /X § mfx
ag T g ¥ won fira o weafaay

Io

& arr T we o ¥ aifs @ W
&1 o% fr agf aw = fivesit 3T &

qgEdr & 1 ZwY Og 9 T A W
g & far W ¥ )

oW AT oW A A arsady
mErafew ERe g 7 oW frdly
T = g Fafgar farad § 7

oft srw fagrdt wwdEY 3z Wy
A RY

SHRI ANANTRAO PATIL Con-
sidering the percentage of literacy
in the country and the number of
vijlages, is 1t practicable to copy this
foreign sygtem 1p our country imme-
diately?

SHRI H N BAHUGUNA Unless
we start the thung some day, we will
never be aple to reach the journey’s
end Meanwhile, only 14,000 post offi-
ces have bpen cqvered by this sys-
1, 2

it g W R
¥ A9 § o s § agy w9 34-
BT AT w7 fre st g 7 oW
TE ®T @ a7 M|y Ay’

e W@ AEArG e
17 § fr fam % & fEw gmEr
¢ ar 7@ -

St g~qN T AP o
“1ad & fr 7z 5w 77 9 A Aeafeay
T & @ (99 35 4 7€) e Sfas
(St & sgnag g & g7 Trvam
B EART & RIS WTHS AT &
LA

MR SPEAKER 8Shn Teja 8ingh
Swatan*ra—absent

Shri Ram Bhagat
here

Shr1 Narain Chapd Parashar—alsc
absent

Shr1 Nawal Kishore Sharma

Paswan—not
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Employees on deputation to BS.F.
Headguarters

*326, SHRI NAWAL KISHORE
SHARMA: Wil the Mimster of
HOME AFFAIRS be pleased to state:

(a) whether a large number of
Ministeria] employeeg in the Head-
quarters of Border Security Force
are on deputation;

(b) the number of such employees,
category-wise, who have completed
their maximum period of deputation
as permusmble under rules and are
kept on deputation without the per-
mission of Ministry of Home Affairs;
and

(c) what are the reasons for this
and what steps have been taken to
remedy it?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K, C. PANT): (a) OQut of a
total of 207 ministerial employees in
the Headgquarters of the Border Sec-
urity Force, only 48 are on deputa-
tion.

(b) The following 12 employees
have completed therr maximum

period of deputation and are still
continuing in the B.S.F.

Upper Division Clerks
Superintendents

Sr. Gr. Clerk

Auditors

Assistant Superintendentg

:‘-.ll B b = B O

(¢) In the case of one Senior Grade
Clerk, the consent of the parent office
for his continued deputation in the
BSF has been received, and the
Ministry of Home Affairs are procegs-
ing the case. In respect of one
Auditor, the consent of the parent
office for extension of tenure is
awaited. The remaining ten emplo-
yees have opted for permanent ab-
sorption in the BS.F. and their
parent departments have given their
consent to it. In such cases, there is
no limit to the period of deputation.

DECEMBER 6, 1072
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it wue fsiie wwt. sewet wEgiaa,
Het AEET & A § Gar war ¢ fw
12 FH=d @ § oY wafg & g W
whwm A sm e gl Toaa s
Areqd ¥ 3T ¥ qgAT wngern g 5 R
v ¥ 3% mfem 9 F AW W
fawm & @Y &1 wroor fear € SA R
gar 5 & Fvo 9t ard fewnfy
oW F wiifme memm & 9 #)
drfrmfedt v qar g gy agxa ?
afs 32 @it 92 5 ST gIETE TIR
o AT § 5 fe T dal wRRd
T AN g« gAfaER w1t ?

oft ge W qur . S #F wRr
T 12 wrafirgt ¥ 8 77 ¥ ard} fa-
f&r oW 7 qeae deATwT & AR
sz frar & | @@ AT wgy aqf @
FHWAT IR B | AT TEH WL
frar & W 38 Q=T &) AT | ¥W
7 Mfrmfea ov w1 & qzAT & W@
Tér ag A # g wg wwar, Afwa ww
Mg A E
® fTEET & fAg us fafaedifae
FTILHATH FIATHT | ) FrAEETE
A WM e A g3 & for oy
FEL AT JEAMT | I X A TH
e wEt WK oW & fay ey
ferra & fF samo & waw T
AT FT AT I ATEAAT AF QW

ot que foesire wat : ot wgea
T gomamr & fE 9w oW
R T FANTET F qgi @R W
oy W@ @
fawmr & ga@ wdfa o 91 s
¥, Wi T qeifod ag wev d O
FEL A T A A F
arerAr wregaT ¢ e QET AT o s
& § 97 ¥ sy Fagi o ? vy
= ¥ qofas o ot g
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it @i § wigd 32T 9% T E
awir 1 A7 foe 92 foily =@
oAt kG feamarwgr g ?
¥4 A waT FEwwar g *

ot i T A W AT 77
gz dvfere @ A AT EAnigh 1
sk egre ffat S Ay feam &
9 F1 0F A WIT T AT aHAT
aefafreifen fafre & g9 & 0
w7 R wfas F@gEr g oar DA
fafacftor @t ey oifgd 1 @@
oF AT A g | AfeAT W TR
fa1 z@ AfAL Y 4R wT T2
I & qrag W Y 09 0% F IR
w9t 9 0% AwEey felaa 3 97 A
gl wn ur f& A A w0 wreEA
ifgy fa agr W@Ar 9T & 4 AW
A ARAE Tz AfEA T | ITRHE
glfgwat ® agr @A & faq ==
f& M| 37 9 & gEET qrAT AT HIT
gt fad agr @A # aw gl A
o frqn facg ama aft &

ot et fsire wat : weralng T
¥ qeA w1 g Agr faem

MR. SPEAKER: The reply 1s very
clear,

SHRI S. B GIRI When the people
are availeble in the BSF, why should
people be brought from outside on
deputation, thereby depriving the
people already employed there for
promotions? Will it not curtail the

SHRI K. C. PANT: I want to re-
move the impression as Mr, Sharma
was still doubtfu] even after my
ply and my friend has asked

tion on that bams. 'I‘h.\was
which was established in 1
had to be manned by thc

with experience in pay and accounts
work ete, Such work is of a
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lised nature and people were not
available in the department and
they were taken from outside and they
were asked to exernise the option It
15 a specialised type of work, which
they have been working for the past
4 years or 5 years and having exer-
cised their option they are workwing
there

SHRI 8§ B GIRI The second part
of my question was not rephed to
When these people are promoted, i1n
their places vacancies will arise
Therefore they can create more emp-

loyment opportunities, Is it a fact or
not?

SHRI K C. PANT: I did not follow
the question. If they are promoted,
will vacancies be created and more
people taken n? Is it this that you
want?

SHRI S. B GIRI: Yes.

SHRI K C. PANT. I do not think
ihis 13 a matter of promotion at all
Here 15 g question of certain people
who are absorved in certain grades
who have bcen taken from outside
and who have been given an option
and those who chose to remain with
BSF are bemng absorbed

SHRI A. P. SHARMA: He said that
they are asked to exercise option for
being absoibed permanently in BSF
Has care been taken to see that
seniors in their parent departments
are not adversely affected by this
arrangement? Can the semior people
be asked to come forward in place of
these people who might be jumors?

SHRI K. C. PANT: The presump-
tion of the hon Member seems to be
that those absorbed will be immedia-
tely promoted, to some position
higher than those in the parent
office. I do not think that presump-
tion is correct.

SHRI A. P. SHARMA: My question
was this. If they are going to get
undue promotion which they might
not have got in their parent depart-
ment, will care be taken to see that
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song senior to them in their parent
ent have their promotions
protected?

MR. SPEAKER It 18 a suggestion
which the hon Member 18 giving

SHRI A P SHARMA The answer
was thatit waspresumption [ say
that those who are senior to them m
their parent departments should have
their promotions protected

MR SPEAKER It 13 much better
that the hon Minster 1ephes to the
question rather than allows the hon
Member to go on asking questions

SHRI K C PANT I repeat that
what he says 15 based on presump-
tion M 15 a hypothetical question,
and as I said, 1t 15 a presumption

oft gow we T wgwty T TEET
& wyr & e 9wy qar mr § s aae
BT AT AR L AT G & | Fotrer
wmgar § i w1 W S0 S W
a7 T wWT v afE wEAT XS8T
wrfgT wear & % 9 9t @ "
# 3 T 3w o wrferd @ ay ar % fig
w7 w7 R ST 79T & WA 7Y
I qgT wAR 7 afz g A wES
T AT gAY wY grfa 1A R, w0 I
ot W S I@q 7

| g WY o ST g (AeFH
v YRR | gy AT 9g FIH wed
T Y e gt , §o srafaay
% gu% fav gravaar o 2, faam
¥ far wrawem At R ST Ag
wIquq  famT s &) 9% o A
wiz &)
Communieations betweem India and

Bansiadesh

*327 SHRI BANAMALI PAT-
NAIK Will the Mumster of COMMU-
NICATIONS be plessed to state

(a) whether the question of deve-
lopment of communications between

DECEMBER 6, 1972
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India and Bangladesh wag Aiscussed
recently with a four-member team of
officals from Bangladesh,

(b) if so the slbjects discussed at
the meeting and

(c) the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA) (a)
Yes Sir

(b) The mamn subjects discussed at
the meeting were to find ways and
means to improve the existing telecom-
municdtion facilities between India
and Bangladesh which ane at present
malinly on open-wire lmes and to fur-
ther augment these services The dis-
cussions also included the question of
finalisation of an agreement for trans-
mutting of international telex calls
hetween Bangladesh and other count-
nies through India and expioratory
talks on generdl requirements of tele-
commumcation stores which Bangla-
desh could procure m India

(c) The main outcome of these dis-
cussions 1s to establish a muylti-cha-~
nnel VHF link between Calcutta 1n
India and Jessere in Bangladesh as
a shortterm measures and to sur-
vey the ultimate need and feasibi-
Ity of establishing a microwave sys-
tem to connect the two countries

SHRI BANAMALI PATNAIK Aris-
ing out of the answer may I know
whether the agreement has been fina-
lised and if so the terms and condi-
tions thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA)
The proposals have been agresd 1o
between the Bangla Desh nepresenta-
fiveg and the P & T Boayd, and ac-
tion 1s in hand to implement the pro-

posals

SHRI BANAMALI PATNAIK Agis-
ing oyt of the answer to part (c; pf
the question, may | know whether
telex cpmmumcation gygbem bhas &
ready started working or nor’
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SHRI H, N. BAHUGUNA: As has
tlready been indicated, the open wire
system is already working, and the
VHF gystem is in the process of instal-
latior.

Restriction on utilization of licemce
issued to State Industrial Development
Corporations by big Indusirial
Houses

*328. SHRI GIRIDHAR GOM-
ANGO:
SHRI V. MAYAVAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased o state:

(a) whether States’ Industria]l Deve-
lopment Corporations have been told
by the Centre that the Industrial
Licences issueq to them are not iptend-
ed to provide cover to larger Indus-
trial Hoyses and foreign majority com-
panies to enfer sectors which ae
barred to them; and

(b) if s0, whether some State Indust-
rial De ept  Corporations were
found negotiating with the larger In-
dustrial Houses and foreign majority
companies for participating in their
ventures because of difficulties faced
by the Corporations in selecting suit-
able partieg for collaboration from
amopg others?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A statement
is laid on the Table of the House.

Statement

Instructions have been issucd by
Government that if State Industrial
Development Corporations associate
private entrepreneurs in the matter of
implementation of licences/letters of
intent issued to them, they should
ensure that the concerned Corporation
together with other public financial
ipstitytions, holds more than 50 per
cent of shares in the equity capital of
the proposed project ang share of
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the Corporation iiself should not be
less than 26 per cen{ of the equity
capital. Further ihese instructions
provide that no other single entrepre-
neur is to be given a share-holding
over 25 per cent and that none of the
larger industrigl houses ang foreign
majority companmies would be allowed
participation even upto 25 per cent
without the approval of the Central
Governmenf. These instructions are
wptended to ensure effective control of
the State Industrial Development Cor-
poratiopns over their projects and to
avoid possibilities of comcentiration of
economic power detrimenial to public
interest. Further, wherever neces-
gary, .the monopoly houseg will bave
to obtain necessary clearance under
the MRTP Act, before investing in the
projects of the State Industrial Deve-
lopment Corporations,

Whenever ngcessary, State Indust-
rial Development Corporations are
looking for private participation in
the light of the actual requirements of
the projects for which they have been
given letterg of intent and within the
ambit of the above instructions.

SHRI GIRIDHAR GOMANGO: From
the statement it appears that under
some terms and conditions, l:cences
have been issued to private entrepre-
neurs. May I know how many State
Industrial Development Corporations
made negotiations with private entre-
preneurs in recent years and they have
been given letters of intent and licences
by the Government, and also the names
of those States?

SHRI SIDDHESHWAR PRASAD:
The main question relates not to
licences or letters of intent issued to
private parties but to State Industrial
Development  Corporations. These
licences are at various stages of im-
plementation, and the State Industrial
Development Corporations of Andhra
Pradesh, Kerala, Gujarat, Rajasthan.
Mpysore, Punfjab and Madhya Pradesh
are having negotiations with various
partieg so that further action may be
taken.
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SHRI GIRIDHAR GOMANGO: May
I know whether any foreign majority
companies have been issued licences
as joint ventures in order to avoid the
difficulties of the corporations?

SHRI SIDDESHWAR PRASAD: Gov-
ernment have approved of only one
case of such collaboration with one of
the larger houses gnd that is the case
of the Punjab State Industrial Deve-
lopment Corporation. But as has been
made clear in the main reply, these
tlearances are alwayg subjects to all
rules and regulations which are appli-
cable to the larger houses otherwise.

SHRI V. MAYAVAN: What 1s the
reaction of the Government to the
pronouncement made by the hon. Mi-
nister of Industrial Development and
also by the Chief Minister of West
Bengal that monopoly houses will also
be allowed to expand?

SHRI SIDDHESHWAR PRASAD.
The question relates to letters of in-
tent and licences issued to State In-
dustrial Corporations and not to larger
or monopoly houses.

DR. RANEN SEN- In the statement,
it ig said that instructions have been
1ssued by Government that if State In-
dustrial Development Corporation =s-
sociate with private parties to imple-
ment licences or letters of intent, they
should gee that they should have more
than 50 per cent shareholding. It is
also said that wherever necessary,
the monopoly houses will have to ob-
tain mnecessary clearance under the
MRTP Act and so0 on. May I know
whether (a) the Industrial Develop-
ment Ministry has any apparatus to
check up whether these instructions
are being adhered to by the State
Industrial Development Corporations,
and (b) it ig a fact that many of the
State Industrial Development organi-
sations are writing to the ID Ministry
to relax these instructions so as to
admit participation of the higger
houses? If so, what is the reaction of
the ID Ministry?
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SHRI SIDDHESHWAR PRASAD: It
has been indicaled in the main state-
ment that if any State Industrial
Development Cerporation get letters
of intent or licences and they want to
have any collaboration with larger
houses, they have to come to the Gov-
ernment of India for necessary clear-
ance. This is done only after taking
into account the MRTP Act and othet
Acts relating to larger houses. As for
the other part of the question, we
have not receiveq any communication
of thiy nature.

SHRI S. R. DAMANI: The hon.
Mimster has just now stated that
many letters of intent and liccnces
have been issued to State Industrial
Development Corporation. Before is-
suing these, what kind of serutiny is
carrieq out to ensure positive imple-
mentation of the letters of intent or
licence? Secondly. in how many cases
work has started on the letter of in-
tent or hcence 1ssued?

MR SPEAKER: This was about ins-
tructions to the State Industrial Deve-
lopment Corporations. Letters of in-
tent by whom?

SHRI S. R. DAMANI: The Central
Government issue letters of intent to
the State Industrial Development Cor-
porations. Thep they negotiate. But
before 1ssuing such letter of intent or
licence, what kind of scrutiny js done
to ensure their implementation?

SHRI SIDDHESHWAR PRASAD. The
care normally taken at the time of
issuing letter of intent to other parties
is also taken in such cases.

SHRI S. R. DAMANI: In how mauy
cases, work has started?

MR. SPEAKER: This is beyond the
scope. He may table a separate
question,

SHRI JAGANNATH RAO: Undsr an
amendment of the licensing policy in
February 1870, fhe activities of larger
houseg were restricted to the core—and
heavy investment-sectors. But this
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statement shows that if the larger
houses gel clearance under the MRTP
Act, they will be allowed to cullabo-
rate with the Industrial Development
Corporations 1n States This 15 a con-
tradiction The larger houses were
not allowed to onter any field excepf
the core-and heavy investment-sactors
There o1e thi, statement creates the
mmpression that 1t the larger houses
get clearance under the MRTP Act,
they woulg be alloweg t7 collaborate
Is 1t not 11 conlravention of the licen-
sing policy of February 1970

IHE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRA-
MANIAM, It 1s not so Euen they
would be allowed to collaborate in the
core sector ang heavy 1nvestirent
sector Even then MRTP 1s necessarv
angd they wil] have to go to MRTP In
the other sectors thzy are not being
alloned

0t sefrgaw  FTUF A 9
¢ fe qm § 7§ ag samang fass
WA WA q349 4§ G g
& qywrq wydr Swedy wvdr gfear &
s fodt gEdt e AT |
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oreda foar, afed & v qorera
FwaAT AEd &1 § g war g fw
gohTy 1@ vafa & 9% a7 & fao
T FIH ISTAAT |

MR SPEAKER This 18 about the
mnstructions given by the government
to the Indusirial Developmeint Corpo-
ration

SHRI C SUBRAMANIAM. These
are State Development Corporations
Naturally they cannot take from
Madhya Pradesh io Gujarat because
they have no jurisdiction at all m
Gujarat
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Seiting up of Industries by fureign
Countrieg

330 SHRI  BIRENDRA SINGH
RAO Will the Minister ol INDUST-
RIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be p'eased to
state

(a) whether some foreign couniries
have approached the Government of
India for setting up big industries 1n
India 1n collaborauion,

(b) if so ths names of the countrirs
which have made proposals for set-
t ng up big industiries during the lact
three years, and

(¢) whether Government have cnn-
sidered these proposalg 1nd it so, with
waat results?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR.
PRASAD) (a) to (c) A -rtatement
1s laid on the Table of the Ilouse

Statement

As distin t from aid programmes,
proposalg for collaboration with partieg
in foreign countries i{n setting up in-
dustries 1n India are normally receiv-
£d from the Indian parties interested
n secaring such  collaboration. Al
such proposals are considersd onh &
rase by case basis in accordance with
Governments policy on foreign in-
vestment and collaboration,

Country-wise break up of the :uph-
caliong of foreign collaboration receiv-
ed and approvalg granted from 1970
to September. 1872 is given in An-
rexure I anc II respe tively
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Cruatry-wise break t p of the applhications for foreign colldbokaron received diring the last
three years (1970 to September, 1972).

No. bf a»pl cations for foreign
c>/tarora 1008 recet red

Namé of Countrics Total
1970 1971 ( :: gz:

Septe-

mber)
Aus ralia - . . . . 6 6 3 15
Aus na . . . . B 3 4 4 11
B:lgitm . . . . - . 6 5 6 17
Canada . . . 2 I 4 7T
Czechosloyvakia -+ . - . - . 6 8 4 18
Denmatk - 5 . . 2 2 3 7
France . . . . . . 16 18 22 56
G2 man Democra 'c Republ ¢ . . 5 3 5 13
Federal Repabl ¢ Germany - . 70 85 96 251
Greece d . y x . . . 1 . . T
Hungary - » o ’ . . . 1 2 1 4
Netherland . - - . . . 9 6 3 18
HongKong - - - - - " . 1 1
Tealy - T T 15 18 15 48
Japan S L 10 53 37 I
Norway - ' . : : * . 6 1 . 7
Poland . . . . . . . ¢ 2 I 4
Rumania - - - - - . o . 1 'y
SHavma - - - . . . 28 18 17 0
Sweden -+ - . s+ s 8 6 7 21
UsaA. . " . . . ‘ . B4 97 78 259
UK. - s e e e 100 bs s 2
Ussk - - - - - 1 2 X 4
Yugoslav a - . . . . . . . 1 v
Others - - - -+ - - 22 23 14 59

- - o

TolaL . . . . . . 429 456 377 1262

- —— -
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Annexurel
Cﬂugsv-m's'e break-up of the foreign collaboration approvals recevied during the last three
o

year to Seprember, 1972).
Sl Name of the country 1970 1971 1972 7 oral
No. upto
(Sepre-
mher)
T Atmtrala - . . . . . 3 3 2 8
2 Awstna - - . . - . 3 1 4
k] B-rs[um . . v - . - b 4 3 3 7
4 Canada : : . . . 1 1 2
5§ Czechoslov kia . . . . 5 5 4 14
6 Menmark - . . . . . 1 2 1 4
7 France . . . . . . T 16 10 23
8 Finland - . - . - . 1 . 1
v

9 G rman Democratic Republic . . . 5 < 1 1:
10 Federal Repablic of Germany . . 36 42 38 116
11 Greece- . . . . . - 1 . 1
12 Hu-gary - . . . . ¢ 1 3 s
13 Netherlands - 3 4 10
14 Italy . - : . . 8 4 18
15 Japan - - v . . v . 15 35 21 71
16 Kenya . " . . . J 1 i - I
17 Notway . . . . . . 1 1 . 2
18, Swtzerland < . . . 13 14 11 58
19 Sweden * ' : . . J 3 3 3 9
20 U.S.A.- . . . - . . 33 43 a1 11y
21 UK. - - +«+ « « .« . 39 55 34 119
22 Uganda . . - . , . , 1 ’ . 1
23 USSR . . . . . . .. 4 3 7
24 Yugoslavia - . g . . . s i H 1
25 Qthers . . . ) . ) 2 3 7 12

TOrAL » ¢+ - s . : 183 245 182 612
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SHRI BIRENDRA SINGH RAO:
From the statement showing the
country-wise break-up of applications
received for foreign collaboration
during the last three years, I find that
there are 259 applications in respect
of USA, 240 for UK, 251 for Federal
Republic of Germany whereas only 4
in respect of USSR and 13 in respect
of German Democratic Republic. Simi-
larly, for the approvals given during
the last three years, I find that there
are 119 approvals for collaboration in
respect of UK, 117 in respect of USA
and 116 for Federal Republic of Ger-
many As agamnst these, there are
only 7 approvals given for collabora-
tion with USSR ang only 11 for Ger-
man Democrati- Republic Would the
Minister kindly inform us as to the
reasons for this wide gap in applica-
tions and approvals given as between
Communist and other countries?

SHRI SIDDHESHWAR PRASAD:
The statement gives clearly the appli-
cations which hag been received and
the cases which have been approved.
When the number of cases received is
smzll. naturally the approvals will also
be small 1n number,

MR. SPEAKER: His question was
about the disparity between the Com-
munist anq non-Communist countries
in the number of applications.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): In the case of
USSR, they come in for very big
basic heavy mndustries projects
like the heavy electricals plant or the
heavy engineering plant, Even
though the number may be less if
you look into the order of invest-
ment, it would be a huge investment.
Therefore, when you look into the
nature of the industries also with
reference to which collaboration has
come, it will be seen that they are
heavy ang capital-intensive industries.
As far as the number mentioned
here in respect of other countriesis
concerned, they relate to small items
mostly and that is why the pumber
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may be more. But if you lookin-
to the importance of the project, you
will ind that perhaps from the USSR
we have got much more {mportant
project relating to basic and heavy
industries.

SHRI BIRENDER SINGH RAO.
I would like the Minister to  clari-
fy a discrepancy in the statement. In
the statement of applications received
during the past three years between
1970 and 1972, the total mumber
of applications for collaboration in
respect of USSR is only 4, whereas
in the statement giving the number
of approvals for collaboration the
number mentioned is 7. May 1
know how these three additional cas-
es have been approved, when  there
were no applications for these during
this period?

SHRI C. SUBRAMANIAM: These
are the applications which have come
during that year The approvals may
be with reference to the applications
which have been received earher.
Therefore, the actual approvals givet
in these caseg not necessarily relate
to applications received much earlier
also,

oft fanfor st @ g= 2veamr 1262
a1f, o & 612 M weeT gt ) 77
avHIT ARmAE & fav Ffrle
v feafa o & ag sraen srgan  fx v
a7 7 =gy 1 fasd g dai
¥ wroaTa sy & forg e fear
& o 7w fear &, &Y su fagry,
&7 7o o WX 2w & v foew
ge @At ¥ feedt wrely aank &
wE% TATAT v y?

wEuw : qE AT BIA F1A-
M s I T g

SHRI SOMCHAND SOLANKI: Il
there any propesal lying with  the
Government of India from any coub-
tries to locate any industry in collabo
ration with the Government of India
in Gujarat and if so, may I  know
where and when it will be located?
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MR, SPEAKER: Location will come
later. Shri Bhattacharyya.

SHRI DINEN BHATTACHARYYA:
In spite of the repeated announce
ment by the Government about self-
reliance, is 1t not a fact that the
number of foreign collaborations is
not decreasing but on the other hand
it is inereasing?

SHRI . SUBRAMANIAM: That
is why we are now laying siress with

regard to the development of {ech-
nology indigenously and the planis
being druwn up. It 15 only when

we jutensify our eflort that we wnll
have indigenous technology. Tilt
then we have to depend on foreign
collaboration. Foreign collaboration
is now obtained not only by us but
evah in developed countries In cer-
lain areas they have to get collubor-
ation from outside.

DR. RANEN SEN: The Minister has
just now said that we are intensify-
ing our eflort for self-reliance and
indigenous know-how. In the whole
of the year 1070 the number of col-
luborations was 187. But last year
it was 245 in spite of two years
of incessant talk about self-reliance.
This year up to September only the
flgure is 184, whereas 13 the whole
of 1870 it was 183 only. May I know
whether behind this facade of self-
reliance, certain activilies are being
done to undermine this slogan of
self-reliance and increase the num-
ber of collaborations?

SHRI . SUBRAMANIAM: Before
entering into collaboration with any
foreign companies or getting foreign
technical know-how, we take into
acount how important is this area
of production, and secondly whether
indigenous technology is available for
this purpose. If indigehous techno-
logy is not available and the pro-
duet is important with reference to
the economy us a whole, we get col-
laboration. 1 do not think the two
are contradictory. [Even as we in-
tensensify our effort and go  along

2790—LS—2,
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developing more and more, we wil have
to be importing forcign technology to
a certain exient. Simply because we
have got foreign technology from ab-
road, it does not show our own back-
wardness to that extent.

DR, V., K. R. VARADARAJA RAO:
In view of the ambiguities caused by
just giving the number of collahur-
ations because of the varying mauni-
tudes and also in view of the impor-
tance o having full knowledge of
whal is happening in this field, will
Government be prepared either to
make a comprehensive statement or
1ssue a white paper on the subject of
foreign collaborations, the magnitide
involved, the t{echnical know-how,
royalties, export obligations, restric-
tion, on imports and so on, Ithink
the country is very badly in need
of ap authoritative statement on the
tubject.

SHRI C. SUBRAMANIAM. There
is already a statement issued by the
Ministry with regarq to foreign col-
laborations and the terms and cir-
cumstances under which foreign .ol-
laboration will be allowed. Apart
from that, we have just now formed
a high level scientific commiltee to go
inio the entire maiter 1y find out
whether collaborations ag we contem-
plate are necessary or we can depend

upon the existing technology al-
reatly available withi, the country
and it technolagy has to he  smpor-

ted, what new terms should be impos-
ed, ete. All that i1s under considera-
tion and I hope within 5 few months.
we will be able to give elaborate
guidelines with regard to foreiym
collaboration,

DR. V. K. R. VARADARAJA RAO:
My question has not been answercel.

MR, SPEAKER: You only
suLgeslim,

DR. V. K. R. VARADARAJA RAQ-
I asked whether Government  will
be prepared to issue a comprhzive
statement on what has already tehon
place,

made u
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SHRI C. SUBRAMANIAM: It is
_ already there. If the hon. membet
is interested, I can give a copy.

'SHRI VIKRAM MAHAJAN: May
T know how much employment has been
generated by having foreign colla-
borations and if they have not been
there, what alternative source of em-
ployment would have been provided?

MR. SPEAKER? That is a separate
question.

.SHR1-ATAL BIHARI VAJPAYEE:
Is it a {fact that Government allowed
foreign collaboration {for- the manu-
facture -of even biscuits, tooth paste
‘and radio? Does it mean we do : not

‘have enough indigenous know-how  to

man-ifactire taese :ari.cles?

SHRI C.- SUBRAMANIAM: Not re-
cently. These were given some-
time back. We do not gwe for these
‘thmgs nowadays " : =

Actlntzes of Ba.lyogeshwar, head of
j Divine Light Mission

*331. SHRI M. M, JOSEPH:
' - SHRI VEKARIA:

Will the Minister of HOME AFFAIRS
he pleased to state:

_._(a’)' whether the activities of
Balyogeshwar have been watched by
th2 Government in detail;

(b) whether he has been found
entangled with some foreign agencies:
and

~(c) if so. the steps taken by Gov-
ernmant to investigate the affairs of
Divinz Light Mission?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) to (c). A
statement is laid on the Table of the
House.

Stafement

Government are aware that, besides
followers in this country, the Divine
Light Mission has a number of fol-
lowers in some foreign countries. Goy-

I
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ernment have no evidence of clamiw !
tine links between Ba&yogeshwar or
the Divine Light Mission and foreign
agencies, However, necessary vigil-
arice is being maintained. TFacts re--
garding the recent seizure of umn-
declared goods from a brief case form--
ing part of Balyogeshwar’s baggage,
have been furnished to the House in‘
the answer given to starred gquestion
No. 266 on 1st December, 1972, by the
Minjster of Revenue and Expenditure
in _t'l'ie 'Ministr}r ‘of Finance,

SHRI M. 'VI JOSEPH: It was earher
stated that more than two memb_ers
from the ruling party ran to the res-
cue ol Balyogeshwar, who is always'
14 for the last one decade. T would'
like to know whether Balyogeshwar is
recogmsed as the Messiah or protec-_’
tor of the rulmg part}‘?

MR. SPEAKER: This is not a very
relevant question. Kindly put some
ufher queshon

< SHRI M. M. JOSEPH May I know-
whethier ne has any connrection with
CIA? -

ASH.R,I K. C. PANT: I have stated in

my. main reply:

“Government have nc evidence of
clandestine links between Bal--
yogeshwar or the Divine Light Mis--
sibn and foreign agencies, However,
necessary vigilance iz being main-
tained.” 4

SHRI INDRAJIT GUPTA: In this
statement, the Minister has made a
reference to the recent seizure of urn-
declared goods forming' part of Bal-
vogeshwar’s baggage. May I know
whether on this point the interroga-
tion' which was to have been carried
out to ascertain the details of the
portion of the goods which were
seized, the source from which they
had - come, ete., and which was
obstrircted or frustrated by certair
persons who were assisting the Boi-
vogeshwar and did not allow the offi-
cials to interrogate him in person, has
now been carried out according to,the
proper rules of procedure?
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SHRI K. C. PANT: I do not know
about the frustration part, but on the
2nd December, the interrogation of
Bolyogeshwar was fixed and his advo-
cate requested. for an adjournment in
‘view of Balyogeshwar's indisposition.
Then the interrogation was fixed for
4th and 5th December and the officers
of the customs and Enforcement Direc-
torate have completed the interroga-
tion "of Balyﬂgeshwar on these two
days .

SHRI N. K. SANGHI: There was a
‘news item in the papers that the Bal
yogeshwar was called for inierrogation
at the Ashoka Hotels. Why did they
take him to a” posh hotel for inter-
rdgation?. Why was the usual practice
in" such ' ‘cases ‘not followed by the
customs ofﬁcers in “'this' particular
case" '

SHRI K. C. PANT: I was some vears
-ago in the Finance Ministry. But 1
am a little out of touch with it now.
So, I cannot answer that gquestion
now.

SHRI R. S. PANDEY: It is seen
from the newspaper reports that cer-
tain things were brought by Bal-
yogeshwar Maharaj, the incarnation
of God, from abroad. May I know
“wnether ine aciivities of the Diyvine
‘Light Dission are being-watched? Is
it a fact that the Divineé Light Mis-
sion wanted fo impo-t 2o0ld from Dubai
and applied for relaxation of the Gold
Control Regulations for that purpose?

MR. SPEAKER: How does it arise
aut of this?

SHRI K. C. PANT: That question
concerns the Finance Ministry.,

SHRI MADHURYYA HALDAR: It
s mentioned in the statement:

“Government have no evidence of

clandestine  links between _ Bal-
yogeshwar or the Divine Light
Mission and foreign agencies. How-
ever, necessary vigilance is being

‘maintained.”
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On the day of interrogation of the
Balyogeshwar by the Finance Ministry
three Members of this House went to
his rescue. I want to know whether
vigilance is being maintained on those
‘Members of this House who obstruct-
ed interrogation. i

MR. SPEAKER: No such questions
please.

SHRI PARIPOORNANAND PAIN-
ULI: The activities of Balyogeshwar
are very much suspicious and in some
cases anti-national. May I know
whether it is a fact that many of the
Central officers. who are disciplies of
these Swamis and sanyasis have built
their empires and, if so, whether the
government propose to restrict the
association of these government ser-
vants with swamis and sanyasis?

SHRI K. C. PANT: As far as I
know, this activity has not been de-
clared unlawful. It is a registered
body which is lawful. As far as I
know, no action of the kind mentioned
by my hon, friend has been taken.
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_sfrerst & wgr ar fF 98 gearEr T8t
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F1 a7 Fifow 77 27

SHRI K. C. PANT: It is true that
this organisation has a voluntary corps
which is trained in the use of lathis.
It is generally used for the purpose
of keeping order in their satsangs ete._
But it is also true that during the aé?—'
tation outside. the Times of Indiaw
office many persons who were fol-
lowers of the Mission, indulged in ac-

" ’
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tivities which were violent. Asyou
know, a case is going on in regardto
this. I cannot say categorically
whether they were followers of the
Mission or not, because I have not
got their names. I know that the
demonstration was organised in con-
nection with something that appear-
ed in that paper, and the sympathi-
sers of the Mission did that.

SHRI VASANT SATHE: May I know
from the hon. Minister whether he has
been able to ascertain up till now as

to what is the real age of Bal-
Yogeshwar?

SHRI K. C. PANT: We have not been
called upon so far to do thatl.

MR, SPEAKER: Whether he is a
bal or balak!

SHRI MOHANRAJ KALINGA-
RAYAR: Lately, we have been having
guwie a lot of problems with sadhus,
saints and divine powers. I want to
suggest to the Government why they
don’t nationalise even this thing.

MR. SPEAKER: You are interested
in 1!

WRITTEN ANSWERS TO QUESTIONS
Changes in ALR. set-up

323. SHRI TEJA SINGII SWA-
TANTRA: Will the Minister of IN-
PFORMATION AND BROADCASTING
be pleased 1o stale:

(a) whether Goverament have any
proposal to introduce certain changes
in ihe ALR. set-up; anl

() if so. the changes proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K
GUJRAL): (a) and (b). Certain pro-
possls for iniroducing administrative
changes are under examination for
decenirulizing the organizational set-
up of All India Radio.
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Surrender of Naga and Miso rebels

¥324. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of HOME
AFFAIRS be pleased to state the
numbper of Naga and Mizo rebels who
have surrendered so far and the num-
ber of rebels who are still absconding?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): According to
information furnished by the Gov-
ernment of Naga Land, 1584 Naga
rcbels have surrendered between lst
Seplember and 30th November. In
regard io Mizo hostiles, over 400 Mizo
rebels have surrendered. Precise up-
to-date flgures are being ascertained
from the Government of Mizoram. No
definite information is available re-
garding eithor the Naga or Mizo rebels
still at large. The indications, how-
ever. are that the number is not big.

Cities with telex facilities

‘go5. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the names of cities in India
having Telex facilities;

(b) whether it is proposed to ex-
tend ihese facilities to certain other
cities during the curreni and the next
financial year; and

(c) the names of such cities?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Srinagar, Amritsar, Jullundur,
Chandigarh, Ludhiana, Jaipur, New
Delhi, Kanpur, Lucknow, Allahabad.
Calcutta, Shillong, Gauhati, Patna,
Ranchi, Jamshedpur, Cuttack, Bhub-
aneshwar, Bombay, Rajkot, Ahmed-
abad, Baroda, Surat, Indore, Bhopal,
Nagpur, Poona, Secundrabad, Vascode-
gama, Madras, vishakhapatnam, Vijay
wada, Bangalore. Salem,. Mangalore,

Coimbatore, Calicut, Trivandrum.
Madurai and Tiruchirapalli,
(b) Yes.
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(¢) Telex exchanges at Kolhapur,
Durgapur, Dehradun, Kota, Bhavnagar
are under installation. It is proposed
to siart installation of new telex ex-
changes at Asansol, Dhanbad, Bokaro,
Agra,  Alleppey, Akola, Jamnagar,
and Guntur, Quilon during next year.

Total outlay for M.P. during Fourth
Plan

#3290, SHRI NARENDRA SINGH:
Will the Minister of PLANNING be
pleased to state:

(a) whether the total outlay in the
Fourth Five Year Plan for Madhya
Pradesh was too inadequate to meet
the basic needs of the people of the
State; if so, the reasons therefor;
and

(b) whether Government propose
1o ‘keep this aspect in view while de-
termining outlay for Madhya Pradesh
during Fifth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The Fourth
Five Year Plan outlay of Madhya
Pradesh amounts - to Rs, 393 crores
consisting of an amount of Rs. 131
crores which represents the estimat-
ed . resourceg of the State Govern-
ment for financing the Plan and

another of Rs. 262 crores which
is . the -amount of Central assis-
tance to which Madhya  Pradesh

is eligible on the basis of the formula
for Central assistance approved by
+the. National Development Council.
The consideration which was before
the Government in deciding on the
outlay of Rs. 393 crores mentioned
above was the availability of re-
sourceg and the level of development
likely to be attained in the State in-
cluding the basic needs to the extent
they could be fulfilled.

(b) The Fifth Five Year Plan is
likely to contain adequate provision
for a minimum .needs programme
while deciding the Fifth Five Year
Plan outlay of Madhya Pradesh. Gov-
ernment will keep in view the finan-
.cial needs for implementing this pro-
gramme. ;

H

Award of Tamra Patras to LN.A,
Personnel

*332. SHRI RANA BAHADUR

SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a number of IN.A,
personnel who fought for freedom of
India have not been awarded Tamra-~
Patras as they were not in possession
of necessary documents; and

(b) if so, whether Government
would consider their cases on the
basis of information obtained through

some reliable sources and benefit
them also?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIIRS (SHRI K. C. PANT): (a) Gov-
ernment have hot so far received any
reference from the State Govern-

ments/U.Ts. Administration to - this
effect.

(b) Does not arsie.

Issue of Certificates for purpose of
Pension to freedom fighters detained
in Deoli Detention Camp g

. *333. SHRI Y. ESWARA REDDY:
Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether the security prisoners
who were arrested and detained in
Deoli Detention (Raj) Camp (during
1940-41) are unable to get jail certi-
ficates from the Deoli Camp Jail
authorities for the purpose of Free-
dom Fighter’s Pension.

(b) if so, whether Union Govern-
ment have: got the records as  this

camp was directly under Central Go-
vernment; and .

(¢)- whether the Ministry will issue
such certificates to those who have
applied for Freedom Fighter’s “Pen-
sion and if so, the rules followed for
Deoli Camp Security Prisoners?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI K. C. PANT): (a) to
(c). No specific complaints have been
received by the Government from the
freedom fighters confined in Deoli
Detention (‘amp abut their diffizulties
m securing certificates of detention.
The old records of this Camp are nol
eas:ly available. However, if neces-
sarv. suitable steps will be taken to
ensure that the cases of freedom
fighters confined 1n this Camp do not
suffer tor want of certificates of deten-

tion,

Scheme for Development of Madhya
Pradesh

+334, SHRI SHRIKRISHNA AGAR-
WAL: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(o) whether  Government of
Madnya Pradesh have chalkedq out
any programme for setting up indus-
trice and forwarded it to the Central
Government, if so, the broad outlines
thereof,

(k) the tfotul expenditure to be in-
cwi-ed on the entire programme and
Central Government's share therein;
and

tv) whelher the Central Govern-
me t do not propnse to contribute any
thimng. if so, the reasong therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) No such pro-
gramme has been received in the
Ministry of Industrial Development.

{b) and (c). Do not arise.
Advantages of setting up a holding
Company for HM.T. Uaits

1335. SHRI RAM PRAKASH:
SHRI G. Y. KRISHNAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT 7AND  SCIENCE
AND TECHNOLOGY be pleased to
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state the advantages of setting up a
holding company for different plants
of Hindustan Machine Tools Litd.?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): It i expected

that the proposed reorganisation of
Hindustan Machine Tools Limited
would optimise efficiency, foster ini-
tiative at the different management
levels and ensure overall ecomomy
by unitizing accountability, It is also
expected that the Holding Company,
in course of time, can be forged into
an effective instrument for shaping
and implementing Government's
policy in regard to the development
of the machine toolg industry.

Curbs on Consumption of Luxury
Goods

*336. SHRI P. M. MEHTA:
SHRI P. GANGADEB:

Will the Minister of PLANNING
be pleased to state:

(a) whether strict direct and in-
direct curbs on domestic consumption
of luxury goods have been indicated
in the approach to the fifth plan;

(b) whether such measures of eco-

nomic  discipline are considered
essential for earning foreign ex-
change; and

(¢) whether curbs on consumption
of luxury goods would also curb
wasteful expenditure?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(c). Yes, Sir,

Re-employment of Retireq ICS/IAS
Ofioers

*337. SHRI BHAGIRATH BHAN-
WAR: Will the PRIME MINISTER
be pleased to state:

(a) whether there is no provision
in the Constitution of India for re-
employment of ICS/IAS Officers
after their retirement;
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(b) if so, the basis on which Gov-
ernment re-cmaploy them  when .he
country is facing acule problem of
unemployment; and

(e) the names of the I.CS. Officers
who retired dumng the last six
months and the names of those who
were re-employved?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) and (b).
There ig no express provision in the
Constitution either permitting or pro-
hibiting the re-employment of retir-
ed Government officers, including
those belonging to the ICS or the
TIAS. Re-employment is resorted to
im exceptional circumstances and in
the public interest in accordance with
the relevant rules framed under arti-
cle 309 of the Constitution.

(¢) During the period of six months
ending on the 30th Nevember, 1972,
thirteen ICS members of the Indian
Administralive Serviee retired from
the Service. A statement containing
list of their names is laid on the
Table of the House. Of them only
Shri K. L. Mehta, has been re-emp-
loyed by the Central Government
for a period of six months in the post
of Ambassador of India in Afghanis-
tan which he was holding at the time
of retirement.

Statement
. Shr1 T. Swaminathan,
. Shri K. L. Mehta.
Shri T. P. Singh.
. Shri V. L, Gidwani,
. Shri P. C. Mathew.
. Shri R. C. Dutt.
. Shri B. P. Patel
. Shri N. Subramanyam.
. 8hri . G. Rajwade.
. Shri J. K. Ata)
11. Shri V. M. Joshi
12. Shri B, Mukerjee,
13. Shri S. K. Banerjee.
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Review of the working of Plamning
Departments in states,

*338. DR. RANEN SEN: Will the
Minister of PLANNING be pleased
to state:

(a) whether Government have re=-
viewed the working of the Planning
machinery in the Staies; and

(b) if so, what improvements the
Centre has suggested in the setting
up and working of the Planning De-
partments in the States?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
{b). A statement is laid on the Table
of the House.

Statement

The Planning Commission made a
gcneral review of the organisational
structure and functioning of the
Plannung Depariments of the States
and came to the conclusion that the
Planning set up as existing in the
States neither incorporated adequate
technical expertise nor secured popu-
lar participation. On the basis of
these conclusion as well as the re-
commendations of the Administrative
Reforms Commission, the Flanning
Commission has recommended to the
States to (a) set up apex planning
bodies and (b) strengthen the State
Planning Depariments. Specific re-

commendations in this behulf arc the
following:
(a) There should be an epex

body at the State level with the
Chief Minister, the Finance Minis-
ter, the Planning Mimster and
technical experis representing
various departments and disciplines

(b) The work of the apex bodies
should be supported .by steering
Groups set up under the Chairman-
ship of technical experts prefer-
able from outside the Government
in the fields of agriculture, indus-
try, irrigation and power, social
services, transport, manpower and
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employment snd other important
functional fields, The Chairman of
these Steering Groups should be
the members of the apex planning
bodies at (a) above.

(c) To ensurc that the apex
planning body 1s effective in guid-
ing plan formulation as well as
the monitoring of plan implemen-

tation, a non-official full time
Deputy Chawrman  should be
apupinted incharge of the apex
bhody The Deputy Chairman will

operute thinugh the State Planning
Departments  which should func-
tion as thr Secrctariats of the apex
planning hodies

({d) In order to enable the Plun
ning Department. to adequately dis-
charge their seeretarial functions
for the apex planning bodies, their
strength  should be suitably aug-
mented with experts drawn from
various disciplines  and these
should also Le functionalls 1eorga-
nised into different wunits  which
should mamly be the followings:

{1) Perspectiwe Planning Unit—
dealing with pireparation and up-
dating of Resource Inventories,
and preparation of long-term
perspective plans;

(2) Mondoring Plan Informa-
twn  and Evaluation Unat;

(3) Project Formulafion Unit—
To assist various Departments in
the preparation of projects for
wnvestment  projects and also to
conduct their ex-anie cvaluation,;

(4) Regional/district Planning
Unit—to provide guidance and
technical back-up to the regional
and disiriet planning authorities;
and

(5) Plan Coordination Unit—
To assess*lhe existing/anticipated
level of development, delermine
inter s¢ priorities within an in-
tegrated strategy for the next
five/one year(s), ascertain the
availabilily of manpower, ma-
terial and financial resources and
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synthesise spatial and sectoral
plans into a balanced and opera-
tional plan.

Road accidents in Delhi and New
Delhi.

*339. SHRIMATI SAVITRI
SHYAM: Will the Minister of HOME
AI'FAIRS be pleased to state:

(a) the number of persons who
died as a result of road accidents in
Delhi and New Delhi during the last
three ycars; and

(b)Y whether  Government propose
to amend Criminal Procedure Code
s0 a¢ 1o give severe punishment to
drivers who arr responsible for death
of persons on road accidents?

' THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRI K C PAMTY: (a).
1969 433
1970 534
1971 418
1972 378

tupto 30-9-72)

(b) Scction 304-A of the IPC and
wot the Cr, P.C. 1s proposed to be
amended fo raise the punishment of
imprisonment upto 5 years,

However, not all road accidents
are caused by drivers, A number of
factors such as non-observance of
traffic regulations, encroachments oun
roads, lack of road-sense among the
people ete. also cause these accidents,

Loans given by Film Finance Corpora-
tion in West Bengal

*340, SHR] SAROJ MUKHERJEE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether instead of advancing
loans to reputed flm technicians of
West Bengal, the Film Finance Cor-
poration sanctioned loan to men who



‘have never produced a feature film
‘but who were . nominated. members
«wf the Film Finance . Corporation:
and

(b) if so, Governments’ reaction

thereto?

. THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
" AND BROADCASTING (SHRI I. K.
GUJRAL): (a) and (b). No, Sir.
However, Shri Chidananda Dasgupta,
an eminent film personality and an
ex-Director of the Film Finance Cor-
‘poration, was advanced a loan, which
was permissible under the bye-laws
f the Corporation. At the time of
the grant of the loan, he was not
connected with the Corporation in
any way.
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People living below poverty line in
Orissa

3193. SHRI D, K. PANDA: Will the
Minister of PLANNING be pleased to
state:

(a) the number and percentage of
population in  Orissa living below
poverty line; and

(b) whether Orissa claims a large
share amongst those who live below
poverty line; if so, the special assist-
ance being given by the Central Gov-
ernment to that State 1{p improve the
conditions of poor people in that State
during . 1972-737

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). On
the basig of the consumer expenditure
data provided by the 19th roungd of the
National Sample Survey for 1964-B5,
the . approximate proportion of ihe
population living below the poverty
line in Orissa in that year may be
estimated at 62.04 per cent in fthe
rural areas and 57.58 per cent in the
urban, greas. These percentages were
among the highest in the country.

. The entire Plan programme of
Orissa ig designed to improve the con-
ditions of the people in that State, in-
cluding the poorer sections. However,
in consideration of the facts that the
per capita inzome in Orissa is below
the national level and that the State
has special problems, an amount of
Rs, 54.88 crores has been includedq in
the total Central assistance to Orissa
during the Fourth = Five Year Plan.
The following further allocations have
been made during 1972-73 for special
programmes in Orisso, as in other
Status, for improving the living stan-
dards of the people:

(Rs. lakhs)

I. Speciil

Eﬁployme nt pio-
g';am'nes * o '

2, Drought Prone Area pro-
‘grammes .

3, Small farmers development
agency ¢ . ® o
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4 Margingl farmers and

Agricaltural Labourers . 61-26
5. Crash scheme for rural

employment . . B 18300
6. Scheme for hueduca_ neddwbl

unemp! e ¥

Central Ministries 202°01
7. Accelerated of

rural water ¥ 10000

Employment of retireq persons in
vatrious Indusiries

3184. KUMARI KAMLA KUMARL:
Will the PRIME MINISTER be pleased
to state;

(a) the number of retired persons
from Minmstiries of Finance, Industries,
Forelgn Trade and Steel and Mines
above the rank of Section Qfficers who
are now employed with the Industries
controlled by 20 large industrial
Houges; and

(b) whether Government propose to
issue an ordinance prohibiting em-
ployment of such persons who have
cresgeg the age of 58 years?

THE MINISTER OF STATE IN 1HE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). Under the existing rules
a Government servant retiring from
a Class 1 post under Government
should ceek prior permigsion of the
Government if he intends to take up
commercial employment within two
yearg of his retirement. Cases of ruch
officers who had drawn pay of less
than 1500/- at the time of retirement
are 1o be decided by the Administra-
tive Mmnistry/Depariment after exa-
mining the request for permission in
accordance with the criteria prescribed
in this regargd and after obtaining the
orders of the Minister Incharge, Cases
of those Government servants who had
drawn pay of Rs. 1800/- or above at
the time of retirement are to be cOp-
sidered by & Committee consisting of
the Minister Incharge of the Ministry/
Depariment administratively concern-
ed and the Minister in tlu Department
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of Personnel. Permission is granted
ounly in such cases wheére the criteria
prescribeq for the purpose gre fulfilled.
No such permission ig required for
taking up commercial employment
after the expiry of two years froimn the
date of retirement. In the circumst-
ances, no information 1s available 1e-
garding the number of persons above
Bection Officers level who might have
secured commercial employmenti after
two years of retiremeni. Information
about the number of persons of these
categories, who were granted permis-
sion within the last two years, to take
up commercial employment with any
of the 20 large industrial houses within
two years of their retirement from the
Ministries of Finance, Industria] Deve-
iopment, Foreign Trade and Steel and
Mines will be collected ang Inid ol
the Table of the House.

Goverhmeni are advised that a total
ban cannot be imposed on post-refire-
ment commerrial employment of Gow-
ernment servants as it would involve
violation of the fundamental rights
guaranteed in Article 189(1)(g) of the
Censtitution.

Officers/Officlals working op the same
Posts for more than Three Years

3195. SHRI MOHAMMED ISMAIL:
Wil the PRIME MINISTER be pleased
to state:

(a) whether there are instructions
that an official/officer should not be
allowed to contibue for more than
three years on a particular seat/job;
and

(b) if so, the number of afficial/
officers being continued in the Central
(Surplus Stafi) Cell in the department
cf Personhe] for more than three years
and the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL, (SHRI RAM NIWAS MIRDHA):
(a) No, 8ir.

(b) Doeg not arise.
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Incidenis of Burning Alive of Sche-
duled Castes People and setiing their
Houses on Fire in the Country

3196 SHRI AMEBESII Will  the
Mimstes of [IOMI AFFAIRS be
pleased to refer to the renly given to
Unstarred Question No 5720 oun the
10th May, 1972 and state

(a) whether the information has
mince been collected by Government,
and

(b) 1t <0, the contents thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA)*
(a) and (b) According to the -
formation received from the State
Gopvernmenis and Umen Territories
Admimstrations, no such 1ncidents
taok place during the years 1068, 1870
and 1971 in Jammu and Kashmr
Mampur Nagaland, Tripura, West
Bengal, Himachal Pradesh, Meghalaya
Andaman and Nicobar Islands, Aruna
cha]l Pradesh Dadra and Nagar Haveli,
Laccadive Mmicoy and Amindivi
Islands and Mizoram Information
irom the Government of Tamil Nadu
is otill awaited A statement giving
information received from the remain-
ing State Governments and Union
Territories Admnistrations 1s laid on
the Table of the House ([Placed
Labrary See No LT-3821/721

Torture of Harijan Women of Village
Lakhnupur of Azamgarh District
(C.P)

3197 SHRI AMBESH Will the
Minsier of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarr Question No 1988 on Tth
Augus’ 970 and state

(a) wh (her the infuormation has
since I, n collected, and

(b) if so the contents thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT QF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):

(a) and (b) Attention, i this
connection, 1+ invited to ihe reply
given in fhis House 1o Unstarred
Question No 430 on the 17th Novem-
ber 1971 where 1t was staled that
according to information 1eceived from
the Government of Uttar Pradesh,
the specific allegations of inhuman
torture of a Harijan woman of village
Lakhnupur of Azamgarh district were
not substantiated on enquiries made
by the State CID However, there
was some suspicion that the Harijan
woman alongwith others was mntimi-
dated and beaten in the course of the
interrogation n a case of murder
This was nquired into the State Gov-
ernment have decided to initiate de-
partmental action under Section 7 of
the Police Act against the Sub-Inspec-
tor concerned
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Ex-gratia payment to B R.E, Ltd. Staft

3201, SHRI M. S. SIVASWAMY:
Will the Mimster nf INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be nleased to state:

(a) whether Governmenti propose to
giont any ex-gralia payment to the
Bharat Heavy Electricals Lumited staff
{for the year [Y72-73; and

() f s0, the details thereai?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
[LOPMENT (SHRI SIDHESHWAR
PRASAD): (a) and (b). As we are
still in the financial year 1872-74, it
will be premature to stute whether
any ex-gratia payment will be made
to the stafl of any ot the unils of
Bharat Heavy Electricals Limited for
this year.

Technological gaps in Machine
Building Industry

1202. SHRI VEKARIA:
SHRI B. K. DASCHOW-
DHURY
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased fo state the
steps Governmeni propose to lake to
bridge the fechnologival gaps in the
machine building industry o 1nake it
salf-reliant?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDESHWAR
PFRASAD): Even though there has been
a gubstantial growth in the gquantum,
range and competitiveness of machine-
ry manufaclurers in the country, there
are stll sophisticated item of machine-
ry industry where we have not achie-
ved self-rehance. The import of tech
nology m such industries 1s being per-
mitled seleclively with simultaneous
emphasis on development of research
facilities within the country, Press
notes are being issued from time to
time indicating the fields where there
is lhkelihood of sustained demand for
the product and srope for investment
A Science and Technology Plan s also
being evolved to identify technolog:-
cal gaps and programme supply of
technologwal inputs 1n a phased
manner.

Conditions for application for Lirences

3203. SHRI VEKARIA: Will the
Mirster of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state-

(a) whether his Ministry has issued
a Press release that fresh applications
for licences should be accompanied by
particulars tegarding steps proposed
to be taken by them for discharge of
effluent and gases;

(b) 1if so, whether industries already
working have also been asked to en-
sure that the discharge of effluent
and gases does not exceed the pres-
cribed safety limils; and

(c) if so, the steps being taken by
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LLOPMENT (SHRI SIDDESHWAR
PRASAD): (a) Yes, Sir. In future,
applications for imdustrial licences
under the Industries (Development
and Regulation) Act, 1951, would
have to furnish, at the time of making
an application, particulars regarding
the steps proposed to be laken by

them to ensure that the discharge of
effluent. and gases into the air, water
and soil does not exceed the prescribed
safely limits,

(b) and (c), Provisions exist in the
Faclories Act, 1948 (63 of 1948) for
effective arrangements in factories for
the disposal of wastes and effluents.
Further measures will he considered,
as and when necessary, in the hghl of
actual reguirements.

Re-search Schemg receiveq from the
Physics Department of University of
Kerala

3204 SHRI VAYALAR RAVI. wWill
the Minister of SPACE be pleased to
refer to the reply given lo Unstarred
Question No. 1488 on the Yth August,
1972 regarding the research scheme
received from the Physics Depart-
ment of the Universily of Kerala and
state

(a) whether any decision has been
{aken thereon, and

() 11 so, the outhines of the gecl-
sion”?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
ELECTRONICS. MINISTER OF HOME
AFFAIRS MINISTER OF INFOR-
MATION AND BROADCASTING AND
MINISTER OF SPACE (SIHIRIMATI
INDIRA GANDHI) (a) and (b),
The proposal is still under exami-
nation.

Report of Commission on Extra-
Deparimental Werkers

3205 SHRI VAVALAR RAV1.
SHR1 ARJUN SETHI:
Will theMinster of COMMUNICA-
TIONS be pleased to state:

(a) whether the Commission ap-
pointed {o study the problems of the
Extra-Deparimental Workers of ths
P. & T. Depariment has since sub-
mitted its report; and
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{b) if so, the mmn features ihereo!
and the acition taken thereon®

THE MINISTER OF COMIMUNI-
CATIONS (SHRI H N. BAHUGUNA)'
(a) Yes. Sir.

{(b) The main features of the report
are the recommendations relating to
working hours of the ED Branch
Ofces, criferia for determunming emolu-
ments of the ED Agents including
element of compensation for dearness
and «iy compensatory allowance,
service limits ior pant of gratwty, the
right and facihties {o form Association
ot ED Agents c¢riteria for opening of
Post Offices based upon i{he requuie-
menis of the region for betler tacih-
f1es, and allied matters

The recommendations of the Com-
mittee are under examination of the
Government

Allotment of Cars and Scooters to
Gavernment Employees after their
P retirement
3206 SHRI K LAKKAPPA Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state

(a) whether an Officer who apples
for a car ot a scooter fiom the Ceniral
Pool during the tenure of his service
in the Central Government 15 entiitled
to the car/scooter 1f he retires by the
time the allotment 1+ received irom
the Munistry,

(p) 11 not the reasons therefor, and

(c) whether Government have any
proposal under consideration to permut
allotment of cars/scooters {o Ceniral
Government employees from Central
Pool upto one year after their refire-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDESHWAR
RASAD) (a) No, Sir

DRCEMBER 8, 1912
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(i5) Cars/Scoeters aré not allottad
1 such cases, as thay do not serve i
purpose for which they are allofted
viz to enable the officers to perform
their duties efficiently,

(c) No, Sir
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Assistance to Rajasthan for sethng up
Industries

3208 SHRI BISHWANATH JHUN-
JHUNWALA Will the Mimste:r of
INDUSTRIAL:. DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to refer to the reply given to
Unstarred Question Nu 193 dated the
15th March, 1972 regarding Develop-
ment o backward areas of Rajasthan
and aat=

(a) the total amount of financial,
assistance given for setting up of ip
dustries 1n the industrially backward
districts of Rajasthan,

(b) whether a vopy of (e industeisl
furvey report as conducted by the
Industrial Development Bank of Indih’
will be laid on the Table of the House,
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(c) whether the State Government

have since responded to the proposals
oontained in the survey report and

(d) if so, it what manner?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD)* (d) Th= State Government
and the Rajasthan Fmnancial Corpo-
ration are reported to have sanctioned
Rs 117 lakhs lor the purpose (‘entral
assisianee is not allocated for specific
schemes or sectors of development

(b) The prinied copies of the IDBI
Survey Report on Raja than hnec
heen put on sale by IDBI

1¢) ard (d) The State Government
who have received the final epmt
recenily propose to iake further action
the eon in the near future

Regmsition of Servies of CBI by
Slate Governments

3209 SHRI BISHWANATH THUN
THUNWALI A Wil the PRIME MINIS-
FER he pleased to <tate

(a) whether the State Governmenis
can requisition the services of CBI1 for
carrymg out the investigations 1n
matiers pertaiming to the States,

(b) whether the Ceniral Govern-
ment s consent 14 necessary for availing
of the seivices oi the CBI and if <o
m how many cases the Cenire has
given or declined such consents to the
State Governmenis during the last
three years, and

(c) the particulars of the cases that
are being looked into by CBI, Staie-
wise, al present and whether the re
ports of these enquirmes will aldo be
made avamilable to the Central Gov-

ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFPAIRS AND
IN TWAB‘,‘I‘W’I’ OF PERBON-
NEL ( RAM NIWAS MIBRDHA
{a) to (¢) 'The State Governmen
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cannot normally requisition the st
vices of Central Buredu of Investi-

gation for carrying out imvestigation
In matters pertaimng to the States
Cases to be nvestigated by the Statp
Police are sometimes iaken up tor n-
vestigation by the Special Pulre Es
tablishment of twe Central Bureau eof
Investigation at the request of ihe
State Governments 1l they are iniricate
or difficult or have ramifications 1n
several States or have anmv special
features calling for investigation hy
Ny a.ency outside the State Sueh
investigation 1¢ however undertaken
ite the Stale Government making
the wquest has accorded 1ls consent to
the o tenwwon of jurisdiction of the
SPF to that area in respect of that
class of oflences and after the Central
(rovernment agree Lo extend the jurie-
diction ot tie SPL to the State con-
cerned

During the last thiee vears «nding
2ird November 1972 {he number of
such cases tiken up for investigatign
by the Cential Bu.eau ot Investigation
15 125 and the numoer of cases wheje
the consent of the Central Govern-
ment wag declined for various reasons
1 15

The number of such caqses that are
now under investigation by the Cent-
1\ Bureau ol Investigalion Slitewise
15 15 follows -

Assam

Bihar

Gujarat
Madhya Pradesh
Maharashira
Myvore
Qissa
Rajasthan
Famil Nadu
Inpura

Uttar Pradesh
West Bengal

T -
P I IR ]

INMI“

Total 47
The report of snguiries mn such cases
are made avallable ta Ceniral Gov«
ernment also
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Production Centres of Small Scale In-
! dustries In Kerala

3210. SHRI VAYALAR RAVI: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Development Comr
missioner, Small Scale Industries, New
Delhi has reported his inability to run
the four Production Centres in Kerala;

(b) it so, the reasons therefor; and

(¢) whether Government have taken
a final decision regarding the future
set-up of these production centres and
if s0. the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) No, Sir.

(b) Does not arise.

(c) The Government propose to
transfer these Production Centres to
the State Government as per the re-
commendations of the Organisational
Committee set up at the instance of
the Estimales Committee, Lok Sabha
(77th Report).

Manufacture of Commercial Vehicles
with Russian collaboration

3211. DR H. P SHARMA- Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECIINO-
LOGY be pleased to state

(at whether USSR has extended
technical cooperalion to a private sec-
tor comonany in Calcutta to manufac-
ture light commercial vehicles for
movement of agricultural products;

(b) it so, whether Government have
approved the collaboration agreement;
and

(¢} the terms of the agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). M/s. Insov
Auto Ltd., Calcutta have been permit-
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fed to set up a
at Rae DBareily in the State
of Uttar Pradesh for the manu-
facture of 12,000 nos. per annum of
light commercial vehicles in collabora-
tion with M/s. Prommash-Export, Mos-
cow, USSR. The terms of collabora-
tion cannot be divulged.

new underiaking

Reatriction on multi-national corpera-
tions for emteping the Comsumer In-
dustries

3212. DR H. P. SHARMA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether Government had taken
u policy decision to restrict and pre-
vent multi-national corporations from
entering the consumer industries;

(b) if so, the part played by these
mdustries in consumer goods indus-
tries at present; and

(c) the success so achieved and
steys so far taken to restrict their
participation in this field?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (c). No, Sir. Foreign
vompanies may apply for licences
uhder the Indusiries (Development and
Regulation) Aet, and such applications
are considered by Government on
merit, in the light of the criteria laid
down from time 1o time. No licence
tor the manufacture of consumer pro-
ducts as a ‘new article’ has been issu~
ed to any foreign company during
1970,.1971 and 1972 (up to 30th Sep-
tember, 1972).

Tractor Factory in Pratapgarh

4213, SHRI DINESH SINGH: Will
THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased fo state:

(a) whether fhe party to whom a
letter of Intent was issued for setting



6 Written Answers AGRAHAYANA 15, 1894 (SAKA) Written Answers 62

wp a tractor factory in Pratapgarh has
wmnapstosatuptmmctm,
-llﬂ “

tb) -}t. so, the progress made in this
w

" THE DEPUTY MINISTER IN THE
MANISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The Letter of
Imtent issued to M/s. Automobile Pro-
ducts of India Ltd., Bombay was con-
verted into an industrial licence on
10th October, 1972.

The party has informed Govern-
ment that they are going ahead with
the detailed planning of the project,
which they expect to complete in six
months. They also expect that work
at Pratapgarh factory will commence
within the next twelve months.

Report of the Committee of Secretaries
on Personnel Administration

3214. SHRI K, KODANDA RAMI
REDDY: Will the PRIME MINISTER
be pleased to refar to the reply given
to Unstarred Question No. 1226 on the
22nd November, 1872 rezarding report
of the Committee of Secretaries on
Personnel Reforms and state:

(a) whether any Officers’ Associa-
fion has requested the Government to
reject the Report of the Committee of
Secrstaries on Personnel Administra-
tion;

(b) it so, the reasons put forward
by 1.he Association; and

{c) the reamction of
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
WEL (SHRI RAM NIWAS MIB-
DHA): (a) and (b). A communlca-
tion has been received from the Fed-
exation of Clsss I Reilway Officers’
Aasocigtions reguesting the Govern-

j the Report of. the
-cummrun of . Becretarjes,. as, ace
cording to the !‘edmhan, ‘the re-
rm 1L8—3. - :

Government

commmdaﬁommnutqmllyh:r

toanSuvimmdmmmhnt
Government policy,

(¢) The recommendations of the
Administrative Reforms Commission
are still under consideration of the
Government.

Enguiry Committee Report on Power
Crisig in West Bengal

3215. SHRI SAMAR GUHA: Will the
Minister of PLANNING be pleased
to state:

(a) whether an inquiry into the
causes leading to the failure of power
and other matters related to recent
power-crisis in West Bengal was made
by the Central Government;

(b) if so, the findings thereof and

_the recommendations made by the

Enquiry Committee in regard to the
steps for resolving current power
crisis in West Bengal; and

(c) the measures taken to imple-
ment the recommendations of the Com-
mittee?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). Yes.
A Preliminary Report of the Action
Group to Review the Power Supply
Position in West Bengal has been
received and the same is under exami-
nation in the Planning Commission.

P.C.0. in Mandir Marg

3216. BHRI M. 5. SIVASWAMY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a). whether therve is no public call
telephone in the Type II quarters of
Mandir Marg, New Delhi and resi-
dents are facing great difficulties
without this facility; and

(b) if so, the steps taken by Govern-
mevt in providing the same?

S o P



b3 T Writtew Answers

THE MINISTER OF COMMUNICA-
TIONS (SHR1 H. N. BAHUGUNA):
(a) and (b). There is no P.C.O, in
Type 1I quarters of Mandir Marg New
Delhi. However, the residents can
avail of this facility from nearby
PC.O Instailed at the FHindu Maha-
~abha Bhavan and the Birla Mandir
located at a distance of 300 to 400
meters {rom these quarters

Fixation of Pay-Scales of Government
Employees of Dadra and Nagar
Haveli

3217 SHRI PILOO MODY' Will the
Minister of HOME AFFAIRS be pleas-
ed to state

(a) tne reasons for avoiding the res-
ponsibility of proper fination of pay-
scales ot the Goveinment employces

of Dadra and Nagar Havel! Union
Terrilories;
{b) whether even after having

brought them on the Ceniral pay-
<cales from 6th March, 1870, no tor-
mula has Leen evolved to give them
proper fixation to protect their basic
pay and if so, the reasons therefor,
and

(c) whether Government have not
yel given them the D A recomménded
by the Sccond PPay Commission and
arrears from 8th March, 1970 have not
been paid and 1if so, the reasons there-
tor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H. MOHSIN): (a) to
{c). Prior ito 6th March 1870,
the employees of Dadra and Nagar
Haveli Administration were entitled
to Gujarat pay scales and dearness

allowance, In pursuance of Gov-
ernment’s decision 1o grant
Central rates of pay and al-

lowances to the Dadra and Nagar
Haveli Administration employees, the
Government of India issued orders on
3rd May, 1971 egquating various cate-
gories of posts with appropriate posta
in the Central scales of pay with
effect from 6th March, 1970. These
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orders also provided formula for fixa-
tion of pay of the employees in the
Gentral scales of pay. The formula
aimed at protecting the total emolu-
ments i.e, pay, dearness allowance,
deainess pay drawn In the Gujarat
scales as also the substantive pay of
the employees drawn in those scales.
The formula, however, did mot find
favour with the Dadra and Nagar
Haveli Administration and the em=~
ployees’ assotiation. The guestion
regarding revision of his formula is
under consideration of the Govern-
ment of India Once the employees
of the Dadra and Nagar Haveli Ad-
minustration start drawing pay inthe
Central scales, they will automatical-
ly be entitled to the rates of dearness
allowance as recommended by the
Pay Commussion and also the arrears,
if any, from 6th March, 1870

Requirements of Cement, Stee] and
Iron in Tripura

72218 SHRI DASARATHA DEB-
Will the Minmster of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased {o state:

(a) the annual requirements of
Cement steel and 1ron in Tripura
particularly for 1972-73, and

{b) the quantity supplied to the
various agencies in Tripura so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELLOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) (1) Cement: The ce-
ment reyuirements of Tripura durimg
1972-73 15 estumated te be about 14,000
tonnes.

(il) Iron and Steel' Under thée pre-
sent distribution system, theré are no
statewise allocations of Iron and Steel
Allocations of steel are regulated by
lhe Hteel Priority Committea after
taking into acedunt the end use for
which steel is required, the availabil-
ty and the coﬂfpfﬁn‘.s demanda.
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(b (i Ceramnt; The- totak quantity

suppliad . to. Tripura  from Aprﬂ to,

August, 1972 was 453 f.cmnes

(ii) Iron and Steel: The gquantity of
steel despatched te Tripura during
‘the quarter April-june, 1872 was 100
tunnes

Forein Cnnura’.l Sonleties in: lnr.lla.

3210, KUMARI KAMLA KUMARI:
Will ‘the Minister of HOME AFFAIRS
be pleased to state the number, names
and t:e addresses of _ul'ural Societies
of other countries in India?

THE DEPUIY L1INISTER IN THE
MINIETRY OF [ULIE AFFAIRS
{SHRI F. H. MOHSIN); Inlormation is
teing collacted.

Repatriatioa of P-ofits, Dividends and
‘Service charges etc., by M/s. Colgate
and Palmolive Co.

3220, DR, H. P, SHARMA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
ILOGY be pleased 1o state: )

(a) whether ‘the foreign firms Mes-
srs Colgate and Palmolive have re
patriated huge sums of money as pro-
fits, Qividends and service charges
during the past three years;

(b) ‘if so, the total investments made
in-these firms, and the share of foreign
capital therein and- ‘the améunt of
m_one_, rgpat;iata_d by them 'during
ﬂ'ggse years out of this country: and

(¢) whether Government have
ordered any inquiry into the affairs
of ‘these. firms, including the.probe in-
to the cost of pmducnon and proﬁts
mds by thm ﬁrms" .' : -

1

- DEPUTY ' MINISTER TN THE
MINISTHY - OF: mmfs'nuau m;u-'

¥ Paln __(Indih}?vt LAd;isé -
th!ar owhed" subsidiary of ws. ‘Cols™
!*dmnliu ’.’Mrmatibnd. UEA

The equity ‘capital of the company is
Rs. 1.5 lakhs. The amounts repatriat-
ed towards Dividend by this company
to the pnrent company during the last
three years are given below:— .

‘Amount (Rs. lakhs)

Year

1968-69 41-76
1969-70 82-39
1970-71 . "26-16
During 1966-1970, an amount of
Rs. 1.13 lakhs per annum was also

remitted towards Service charges.

(¢} Yes, Sir.

Prites inflated by Traders in West
Bengal durln.: Pnjas

3221. DR, RANEN SEN: will the .
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(2) whether atiention of Govern-
ment has been drawn to the news-
item which appealed in ‘Indian Ex-
press’ dated the 21st September, 1972
captioned ‘How traders inflate priues.

. during pujas’; and

(b) if so, the steps taken by Gov-
ernment against the traders?

THE DE'PUTY M.INISTEB. m THE
MINISTRY OF ' INDUSTRIAL DE-
VELOPMENT (SHRI SIDIJHBSHWAE
PRASAD): {a) Yes, 8ir.. Tyt

(b) The toll6wing steéps were taken
by the Btate. Gavernment:— - -

(i) Promulgation of a Prevention
of Hoarding Order. fixing maximum
limits for storage by ‘différent cate-

_ gortes of deslers in-Pulses, Mustacd
Seeds and Ol vma-mtx and m
Food,

(ii) Pmmulgation ot anuther Orde:
requizing dealars .in :these- commodi-
ties to duphy atmks and rdp.lh.
prices daily. -
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Bcheme o grant Loang to Educsied
Unemployed.

3222. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government have
any proposal under consideration to
introduce a scheme to give loans to
the educated unemployed persons for
business or small-scale serviee units;

(b) if so, the salfent features of
the proposal; and

(c) the time by which this scheme
will be introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
FRASAD): (a) to (¢). Nationalised
Banks have formulated various
schemes like loans to technical en-
trepreneurs interested in setting up
small scale 1ndustries, retail and
small business, professionals
self-employed persons, custom ser-
vice units etc. Under this scheme,
educated unemployed persons can
avail credit facilities from Banks
provided the Bank is satisfied with
the viability of their praposals.

and
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Medium of Instruction In Primary.
Secondary, College ang University
Stages for Linguisti. Minorities.

3224. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have
adopted any national policy in Te-
gard to medium of instruction in Pri-
mary, Secondary, College and Uni~
versity stages for Linguistic minari-
ties all over the couniry;

(b) if so, the details about the
basic formulation of such policy; and

whether a national
the

(e) if not,
policy will be drawn out for
purpose?

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) Yes,
Sir,

{b) According to the decisions
taken at the national level, arrange-
ments should be made for instruc-
tions aj the Primary stage by
appointing at least one teacher if
there are not less than 40 pupils in &
school or 10 in a class desirous of
receiving instructions in the mother
tongue,

At the secondary stage, facilitles
for instructions through the mother-
tongue should be available if there
are 60 pupils in the last four classes
and 15 in each glass desirous of
lenmin.: through: the particular lan~

guage. 'Thiw figoe of 60 and 15 is
required fa B computed separaiely
for each one af the- diversified courses
and for the scademic couyses; and
where different. groups of aptionall



. subjects are provided in the acade-
. mic courses, separately for each such
group of optional subjects,

In regard to the medium of instruc-
fions at the University stage it is
considered that urgent steps should
- be taken to adopt regional languages
-as medium of education and that
‘every effort should be made not only
‘to protect the rights of minorities
but to promote their educational in-
“terests as suggested in the statement
“issued by the Conference of the Chief
‘Ministers of States and Central Minis-
ters held in August, 1961,

(¢) Does not arise.

‘Completion of tranmslation work of
‘Administrative Rules ang Procedures.

3225. SHRI S. C. SAMANTA: Will
ie Minister of HOME AFFAIRS be
pleased to state:

(a) the arrangements made for the
swcompletion of translafion work into
‘Hindi pertaining to administrative
procedures and other works
which are still pending;

_ (b) by what time the work is like-
ly to be completed; and

(c) whether complete coordination
.exists among the various Ministries
such as, Home, Education, Law, In-
formation and Broadcasting ete. in
far as the development.of the lan-
age of -the Union is concerned?

. THE MINISTER OF STATE
} THE . MIQIISTRY OF HOME
AIRS AND*...Y\ THE DEPART-
T OF PER&NNEL (SHRI RAM
AS MIBDHA) (a) The Hindi
of _ statutory documents
Cemirg], "Act,, Rules, _Regulations
Ls provided by the Oﬂ-‘ma‘[ (Le-
lative) Commission of the Minis-
of Law. Tl'{g Hindi translation
‘manuals, fo;ms angl ‘other pro-
1 literature of " nnn-vst&tutory
which was previously en-
to the Central Hindi Dir-

of the Ministry of Educa-

—— o
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tion is now being done by Central Tra-
nslation Bureau of the Ministry of
Home Affairs. However, the P. & T.
Board, the three Defence Services and
the Ministry of Railways themselves
translate their procedural literature
and not statutory. manuals.

(b) The work of translation of
the entire procedural literature is a
huge task and is also of a continuing
nature. The Central Translation
Bureau and the Ofiicial Language
(Legislative) Commission have been
undertaking the work in consultation
with the concerned Ministries/
Deptts. according to a rhee2s pro-
gramme which is given in_the Annual

Assessment Report which is placed
before the Parliament.
(c) Yes Sir.

Establishment of an Asian Institute
for development of A.gncultural
Machinery,

3226. SHRI GIRIDHAR GOMANGO:
SHRI RAMSHEKHAR PRA-
SAD SINGH;

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether an . Expert Working
Group of Semor Government offi-
cials from 11 countnes of the Asian
Region including India has recom-
mended the establishment of Asian
Institute for the development of agri-
culture machinery; and

(b) if so, where the Institute is
proposed to be est'ablish'éd?’ i

-THE DEPUTY m;s;'ER IN T.HE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT ~ (SHRI smnm:snw,q.n
PRASAD): . (a) Yes, Sir. "

(b) The Expert Working Grg}lp
has not recommended any particular
country for location of the Instjtute.
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Functioning of Vishwa Yuvak Kendra
New Delhi.

8227. SHRI SHASH]I BHUSHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether  the organisations
which are working with Vishwa
Yuvak Kendra, are related in some
way or the other with certain noto-
rious orgamsation backed by CIA
such as Asia Foundation which are

banned 1n India.

(b) whether Government are keep-
ing an eye on the functioning of
Vishwa Yuvak Kendra;

(c) the reasons for which great
financial assistance 1s provided to it
in spite of its activities against the
interests of the country and land
worth lakhs of rupees has been allot-
ted to 1t at throw away price; and

(d) whether 1t 1s proposed to take
over Vishwa Yuvak Kendra?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K C PANT) (a) Govern-
ment have no such information

(b) No, Sir

{c) A plot of land was allotted 1mn
1962 for construction of a bulding
to house the hostel, hbrary, etc The
grant was 1n accordance with the
general policy of the Government 1n
regard to such orgamsations No
regular maintenance granis are pro-
vided to the Kendra Ad hoc finan-
c1al assistance for specific projects
which fall within the approved
schemes for youth welfare and other
activities has bean given to the
Kendra after dug examination of the
menitz of the projects and as in the
case of any other similar organisa-
tion.

L

' N, Sir,
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Legislation t0 curb the rol: of Foreigm
money in Electlons,

3228 SHRI SUKHDEQO PRASAD:
VERMA:
SHRI BISHWANATH JHUN-
JHUNWALA:

Will  the Mimster of HOME
AFFAIRS be pleased to state:

(a) whether Government are con-
smdering the question of enacting a
law to curb the role of foreign money
in  elections, and

(b) 1if 50, the ime by which the
Bill on the subject 1s hikely to be in-
troduced m Pailiament”

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) and (b)
As stated 1n answer given to unstarred
question No 1337 dated 22nd Novem~
her, 1872, lemislative proposals are
being finalised for the purpose of
imposing switable restrictions on the
receipt of funds from foreign orgam-
sations, agencies or individuals other-
wise than in the course of ordinary
and bonafide transactions A Bil}
will be introduced in Parliament at
an early date

Seiting up of a Plant for manufactur—
ing Raflway wagoos

3229 SHRI RAMSHEKHAR
PRASAD SINGH-
SHRI V MAYAVAN

Will the Minuster of PLANNING be
pleased to state.

(a) whether an expert Committee
of the Planning Commission has re-
commended the setting up of a plant
for manufactuning Railway wagons;

(b) It s6, whether Planning Com-
missjonn has accepted the recommen-
dation; and

]
(c),whether this plant will be in
sectar? - -

public or private
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING

(BHRI MOHAN DHARIA): (a) No,
Sir.
(b) and (c). Do not anse.

Solig Waste Factory iv Delhi

8230. KUMARI KAMLA KUMARI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

{a) whether Government propose
1o start a factory for disposal of solid
waste including waste of pieces of
jron, glass, tin and plastics in Delhi;
and

(b) if so, the broad outlines of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). No such
proposal is under consideration of the
Ministry of Industrial Development.

Term of Committee on Newspaper
Economics extended

3231. SHRI M. M. JOSEFPH:
SHRI MUHAMMED
SHERIFF:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government have
recently extended the term of the
five-member Fact Finding Commit-
tee on Newspaper Economies; and

(b) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MNINISTRY OF INFORMATION
AND BROADCASTING (SHRI
&H.ARAH BIR. SINHA): (a) Yes.

(b) The. .Committes undertook =
study of a few hewspaper
units, following which a detailed

questionnaire designed to elicit fac-
tual data on different aspects of
newspaper economics was framed.
Printed copies of the guestionnaire
were sent out to all dai'y newspapers
mn the first week of Scpt 'mber., The
newspapers had been nshed to sub-
mit replies by October 15 but 1n view
of the detailed nature of the question-
naire some newspapers asked ifor
more time for sending the replies,
{ill the end of November/December,
1972. In view of this, the Committee
sought extension of the time-limit
for submission of the Commttee’s
report till the end of June 1973. This
has been agreed to by the Governe

ment,
Film shows on TV,

3232. SHRI P. VENKATASUB-
BAIAH: Will the Mmister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether a representation has
been made to Government to discon-
tinue film shows on Television; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

(b) Does not arise.
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Rehabilitation of former Rulers and
their Dependents

3284 SHRI S. C. SAMANTA: Wil
the Mimster of HOME AFFAIRS be
pleased 1o state:

(a) the steps taken to rehabilitate
the Ex-Rulers and thewr dependents
as a consequence of the abolition of
privy purses and privileges and
whose 1ncome from any other source
18 either neghgible or nil, and

(b) whether any representations
have been recenned 1n their conhee-
uion and if so the reaction of Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C PANT): (a) and (b).
In order to enable the former Rulers
to adjust themselves to the changed
circumstances, Government have de-
cided to make lumpsum ex-gratia
payments 1 cash to each farmer
Ruler. Governmeni have, however,
been advised not to make the above
mentioned payments to the former
Rulers till the Supreme Court’s judg-
ment on the Writ Petitions filed by
the former Rulers of Malerkotla and
Kurundwad (Junior) challenging
the walidity of the Constitution (24th,
25th end 26th Amendment) Acts,
197h is known.

2. Government have received re-
presentations from the relatives of
the former Rulers and have decided

DECEMBER 86, 1972
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obtaiming Supvlemenfary Grant i
the 1last sessicn of Parliament.

Study of problems at Cemtral Mises
Research station, Dhanbad,

3235. SHRI GIRIDH4R GOMANGO;
SHRI RAMSHEKHAR
PRASAD SINGH:

Wil the Mimster of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) out of the 39 sponsored prob-
lems taken up last vemm by the Cen-
tral Mining Rescarch Station at
Dhanbad how many have been com-
pleted; and

(b) the time by whith the rest are
like'y to be completed?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C
SUBRAMANIAM): (a) and (b). Out

of 39 sponsored projects taken up by
the Institute, 23 Projects were com-
pleted 1n 1971, 16 Projects continued
n 1972

The position of 16 Projects 1s as
under: —

(1) 10 Projects have been com-
pleted and reports given to the
party concerned.

(1) 3 Projects have been com-
pleted but not yet reported.

(iii) 2 more Projects completed
but continued at Party's reguest
and interim reports are being sup-
plied.

(iv) 1 Project not yet started as
site inundated with water.

Vilence in Asansol Coal Mines

8238. SHRI SAMAR GUHA:
the Mu:nonmmmi-
pleased to state:

(a) whether representations hawe
been received by the Central Gow-
erninent and the West Bergill Glov-
emmment reperdiny the widseprant



77 ‘Written Answers AGRAHAYANA 15, 1804 (SAKA) Written Answers 78

.gnd continuous viclent activities
committed in the coal mine areas of
Asansol;

(b) whether a number of Trade
Union organisations made such com-
plaints to the Government and issued
Press statements also regarding fre-
guent and unchecked activities of
eriminal elemenis inimical to legiti-
mate Trade Union activities;

(c) if so, the nature of the com-
plaints made, and the facts about the
incidents and other happenings in the
coal mines areas of Asansol; und

(d) the steps taken by Govern-
ment to curb such violent activities
and apprehend the criminals and
the number of persons arresied so
far 1in connection therewith?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI1 F. H, MOHSIN): (a) to (d)
Some representations have been re-
ceived by the Central Government
in the matter. Facts are being ascer-
tained from the State Government,

Schemes for Educated Unemployed

3237. SHRI P NARASIMHA
REDDY: Will the Minister of
PLANNING be pleased to state:

(a) ihe outlines of the schemes,
the amounts allotted and utilised so
far, State-wise, for providing em-
ployment to the educated unemploy-
ed; and

(b) whether in the con‘ext of the
drive for liquidation of unemploy-
mert, the Central Governme~* pro-
pose to stop retrenchment ip Central
and State services?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRY MOHAN DHARIA): (a) The

-detalls 0 the varioug schemeg for edu-
cateq unemployed are indicated in the
Plinning Commission Brochure ‘Emp-
Toyuent Qpportanities’, coples of which

_avidldble in the Parliament Lib-
g also been circulated to
: ' of the Parliament.

(hb) There 15 no proposal under
consideration to effect retrenchment
in Central and State Services.

U.N. Resolution for Public
on UN., Day

Holiday

3238. SHRI BANAMALI PAT-
NAIK: Will the PRIME MINISTER
be pleased to sate:

(a) whether the UN. General
Assembly has adopted a resolution to
declare 24th October, UN, Day, a
public holiday;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) the
matter?

decision taken in the

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND IN THE DEFARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA)' (a) tp (¢ In a resolution
passed in December, 1971, the TU.N.
General Assembly declared the 24th
October, United Nations Day, as an
international holiday, and recom-
mended that it should be observed as
a public holiday by all member-
States of the United Nations. Since
the question of public holidays to be
observed in the Government of India
15 already before the Third Pay Com-
mission, the recommendation of the
U.N. General Assembly has been fur-
warded to the Third Pay Commission
for their consii-r-tion.
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Work Camps for Educateg Unemp-
loyed

3240 SHRI B V NAIK Will the
Minister of PLANNING be pleased
to state:

(a) whether work camps on subsis-
tence salanes for educated unemploy-
ed are proposed to be started m the
country,

(b) 1f not, the alternative schemes
with the Government 4o deal with
this problem of unemployment, and

(¢) what has been theirr impact on
the solution of this problem in the
past one year?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FPLANNING
(SHR1 MOHAN DHARIA) (a) Tne
suggestion 1s under consideration

(b) Details of the scnemws intro-
duced by Government are contained
m the brochure “Employment Opgor-
tunities” copies of which have been
grm!ated among the hon'ble - mem-~

8
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{c) As these schemeg have been m-
troduced only in the recent past, 3t
1s not possible yet to assess their um-

pact

Problem of Regional Imbalance fm:
Unemployment

3241 SHRI B V NAIK will the
Minister of PLANNING be rleased
to state ¢}

(a) whether arems of extreme edu-
cated unemployment in the country
have been surveyed and identified;

(b) if so, which are those areas;

(c) whether the pioblem of re-
gional imbalance 1n  unemploymem?
has been tackled, and

(d) 1 so the mode in which 1t has
been done?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) (a) teo
(d} A comprehensive Labour Force
Survey to determine the extent of
unemployment and under-employ-
ment 1n various parts of the country
18 cuirently being undertaken by
National Sample Survey This sur-
vey when comgpleted 1s expected to
throw up detailed information re-
garding the number of unemployed
in different areas from which it
~might be possible to identify the
areas of extreme educoted un-eo

ployment

Pending the completion of this
Survey, the available information om
the number of job seekers registered
with Employment Exchanges State-
wise showg that there were 569 lakhy
Job seekers of all categories of which
261 lakh were persons with qualifi-
cations of matiiculation and above as
on 30th June, 1972 The number of
educated job seckers were highest in
West Bengal (448 lakhs), followeq by
Uttar Pradesh (257 lakhs), Bihar
(2 48 lakhs), Kerala (2237 lakhs).
borachirq (? 13 lakhs) ang Ta
(210 1skhs). 4 gtatement indipeting
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+ the nwwber of job seekers in diffe-
rent States 1; laid on the Table of the

Government are taking all possible
steps to generate increasing employ-
ment opportunitieg in all the States
and Union Territories and wvarious

_special programmes such as crash
scheme for rural employment, rural
works programme in drought prone
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areas, —special employment  pro-
grammes for educated unemployed,
programmes for employment of

‘scientists and engineérs and various

schemes for self employment have
been formulated. They are indicated
in Planning Commission publication
‘Employment Opportunities’ copies of
which are available in Parliament.
Library and have also been circulat-
ed to all Members of Parliament.

STATEMENT

No. of job5-seekers o1 the live Register of Employment Ex hanges, State-wise, a< on 3cth Tnwe
1972

) E ucaied (Matr:-
Total

Sta e/Union Territory cula es enc skoved
in‘lu'edinCol. 2

1. Andhra Prade:h - . . . . +  3,28,040 1,68,633
2. Assam . . . . . . . 77,176 28,214
3. Bhar: S + * 546033 2.48.€29
4. Guijarat . . . . . . 1,902,985 97,066
5. Haryana - . . v . . o 1,12,.073 54.526
6. H'machal Pralesh . . . 0,276 15.20%
7. Jammu & Kashmir « . . . 32,231 11,237
B. Kerula . . . . . . s 3,87.376 2.27.8R83
9. Madhya Pradesh - . . . . 6,039 1,128,111
10. Maharashira . . . . . © 4,68,301 2,17,957
11. Manipur - . . . . . . 42,048 17,916
12. Meghalaya. - ) J . . ' ; 5,613 2,734
13. Mysore - - J . . 2,85,850 1,54,655
14. Orissa . . . . - . - 2.07,868 59,356
1s. Punjgd - - - - - + 136423 64.059
'16. Rejesthan - - . - . ¢ 153321 73,060
r7. Tamiinadu - i . : . . 4,593,009 2,10,045
18. Tripura g g d . . g 31,466 15,065
19. U tarPradesh - : - e * 594,303 2,857,507
20. Wes: Bangal . s . 10,16.920 448,229
21. Arunachal Pradesh . . . ' N.A. N.A.
22. Chandigarh . . . 20 859 9.414
;3’. Delhi - . . . . " 1,45,67% 81,162
' 24. Goa - . . < . « 11,763 6,053
25. Laccalives - ' . . 1.374 ) 366
26. Mizorami - . - L . 1,404 - a8s
ay.. Poidchriry CEE . . . . 12,472 4,346

.o - AllIad ,Total + - .= 56.87.978 T 26a1827

N A.—~No nvalltble.

'h'l.B. L) Stuiscs relaing to ediicated job- mhers are collec'ed a hﬂf-yemiy intetvale 'n

June a2d December.

' _I(l..:l Allﬂle iob-seeheﬁ 071 the l e rcl ster are not ncocssmlx uaemplgm 4
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Production of Steel Pipes for Export

3242. SHRI D. K. PANDA: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the export of steel
pipes had suffcred a severe get back
in the past few months due to a
steep decline in the indigenous out-
put; and

(b) if so, the steps taken to step up
production of steel pipes?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESH-
WAR PRASAD): (a) There has been
no decline in production and export
of steel pipes and tubes during the
past few months as compared to the
corresponding period in the last year.

(b) Steps have been taken to
supply increased quantities of raw
materialg to manufactures from indi-:
genous source and also through. im-
poris. As a result, export of steel
pipes has already started picking ug.

DECEMBER 48, 1872
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Produttion oy Steel Pipes for Export

3243. DR. RANEN SEN: Will the
Minister of PLANNING be pleased to
state:

(a) whether unemployment has
become an acute problem in West’
Bengal:

(b) the total number of unemploy=
ed persons in West Bengal at present;

(c) whether the Centre has given
any dssistance to the State to solve
this problem; and

(d) if so, assistance given so far?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir

(b) The magnitude ot the problem
can Le aprreciated irom the figures
available 1n the hive regisier of the em-
ployment exchanges according to
whizh there are 10.2 lakhs of job-seek-
ers incluriing 4.5 lakhs of educated un-
employed.

(¢) Yes, Sir.

(d) A statement is laid in the Table
of the House.

. * STATEMENT
Employment schemes vanctioned for West Bengal

Sl Name of the scheme
No.

1971-72 1972-73
Amount Amount Amount
allocated utilised  allocated

(Rs. lakhs) (Rs. lakhs) (Rs. lakhs )

A. Schemes for Educated Unemployed

1 Expansion and unprovunent of qm.hty of pmmry

education. . 57-20 17:81  395'73
2 Financial assistance to entreprencurs 3900 3900 3500
3 Admmnminvesualtmofmudwmhmthe

Fifth Plan in Central Sector. ) 2-%5 250 7%
4 Consumer Cooperative Stores. 412
s Rurml Engineering Survey . . . 427 25°17
6 Rural Water Supply . . o 70 120
B. Special Employment Programmes formulated

mmmmam&m qfd?‘:w

Rs. 267 lakhs . us . arg-co
C. mmmmw . : 299°0 1%3:0 2990
D. Draght Prone Area Schemes. . . 250 100 ¥o
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Ingo-Sovist Agreement on Economic
Cooperal

tion
324¢ SHRI SHYAMNANDAN
MISHRA  Will the Minister of

PLANNING be pleased to state

(a) the sahent features of the
agreement arrived at on September
20, 1972 1n Moscow between India
and the Soviet Union 1n regard to the
machinery tor economic co-operation,
and

(b) 1f any follow up steps are en-
visaged the nature thereoi?

THE MINISTER OF STATE |IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) (a) The
Planning Minus er signed an  agree-
ment 1n Moscow on September 19
1972 setting up an inter-Governmental
Commussion on Economie, Saentific
and Techmecal Cooperation A copy
of the agreement has been placed mn
the Parbament Library

(b) As a result of the discussions
held, it was deeided that there would
be an exchange of experts between
the two countries who would exemine
the prospects of improving ond ex-
pandmg ow present programmes and
capacitieg in certain key industries
This would be followed by the first
meeting of the Indo-Soviet Jomnt
Commussion on ecopomic, sreientific
and technical cooperation mn  New
Delli in January 1973 Such delega-
tions of experts have been constitut-
ed and are being cors‘ituted to  ex-
change visits and discuss matters
further There is a delegauon of ex-
perts 1n various fields from the Sowviet
Upion at present in India, and a dele-
gation of Indian steel experts 15 in
Moscow Further exchange of wisits
will take place as and when requred
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Centra] Assistance to Rajasthan

3246 SHRI N K SANGHI Wil
the Minister of PLANNING be pleas-
ed 0 »tate

(a) the quantum of Central assis-
tance commtted to the States for
the Fourth Plan and the share of
Rajasthan out of 1it,

(b) the amount yet to be disbursed
to Rajasthan out of the commitled
share and whether this would be
made available to the State for its
annual plan, of 1073-74, and

(c) whether the Centre has inform-
ed Rajasthan Government of the
amount to be made available to the
State to enable the later to plan for
tumely ymplementation of its pro~
jects?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(BHRI MOHAN DHARIA) (a) The
allocation of Central assistance to
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Rajasthan for the State Fourth Plan
amounts to Rs. 220 crores out of
Rs. 3500 crores for all States.

{b) The balance of Central assis-
tance available to Rajasthan for
1973-74 on the basis of the allotments
in the first four years of the Plan
reriod amounts to Rs. 5448 crores
whicn is proposed to be allocated to
the State Government for financing
its Annual Plan for the next year.

(¢) The discussions regarding the
Annual Plan 1978-74 of Rajasthan
are in progress. The amount of
Central assistance which will be
made available for the Annual Plan
1973-74, will be communicated as
soon as these discussions are over
and the outlay on the Annual Plan 1s
finalised

Assistance to Gujarat State for Deve-
lopment of Backward Districts

3247 SHRI VEKARIA wall the
Minister of PLANNING be pleased to
state:

(a) the amount of assistance given
tn the Gujarat State for the develop-
ment of backward Districts during
1971-72 and 1972-73; and

(d) the amount sanctioned allotted
District-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): {ag) ar?
(b). In the Fourth Plan, Central
Assistance is being given on an over-
all basis, for States’ Annual Plans,
in the shape of btlock loans and block
grants on the basis of the N.D.C. for-
mula. Np seperate allocations of
Centrial Assistance are belng made
for any specific schemes or specified
batkward areas/districts.

DECEMBER 6, 1972
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Uniform expendiiure on Governos -
3248, SHRI C. K. JAFFER SHA-
RIEF:

SHRI M. S. PURTY:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether a view has been ex-
pressed by Prime Minister that the
Governors nf all Siates should be
treated on par witn regard to ex-
penditure on them and there should
be no distinction between one Go-
veinor and another regardless of the
size f the Siat ; and

(b) if so, the deccision of Govern-
ment 1n llus regard”

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F 1I MOHSIN) (a) No, Sir.

(b) Does nnt arise,

Plans to reduce the number of people
living below poverty line

3240 DR KARNI SINGH: Will the
Minister nf PLANNING be pleased
to refer to the reply given to Un-
starred Question No. 2277 on 16th
August, 1972 regarding people living
below poverty line and state the ex-
tent by which Government propose
to imgrrove the situation and to re-
duce the number of those living
below the poverty line by the end of
19747

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): The
problem of poverty in the country ia .
very complex and can be tackled only
over a period of time. While, an
stated in reply to I Rues-
tion No. 2277, a number of ;pel:ill
Frogrammes have been launched in
the Fourth Plan to improve the lot
of the weaker seétionk of the society.
Massive programmes. in thai .direc-
tion will be taken up in the Fifth
Plan. It is however difficult to ssséss
the extent of impact st this siage.
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Ralsing of percentages of reservation
fSor Beokeduled Castes and Scheduled
Tribeg in Govermment Services

3250 SHRI RAJDEQ SINGH: Wil
the PRIME MINISTER he pleased to
state:

(a) whether the percentages of 1e-
servation for Scheduled Castes and
Tribes for recruitment in Govern-
ment services have been raised from
125 per cent to 15 per cent and from

5 per cent 1o 75 per cent respec-
tively;
(b) if so, whether this decision

covers State Government also, and

(c) whether the perwd of carrving
forward of 1eservations has ulso been
increased from prevailing 2 yea1s

period?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) 7The percentages of
regervation for Scheduled Castes and
Scheduled Tribes :n  posts/services
under the Governmen{ of India 1n
direct recruitment made on an all-
India basis by open competition have
been raised from 124 per cent to 15
per cent in the case of Scheduled
Castes and Irom 7 per cent 1o 7} per
cent in the case of Scheduled Tribes
with effect from 25th March, 1970
In direct recruitment on an all-India
basis otherwise than by open comype-
tition alco the reservation for Sche-
duled Tribes has been raised from 5
per cent to 74 per cent. The reserva-
tion for Scheduled Castes in such
recruitment is 16-2/3 per cent. In
respect of Class III and IV posts, re-
erultment to which normally attracts
candidates from a locality or region
the percentages of reservation for
Scheduled Castes and Scheduled
Tribes are based on the proportion of
the population of these communities
in the respective States/TJulon Terri-
tories. ;

{b} The reservations for Scheduled
®Castes and Scheduled Tribes in the

services under the State Guvernment
are the ouncern 2. the respective
State Governments under Article 336
read with Articles 16(4) and 12 of
the Consutution. The orders of the
Government of India :n this regard
are therefore not applicable 1o the
services under the State Govern-
menis. The various Statec Govern-
ments have however also prescribed
certdain percentages of  reservations
for Scheduled Castes and Scheduled
Trbes i services under them

In regard to appoint-
ments to posts/services under the
Government of India wherein re-
servation hag been prowvided for Sche-
duled Castes/Scheduled Tribes, the
reserved vacancies which cannot be
filied by candidates of these commu-
nities during a year are to be carried
forwird to the next three recruit-
ment years according to the orders
issued on 25th March, 1070

(¢) Yes, Sir

Setting up of Competent Authority

for producing Edncational ang Ex-

tension Programmes for Community
Receivers in Rural Areas

3251 SHRI E V. VIKHE PATIL:
SHRI M S SANJEEVI RAO:

Will the Minister of SPACE be
pleased to state*

(a) whether the Indian Space Re-
search Organisation has urged the
Gnvernment of India to set uz a com-
petent authonty for producing edu-
cational and extension programmes
suitable for satellite television broad-
custing for community receivers m
rural areas; and

{(b) if so, whether Government
have considered the suggestion, 1f so,
witn what results”?

THE PRIME MINISTER OF ATO-
MIC ENERGY, MINISTER OF ELEC-
TRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFOR-
MATION AND BROADCASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI): (a) No,
Sir. ,

(b) Does not arise.



puration for maeking Experimental
Raral T.V. Broadcasting a suecess

8252, SHRI E. V. VIKHE PATIL:
SHRI M. 5. SANJEEVI RAO:

‘Will the Minister of SPACE be
pleased tg state:

(a) whether authorities of Indian
Space Research Organisation have
expressed their feelings that unless
specialised organisation for software
Dreparation 18  established with a
strong research backing, the experi-
mental rwal TV broadeasting to be
undertaken in 1974 will not be a
complete success;

(b) if so, the reaction of the Gov-
ernment in the matter;

(c) whether experts in Indian
Space Research Orgaaisafion feel
that existing software facilines are
not professional enough to meet the
challenge; and

(d) if so, the steps taken by Gov-
ernment 1. the matter?

THE PRIME MINISTER. MINIS-
TBR OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER OF
INFORMATION' AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMAT] INDIRA GANDHI): (a)
No, 8ir.

(b) Does not arise.
(c) No, Suir.
(d) Does not arise.

Eradication of Poverty

3353. SHR] R. §. PANDEY: Will the
Minister of PLANNING be pleased to
state:

{p) the steps taken for eradication
of poverty in the country during the
last three years; and

(b) the resultz achieved so far?
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING-
(SHRI MOHAN DHARIA): (a) The-
strategy for eradication of poverty en-
visages: (i) accelerated growth, (if)
reduced inequslity, and (uii) direct
measures for the benefit of the poor,
In line with this strategy, the follo-
ing are some of the important
measures taken during the last three
years:

(i) Plan outlay has been stepped
up frgm year to year, parti-
cularly duning 1972-73.

(1) Steps have been taken to sti-
mulate industrial production.
The more mmportant of these
pertain to increase 1n supply
of raw materials (where ne-
cessary through larger 1m=
ports), incertives for fuller
utilisation of capacity, greater
attention to maintenance and
technological 1mprovements,
and efforts at creation of new
cgpacity both in the public
and the private sector.

(ui) Speclal schemes have been
undertaken to enable as large
a section of the farm popu-
lation as possible, 1ncluding
the small and marginal far-
merg angd farmers ip dry areas,
io partiopate in agricultural
development and share its be-
nefits.

tiv) A crash programme for rural
employment was initiated in
1071-72.

(v) The Drought Frone Area
Programme wag launched in
1970-71.

(vi) Schemes for providing employ-
ment to the educated unem-
ployed by the Centre were in-
troduced in 1971-92. The States
and the Union Terris
fories also initiated/similer
schemes in 1872-73.

(vii) Seif-employment schemes for
weaker sections and also for
the edueated unesaployed wers~
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{viii) A special programmme to meet
the situation created by the
drought and to make up dur-
ing the rabi season the fall
in agricultural output has heen
undertaken. -

(ix) Efforts were made fo expand
the public distribution system

94

for essential commodities and
to improve its efficiency.

(b) The schemes of this nature could
show results only over a period 'of
time. However, there are signs of
some initial impact. A distinct upward
trend in industrial output has emerg-
eq in 1972. There has been progress
also in creating employment opportu-
nities. Brief details are given below:

s A v~ ol D

Amount ~ Estimated Amount Esnmat.ed
released Employment Allocated Employ-

(Rs. Crores) (mandays) - (Rs. crores) (mandays )

Bnie d-oooccd

{a) Crash Scheme for Rural Employment.
(b) Schemes for Educated unemployed.

(¢) Employment programmes for States and
Union Territories started in 1972-73.

e’

——
3271 8;17,00,000 48+93 N.A.
9+ 81 39,000 41°'95 64,000
42'20 | 3,70,000

— —

Indigenous Electrical- Iadustry Manu-
facturing Eleciric Power Transmission
Machinery and Equipment

3254, SHRI D, D. DESAI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
; LOGY be pleased to state:

(a) whether indigenous electrical in-
dustry manufacturing Electric power
transmission, dxstnbut;on ang utilisa-
tion mgchingry eguipment can
support annual ‘25 million kw, ‘to 3
million kw installeq generating capa-
city growth;

(b) whether 1971-72 performance of
0.43 million increase in generating
capacity and earliér years poor per-
“ formance was on aecount of non-=sup-
ply of gen=-ating sets from the public
sector companies;

(e) whether shortfall in increasing
installed geénerating capacity had re-
sulted in under-utilisation and even
distress in indigenous eéleetrical indus-
* 4ry manufieturing transmissions dis-
iribution and power utilisation - machl-
* néry and eqmpmenta and

2790—L.S—4 . & ok

" MINISTRY OF INDUSTRIAL

(d) what steps Government have
taken or proposed to take to assure
minimum 3 million  annual growth
in installed power generating capacity
to ensure capacity utilisation in indi-
genous electrical industry?

THE DEPUTY MINISTER IN THE
DE-
VELOPMENT (SHRI SIDDESHWAR
PRASAD): (a) Yes, Sir.

'.-(bJ The generating reapacity instal-
led in 1971-72 wag not 0.43 ihillion
KW, but 0.58 million K.W. against the
Yyear's target of 1.18 millipn K.W. This
short fall of 0.60 million was on ac-
count of the following:—

(i) delay in the installation of
imported sets ind cons-
triction of Works b2
by Eléctricity Boards . =0°455%

Million

K.W.

(i) delay in the supply of
equipment by ' Public
Sector Undertakings
namely BHEL HEIL =0-45

K.W

= R

e o [FEFEN B §
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(c) No, Sir,

(d) BHEL and HEIL together would
be 10 a position to meet the estimated
annual growth of 3 milhon K.W. in
installed power generating capacity
privided orders are booked in time to
maich the capacity. On their part
BHEL/HEIL have 1nitiaied action for
procuring of components and raw
matenals in advance, induction of
men to meet the needs of the future
pattern of utilisation of capacity and
to improve the management effective-
ness for attaining higher efficiency.

Betting up of a Nuclear Power Plant
in Tamil Nadua

3255 SHRI 8 A MURUGANAN-
THAM Will the Minister of ATOMIC
ENERGY be pleased to state

(a) whether a task force set up by
the Tamil Nedu Planning Commis-
sion to study the power regquirements
of the Btate has recommended the
setting up of a nuclear power plant,
and

(b) it so, the Central Governments
reaction thereto?

THE PRIME MINISTER OF ATOM-
IC ENERGY, MINISTER OF ELECT-
RONICS, MINISTER OF HOME AF-
FAIRS, MINISTER OF INFOR-
MATION AND BROADCASTING AND
MINISTER OF SPACE & (SHRIMATI
INDIRA GANDHI): (a)' "The Govern-
ment of India is not aware of the re-
commendations,

(b) Does not arise.

Licences Issued for Setting wp New
Units for the Mamtfagture ¢f Electro-
nlp Eyuipment

8256, SHRI P, NARASIMHA RED-
DY: Will the PRIME MINISTER be
pleased to stute:

. {a) the numher bof Llognces or

Letiers of Intent issued for establish-
new units for the manufacture of

electronic equipment or components;

DECEMBER 6, 1872
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(b) the parties to whomn these have
been 1ssued; and

(c) the equupment gre compo-ents
te be manufactured and the location
of the unita?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K C. PANT) (a) to (c).
Detalls of 1industrial licence, and
letters of intent 1ssued by the Govern-
ment from time to time inecluding
those for electronic items dre publish-
ed regularly in the ‘Weekly Bulletin
of Industrial Licences, Import Licen-
ces, Export Licences', and also in the
‘Indian Trade Journal’ which are offi-
cial publications.

The published details include names
of the parties, the articles of manu-
facture, annual capacities and the
locations of the umits in respcet of
all licences and letters of Intent 1ssu-
ed Copies of the pubhications are al«wo
available in the ParHamen{ Librar

Information in respect of the years
1970-71 ahd 1971-72 sre being tebu-
lated and will be laid on the iu le
of the House.

Telephonio Link between State
Capitals and District Headgquar-
tors

3257. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the names of the District Head-
quarters in each State and Union
Territory of the country which are
not directly linked on telephone with
the pespective State/Union Territory
Capitals; and

(b) the period by which they would
be provided with direct telaphomc
links, with these Capitals?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. ll. BAHUGUNA):
(a) Given m the statement Mid on
the Table of the House, [Flaved in
Library. See LT-3632/72.)
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. (b) 'The__-dep.ﬂ'tm!ﬂt has luid down

that District Headquarters will nor-
wmally ‘be ‘linked’ with Staile Capitals
ovér Diréct ‘Truik® Circuits, - This ob-
jective -can however, be achieved pro-
gressively and as far as possible by the
end of the Fifth Plan.

!‘COall ~Community - Development
Bhﬁmldnn'tm >

3258. PROF. NARAI;N
PARABHAR:
SHRI M, R. GOPAL REDDY:

CHAND

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it has been decided to
include the Community Development
Block Headquarters in the category
of Station where P.C.Os. are to be
provided; a.'nd .

(b) it so, the date from which this
decision. would be implemented?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA)!
{(a) and (b). No, Sir, it has not yet
been ‘decided to include the Commu-
nity Development Blotk Headguarters
fn the list of Category Statluns for
providing ‘Public- Call Offices on loss.
. However, it'is under examination whe«
therthlsmuidbedonemthel"tﬂh
Five Year ?lan.

SID. Link between Union Capital
aﬂm&dﬁh‘umﬂm

3259, PROF.. mm . CHAND
PARASHAR: Will the Minister of
comuzcarmm be  pleased to
ltl'h ' g

u)!benlmdthec-puah ot-
the States and the Union Terrifories,

which ‘are  linked ‘with tho.f.'nﬂalot
-thocmws,rn.-m Y

Mﬂ!idlhh'whkhmemaln.
' ould Do hked by

THE MINISTER 0!' COMMUNIC:A
TIONS (SHRI H, N. “BAHUGUNA):
(4) Capitals of Statew .and. Union

Territorieg having S.T.D. links with
the Union Capital are listed below:—

v e

State or Union Territory  Capital

7. Bihar Pﬂm

* Hesyant g Pura,
3. Delhi Delhi

3A Gujarst Ahmedabad -
4. Himachal Pradesh Simla
5. J.&K. . Srinega-

6. Maharashtra Bombay

7. Rajusthen,and . Jaipur

8. Umrw . Lucknow

(b) Coaxial and Microwave schemes
are being extended progressively to
all State Capitals, Trunk Automatic
exchanges have also been planned to
cover all the State Capitals, It is
expected that all State Capitals with
the exception of a few distant ones
(to which only “No. Delay"”  service
can be provided) will be linked by
STD to Delhi as part of the = Fifth
Five. Y!nr Plan.

mdcmuurm
quarters. fram the -Minisiry

3260. SHRI NAWAL _ KISHORE
SHARMA: Will ' the Minister of
HOME AI'I'AIR_B be__plenaed to state:

(a). whether there iz a move to sepa-

rate.. uﬁ%ﬂ the . Headquarters
Border Security Force from
ﬂu mmt:y of l-!m Affelrs;

(b) ﬂI m! i!br gtis and. -the
financial lmpl:le&ﬁm involb!d gnd

i (e)wwrcmmtmejlm

 its approvil “to - fhe Whid dcheme; 1

80, What ‘are- tlu n!i'ln !i!aturu et the

) ouheme‘;‘
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The sug-
gestion, ‘in the interest of the better
functioning of the BSF, is being exa-
_ mined.

(b) and (c). Do.not arise.

Retention of Officers of B.S.F. Head-
quarters beyomd the age of superan-
nuation

3261. SHRI NAWAL  KISHORE
SHARMA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Headquarters Office
of Border Security Force forwarded
the cases for reiention of services of
certain @fficers beyond superannua-
tion to the Ministry of Home Affairs:

(b) the number of cases forwarded
by the Director General, Border Secu-
rity Force during the period from 1st
January, 1972 to 31st October, 1972 to
the Government and the number of
those where the reguest for retention
in serviee has been aceceded to; and

(¢) whether Government propose to
discourage this tendency?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): -(a) Yes, Sir.
Only such cases for retention of ger-
vices i.e,, extension in service, of offi-
cers beyond superannuation are referr-
ed to the Ministry of Home Affairs
which are not within the competence
of the DG BSF to approve.

(b) Nil,

(¢) Government generally discourage
the extension in service of officers be-
yond the age of superannuation ex-
cept in very exceptignal cireumstances.

International Film Festival in Spain

3262. SHRI -NAWAL KISHORE
SHARMA: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether India is participating
in the International Film Festival be-
ing held in the month of November,
1972 at Bilbao, Spain; and

DECEMBER 6, 1972
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(b) if so, the number of films en-
tered by India in the festival?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir . :

(b) Three.

Minimun fime limit for promotion of
Non-gazetied staff in Central
Secretariat

3263. SHRI BANAMALI PATNAIK:
Will the PRIME MINISTER be pleased
to state:

(a) the minimum time required for
the non-gazetted staff in the Central
Secretariat to get promotion in each
grade; and

(b) the steps envisaged to ensure
that every emgployee is promoted to
the next grade within a reasonable
time to provide incentive for Govern-
ment service and to keep the em-
ployees contented?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF

PERSONNEI, (SHRI RAM NIWAS
MIRDHA): (a) and (b). The
non-gazetted categories of staff in

the Central Secretariat Services in-
clude L.D.Cs. UD.Cs, Assistants and
Stenographers (Grade II -and Grade
IIL.) Promotions of these officers
is governed by the Central Sec-
retariat  Clerical Service Ruleg,
1962, the Central Secretariat Service
Rules, 1962 or the Central Secretariat
Stenographers Service Rules, 1969.
The minimum service required to be
put in each grade for becoming eligi-
ble for consideration for promotion to
the next higher grade, on the basis
of seniority, is given below:—

Grade Mlmmum Serviee

(1) L.D.GC 8y¢ars
() U.D.C. s+ § years
(3) Assistant 8 years

{4) Grade TIT 5 years (3 years  for

Stenographers,  those appointed

: at - the =i mmal

-~ - constitution -~ with

e Pt .eﬁ'ect from 1-8-1969)

]

e



301 Weisten Anseers AGRAHAYANA 15, 1804 (BAKA) Wniten Anstwers 102

Actugl profhofions, héWwéveF, epend
fnter dlia n the availaBHty of vaean.-
eles

The promotinal prospeets ifi varrns
grades a ¢ liliely 1o be taken into ac-
count by thé 35rd Pay Commission
while examining t¢ pay structute of
the Central Secretariat Services

up of an Indo-Soviet Scienti-
fic Information Centre in India

*3265 SHRI GIRIDHAR
GOMANGO:
SHRI RAMBHEKHAR
PRASAD SINGH;

Will the Mimster of SCIENCE
AND TECHNOLOGY be pleased to
state

(a) whether a screntific mforma-
tion centre will be set up 1 India
with the Soviet assitande,

(b) if so, whether this will be in-
dcpendent of the Indian National
Suentific Documentation Centre 1n
New Delh1, and

(e¢) whether earlier proposal to
attach 1t with the Indién National
Seientic Documentation Centie and
PIO has rnot found favour with a
large number of scientists, and if so,
the ressons therefor?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM). (a) to (c), One

of the projects approved in February
1970 under Indo-Soviet Jolnt Com-
mttee for Scientific  Collaboration
related to the setting up of a Sciéhce
Information Centre at INSDOC
under the CSIR In accordance with
thus agreement, the USSR supplies to
INEBDOC current Russmsn sclentific

of odicals and mono-
graphis. in furn circu~
lates the formation to leading (b~

raries 1n the form of two lists which
are published hy them periodically.
These are, (1) Accession fist &f
‘Russian Scientific and Techriend
Fuwbhestion' armd (2) the ‘Gontents
lhist of Soviet Bcientific periedicals’.

8. Ik the égreement redemtly con-
eluded with the Seviet Umen & provi-
sion has been made for enlarging the
stope of colléborafion in this feld
with fiie specific purposes of develop-
ing, under the auspices of the CSIR,
a ful-fiedged miormaton centre for
science and Techndlogy Data Bank.
The detalls dre to be discusseqd at a
Meeting of experts from the, two
s'des Whreh is expected to tade place
ghortly

3 The institutional arrangements
for implementing this provision and
the role of INSDOC therein are under
consideration of fhe Government,

Indbalances in development of Vari-
ours regions of M.P,

3266 SHRI NARENDRA SINGH
Will the Manister of PLANNING be
pleased to state

(a) whether there 1s imbalance in
respect of development activities
amongst the various regions of
Madhya Pradesh;

(b) 1if so, the reasons therefor; and

{c) the steps proposed to be taken
to remove the imbalance?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(c) Information has been sought
from the State Government The
same will be lasd on the Table of the
House when obtained,

Development in Madhya Pradesh
below Nationsl avesape

3267 SHRI NARENDRA SINGH
Will the Minister of PLANNING be
Pleased to state:

(a) whether the level of develop-
mant in all Bectors of developmestal
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activities in Madhya Pradesh is
much lower than the natiomal aver-
age;

(b) if so, the reasons therefor; and

(c) the steps Government pro-
pose to take to bring them at par
with national average?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(8HRI MOHAN DHARIA): (a) to
(c). The information zrequested for
by the Honourable Member is being
cbllected from the concerned Centrai
Ministries and the Madhya Pradesh
Government and will be placed on
the Table of the House as and when

recerved.

Central Sector schemes for M, P,
during Fifth Plan

8268 SHRI NARENDRA SINGH:
Will the Mimmster of PLANNING be

pleased to state:

(a) the Central Sector schemes for
Madhya Pradesh in the Fifth Five
Year Plan, and

(b) the total proposed investment
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). The scheme-wise contents and
total investment of the Fifth Plan
outlay are yet to be discussed with
the Ministries and State Govern-

ments, R E

Criterla for Central Assistance to
States for implementation of annual
plan for 1972-78

3269. SHRI BIRENDER SINGH
RAO: Will the Minister of PLAN-
NING be plessetl to state:

(a) the Central assistance allocat-

ed to each State for the implementa-
tion of the Annual Plan for the yesr

1972-73; and

(b) the criteria adoptéd for vaike
ing these allocations?

DECEMBER 6, 1972

\
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). A Statement indicating the Cen-
tral assistance allocaled to each State
for financing the approved State
Annual Plans 1972-78 1s laid on the
Table of the House.

3. The allocations of Central assist-
ance 1n 1972-73 to States other than
Himachal Pradesh, Manipur and Tri-
pura have been made broadly on the
basis of the following formula
approved by the National Develop-
meni Council for alloeation of Cen-
tral assistance for the Fourth Plans
of all States:—

Out of Rs 3500 crores of Central
assistance allocated for States’ Fourth
Plans, the requiremcnts of Assam,
Jammu and Kashmir and Nagaland
are met through an ad hoc lump
allotment of Rs. 400 crores. The
balance of Rs, 8500 crores is distri-
buted among the remaining States as
under:

(i) 60 per cent on the basis of
population.

(ii) 10 per cent on the basis of
the per capita State income-assist-
ance under this criterion going
only to States having per capita
State incomes below the national
average.

(iii) 10 per cent on the basis of
the tax effort in relation to State
income.

(iv) 10 per cent on the basis of
the spill-over of major continuing
irrigation ang powe? projects.

(v) 10 per cent to meet the
special problems of individual
States,

3. The allocation of Central assist-
ance in 1972-78 to Himachal “Pra-
desh, Manipur and Tripura, which
were Union Territories, at the begin-
ning of the Fourth Plan, beent
made from out of the amount of
Rs, 425 crores allopated By way of
Central assistance’ fof the' Fourth !
Plans of all Union Territorles.
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STATEMENT

Allocation of Central assistance to
States for the State Annual Plans—
1972-78

(Rs. crores)

1. Andhea Pradesh 4656

2. Assam 32°96

3. Bihar 6557

4  Guara 3065

£ Harvana 15+23

6. Jammu & Kashmir 3200

7. Kerala 33°95

8 Mahaiashtra 47 63

9 Madhya Pradesh 50 83

10 Meghalaya 7°22
11. Mysore 33 56
12. Nagaland 759
13. Orissa . . . 3104
14. Pumjab 19° 59
15. Rajmsthan . » . 4268
16, Tamil Nadu . 3919
17. Uttar Pradesh 102°04
18, West Bengal 4287
i TOTAL 681+ 16

19. Himachal Pradesh . 22'00
20. Manipur 7°50
21. Tripura 800
ToraL . 718+ 66

Request from British Police to in-

vestigate the posting of a Parcel from
New Delhi

3270. SHRI M M JOSEPH: Wil
the Minster of HOME AFFAIRS be
pleased to state:

(e) whether Government have re-
celved any request from British
Police t6 investigate the posting of

parcel from New Delhi which ex-
ploded in a diamond brokers’ office
in Smithfield in the heart of London
on 10th November, 1872 and posting
of other letter bombs to that coun-
try; and

(b) 1f so, the sieps {aken by Gov-
ernment m thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN): (a) and (b).
A gencral request was received from
the Scotland Yard thiough our
High Commission in London to the
effect whether they could send an In-
vestigating Officer to coordinate the
investigation of letter bombs with
his counterpart in New Delhi. The
Government of India decided to ren-
der all facihiies for the visit of such
an officer The Indian High Commis-
sion was accordingly informed and
asked to indicate fhe details of
name, rank, etc. of the officer whom
the Scotland Yard proposes to de-
pute A reply in this regard 1s stull
awaited

Request from Tamilnadu Govern-
ment for C.R.P.'s help to maintain
Law and Order situation in  State

3271. SHRI RANABAHADUR
SBINGH: Will the Mimster of HOME
AFFAIRS be pleased to state:

(a) whether the Tamilnadu Gov-
ernment has requested the Central
Government for the help of the CRP
to mamntain law and order during
the processions in the city on 10th
November, 1672 and on 13th Novem-
ber, 1872;

(b) if so, how many times such
sort of requests have been made seek-
ing the assistanca of Centia] Gov-
ernment during the last four months?

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes,
Sil'. 1l
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(SHRI MOHAN DHARIA): (a) and
(b). & Siatemant 19 placed on the

ipwing CRP force was made aveil- Table of the Houge
able to them for lnw and ordez duties
during the last four months;e STATEMENT
i ————
deet v
Plans (at.congtant
Date prices)
gl e
R First Five Year Plan} . .  3°s
Second Five Year Plan . . 38
4 Coys f15-672 17-6-7a Tl;itdﬂverPhn . 245
1 Cone 1966-67 . - . . 15
II1/% . - I0~7=
47-72 772 1967-68 93
a Coys 6-11-72 to date 1968-69 24
3 Coys 7-11-72 12-11-72 i 33
1970-71 47
6 Coys & B-11-72 1o date 1971-712 . . . Not
IR aﬂﬂaﬁ.
2 Coys I2-11-72 todate eProvional — ———
‘C“_’Y’ 1411772 151372 pomand for transfer of Hill areasof

Rate of Economic growih

3272. SHRI SATYENDRA NARA-
YAN SINHA:
SHRI P, M MEHTA:

Will the Minister of PLANNING be
pleased to state:

(a) the rate of ecomomic growth
during the first three Five Year
Plans and also during the period
immedfately afterwards when only
annual pians were in operation; and

(b) the latest estimate of the rate
growth during 1071-727

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING

Punjab and Haryana to Fimachal
Pradesh

3273 SHRI RAM PRAKASH:
SHRI R. P. ULAGANAMEI:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there is a demand for
the transfer of some hill areas, which
form part of Punjab and Haryana, to
Himachal Pradesh; and

(b) if so, the decision taken by
Government thereon?

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS
(SHRE E. H, MOHSIN): (a) Yes,
Bir, .

(b) As announced in the Press
Communique on the 28th Juitgury
1970, counser-
claims for readjustments. of the
exisling intew-Siate. bouadacies bul-
ween the States of Punjab, Har-
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yana snd Hissschili Pradesh see to
be gene inte by a Commission which
is to ba appoimted after its tetems of
reference are settled in consultation
with the Governments concerned,

Decemtralisation of Small Scale In-
dustziag

329, SHRI RAM PRAKASH: Wilt
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether there is any proposal
to decentralise future development
of smmll scale industries and entrust
it to the State Governments; and

(b) if so, the need for decentralisa-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b), Develop-
ment of Small Scale Industries is
primarily the responsibility of State
Governments the question of en-
trusting it to the State Govem-
ments, therefore, does not arise.

Communal riets in the country

3276, SHRI P. M. MEHTA:
SHRI P. GANGADEB:

Wil the Minister of HOME
AFTAIRS be pleased fo state:

(a) the number of communal riots
in the country during this year;

(b) the Statés where these com-
munal riots took place; and

(¢) the causes of these riots and
in how many cases judicial enquiries
have been/Mtave not been institaried?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
APFAIRS AND IN THE DEPART-

MENT' OR (SHRI RAM
NIWAS. MIRADILA): (s) #0 (c). Ao
mb the information evailable

- Qentred
hav& been 211 incidents of communal

vipianee upto the end of Qctober this
yesr: These incidents may or may not
smount to ‘riots’ as defined in the
Indian Penal Code, Details in regard
ta the serieus imgidents are givem in
the statement laid on the Teble of
the House.

Satement

During the period upto May this
year, there were two serious cammu-
nal incidents: (i) in February, 1972
at Gulbarga (Mysore) on the occasion
of Holi and (i) at Hubli (Mysore)
in March, 1972 on account of a local
controversy over the proposed cons-
truction of a college building. In
June, 1972, after the Aligarh Muslim
University (Amendment) Act, 1872,
was passed by Parliament, there
were disturbances in three places in
U.P. In Aligarh, where a profest had
been organised by some leaders
against the enactment some incidents
occurred on 5th June, 1872. In Vara-
nasi and Ferozabad, the disturbances
broke out on 16th June, 1972, which
was being observed as a protest day
against the epactment in response to
a call given by the Aligarh Muslim
University Old Boys' Convention
Council, the Muslim League and the
Muslim Majlis, In September, 1972,
a serious incident occurred at Dadri
over an alleged case of cow-slaughter.
In Qctober, 1972, disturbances
occurred at Palanpur (Gujarat) and
Bangalore (Mysore) following stone-
thr~wing on Dushera processions,

2. No judicial enquiries have been
instituted in respect of any of these
incidents.

Declaration of P & T, Federation and

P. T. Board regarding the working

of the machinery of Joint Consulta-
tion and compulsory arbitration

3278, SHRI P.M. MEHTA:
SHRI K. LAKKAPPA:

Wil the Minister of COMMUNICA-
TIONS be pleased to state:

(0) wheibar regeeseatatiives of the
two Federations of Posts and Tele-
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graph employees and of the Post and
Telegraph Board signed a declaration
on the 4th November, 1872 regarding
common approach and co-operative
efforts to make the machinery of Joint
consultation and vompulsory arbi=
tration work;

(b) whether the machinery had
not been functiomng for the last four

years; and
{c) if so, reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H N. BAHU-
GUNA): (a) Yes, Su.

(b) Yes Sur.

(¢) The functioning of the P& T
Departmental Council (J.CM.) came
to a stop as a result of the derecogni-
tion of the N.JFPTE. consequent
upon their participating in the 1968
illegal strike When the recognition
to the NFPTE. was restored, the
staff side seats meant for non-indus-
trial P&T workers were divided be-
tween the NFPTE and the FNPTO,
since the latter Federation had been
recognised by that time, The NFPTE,
however, wanted all the staff side
seats for non-industrial workers, and
since this could not be be agreed to,
they did not agree to participate in
council  meetings, With out the
NFPTE. representatives, there was
no quorum on the staff side, and it
was in this background that the De-
partmental Council could not fune-
tion for a little over 4 years,

Reorganisation of administrative set
up in the country

3277, SHRI P. M, MEHTA:
SHRI P. GANGADEB!

Will the Minjster, of
AFFAIRS be pleased to staté:

(a) whether the Adminjstrative
Reforms Commission has not besn
able to give any drastic changes re-
quired in the W: and

4

HOME

DECEMBER 4§, 1972
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(b) if s0, whether the Union Gov-
ernment are X to have a
new look and fo reargamse the whole
atlministrative set-up m the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHR! RAM NIWAS
MIRDHA): (&) and (b). The Admi-
nistrative Reforms Commismon sub-
mitted 20 reports on various sectors
of administration covering a wide
range of subjects concerning both
the Centre and the States. Out of
527 recommendations concerning the
Centre, decisions have been taken on
875 and, of these, 336 (B8'/) have
been accepted with or without modi-
fication. Details of these have been
given 1n statements laid on the Table
of the House on 31st July, 1870 and
17th  November, 1871, respectively.
The decisions on these recommenda-
fions are all mn various stages of im-
plementation and it would take some
time before the effects of these
changes become visible. In view of
these facts, it would be difficult to
make a reliable assessment at this
juncture of the results achieved by
the efforts of the Administrative Re-
forms Commission, However as the
process of administrative improve-
ment is a continuing one efforts are
being made and will continue to be
made to ensure an optimum adminis-
trative capability to meet the ever-
changing needs of Government.

Selection to posts in the departments
of Atomic Energy, Stlence and Tech-
nology and Planning Commission
made without consuiting UP.S.C,

3279. SHRI BHAGIRATH BHAN-

WAR: Will the PRIME MINISTER

be pleaséd to state:

(a) whether the selection fo all the
posts in the Departments of Atomie
Energy, Sciente and Technology fnd
in the Planning Commissioh is net
made in consultation with the YP.S.C.
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(b) if so, the number of Officers in
these Departments selected during
the years 1971 and 1872; and

{c) whether any officers belonging
to the Scheduled Castes or Scheduled
Tribes have been selected, if not, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): ¢a) No, Sir. Apart from
certain types of posts like those of
chairman/members of Commissions
Commitiees etc., appointed by or
under the authority of a resolution
of either Housc of Parliament or by
a resolution of Government for the
purpose of conducting any investi-
gation or enquiry into or for advising
Government on specified matters,
the posts of Consultants in the
Planning Commussion, the scientific
and technical posts in the National
Committee on Science and Techno-
logy (under the Department of
Science and Technology) and the
technical and administrative posts in
or under the Atomic Energy Com-
mission are excluded from the pur-
view of the Union Public Service
Commission.

{(b) and (c). The position in res-
pect of posts excluded from the pur-
view of the Commission is as fol-
lows: —

Planning Commission: No appoint-
ment has so far been made to the
posts of Consultants,

National Committee on Science and
Teehnology: During the years 1971
and 1972 ten appointments were made
including six by deputation from
other Departments/organigations, Of
the remaining four, two have re-
signed. No person belonging to the
Scheduled Castes/Tribes was appoint-
ed to any of these posfs,

Department of Atomic Energy: The
information is being collected and
will be placed on the Table of the
House as soon &b recelved.

‘114

Promotion of Section Officers as
Under Becretaries

3280. SHRI BHAGIRATH BHAN-
WAR: Will the PRIME MINISTER
be pleased to state;

(a) whether the promotion to the
post of Under Secretary in Govern-
ment of India is made on selection
basis;

(b) if so, the time-limit for Sec-
fion Officer to become eligible for
consideration for selection of Under
Secretaries or other Graude I Officers
in CS8S,;

(¢) whether there is any relaxation
in  age limit for the Section Officers
belonging to the Scheduled Castes
and Scheduled Tribes; and

(d) if not, the manner in which
Government propose to complete the
reserved quota of these postsr

THE MINISTER OF STATE IN TH"
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) Promotions of Sec-
tion Officers of the Central Secreta-
riat Service to the post of Under Seec-
retary (Grade I of the Service) are
made on the basis of merit.

(b) Ten years of approved service
in the Grade of Section Officer of «he
Central Secretariat Service.

{¢) There is no age limit prescribed
for promotion of Section Officers of
the Central Secretariat BService to
Grade I of the Service.

(d) There is no reservatiom for
Bcheduled Caste and Scheduled Tribe
candidates in the post of Under Sec-
retary fllled by promotion of Section
Officers, but certain concessions are
admissible to them in terms of the
Ministry of Home Affairs Office Me-~
morandum No. 1/12/67-Ests(C), dated
ther 11th July, 1868.
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P.C.O. at Bidi in Belgaum District

3282. SHRI B. V. NAIR: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether proposals for the
sterting of a Public Call OMice at
Bidi in Khanapur taluka of Belgaum
District were made on 14th January,
1972 to the Divisional Engineer, Tele-
graphs, Hubli;

(b) the difficnlty, if any in sanc-
tioning the sameé; and

(c) when the Public Call Office
will be sanctioned and installed?

THE MINISTER
CATIONS
GUNA):

OF COMMUNI-
(SHRI H. R.
(& to (o).

terr to comtiett- the' propised ‘ IRNS ot
Bidi to Itgi has Meeh o

DRECEMBER 6, 1972

Whittet AnytRyy
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Harrasment to public who volunteer
thempselves to bwing vielims of road
accidents in Delhi to hospitaly

3884 BHRIMATYI SAVETRI SHYAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are
aware that a number of road accidents
even in wmain thorough fares in Dell
g0 uninformed Dby the public for
seyeral hours;

(b) whether the rude behaviour
and offen harassment by the palice
to those who volunimer themselves
to bring such victims to the hospitals
is responsible for this indifference on
the part of the public; and

(c) the steps Oovernment propose
to take to psiop thiy hgrppsmant &
public so that the public be encour~
“aged fo repert immedistely such
accidents to the palice?

118

THE DEPUTY MINISTER IN THE
MINISTRY OF ROME AfFAIRS
(SHRI F. H. MONBIN): (a) No.

(b) Oply one complaint of tins
nature has come tp notice mince 187L.

(c) Instructions have been ijssued
by the 1.G. Polire Delhi that:

(1) Publicmen who bring the in-
jured persons to the hosmital and
who are not themselves involved in
the peeidents, need not be detained.

(2) The names and addresses of
such persons and the registration
number of their wehicle with a
brief reference of the place from
where the injured persan was
piwcked up, may be obiaimed to en-
able the investigation officer to
get in touch with them and record
their statemant.

(3) An affidavit may be procured
from such a witness for tendering
in court He need not be called for
evidence unless he is an eye wit-
ness of the accident.

Mtdm-bmum
from U. P.

3285. SHRIMATI SAVITRISHYAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number and names of free-
dom fighters from U.2. who had
been awarded political pension,
District-wise; and

(b) the number of applications re-
Jected in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR! F. H. MOHSIN): (a) The re-
quired information iz furnished in
the statements I & II laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3923/72].

(b) 62 applications have been re-
jected.
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Region

3287. SHRI SAROJ MUKHERJD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) on what consideration Govern-
ment are refusing to accede to the
persistent demands by unempioyed
artistes, technicians and workers of
film studios, laboratories and low-
cost filln producing units—that re-
gional newsreals be produced 1n
studios and laboratories of the East-
ern region with the help of unem-
ployed  artistes, technicians and
workerg of the film industry; and

(b) whether such demands and
other measures to be centrally-admi-
nistered were incorporated in the
recommendations of the Film Consul-
tative Commuttee formed by the
second United Front Government of
West Bengal presided over by the
former President of the Film Finance
Corporation?

THE DERYTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Govern-
ment have decided to tramsfer a part
of the fllm processing work of the
Films Division to Calcutta. A scheme

Unemsployed Fims Artistes, elo. of
the Eastern

DECEMEER 4, 1072
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to divert the production of documen-
taries, regional editiens of the news-
reels is under active consideration.

The Study Team set up by the Gov-
ernment to consider the grievances of
film industry i1n West Bengal have
also taken note of the contents of the
report of the State Film Consultative
Committee set up by the Government
of West Bengal.

Financial outlay for public and pri-
vate sectors during the first three
Five Year Plans

32808. SHRI BHALJIBHAT
PARMAR:
SHRI SHYAMNANDAN
MISHRA:

Will the Minster of PLANNING be
pleased to state:

(a) the proposed financial outlay
in the first three Five Year Plans in
the private and public sectors, sepa-
rately; and

(b) the expenditure actually In-
curred?

THE MINISTER OF STATE IN

THE MINISTRY OF PLANNING
(SHRI MOBAN DHARIA): () and
(b). A statement is laid on the Table
of the House:

Statement
Outlay and Expenditure in the first Three FiveYear Plans

(Ra. ¢roets)

a e

F.rst Plan
Second Plan . R : ' .
Third Plan

239770  1960'00 1600400 “YBéé-00

« AB0O-00 W72 00 240000 um-a::

7500°00 BSyT2O 4300'00 .uau"tb
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Revigion. of Pay Scales of Khalll
Gramoltypg Bhavan New DelM

3203 SHRI CHANDRIKA PRASAD
Will the Mimster of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleaged to state

(a) whether Class IV employess of
the Khadl Gramodyog Bhavan New
Deliy  are still getung Rs 30 and
BRe 40 as their basic salary

{b) whether pecommendations of 2nd
Pay Commission have not so far been
made applicable to the employees of
Khail Gramodyog Bhavan, New Delhl,
it so the reasons therefor, gnd

(¢) whether the scheme for payment
of gratuity has not so far been made
applicable to the employees of Khads
Gramodyog Bhawan, New Delh; and
if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUS1RIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) (a) No Sir

(b) The Commssion has decided to
adopt different scales of pmy in res
pect of staff edgaged in trading eetivi
ties but allowances ang other benefit
are the same as admissible to regular
employees of the Commission to whom
the secommendations of 2nd Pay
Commission have been made apph-
cable except in the cape of Contrmbu-
tory Provident Fund,

{¢) The Scheme for payment of
gratuity to the employsas of Khad
Gramodyog Bhavan is under conside-
ration

Blectronie Orgap  giving ssunda of

vaxious Mysical Enstrwwesis Deovelop-
ed by an Eleetronits Counocsra in

3284 SHRI C K JAFFER SHA-
RIEF will the PRIME MINISTER be
pleased to state,

(a) whether an Elecronlc concern in
Poona which manyfagtyres Radio’s
TV sets and Ampliflers has developed
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an Electronic organ which is the first
of is kind in the country which can
giwe gounds of different musical ingtyu-
ments; and

(b) if so, whether these instruments
are designed ang fabricated with indi-
genous know-how and components?

THE MINISTER OF STATE IN THE
MINISTRY- OF HOME AFFAIRS
(SHRI K. C. PANT): (a) and (b). M/s.
Semiconductors Limited, Poona were
granted a letter of intent in 1989 for
the manufacture of 800 Nos. of elect-
ronic musical equipments on the ba-
sis of indigenous know-how without
any foreign collaboration. The party
hag recently made an application for
the import of key boards for meking
prototypes of electronic musical or-
gans. In thig application the party
has stated that it has developed a
few types of electronmic musical or-
gans. Components to the extent of
7 per cent of the value of production
will riced to be imported to  make
these according to the party's origi-
nal application.

Export order placed with Hindustan
Teleprinters, Madras

3205. SHRI C. K. JAFFER SHA-
RIBF: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whetaer State-owned Hindustan
Teleprinter Factory, at Madras has
received orders from forelgn countries:
and

(b) if 30, the broag outlines thereof
and the estimate of foreign exchange
likely to be earned and the number
of teleprinters to be exported to diffe-
rent countries?

THE MINISTER OF COMMUNICA~
TIONS (SHRI H. N. BAMUGUNA):
(a) Yes, Sir.

(b) The particulars of or-
dery received by the Tele-
pidtithrs Limited from &ebesoun-
ties during the year 19378 ( from
144071 to 28-11-1072) und the <
timate of foreign exchange likely to

2790L8—5.

be earned are given in the atate-
ment laid on the Table of the House.

Statement

The particulars of export orders
received by the Hindustan Teleprinters
Limiteq from different countries during
the year 1872-73 (from 1-4-1972 to
28-11-1972) are ag follows —

Year Name of the Orders
Country Recelved
(No. of Unit
Teleprinters)
1972-73 (from
1-4-72 to
28-11-72) Belgium 2
Jordan 3
Lebanon . 16
Mauritius 38
Nepal . . 56
ToraL 115
Foreign exchange lkely to be

earned from the above export orders i3
Rs. 6-28 lakhs,

Manufacture of Automatic Letter
Press Printing Machine by HM.T.
Kalamassery

3206. SHRI RAJDEO SINGH: Wwill
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state.

(a) whether for the first time an
automatic letter presg printing machine
has beep manufactured ang sold by
the Kalamassery unit of the Stale
owned Hindustan Machine Tools;

(b) whether any other itams have
been newly taken up in its production
diversification programme; and

(c) i po, the ouflines thereot?

PRASAD): () Yes, 8ir. By way of
an sssembly eperation,
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(b) No, Sir.

(c) Does not arise.

A.LR, Promotion Policy

3297. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether All Ihdia Radio Techni-
cal Employees’ Association and Engi-
nzering Employees’ Association have
protested against the Promotion Policy
of Government; and

(b) if so, the reaction of Govern-

ment in regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) These Associations
have been representing mainly for the
enhancement of promotion quotas to
the grades 9f Engineering Assistant,
Assistant Engineer and Assistant Sta-
tion Engineer,

(b) Government have already decid-
ed to increase the promotion quota to
the grade of Engineering Assistant
from 5 per cent to 20 per cent to the
grade of Assistant Engineer from 20
per cent to 60 per cent and the grade

of Assistant Station Engineer from

30 per cent to 40 per cent.

Shifting of Lambretta Plant from
Italy

3299, SHRI M. RAM GOPAL RED-
DY: Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

“(a) whether the Italiap scooter plant
of Innocenti (Lambretta Makers) has
sinca been” shifted to India; angd :

(b) ‘if- not, the reasons therefor?

CTHE ‘DEPUTY -MINISTER+IN ‘THE

MINISTRY: OF: INDUSTRIAL DEVE-
(SHRI SIDDHESHWAR
PRASAD): (a) The process of shittmg.

LOPMENT -

is under way op .schedule,

DECEMBER 6, 1972

- Written Answers 128

(b) Does not arise.
Shortage of Raw Materials ip Small
Plastic Units

3300. SHRI M, RAM GOPAL RED
DY: Will the Minister of INDUSTRI-
AL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether small Plastic Units are
reported to be starving due to the
non-availability of raw material and
Government have been approached for
permission’ o import’ polyethyelene
powder; and

(b) if so, the decision of Govern:
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Representa-
tions have been receiveq about the
shortage of polyethyelene raw materi-
als. Import of these materialg are now
allowed to actual users on  restricted
basig and imports are canalised through
the State Trading Corporation,

Employees Declared Surplus in

Government of India Offices on

the Rolls of Central (Surplus
Staffy Cell

3301. SHRI MOHAMMAD ISMAIL:
Will the PRIME MINISTER be pleased
to state:

(a) the names of the offices of Gov-
ernment of India and the number of
employees,- separately, in the grades:
of -Lower Division Clerk, Upper Divi-
sion Clerk and Stenographer (both
reserved and unreserved declared
surplus during the periog 1st J anuary,
1972 to® 30th: June, 1972; :

(b) the dates on which ths above’
staff was taken on the rolls of the
Cegtral (Sl,lrplus Staff) Cell; and ,'

(e) thg names of. ofﬁces whene theyr
were nominated showing: dates of nomi--
nation - lettera in the above three- cate-f
garies? g !
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL . (SHRI RAM NIWAS MIRDHA):
(a) to (c). A statement is laid on the
Table. of the House; [Placed in Lib-
rary See. No LT 3825/72.]

lmhﬂnnonhtwwes':hednk

3302. BH.RI C. K. CHANDRAPPAN:
SHRI S, A, MURUGANAH-
THAM: - :

Will th Minister of INFORMATION
AND BROADCASTING be pleased to
state.

(a) whether the Indian Federution
of Working Journalists has demanded
a suitable legislation for price-page
schedule as recommended by the Press
Commission;

(b) whether the same is under Gov-
ernments’ consideration; ang

(c) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c). Yes, Sir,
The matter is under consideration of
Government,

Increase in the Rate of Telephone
Call from P.C.0s,

3303. SHRI G. Y. KRISHNAN; will
the Minister of COMMUNICATIONS
be pleased to state:

(a). Whether Delhi Telephone autho-
rities have decided to raise the. ntn
o! Pyblic Call to 30 paise; .

1b) whether due to the shortage of

néw 10 ‘paive coins, difficulties are
bdngexperimeabymecmm

(e) i 50, whether ‘Government pro-
pose 45" mrxew M dqcidon n thu

M‘“‘ )

Lo

-decided to

maxmmm'oom:f
SSHRE BN mmmm) B
c.i»’rs. St+/'P. & P Department Hm -

raise the rate of Public
Call to 30 paige from 1-7-1972.

.{b). Some cases of shortage in avail-
ability were reported earlier to' this
office. Matter was takep up with
Ministry of Finance who have arranged
ample supply of these coins at places
from where complaints were received
about the shortage.

(¢) No Sir, in view of reply to (b),
above no review is proposed at this
stage,

w&hmtmﬁ‘

Trw-fewE ardt weAn

3304. sﬁmmm: L
e st g T A g A o

() war AWrl wATOR AW
¥ gTer ¥ wpdw frar & fe Rewe
A1 werefy wraqy gfoeme @ ayfa
# % fowe s Y e g ¢ W

(w) afggh, @@ X FER
&Y wr wfafwar & 7

ﬁma‘aﬁ(u'mmiﬂﬂmmm):
(%) v &h

(@) u'q'n'fa'ﬂr foeres  @wTE-
1< wfafa #F g sy-afafy £ g
iwﬁf‘amtrﬁwfmmi

Inguiry against Industria]l Houses for
Violation of their Licencing Capacity

3305. SHRI K SURYANARAYANA:
Will the Minism of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND"
TECHNOLOGY be plessed to refer to
the reply given' to Starred Question -
No: 408 dateq the 30th “August, 1972

{He* thiquity” sguinst various’

Industrial 1iéghnes by increasing thalr
’beyimd their Licensed capa-
clﬁn and state:
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(a) the stage at whith the matter
stands now; and !

(b) how long will 1t take more for
the Commuasion of Inquiry to irquire
into these cases and submit their re-
part?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) The investigation of
the Commission of Inquiry on the
Large Industrial Houses, into the cir-
cumstances in which unauthorised pro-
duction in excess of the licensed capa-
city occured in the cases brought out
by the Industrial Licensing Folicy In-
quiry Committee, i3 still not over.

(b) Government cannot indicate the
period, since completion of inquiry by
the Commission depends on various
factors including the wide scope of the
inquiry and the necessary procedures.

Utilisation of Licenoces issued for
Public Sector by States

3306. SHRI BAKSI NAYAK: Wil
the Minister of INDUSRIAL DEVE-
LOFMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the number gnd nature of In-
dustrial Licences for publiec sector
given to varioug State Governments;

(b) the number of industrial licen-
ces utiliseg by the State Governments,

(¢) the reasens why' the remaining
hecences could not be utilised by the
State Governments; and

(d) the reaction of the Government
of India thereto?

been {0 Wtate Industrisl Deve-
lopment Corporations upto 30th Sep-
tember, 1072, all of which have been
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plementation, with a few nearlng com-
pietion,

(e) angd (d). It has besn observed
that. in practice, the setting up of an
industrial undertaking and eom-
mencement of production therein
takes about 2 to 8 years' time from
the 1ssue of an industrial licence. The
licences granted to State Industrial
Dewvelopment Corporations were is~
sued durmg and after 1971.

Stresy in Annual Plan for 1972-73 on
Generation of Additional Employment
Opportuntties

3307 SHRI D. B CHANDRA
GOWDA- Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government have laid
much stress in the plan for 1972-73 on
generalion of additional employment
opportunities and ensuring minimum
facilities with regard to education,
housing and drinking water to the
hulk of the population, and

(b) if so. the broad outlines there-
of, State-wise®

THE MINISTER OP STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA)- (a) Yes, Sir.

(b) (i) Primary Education. Rs, 30
crores have been provided to the State
Government and Unlon Territories for
the appomntment of 30,000 elementary
school teacherg during 1972-73 in addi-
tion to the continuation of an equal
number sanctioned during 1971-72.
Thig includes a sum of Rs. # crores for
construction of 30,000 class rooms {B

(2) laid on the T of the House.
[Placed in Library.\See LT-3836/72.]

{il) Housing. The Central Housidg
ang Urban Developmeht Corporation
had approved 12 schemes inveolving an
outlay of Ry, 62.45 crores, againd
wﬂehithﬁuwhhﬂm
assistance of Ba 80 cropes

instalments to the State Glovernments.
Under environmental improvement of



133 Written Answers AGRAHAYANA 15, 1894 (SAKA) Written Answers 134

slums, a provision of Rs 15 crores has
been made in 1972-T8 in cenirsl sec-
tor for asmstance to State Govern-
ments 1n the form of 100 per cent
grant. As against the budget provi
sion of Rs 15 crores. schemes costing
Rs 20 crores are proposed to be sanc-
tioned to eleven cities as indicated in
statement No 3 laid on the Table of
the House [Placed i Library See
No LT-3026/727 For rural housing
and provision of house sites to land-
less workers a provision of Rs I crores
has been made and proposals have
been invited from the State Govern-
ments

(11) Rural Water Supply An ac
velerated programme of rural wuter
supply involving an outlay of Rs 20
crores as 100 per cent grant to State
Governments has been approved for
1872-73 Statewise break-up i5 indi-
tated 1n statement No 4 lad on the
Table of the House [Placed m Lib-
rary See No LT-3926/72] Details of
all the above programmes are indicat-
+«d 1n the Annual Plan 1972-73 docu-
ment published by Planning Commus-
sion n March, 1972

Cases of Under-invoicing, Over invole-
ing and Bmuggling dealt with the
CBl,

3308 SHRI JYOTIRMOY BOSU
Will the PRIME MINISTER be plea-
sed to state

(a) the number of cases of under-
invoicing, over-invoicing and smuggl-
ing dealt with by the Central Bureau
of Investigation durng the lust three
years

(b) the number of cases in which
the smount of money mmvolved ex-
ceeded Rs 10 lakhs

(c) pariie, involved in such cases,
ang

(d) the number of cases d:spoueé'o!
by the Central Buregu of Investigation
s during the same perfod®

THE MINISTER OF BTATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THEH DEPARTMRET OF PERSON-
NEIL. (SHRI RAM NIWAs MIRDHA)
(a) TFrom 1-1-1970 to 30-11-1972, the
Central Bureau of Investigation regis-
tered 4 cases of under-invoicing and 3
caseg of smugghng (under the Cus-
foms Act) No case ol over-invoicing
was registered durning this period

(b) One case

(c¢) 2 parties are 1nvolved in cases
relating to under involeing and 13
parties are imvolved 1n cases of smug-
gling (under the Customs Act)

(d) Out of 7 cases registered
during this period adjudicatijon pro-
ceedings have been finaliseq uoposing
penalty on the accused in one case
The second case is pending trial and
in one case camplaint from the Collec-
tor of Customs Chandigarh, for being
fiiled mn court is awaited The remain-
ing 4 cases are under nvestigation

Issue of licences to large business
houses

3108 SHRI JYOTIRMOY BOSU
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to siate

(a) the indusiry-wise number of
licenses 1ssued, year-wise from 1969-
70 to 1871-72 and during the first six
monthg of 1972-78, to each of the 20
larger busines, houses and foreign
firms

(b) number of licences of different
categones 1ssueg year-wise during the
same period to each of the 20 larger
business houses and foreigh firmg for
the establishment of industries in'the
backward regions of each State, and

{¢) how far the industrial heenmng
pohey of the Government has succed-
ed in removing regiopa] imbalance
industrial development? "
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~ THE DEPUTY MI)IIB‘I'I:R IN ‘I‘HE
MINISTRY: OF 'INDUSTRIAL DEVE
LOPMENT - (SHRI . SIDDHESHWAR
-PRASAD): (a) and (b). Detailg of
all industrial -Hosnces and lelters of
intent issueg by the Government from
1o time time are given in the “Weekly
Bulletin of Industrial Licences, Import
Licences ang Export Licences”, Weekly
“Indian Trade Journal” and the
monthly “Journal of Industry ‘and
Trade”. Copies of these publications
are available in the Parliameént Lib-
rary. However, two statements are
laid on the Table of the House [Plu-
ced in Library. see No. LT-3927/72.]

() It is"yet too early to assess ithe
impact of industrial licensing policy
on removal of regional imbalances.

Applications from Kerala for. lcences
in backward areas

3310, SHRIMATI BHARGAVI
THANKAPPAN:
Will the Minister f INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased 1o siate:

(a) whether some industrialists of
Kerala made reqaests for the grant of
licences to start indusiries in the back-
ward areas and promote industrialisa-
tion of backward regions;

(b) it so, the outlines thereof, and

(c) whether Government propose 10
prepare any alternative scheme fo seb
up industries in the backwarg areas in
Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Ten applica-
tiong for industrial licences to start
new undertakings in the backward
Districtg of Kerala have been received
between - August, ' 1971 and Septem-
ber 1972. - Of these 2 have Leen fina-

and disposed of by way of issue
l::elgtters of intent {or mﬁo from

licensing). 'n:ermainm: are at
conglderation. Detalls

DICEMBIR 6, 1972

Wﬁmn .a.nmoﬂ 136

-

'lumdrelatutonfatymbud-

and involves investment of Rs. 72.6
lakhs on land, bullding ahd machinery.

g (c) The Government have announ-

ced in August, 1971, a scheme for the
grant of subsidy to the industries set
up in the selected backward: districts
of the country. This scheme'is appll-
cable to the 8tate of Kerala also, Be:
siges the scheme of concesional finance
for backward areas alresdy in towe is
also. applicable to Kerala. -

Vislt of High-Powered Soviet Te-m of
Gosplan (Russiap Planning
Commission)

3312. SHRI S, M. BANERJEE: Wil
the Minister of PLANNING be pleased
to state:

(a) whether a high-powered Soviet
team of Gosplan (Russian Planning
Commission) has started in-depth-
studies in India aiming at dovetalling
the 5-years Plans of Russla and India;
and

(b) if so, whether more significant
object of this exercise is rapid step-
ping up of steel production in this
country?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING = (SHRI
MOHAN DHARIA): {(a) and «b).
Three Groups of Boviet experts, also
representing Soviet Planning Organi-
sation (Gosplan), are at present hold:
ing discussions with the Indian
counter-parts with a view to exploring
possibilities of further cooperation in
the fields of (i) ferrous and non-ferrous
industries and (ii) industrial produc-
tion intended to increase trade between
the two couniries. These are, how-
ever, no proposals to dovetail the
Five-Year Plans of Russia and India.

Expendifuure on Introfiuction of Pin
~ Code System In Post Offices -
3313. SHRI RAMAVATAR. BASTH
Will the Minister  ¢f COMMUNICA-
TIONS be pleased fo. state: )
(a)m:mmotm

t.mngmtor introaudalm
oommmmm o



u87 Written Answers AGRAHAYANA 15, 1894 (SAKA) Written Answers 138

+ (b) whether & host of posts of Ofi-
oors in class II ahd class I have Been
created and are being created for im-
plementing the scheme;

(¢) whether the All India Unions of
Post ang Telegraph Employees have
protested out-right against thig scheme;
and

(d) whether this scheme is a pre-
cursor of ntroduction of mechanisa-
tion computerisation in RM.S. Ser-
vices?

THE MINISTER OF COMMUNICA-
TIONS (SHRI HH N BAHUCUNA)-
{a) No, Sir,

(b) No, Sir. only two class I posts
have been created in the P. & T. Direc-
torate.

(c) None of the All India Unions
of P, & T Employees has prolesied
against the scheme,

(d) No. Sir.

Revenue Earned and Maintenance cost
of Patna Telephone Circle

3314. SHRI RAMAVTAR SHAS-
TRI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the date from which the newly
created Circle of the Patna Telephones
came into being;

(b) the number of posts in the Gazet-
ted cadrc and tho administrative Non-
Gazetied cadre created in the circle till
date;

() the actual amount of Telephone
Revenue earneg month by month dure
ing the six months preceding and szix
months succeeding the formation of
this circle; and

¢d) if the revenue has decreased and
maintenance cost has increased, the
reasons therefor and the corrective
#eps proposed fo Dbe taken in the
mattery

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA)-
(a) 22-2-1972.

(b) The number of Gazetteq Posts is
5 and the number of Non-Gazetted
Posts 15 68.

(c) Revenue earned (m t{housands)
Preceding six months:

(in thousands)
Rs.

September '71 2418
October 71 618
November "71 1204
December *71 1799
January 7z . 1283
February "72 2051
TolaL . 9373

Succeeding <i1x months.
Amount in thousands

Rs.

March 72 . 1016
April *72 1177
May 72 1123
June’72 1159
July *72 . . . 1227
Aug. '72 727

TOTAL 6429

(d) There has been a f{all in revenue
during these periods and nominal in-
crease of Rs, 81,000 in maintenance
costs.

The reasons for decrease in revenue
are as follows:—

(' Comperison is made during
different points of time. When
compared with the correspond-
ing 6 months of the previous
year there is actually an in-
cresse of Rs, 2.66 lakhg (5 per
cent).
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(1) There is fluctuation in the re-
venue earned month by month
In any year and the flow of
traffic in summer months 1s
comparatively less than 1n
winter months

(ui) The amounts of revenue 1s
dependent upon the hilling
cycles For example the an-
nual rentals for telex connec-
tions, telephone accessuries
and other facilities are billed
in Febroary of each year and
these alone amount to Rs 45

lakhs
(v) Due to the unprecedented
drought this year there has

been a steep fall in the traffic
and in the revenue earnings

The nominal increase in  the main-
lenance cost 1s mainly due to a special
drive that was nstituted by the Tele-
phone District in the month of March,

1972, to clear all the outstanding
tlaims and bills.

Expenditure on effecting

Incurreg
thange In Mechanism of Coin Boxes
of P.C.Os,

3315 SHRI RAMAVATAR BSHAS-
TRI Wil the Mmster of COM-
MUNICATIONS he pleased to state

(a) whether the Posts and Tele-
graphs Department has changed the
mechanism of comn boxes at PC.Os
installed all over the country following
the iwntroduchion of new coins of 10
paise denomination angd raising of the
charge from 20 paise to 30 paise per
call, and

(b) if so the number of coin boxes
in the country as on 15th August, 1972
State-wise, and the amount spent on
eflecting necessary changes in  the
mechanical device?

THE MINISTER OF COMMUNICA
TIONS (SHRI H N BAHUGUNA)
(a) Yes, Sir

{") Necessary mformmtion is being
collected and will be placed omn the
table of the house shortly.
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Raid by CBJ oa the House of an
Oficer of Space Research Orannien-
tion in Thumba

4318 SHRI VAYALAR RAVI+ Will
the Minister of SPACE be pleased to
refer to the reply given to Unstarred
Question No, 6508 on 17th May, 1972
regarding the raid by CB1 on the
house of an Officer of Space Research
Centre, Thumba and state

(a) whether the investigation of the
case has been completed, and

(b) if so, the findings thereof
action taken thereon®

and

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS MINISTER OF INFORMA
TION AND BROADCASTING, AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) (a) No, Sir

(b) Does not aiise

Equtable Distribution of the beasfits
of Planning among the People In
Fifth Plan

4317 SHRI INDRAJIT GUPTA Will
the Mimister of PLANNING be pleased
to state

(a) whether hrtherto emphasis was
laxd more on Increasing production
wnth little or no attention pald to the
problem of distribution of the benefits
of planning; and

(b) 1if so, whether any sfeps are beiug
taken to ensure equitable distribution
of the benefits of planning in the Fifth
Plan period”®

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRL
MOHAN DHARIA): (a) The Planaing
Commission's assessment of the de-
velopment strategy followed in the
Plans so far has been stated in s
document “Towards and Approack io
the Fifth Plan” The relevant extract
f“ follows *

‘In elaborating our sizalegy of
development m earler Plan
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documents, we seem to have
assumed that a fast rate ot
growth of national income will
by itself create mora angd fuller
employment produc:
higher llving stmdards for the
poor. We also seem to have
assumed that, for reduction ot
disparities income and wealth
the scope of redistributive
policies 18 severely limited.”

(b) The Fifth Plan envisages equal
-amphasis on growth and reduction in
mmequality. This is designed to ensure
a more equitable distribution of the
benefits and burdens of development

Renaming of Port Blair as Subhas
Bunder

3318. SHRI SAMAR GUHA Wil
the Minister of HOME AFFAIRS be
pleased to state

{a) whether in commemoration of
1he visit of Netay Subhash Chandra
Bose to Port Blair in 1943 as 1he
President of the Free India Govein-
ment, where he raised the first Hag of
freedom in the liberated territory of
the Andaman and Nicobar Islands, th~
imperialist name of ‘Port Blair' will
be changed to rename 1t as ‘Subhas
Bunder’;

(b) whether the people of port Blair
and Andamans in general are also n
favour of such renaming of this port;
and

’
(¢) if so, the views of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) No
such proposal is at present under
the consideration of Government.

(b) Such a feeling has mnot hetn
brought to the notice of Govermnent
so far.

(¢) Does not arise,
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Benefits to Freedem Fighters who
joined Government Service

3318, SHRI SAMAR GUHA: Will the
PRIME MINISTER be pleased to
state:

(a) whether many freedom fighters
have joined services of the Centra!
Government after the age of 30 years
and as such are not getting the full
benefits of their service periods;

(b) whether the West Bengal Gov-
ernment had taken the decision on
31st December, 1969 to give benefit to
those freedom fighters who had been
1n detention, internment and imprison-
ment as convicted or undertrials for
a period not less than two years and
who jomned Government service after
the age of 30 years by extending the
date of superannuation (i.e. 58/60
years of age) until they attain 63
year of age or complete 30 years of
service; and

(e) if so, whether m view of Gov-
ernment's decision to give pension to
freedom fighters the Government will
extend superannuation age on 30
years service benefit as has been done
by the Government of West Bengal®

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) Persons who took part
in national movementis and were
thereby prevented from appearing in
examinations  conducted by the
Federal/Union Public Service Com-
mission or other authororities unde:
the Central Government for recruit-
ment to various services were allow-
ed, under orders issued in 1948, re-
laxation of age upto 35 years on the
date of commencement of examination,
ang this concession was admismble
upto 31st December 1851. Exact
information regarding the number of
persons who were appointed to posts/
services under the Central Govern-
ment on the basis of this concession
is not readily available,

(b) Yes, Sir.
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(c) The State Government have
exclusive jurisdiction t6 regulate the
terms and conditions of service of
theiwr employees So far as the Cen-
iral Government employées are con-
cerned the age of superannuation was
1aised fiom 55 to 58in 1962 The age
of superannuation has to be the same
ior any tlass or category of em-
_loyees and cannot vary in respect of
individuals on grounds of any method
¢r source of recruitment However,
extension of service beyond the age
of superannuation Is  considered
where such extension 15 found neces-
sary m the public interest

“Yuvavany Programme of ALR.

3320 SHRI PRIYA RANJAN DAS
MUNSI Will the Mimster of IN-
FORMATION AND BROADCASTING
be pleased to slate

(a) whether his Minwstry 18 aware
that the Yuvavan® programme of
All Indig Radio hag been failure in
achieving the aims and objects of
the programme, and

(b) if so, what remedies have
been devised by the Mmmstry to
make it a success?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (SHRI
DHARAM BIR SIHA) (a) No, Sir
The Yuva Vani programme has not

proved a faflure It has attracted
the young hsteners and partici-
pants

(b) Does not arise

Avallalility of jebs in Public Sector
by the end of 1975.

3321 SHRI VIKRAM MAHAJAN
Will the Mimster of PLANNING
be pleased to state how many jobs
that are likely to be created by the
end of 1975 will be generated by the
public seceor?

THE MINISTER OF STATE IN
THE MINISTRY OF FPLANNING
(SHRI MOHAN DHARIA) To supp-

lement the programmes covered by (b) and (c)
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the Fourth Five Year Plan, a -
ber of schemes apecially orlented fo
create employment opportunities have
introduced since 1971-72 The details
of these schemes are available 1n the
brochure “Employment Opportunities”
which has been cwrculated among
the Hon'ble Members As  these
schemes are stll m various atages
of implementation, 1t 1s too early to
asgess the number of jobs that will
be created through them

The Fifth Five Year Plan 1s still
under preparation The Expert
Commuttee on Unemployment
appointed by Government 18 ex-
pceted to submit its report in the
course of the next few months The
strategy for employmeni during the
Fifth Plan peilod be finahised only
after receipt of the Committee’s re-
port In the light of the above, it 1s
difficult at present to indicate the
number of jobs that will be created
by the end of 195 in the Public
sector

Manufacture of Tractors in Colla-
boration with Italy

3322 SHRI K MALLANNA Wil
the Mimister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased fo state

(a) whet! ~r any agreement has re-
cently beey signed with an  Italian
firm for the manufacture of tractors
in India,

(b) 1f so the broad outlines of the
agreement ang

(c) the time by which the projeet
will commence praduction?

WAR PRASAD) (a) No, Sir.
Do not arise
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Setting up of Central Public Sector
Projects in Mysore

3323. SHRI K. MALLANNA: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government have any
proposal to set up more Central Pub-
lic Sector Projects in the Mysore
State during the next two years;

(b) 1if so, the mam features of the
proposals; and

(e) the funds allocated for the pur-
pose?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA)® (a) to (¢):
The Central Industrial Projects in
Mysore State included in the Fourth
Plan have already hbeen listed out in
the Fourth Plan Document (pages
326—330) Since then, a decision has
been taken to locate an integrated
Steel Project in Vijya Nagar in My-
sore The feasibility report for this
steel projeet is currently under
examination. No other Central Pub-
lic Seclor project in Mysore State 13
contemplated

Foreign Exchange fraud in export
and Import at Calcuita Port

8324, SHRI K. MALLANNA: Wil
the PRIME MINISTER be pleased to
state.

(a) whether an Inquiry Commis-
sion has recently been set up into
500 crores foreign exchange fraud in

export and import at Calcutta port;
and

(b) if so, its composition and terms
of reference?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFP-
AIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIW-
AS MIRDHA) (a) No, Sir,

(b) Does not arise.
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Demand for Merger of Jawpui area
of Tripurg with Mizoram

3326 SHRI DASARATHA DEB-
Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether Government have re-
ceived the demand from any quarte:
for merger of entire Jawpui area of
Tripura with Mizoram; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) ang (b)-
No such specific demand has been re-
ceived by the Government recemtly.
However facts are being ascertained
from the Tripursa authorities,
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Steel Tubes

Licence to Mis. Bhara
Ltd,

3328.SHRI SHYAMNANDAN MISH-

RA: Will the Minister of INDUS-
TRIAL  DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government have
granted a licence recently to Mis.
Bharat Steel Tubes Limited worth
Rs. 3 crore in free foreign exchange
for the imoprt of eguipment; and

(b) if so, the details of the licence?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESH-
WAR PRASAD): (a) No, Sir.

(b) Does pot arise.
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Loss incurred due to vielent agita-
tions In States i

3330. SHRI E. V. VIKHE PATIL-
Will the Minister of COMMUNICA-
TIONS be pleased o state:

(a) the amount of loss that Gov-
ernment had to suffer due to violent
agitations in various States during
the lagt six months; and .

(b) what steps Government pro-
pose to take in’the matter?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA)
(a) The amount of loss (so far
assessed) for the period from May,
72 to October, 72 1z about Rs. 22068.

(b) Necessary and timely steps as
warranted are taken for the safety/
security of life and Government pro-
perty by keeping cloge liasion with
the local Civil and Police authorities

Shifting of “Vividh Bbarat” from

New Delhi to Bombay

3331 SHRI JHARKHANDE RAI
Will the Minister of INFORMATION
AND BROADCASTING be pleased io
state:

(a) whether AIR workers are agi-
tated over the proposal of shifting of
the Vividh Bharati Unit from Delh
to Bombay and have submitted a
memorandum giving their proposals
in this regard; and

(b) if =0, the gist thereof and the
action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (SHRI
DHARAM BIR SINHA): (a) ang (b).
The Staft Artists’ Union of All India
Radip has for some time past been
agitating for the return of the staff
artists transferred from Delhi on the
shifting of the Vividh Bharati Unit
to Bombay, Geovernmentr have un
this connection already decided to
freeze all future vacancles of staff
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artists at Delhi and nearby stations
so as to enable the retrangfer of the
staff artists concerned,

Priority In the Supply of Eaw Mate-
rials to Unempleyed Engineers

3332, SHRI DHARAMRAO AF-
ZAL PURKAR: Will the Minister of
INDUSTRIAL. DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

ta) whether Central Government
have issued directions to the States
1o reserve percentage of quota of all
raw materials for units started by the
unemployed engineers, who have un-
dexgone industrial training,

{b) the number of engineers who
are now undergoing practical train-
ing at Government expenses in diffe-
rent states; and

(¢) what other facilities will be
provided to them for setting up their
own 1industries?

THE DEFUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESH-
WAR PRASAD): (a) No, Sir. How-
ever, the Import Trade Control Po-
licy for 1972-78 provides for import
of raw materials, components and
spares to the extent, to a wvalue of
Rs. 1 lakh as per requirements assess-
ed by the sponsoring authority to
Graduate engineers/Ex-service per-
sonnel for setting up non priority in-
dustries in backward areas.

(b) The number of trainees under-
going practical training under the
scheme of “Programme of Appren-
ticeship Training” of the Ministry of
Education is as follows:—

Regions Neo. of Trainees,
Northern s 86
Eastern .. Rl
Western' . 25
Southern . n
Information on the number of
trainees undergoing traln-
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(c) The scheme of assistahoe to the
educated unemployed provides for a
package of assistance in' the form of
industrial estates, ssed money for
purchase of machinery, establishment
charges and training,

Low Rate of Production in Industries
dug to Depreciation of Machinery

3333. SHRI M. C. DAGA: will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether many industries in the
courtry do not give the optimum
turnout on account of worn but and
obsolete plant and machinery; and

(b) it so, the steps proposed to be
taken by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESH-
WAR PRASAD): (a) and (b). In
certain industries ll.tch as lead, certain
food ihdustries, cars etc. in the large
scale sector and in respect of machine
tools, auto parts, foundry, rerolling,
domestic electric appliances, hosiery,
etc. in the small scale sector, it is
reported that worn out and obsolele
plant and machinery came in the way
of achieving optimum production.
Applications for replacement/renova-
tion of plant and machinery both lrom
indigenous and imported sources are
confidered on merits. Industry wise
studies have also been initiated.

Setting up Units by State Indus-
trial Development Corporation

3334, SHRI P. VENKATASUB-
BAIAH: Will the Minister of TNDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the
the Stute Industrial Development
Corporations in setting up new units
is very poor;

(B) if so, the remsons therefor: and

(c) the steps taken or proposed to
be taken in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESH-
WAR PRABAD): (a) fo (c). A receat
review of the progress made by
various State Industrial Development
Corporations in implementation of the
letters of intent and industrial
Jicences issued in thefr favour, dis-
closed that they are at various stages
of implementation. Mot of the
Letters of Intent granted 1o State
Industrial Development Corporations
were issued during and after 1970.
It has been observed that, in pra-
ctice, the setting up of an industrial
undertaking and commencement of
production therem, takes about 3-4
years' time after the issue of a Letter

of Intent. Government have been
particularly anxious to secure a
speedier implementation of the

various Letters of Intent and indus-
trial hicences issued in favour of
State Industrial Development Corpo-
rations, inter alia, by some general
and specific bottlenecks being indenti-
fied and steps being taken by all
parties concerned, io remedy the
situation to the extent possible. The
recent review and the discussions on
ithe subject at the State Industries
Ministers’ Conference held in Septem-
ber last were directed to this end.

Review of the Working of Minisiry of
Industrial Development

3335. SHRI P. VENKATASUB-
BAIAH: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether a review of the work-
ing of the Ministry of Industrial De-
velopmerit has been made;

(b) if so, the decisions arrived at;
and

(c) the steps taken or proposed to
be taken to improve the working of
the Minisiry and to effect economy?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT

(SHRI SIDDHESH-
WAR PRXSAD): (a) ang (B). A re-
view of the working and staff strength
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of the Ministry is being at present
done by the Staff Inspection Unit of
the Ministry of Finance; their report
is awnited.

(c) The recommendations of the
Staff Inspectlon Unit will be given
due consideration as and when re-
ceived,

Takeover of Simpson Group of
Industries

3336. SHRI ARVIND NETAM: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the representatives of
the Labour Unions have urged the
Centre to take over the Simpson
Group of Industries, and

(b)Y 1f so, the reaction of the Gov-
ernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESH-
WAR PRASAD): (a) Yes, Sir.

(b) No such proposal is under con-
sideration ot Government at present.

Development of Science and Techno-
logy during Fifth Plan

3337 SHRI S. A, MURUGNAN-
THAM;
SHR] RAMSHEKHAR PRA-
SAD SINGH:

Will the Minister of SCIENCE AND
TECIINOLOGY be pleased to state.

(a) the total outlay envisaged for
the development of science ang tech-
nology in the Fifth Plan; and

(b) the major schemes to be taken
up for the development of gcience and
technology during the Fifth Plan
period?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND

Y (SHRI C, SUBRAMA-
NIAM): (aj The Science and Techmo-
logy Plait which Iy intended to infem-
sify inputs of and technolo-’
gical knowledge and expertise in the
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sociOdpemomic pimining dubng the
TFifth Fivly Year Plamvis expecteg to be
finalised by the NOST by April 1973
It is therefore too early to give any
definite figure of the total outlay in-
volved in the exercise

(b) The S&T Plan will cover all
the Important sectors of the national
economy such as family welfare and
health, fuel and power transportation,
housing and urbamsation agriculture,
defence space and consumer indus-
tries The schemes fo be mncluded mn
each of these areas will be based ona
detailed assessment of the existing
knowledge and competence and the
potential of dewv¢lopment wiln refer-
ente fo our soclo economic nceds
The schemes can not be enumerated
1111 they have been finalised

Cement Industry m Joini Sector

7138 SHRI 8§ A MURUGANAN-
THAM Wil the Mimmster of INDUS-
TRIAI DEVELOPMENT AND SCIEN-
CE AND TECHNOLOGY be pleased to
state

(a) whether there 18 a proposal to
promote joint sector in the cement
industry

(b) whether wunder this proposal
orivate sector which has been barred
10 set up unmits in areas other than
deficit areas will be allowed to sel up
units i other areag as well wath Gov-
crnment participation and

(c) 1f so, whal are the reasons that
prompted Government to have Joint
Sector 1n the Cement indusiry?

I'NE DEPUTY MINISTFR IN THE
MINISTRY OF INDUSTRIAL PEVEL-
OPMENT (SHRI SIDDHESHWAR
PRASAD) (a) to (c) Soverbment's
pellcy in vegard to joint sector is dertws
ed from the Industdlal Peliecy Resolu+
tion of 1058 Patticipation’ of the
State with private enterprise'in the
case of the Cement Industry, when-
evapddquitid n ‘e mationsl interest
will ‘he sibjeit to ah sBeétive voice
{Jormu and opers-

Bach proposdl will have to be con
sidered on ments of each location in
the context o establishing fresh
caparities

Seminar on Adoption of Standards

4339 SHRI M 5 SIVASWAMY
Will the Mimster of INDUSTRIAL
DENELOPMENT AND SCIENCE AND
TECHNOLOGY be pleaseq to state

(a) whether any seminar on adop-
tion of standards wag held in Novemn-
ber 1872 in New Dell:

(b) the names of the countries which
participated i;n the seminar and

(c) the matters discussed ang deci
sins drrived at the seminar?

THE DEPUTY MINISTCR IN THE
MINISTRY OF INDUSTRIAL DLVEL-
OPMILNT (SHRI SIDDHESHWAR
PRASAD) (a) A Seminar on Stan-
dardisation in Detveloping Countries
was organised by the Indiap Standards
Institution in New Delhi from 13th {2
16th November 1972

(b) Representalives of Arab Repu
blic of Fgypt Ethiopia Ghana India
Iran Irag Malavsia Nigena Singa
pore Si11 Lanka France Umfed King
dom USSR Ncetheirlands USA and of
International agencies like fle Inter-
national Organisation for Standardisa
tinn (ISO) Eeonomic Commssion fot
4gsia and Far East (CCAFT) partini
pateg 1n the Seminar

() Many aspects o1 stindardisa-
fion were discussed under ithe follow-
ing six broad categories —

(1) Aumg and Objecis of Standar-
disation for a Developing
Country,

() Methodology and Plannng,

(i) Voluntary v/s Obligitory Use

. or Standards,

(tv) Consumers Protection through

Quality Certification
tv) Pafifeipation in Regional and
friternatrondl Standardusation,
and
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(v1) Mujt-National Technical Co-
operation,

A number of recommendations were
made at the Seminar highlighting the
importance of Standardisation to de-
veloping countries, advocating an In
legrated approach to quality control
and stendardisation, touching upon the
significance of regional standardisation
ang dealing with the fruitful approach
o problems of implementation and
guality certification The Semina:
also agreed with the necessity of hav
g a Centre for Standardisation under
the ages of Umited Nations for help-
ing developing countrieg 1n wvarious
standardisation problems

Bogus Industrial Units in Andhra
Pradesh

3340 SHRI P GANGADEB-
SHRI SHRIKISHAN MODI

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIBENCE AND
TECHNOLOGY be pleased to slate

(a) whether 76 Industrial Unit;
Andhra have been found bogus

(b) whether there are many such
bogus industrial units existing in other
States also and

f¢) if so, whether in view of the
large scale number of bogus Industrial
Units existing 1n the country Govern-
ment propose to set up a wvigilance
Lody to check such bogus units which
hamper Industrial growth in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDHESHWAR
PRASAD) (a) Yes, Sir. Investigs
fions have revealed existence of a cer-
tain number of such unita

(b’ Reports received from State
Governmenty reveal that while there
may be some bogus units In some
states thelr details are rot readily
available.

(c) No such body is confemplated.
Hewever, State Directors of Industriss
have been advised to be more vigilant.
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Lecal snd Trunk Oalls put thaough by
Defence Misigiar from Ofelal

Roshiemos

3341 SHRI MUKHTIAR SINGH
MALIK Will the Minister of COM-
MUNICATIONS be pleased to state

(a) the number of local ang trunk
calls made by the Defence Mimster
from his official residence at New Delhi
duning the period from the lst April,
1871 to 30th October, 1872, month-wise

(b) the amount of the bills paxd by
Government on account of these calls,
and

(¢) whether there 18 any cxpendh
ture ceiling for use of telephones by
the Mimster and if not, the reasons
therefor?

—

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA)
) and (b) A gtatement showing the
number of loral calls and trunk calls
made from the telephones working for
the Minister of Defence at hus official
residence and the amounts pald there-
for by the Ministry of Defence is given
in Statement I laid on the Table of
this House [Placed sn Labrary See
No LT-3828/72)

The number of local calls made
during each month js not available
since the meter readings are not taken
calendar month-wise The meter read-
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Schemg for Integrated Area Develop-
ment

3342, SHRI MUKHTIAR SINGH
MALIK, Wil] the Minister of PLANN-
ING be pleased to stale.

(a) whether Government have any
scheme for integrated area develop-
ment,

(b) if so 1its Broad features, and

(¢) how far this scheme has suceceed-
ed?

THE. MINISTER OF STATE IN THE
MINISTRY OF PLANNING  (SHRI
MOHAN DHARIA) (a) to (¢) The
Planning Commission has heen advo-
cating the adoption of integrated area
development approach as a basis of
Planning howevor this apprnach has
been soughi to be adopted only on an
atd-hoc basis 1 a bmited aumber of
areas Broadly iwo types of inlegrat-
ed area development schemes have
been adopted so far  The first type
relates 1o development of conimand
areas of selectedq maj.r irngation pro-
jects wherein development of link
roads, storages market complexes and

ancihary development of soil and
drainage, agricultural extension ser-
vices et . The other type relotwes to

certain hill areas such as Mandi dis-
trict of Himachal Pradesh where horti-
culture, animal husbandry ani other
conneciegd activities have been sought
to be taken up alongwilh crop husban
dry

In view of importance of integiated
development in the ruial areas, ihe
Planming Commssion has constituted
a Task Force headed by one of the
Members of the Planning Commission
This Task Force is studying the strate-
gy which will be relevant for develop-
ment of specified areas in ferms of
their lang and water resource situa-
tion. The Task Force will also be
reviewing the experiments on integrat-
ed development underialon in diffe-
rent conditions.
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Implementation of the Recommenda-
tion of Sarkar Committee

3343 SHRI MUKHTIAR SINGH
MALIK Will the Minister ot SCIFNCE
AND TECHNOLOGY be pleased f{o
state

(a) whether the recommendations
made by the Sarkar Commitlee 10gard-
ing the reorganisation ot the Science
admirusiration have sincs been mple-
mented by the Government, and

(b) 1f not, the reasuns thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECIHINOLOGY (SHRI C SUBRAMA
NIAM) (a) and (b) The position 1s
explained in the statements laid on
the Table of the House [Placed
Library Se¢ No LT-3929/72 |

Applications for expansion of capacity
of large industries

3344 SHRI MUKHTIAR SINGH
MALIK Will the Minister »f INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased lo state,

(a) whether Government oi India
Fave set up a task forre to consider
the expansion of capucily ol large
1pdustrics not connected with large
industrial houses,

(b) i s0 how madny such apphca-
{iong have been considered by the task
force and what are their recommenda-
tions thereon, and

(c) the decision taken thereon by
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESIHWAR
PRASAD) (a) The reference in the
question to large indusiries not con-
nected with large industrial houscs is
nol clear. A Task Force has been set
up to consider applications of Larget
Industrial Houses and Foreign Majority
Compenses for fuller uhligation of the
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plant and machinery installed by them
1n respect of 65 selecteq industries.

(b) Of the 224 applications received
up till now, the Task Force has con-
sidereq 181 applications and has re-
commendeg recogmticn of e
capacity in 68 cases subject to condi-
tions specified 1n each case,

(¢) After considering the recommen-
dations of the Task Force, Govern-
ment have approved recogmtion en-
hanced capacity in 56 cases
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‘Suspension of Polire Officers in Delhi

33¢7. SHRI R. V. BADE: Will the
Minister of HOME AFFAIRS be pleas-
ed to state;

(a) the number of police officers
suspended in Delhi during the year
1971-72; ang

(b) what were the chargeg agalnst
those police officers who were sus-
pended or prosecuted in court?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) 139 police
officers were suspended in Delhi iy, the
year 1971 and 137 in 1972 (upto 31st
October, 1972),

(b) Two statements are laid on the
Table of the House, [Placed in
Labrary. See No, LT-3880/72.]
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Suggestion from Stateg for Greater
Involvement of Centre in Schemes
for Jail Reforms

3349. SHRI V. MAYAVAN:
SHRI GIRIDHAR GOMANGO:

Will the Minister of HOME AFFA-
IRS be pleased to state,

(a) whether Union Government are
considering the suggestion of states for
greater involvement by the Centre in
their long-delayed schemes for jail re-
form:; and

(b) if so, when the final decision i8
Likely to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOMHM AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Jails’'isa Statc subject and the States
are primarily concerned with their
problems. However, it was suggested
n the meeting of the Is. G. of Prisons
of States, cnvened in October. 1971
that there should be grcater involve-
ment of the Government of India in
the schemes of Prison reforms. In vicw
of this and the fact that there i8 con-
siderable scope for 1mprovement (n
the jail administration and jail re-
forms. the Ceniral Government on its
own initiative, have sel up a Working
Group to examine measures for stre-
amlining the Prisons and Prison ad-
minlstration on 18.10.1972. The terms
of reference of Working Group are as
follows:—

(i) to examine the physizal ard
administrative conditions of
the jails and to suggest ways
and means of improving them;
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(1) to lay down standards in res-
pect of different services and
facilities in the jails,

(iif) to examine the position in res-
pect of the existing prison
accommmodation and lay down
guidelines for construction of
new prison buildings;

(1v) to analyse the tactors hamper-
ing the growth of prison de-

velopment and formulate
training programmes for the
prison staff;

(v) to lay down angd order of pric-
rities for the prison develop-
ment schemes;

(vi) to suggest ways and means
for incorporating the princi-
ples of reformation and 1e-
settlement of the criminals in
the  oystem ol admistration
of the jals ang the treatment
of the ecriminals,

(vin) to consider other alhed mat-
ter. concerbing Dpri.ons and
prisoners

It would take some months before
the Repori » the Working Group
would be available to the Government.

Utilisation of Licences/Letters of
Intent

3350, SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether 5 sizable humber of
industrial lloences issued to various
parties have been either revoked of
surrendered,

(b) it so, the reasong therefor; and

(c) whether any sleps are being
taken {0 ensure that the letlers of
ntent and licences issued arg properly
utilised?

DECEMBER %, 1872

Written Answers 164

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ' SIDDHESHWAR
PRABAD): (a) 121 ihdustrial licences
have been revoked or surrendered
during the years 1970 to 1972 (upto
30.9.72).

(b) Laicences are revoked in cases
where the holders of lLicences iail to
take efiective steps to implement the
same wilhin the stipulated periods. In
rases where the holders of hicances are
not in a position to implement the
same ihe licences are generally gurren-
dered by them.

(¢) Government are anxious io ac-
celerate the implementation of the
various letters of inient and industria:
hieences issued. It hag been observed
that, 1n practice, the setting up of an
industrial undertaking and commence-
ment of production therein takss aboutl
4 1o 4 years' lime irom ‘he i1ssue of a
letter of intent The progress made
by holders of indusfirial lirences is re-
viewed, as a matter of course, at the
stage of considering applications iot
Lhe exiension o! the valdily of letiers
of intent and of the period for unple-
mentation of licences An increasing-
ly sclective approach is being adopied
for granting such requests. In cases
where it has been found that negligible
interest has been taken in implemen-
tation, warningg have been issued or
a final extension given and, in appro-
priate cases, licences revoked or can-
celled. The progress made by certain
categories of holders of letters of in-
tent and industnal licences has been
reviewed. As a result of such select-
ed reviews, some general bottlenecks
standing in the way of speedy imple-
mentation have been identifled and
stepe are being taken to remedy the
situation to the extent possible. Gov-
ernment are considering the introduc-
tion of a system of centralised, con-
tinuous review of implementation with
a computorised information system re-
garding, inter alia, progresz in the
implementation of industtial Ycences
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Telephone and Telegriph Services at
Sorsand Pest Offics, District Muza-
flarpur

3351. 8HRI BHOGENDRA JHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there have been fre-
quent complaints of telephone and
telegraph services at Sursand Post
Office in Muzaffarpur District of Bihar
and a communication dated the 6th
April, 1972 was sent to him in this
regard; and

(b) if so, the action taken thereon?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Three complaints were received
in the P.& T. Directorate during the
Cglendar year 1971 and 1972 including
the communication dated 6-4-1972 re-
garding telephone and tejegraph ser-
vices at Sursand Fost Office.

(b) The steps taken for improve-
ment of services are as follows:—

(i) Copper wire on Sitamarhi-
Muzaffarpur and Stitamarhi-
Darbhanga trunk lines have
been replaced by Copper
Weld and ACSR wires in
August, 1871 and November,
1972 respectively.

(ii) Carsac primary cells have
been provided at Sitamarhi
Combined Office to0 ensure
steady supply of power to
Sursand-Sitamarhi telegraph
circuit.

Import of Raw Materlals for Priority
Industries

352, SHRI JAGANNATH MISHRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNQLOGY be pleased {o state:

{a) whether Govemment have Ye-
thp import policy in respect of
matarials and components requir-

ed by priority industries: ang

(b) if so, the number and rames cf
the priority industries?

THE DEPUTY MINISTER IN THE
mmwmr OF INDUSTRIAL DEVE-
(SHRI SIDDHESHWAR
msab) (a) and (b). The existing
policy ig ag laid down in the document
"hngrt Control Policy for the year
1812-18", coples of which have already
bbér platkéd on the Table of the House
by the Minister for Foreign Trade.
PHority Industries are containeq in
Appendix ! of Vol I thereof.

Payment of Peusion to Freedom
Fighters

3353. SHRI NIMBALKAR: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the number of freedom fighters
eligible for pension who have already
started recelving them:; and

(b) how many of them have died
even before they had started receiving
the pension?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) ang (b).
The information is being collected and
will be laid on the Table of the House
after it has been received,

Delhi Telephone Services

3354. SHRI NIMBALKAR:

6HRI M. RAM GOPAL
REDDY,

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any basic tech-
nical defect in the Delhi Telephone
Exchange system; and

(b) i so. the steps being taken for
the improvement pf the services ren-
dered by the Delhi Telephone Ex-
change personnel?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):

(a) There is no basic technival defeci
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in the telephone exchanges having
Strowger equipment otherwise popu-
larly known as step-by-stev equip-
ment. Four ol the Local Exchanges
in Delhi are of the Crossbar Equip~
ment type based on the principle of
Common Control system. The per-
formance of these Exchangeg is not as
good as that of Strowger Exchanges.
Lower performance capability of the
Crossbar Exchanges hag been traceq to
the difficullies like inadequate contact
protection, component [ailures, insta-
bility of me-hanical adjustments and
corrosion,

(b) The foreign suppliers nf the
equipment of two crossbar exchanges
have analysed the defects and have
suggested specific measures for im-
provement. They have finalised the
documnentation requirej for ihe modifi-
cations ang are supplying the material
for carrying out the changes. Changes
will be done in these exchanges and
it is hoped that after the modifirations
the performance of the exchanges will
considerably improve. M/s, I. T. L.
of Bangalore who have supplied
equipment for the other two exchang-
es have also programmed similar ac-
tion for removing the defects in the
equipment supplied by them.

Quality control on Indiap Cars

3355. SHRI D. P. JADEJA:
SHRI K. KODANDA RAMI
REDDY:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to siate:

(=) whether it is proposed to intro-
duce quality control on Indian made
care through Indian Standards Insti-
tute;, and

(b) it so, the broad outlines of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
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VELOPMENT (SHRI BSIDDESHWAR
T'RABAD): (a) and (bj). In pursuance
of one of the recommendations of the
Motor Car Quality Enquiry Commii-
tee set up by Government in July, 1987
to investigate into the causes of the
deterioration in the quality of cars and
to suggest remedial measures, a direr-
tive was issued to the car manufac-
turers and the Association of Automo-
bile and Ancillary Indusiries to obtain
their brought-out components from
companies who have 1SI Certification
Mark. Despite these steps, there was
no appreciable improvement in the
quality of cars though the number of
complaints received regisiered a nar-
ginal decline. In November, 1971, a
Committee of Techmcal Experis was
appoinled by Government to visit the
plants of the car manufacturers to
assess the extent of implementation of
the directives issued by Government
and to discuss with the manufacturers
the question of implementation of
IS1 certification mark with specific
reference to immediate possibilities
and a programme for a phased imple-
mentation. The Committee, after
wisiting the three car plants, submitted
their reports early this year. The re-
ports were examined by Government
and discussions were held with the
car manufacturers when some of the
critical ancillary item which were
giving trouble from the point of view
of quality to the three car manufae-
turers were identified. Government
have initiated action io hold discus-
sions with the principal ancillary sup-
pliers in order to impress upon them
the desirability of improving the quali-
ty of their products so that there is
no cause for complaints by the car
manufacturers and also to ask them to
get ISI Certification marks for their
products by a specific date wherever
the products are not covered by ISI
specification, Government also pro-
pose to strengthen the organisational
structure of the ISI to enable them to
complete the task of laying dows
standards in respect of all important
and critical auto-sncillaries as eerly
as possible.
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Postage Stamps on Indian Mim-
ature

3356 SHRI D P JADEJA Will the
the Minister of COMMUNICA TONS
be pleased to state

(a) whether release of special pos-
tage stamps on Indian mimature has
been delayed

(b) if so, the reasons therefor, and

(c) when they are likely to be re-
leased?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA)
(a) Yes

(b) Owing to contimung effoits 1o
make colour trials to match the colours
of original paintings

(c) In early 1973

wETH Aw A T wRaTRil

3357 it @wo wwe gAY : AT
wteifoe fawme 4 & og 7 @ 7 #o
G fw

(%) ®r w@re & faavew
aETd fF ¥ 9T FL@AT TOHA T
% yea §

(%) afz g1, ar ¢ s fow
W 7 WY wF ST soar , ooy

() €% fr7 Fraer & mafira
g 7

sitwitfre fawmm siaes & ol
(o fedor www) (%) s
/KT ¥ 10 TG TTA F JEOAT AT
ATAT TF TFF TQMTA FIA & §44-
et w1 g W ¥ fag g
wsgm frar g g

(=) e (@)
™y @A Y

LU (]

U & X

3358. st QWo QEo gEAl : @7
wieifre fawrw 76t a8 @ A g9
i f

(F) ®aT "YFTY A WEIET A
waredt ag ¥ mgfaw sfq & adt §
fa® famie a7 T 337 AT F
wFdg wF #Y friT £ 0w gaed
amEf & 4TI KT o« ARAR
T Fr FFaT Fyaer £ qior §1 8
-1

(&) afe #r ar wa ar gA fawr
A feady wafagf ¢ 7

sitetfre fawme sarem ¥ Suweh
(sht fagwe wam) . () =i
&

(=) woA A 9811 )

FWew wife 9 wEwar g
fea: w1 sy

3359. sl gEW W WHSAW :
T QW AT qF ar" &7 FIT FT
fr g & fafaw qear g el
ad 1870-71 9 1971~72 AZHA,
ar ®Y T 9 fFY 0¥ ay e o=y
g ?

|uTesat (ot Feraefieaw wgwe)
EE@Y & Wy Ziem war ®
fema & @ oy ¢, et fawer ar
IqeaTEl ¥ wqg & fgamm w wft

Wg qE JQOL AT qeA § S AW
FIET 7 THT LF & @19 Iw frg
WX §, 9% 9I4 R HOOT-AET T
¥ e #1 war ag ar I o
FETY gfaaT a1 A & A & oft
T & RAr@w Aard o ga fewr



¥t & fordf grer awarr F W
ool Tv g

3360. sft gFw ww weww
w1 Wwre HAT ag qqT XY FAT w40
fig -

(%) =1 ad 1970-71 Mgaw
¥ aqd 1971-72 ¥ ¥ TN &
wfamY gro Efew & Ivaw & fao
wone gra e W gmw @ afe
afuw & Wi

(@) = & gfg & wav wrov

Wt 1 wiw, 1971 & UA aF $EW,

dfeat & 2w SwEw ox fer M
=g w1 9% qa€ g e 7

wwre ol (ot vt sgurort) -
(%) wtT (@). gu=r usfaa & o
o & W 1w Awrgew 2 @ R
TR |

Loss incurred by B.H.E. Ltd,, Hard-
War

331 SHRI R. P, YADAV:
Will the Mmister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:
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(a) whether Bharat Heavy Hlectri-
cals Limited Ranipur (Hardwar) is
running in loss;

(b) if so, the reasons therefor; and

(c) what steps are beiny taken by
Government to hoost up the produc-
tion and make up the loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) The losses incurred at the plant
during the initial years when the
capacity is being steadily buili up are
mainly attributable to the long gesta-
tion period; thatl being a feature main-
ly of Yfeavy electrical equipment, the
highly sophisticated nature of the pro-
ducts which involves time in the
absorption of skills and the capital
intensive nature of the industry. In
addition, the plant which depends for
orders mainly on the various Electrici-
ty Boards did not have an adequate
number of orders till July, 1970,

(c) Apart from the improvement
that has been secured in the order-
book position of the plant, in an
effort to step up production action has
been initiated for starting multiple
shift working through training of
additional personnel, besides carrying
out certain reorganisation in the mana-
gement at the plant level, With the
implementation of these measures, it
is expected that the Hardwar Unit of
BHEL would break—even in the
year 1974-75,
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(w) wwefat w9y
frr woor & fawrr w1 favaar smw g
t?

ware st (ot ey wgep )
(%) o =&

TR A UL T 9T /T FH
¥ Fw TRy ¥ gstem § §95
feerva wawy gaT & 1 AEORG W
fowsr §eFTw W, 1971 ¥ ol
fear mar 91 WX wE, 1972 ¥ SO
W ATET SORTT U BT WT !

(w) ww dF mfi s )

(7) e swfar am
R % for gwfee a@ & ol
afew IR w1 I gfear &
A ae qwr & At

llmdcutl;vua.l.n.mm’s
Arrest amil Release from Juils

3363. SHRI B. 8. BHAURA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state
the names of Members of Lok Sabha
whose arrest and release from jails
were broadcast during the month of
October, 1872, in AIR news balletin?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): The requisite informa-
tion is as under:—

1. Shri Indrajit Gupta.
2. Shn 8 M. Banerjee.
3. Shri C. Janardhanan,
4. Bhri Vijaypal Singh.
5, Shri ishaq Sambhali,
6. Shri B. § Bhaura,
7. Shri Lalji Bhai.

. 8 #hrl Sarjoo Pandaey,
9. Shrl Jharkhande Rai,
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Afro-Asian News Agency

3365. BHR1 K. BALADANDAYU-
THAM: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government have ex-
plored the possibility of setting up an
Afro-Asian News Agency to project
properly the events in the developing
countries; and

{b) it so, the yesults thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Govern-
ment consider it desirable to strive
for greater flow of information bet-
ween developing countries, especially
those in the same region. According-
ly, Government are striving to enlarge
the operations of the national news
agencies in neighbouring countries.

Renomination of L.D.Cs. Declared Sur-
plus from the Regional Sefilement
Commissioner’s Office, Jullundur

3366, SHRI DINEN BHATTACHA-
RYA: Will the PRIME MINISTER be
pleased to state:

(a) whether some employees in the
grade of Lower Division Clerk declar-
ed surplus from the office of Regional
Settlement Commissioner, Jullundur
in May, 1870, were first nominaied to
offices of General Manager, Tele-
phones, New Delhi and the Directo-
rate of Inspection of Income-Tax, New
Delhi;

(b) whether their nominations were
changed and they were re-nominated
1o the office of the Executive Engineer,
Ceniral Public Works Department,
Ludhiana; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a). Yes Sir.

(b) and (¢). The nomination was
changed only in respect of two Lower
Division Clerks and it was on com-

passionate grounds,

Processes Developed by C.5.1R.

3367. DR. KARNI SINGH: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) the total number of processes

developed by the Counecil of Selentific
and Industrial Research and the num-
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ber of processes released to the indus-
tries;

(b) the number of processes in
actual production as on 1st April, 1971
and how many of them are with nil or
token produetion; and

(c) how many of the processes were
released prior to 1st Aprll, 19687

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) On the basis of data
avallable as on 1st January, 1971, the
number of processes developed by the
CSIR Natlonal Laboratories/Institutes
is about 930 and the number of pro-
cesses released to industry is 416.

(b) The number of processes re-
ported in aclual production as on 1st
January, 1971 is 192.

(c) 287.

Delays in approving Expension of
capacity in Industry

3368. SHRI INDER J. MALHOTRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the delays
involved in approving expansion
effected during period of liberalisation
in industries so covered under the
scope of liberalisation even after effec-
tive steps taken had been reported
and ingpected; and

(b) the industry-wise list of appli-
cations still pending for approval of
expansion effected during liberalisa-
tion period and the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SINDDIHESHWAR
PRASAD): (a) and (b). A statement
showing the industry-wise list of pend-
ing applications for C.0.B, licences as
on 1st October, 1872, is laid on the
Table of the House [Placed in
Library. See No. LT-393/732) '
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Applications for C.0.B, licences re-
quire very close scrutiny of the facts
mentioned by the applicants to estab-
lish that effective steps within the
meaning of the - Industries (Develop-
ment and Regulation) Act and Rules
framed thereunder have, in fact, been
taken during the period of delicens-
ing of the concerned industiries or
during the period the undertakings in
question remained exempi from the
provisions of the I (D&R) Act to set
up the capacities claimed by the appli-
canis. This requires, somelimes,
eheiting further information from the
applicants, physical inspection by
ter vy + 1/admiistrative authorities
physical verification of original docu-
me s ete, After Government have
satisfied themselves that eHective
sleps have, in fact been taken as re-
quired, the licences have been issued
without much loss of time. Govern-
ment are anxious to clear the pending
applications as expeditiously as pos-
sible and are taking steps to review
these periodically with a view to bring
up to early disposal,

Report of Committee set up to Investi-
gate power Crisis in West Bengal

3369. SHRI JYOTIRMOY BOSU:
Will the Minister of PLANNING be
pleased to state:

(a) the time by which the Commit-
tee set up by Government to invest
gate into the power crisis in West
Bengal is expected to submit its
report;

(b) whether power supply position
in this State, has further deteriorated
since the appointment of the Commit-
tee; and

(c) if so, the measures, if any being
taken in this regard and the time by
which the situation is likely to be im-
proved?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). A
Preliminary Report of the Action
Group to Review the Power Supply
Position in West Bengal has already

been received. The Preliminary re-
port is under examination in the Plan-
ning Commission.
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«CP.W.D. Engineering Staff Drafted by
P. & T, Departiment

3372. SHRI R. P, ULAGANAMBI:

‘Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Engineering staff
working in the Civil Engineering Wing
of the P&T Department are being sent
back to the C.P.W.D. from where they
were drawn and if so, their number
and the reasons therefor,

(b) the time since when they were
on deputation and the reasons for their
non-absorption in the Post and Tele-
graphs Department;

(c) whether the staff concerned
were given any deputation or other
allowance while in Post and Tele-
graph Department and if not, the
reasons therefor; and

(d) whether his Ministry hag receiv-
ed any representations in the matter
irom the affected persons and if so,
the nature thereof and the action
taken thereon?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Yes. In all 30 gazetted officers are
to be repatriated. The P&T Depari-
ment is developing its own cadres of
Civil/Elect. Engineers and Architects.

(b) These officers came to the
P.&.T. Departmént during the period
from 1963 to 1870. With the transfer
of P&T Civil works from C.P.W.D.
io P&T Department in July, 1983, a
number of CP.W.D. officers were de-
puted to P&T Civil Wing but they
continued to maintain their lien in
parént Departmént. They are now
being repatriated to their parent De-
pdnixnent 'in a phased programme as
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and when P&T officers become avail
able to replace them,

(¢) No. The question of granting
them deputation (duty) allowagnce
w.e., from 27th January, 1870 is, how-
ever, under consideration, This allow-
ance is not heing paid as it was not
provided in the deputation terms and
conditions of these officers,

(d) Yes. They have represented for
their permanent absorption in the
P.&T. Civili Wing. The representa-
tions have been considered and re-
jected,

De-Reservation of Posts of LDCs,

UDCs, anil Stenographers in Govern-

ment of lndia Offices in Delhi/New
Dethi

3373. SHRI ONKAR LAL BERWA
Will the PRIME MINISTER be pleased
to state:

(a) the names of offices of Govern-
ment of India at Delhi/New Delhi
showing number of posts of Lower
Division Clerks, Upper Division Clerks
and Stenographers who requested the
Department of Personnel for dereser-
vation (for conversion of Scheduled
Castes and Scheduled Tribes vacaucics
inlo General Calegory) of the above
posis durihg the périod from the 1st
June, 1972 to 31st October, 1972;

(b) the dales of references of each
cfice. separalely; ahd

(c) the dates on which the above
posts were actually dereserved?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFTFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHR! RAM NIWAS MIRDHA):
(a) to (¢). A statemeni giving the
available information is lgid on the
Table of the House, [Placed in Library
Seg No. LT-3032/72.] A few other
references for dereservation of reserv-
Ministeries/Departments cancerned gas
ed vacanciesr were returned fto
tull data required for examining the
proposal for deresérvation was nﬁ
turnished or the pmmﬂ was not
order.
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Qensoring of Fllms containing Vulgari-
ty in Guise of Art

3374. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state-

(a) whether Government have given
tresh instructions to the Censor Board
to censor such hlms strictly as depict
vivlence, vulgarity and indisciplne, in
the guise of art,

(b) 1f s0, the broad outlines there-
of, and

(¢) the steps being taken to check
the rising trend of sexy scencs 1n
tilms?

THE DEPUTY MINISTER IN TIE
MINISTRY OF INFORMATION AND
BROADCASTING (SIIR1I DIIARAM
BIR SINHA* (a) to (¢) Govern-
meni{ have asked the Central Board of
Fum Censots to be striet in enforcing
the principles vt censorship in dealing
with wuch filme  Accordingly, the
Board 15 cxeicising due wigillunce m
this  regard, In appropriate cuases,
heavy excisions have been made by
the Board and some films have been
fotally banned.

Committee to Scrutinize the Working
of Private Enterprises

8375. SHRI CHINTAMANI PANI-
GRAHI- Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government have any
proposal to set up a Commitlee to
scrutinise the working of private
enterprises having an investment of
more than rupees one crore; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) No, Bir.

(b) Doeg not arise.

Working Group to Study the Demand
mmmwaum;m

3376. SHRI K. KODANA RAMI
REDDY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to siate:

(a) whether a working group was
appointed by the Development Coun-
cil for Paper and Allied Industries to
study the demand and production of
paper m Fifth Plan, and

(b) 1f so, what are their suggestions
snd Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b) A task force
for the purpose has been set up not
by the Development Council for
Paper. but by the Planming Commus-
sion It 15 currenily engaged in the
work

Tractors lying Unsold and Foreign
Exchange involved in their Import

3377 SHHRI M KATHAMUTHU-
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state’

(a) whether the Indian manu-
facturers of f{ractors have claimed
that 10,000 t1actors are lying unsold in
theiwr stock;

(b) if so, the reasons thereof, and

(¢) how much foreign exchange 1s
involved 1 the import of 20,000
tractors during 1972-73 for which a
demand has bean made?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASADY: (a) No, Sir. The unsold
stocks with the manufacturers were
only about 2000 tractors on 3lst
October, 1872,

(b) Does not arise.
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(¢) Details of the makes and
models of the tractors to be imported
have not yet been decided by the
Ministry of Agriculture. The foreign
exchange required will be known after
these details are settled and contracts
for purchase negotiated with the
suppliers concerned.

Allocation of Newsprint to Small
Newspapers of Tripura

3378, SHRI BIREN DUTTA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
-state:

(a) whether some small newspapers
of Tripura especially ‘Desher Katha’
are not allotted newsprint; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). No, Sir.
Newsprint is allocated to all news-
papers/periodicals on application in
accordance with a defined Policy. As
regards “Desher Katha”, Bengali
Weekly, published from Agartala,
though an' application for newsprint
was received in May 1972, it could not
be considered, since the publisher had
not completed the formalities under
the Press and Registration of Books
Act, 1867. Formalities have since
been completed by him and the appli-
cation is under scrutiny.

Expansion of Car Manufacturing
Factories

3379. SHRI DINESH SINGH: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE TECHNO-
LOGY be pleased to state:

(a) whet-her Government have per-
mitted the car manufacturers to
double their production; and

‘Tb) if so, whether they will conti-
nue to manufacture the old models
or whether they will be permitted to
go in for new models?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) No, Sir. :

(b) Does not arise.

Indo-Soviet Plans fer Economic
Growth

3380, SHRI DINESH SINGH: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether India and Soviet Union
have decided to coordinate their plans
for economic growth; and

(b) if so, the broad outlines ofbfhe
decision reached in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF _PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). The Planning Minister visited the
Soviet Union in September, 1972 to
sign an Agreement setting up an
Inter-Governmental Commission on
Economic, Scientific and Technical
Cooperation. Matters of economic,
technical and scientific cooperation
were discussed and it was decided to
exchange visits of experts between
the two countries to discuss matters
of mutual interest further. A copy of
the Agreement has already been
placed in the Parliament Library.

Absorption of surplus employees
from National Fitness Corps in the
office of the Commissioner of
Income Tax

3381. SHRI R. V. BADE: Will the
PRIME MINISTER be rpleased to
state:

(a) whether more than 30 surplus
employees from the National Fitness
Corps joined the Central (Surplus
Staff) Cell of the Department of Per-
sonnel on 1st July, 1972, and if so,
whether only a few out of them have
been redeployed so far;

(b) whether action to dereserve
the posts in the office of the Commis-
sioner of Income Tax, Delhi, is being
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takén to absorb them in the said
office; and

(¢) if so, the reasons for not tak-
ing this action for absorption of the
staff declared surplus from the office
.0of the Chief Settlement Commissio-
ner, New Delhi, with effect from 1st
.June, 19727

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) Yes, Sir. All
the surplus employees from the Na-
tional Fitness Corps who joined the
Central (Surplus Stail) Cell on 1st
July, 1972 have already been nomi-
nated against vacanciegs reported by
-other offices.

(b) No, Sir.

(¢) Does not arise.
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Irregularities in the Accounts of
Bihar Khadi Gramodyog Sangh
Darbhanga (Bihar)

3387 SHRI BHOGENDRA JHA
Will the Mimster of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY bo plessed to
refer to the reply given to Unstar-
1ed Question No 4853 on the 3rd
May, 1972 r1egarding irregularities in
the Accounts of Bihar Khadi Giamo-
dyog Sangh, Darbhanga (Bihar) and
state.,

(a) whether any responsibihity has
been fixed and action taken for the
ciscrepancy of Rs 305 1lakh in the
loan aceount of the Bihar Khads
Giamodyog Sangh, and

(b) 1if so, the persons held respon-
«ible and the nature of action taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD). (@) and (b) The Bihar
Khadi Gramodyog Sangh 1s a society
1egistered under the Societles Re-
gistration Act of 1860 and its affars
are managed by a Board of Trus-
tees Therefore, the question of the
Khadi and Village Indusiries Com-
mssion fixing responsibility does not
arige, The discrepancy mentioned in
reply given to Uhslarred Question
No. 4883 on the 3rd May, 1972 was
Rs. 0.35 lakhs (not Rs. 3.06 lakhs).
This is an internal matter of the
Sangh which is taking suitable ®er
tion in the matter.
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Reha.l;i!ita_.tion- of Thakur Paper - Mﬂls_
Samastipur (Blhar)

"3388. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND
AND TECHNOLOGY be pleased-o

refer to the reply given to Starred.

Question No. 669 on the 3rd May,
1972 regarding rehabilitation of Tha-
kur Paper Mills Samastlpur (BlharJ
and state: ;

(a)+ the action taken in pursuance
of the decision oi Patna High Court
and the present state of affairs;

{b) whether it is proposed to take
over, rehabilitate and reactivate the
Thakur Paper Mills at its present lo-
cation in Samastipur; and

(c) if not, the reasons therefor?

THE DEFUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). The.Court had
issued a proclamation of sale and had
fixed 27-11-72 for the sale of the
mill. The State .Government, how-
ever, after consultations with the
financial institufions, * moved the
Court to adjourn the sale with a
view to find, in the meantime, g suit-
able party to run the mill, which has
been so done for a period of 3
months. There is no proposal to
change the present location of the
mil]‘ Cad
"Opening of New Brauch FPost Offices

and PCO’'s in Darbhanga, Bihar

3389. SHRI BHOGENDRA JHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many new Branch Post
Offices and P.C.Os. are being opened
in Darbhanga District in Bihar dur-
ing the current year;

(b) the names of places where
these will be opened; and

(c) the time schedule for their
opening? [

w2790 LS—T.

SCIENCE:

Library.

THE MINISTER OF COMMUNI-
CATIONS+(SHRI H. N. BAHUGU-
NA): (a) 25 branch post offices ‘and
one PCO’s have already been open-
ed. Sanctiong for 51 (fifty one) more
branch. Post Offices- and one PCO
have been issued and they are likely
to be opened during the current
year. Some more branch post offi-
ces if justified may also be sanction-
ed and opened during the remaining
part of the current year.

(b) Names of places where branch
post offices and PCO have already
been opened are given in ‘Statement
A laid on the Table of the House.
[Placed in Library. see No. LT-3933/
72.] The names of places where re-
maining branch post offices and PCO’s
already sanctioned are to be opened
are furnished in Statement B laid on
the Table of the House. [Placed in
See No. LT-3933/72.]

(c) Remaining branch post offices

“and PCO's are expected to be open-

ed by 28th February, 1973.

Setting up of Indusirial Projects in
the Backward Areag During Fifth
Plan
3350. SHRI NARENDRA = SINGH:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECHNOLOGY be pleased to

state:

(a) whether Government have a

"proposal to set up Rural Industrial

Projects for the Development of

- backward areas in the country dur-

ing the Fifth Five Year Plan;
(b) if so, the gutlines thereof; and

(c) the areas where these projects
are likely to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). 57 back-
ward districts are proposed to be
covered under the Rural Industries
Projects Programme during the Fifth
Five Year Plan period. The area of
operation of the programme in the
existing projects have been extend-
ed to cover the entire districts ex-
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cluding towns with more then 15,000
populstion. Under this Programme,
efforis are made to sticomrage growth
of industriea in réral ssess based on
locally available rawwmaterials local
demands and local skills. Some of
the industries assisted through this
programme imclude Agricultural pro-
ceasing and allied activities, indus-
tries based on forest and anmmal hus-
bandry produce, building materials,
ceramics and allied industries, tex-
tiles and chemical industries etc.

Writtn Anesler, 3

In respect of 57 bachward districts

i purpose. After the surveys ase-
wwes; & detailed development plam #n
respect of these projects will be
drawn up.

(¢) A statement 13 laid on the
Table of the House.

Statement
Number of
States Projects Name of Dustricts selected by the
allotted States
1. Andhra Pradesh 3 1. Cudda,
2. Snkak s
3. Khammam
2. Assam . 2 Proposals awaited
3. Bihar 4 1. Purnea
2. Palamau
3. Cham
s Bhnp{:::n
. Gujarat . . . . 2 1. Sabsrksntha.
4 2. Banmskantha.
5. Haryana 1 1. Mohindergarh,
6. Himachal Pradesh . . . H 1. Chamba.
7. Jammu & Kashmur . 2 1. Doda.
2. Baramula.
8. Kerala. . . . . 2 1. Triv.ndrum,
3. Malapuram.
9. Madhya Pradesh 5 1. Raigarh.
" 3. Seom.
3. Chattarpur
4. Mandlg.
5. Rajgarh.
10, Maharashtra . 3 1. Dhulia.
2. Bihar.
3. Yeotmal,
11, Meghalaya I 1. Garo Hills,
12. Mysore, - . 1. Bijspur.
2 2. Bidar.
3. Hassan,
Nagaland N . . . 2 1. Kohima.
e 2. Mokokchung,
14, Ocissa. . . . . . 2 1. Bolergir,
2. Kalahandi.
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2. .

- - Number of Name of the District
T States § M,
1 JF 0 Projects allotted selected by the Stales
L T S
'1§. 'Punjsb. . - 1 1. Hoshiarpur.
e T
B ' . o 1. Banswara,
26y Rajisthan “ 3 3 Tonk
: (Proposal for 1 project awaited)
17. Taml Nadu 2 1. Ramanathapuram.
4 2. Dharmapun.
8. Uttar Pradesh 7 1. Mathura.
2. Ra Bareli.
3. Fatehpur,
4. Balhia (Proposal for 3 pro-
Jects awaited).
. West Be . 4 1. Purulia
o oot Rengal 2. Malda
3. West Dunajpur.
4. Murshidabad.
20. Manipur I 1. Mampur Central.
21. A.&N Islands 1 1. The entire Union Territory.
22. Dadra & Nagar Haveh. 1 Entire Dadra and Nagar Haveli.
23. Arunachal Pradesh. . . . 2 Proposals awaited.
24. Laccadive& Minicoy Islands. 1 Under consideration.
25. Pondicherry, . 0. 1 The entire Union Territory.

ToTAL

57

I'OI;I;lnl Applications from Tamil
Nadu for Licences

33p1. SHRI R. P. ULAGANAMBI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND ASCIENCE
AND TECHNOLOGY be pleased to
=tate:

(a) how many applications for In-
dustrial Licences from various par-
ties either for expansion or for set-
ting up of new industries in the State
of Tamil Nadu involving a sum of
more than fifty thousand rupees are
pending with the Central Govern-
ment and since when; and

(b) the names of applicants toge-
‘ther with the pature of industry in-
volved in each application?

DEPUTY MINISTER IN THE
OF INDUSTRIAL DEVE-

iy
($HRI SIDDHESHWAR
PRASAD): (a) Of the applications

for the grant of industrial licences
received upto 30-9-72 for the estab-
Lishment of new undertakings and for
expansion of existing ones in the
State of Tamil Nadu, 139 are pend-
ing Of these, two relate to 1969; 14
to 1970; 58 to 1971 and 67 to 1972,

(b) Details of pending applications
are normally not disclosed,

CORRECTION OF ANSWER TO UN-

STARRED QUESTION NO. 8098

DATED 31-5-1972 RE: IMPORT OF
HERVESTER COMBINES

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): In answer to part (b) of
the Unstarred Question No. 8088 in
the Lok Sabha on the 31st May, 1972,
it had been gtated a3 under:—

“Arrangements for the import of
357 Nos. of Combine Harvesters
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of various makes have been made
during the last two yearg from
the countries mentioned below:

Nos

(1) Depmark . . . 25

{(n) Iilay . 36
(1) Japan .. 15
QGv) USSR B . 79
{v) West Germany . 112
(v1) GDR . . 60

TOTAL 57

These flgures were baged on infos-
mation furnished by the Minstiy ot
Agriculture It hag since been poimnt-
ed out by that Mimstry that the fol-
lowing aie the correct figures —

Nos

(1) Denmaik . 25
(u) Itlay 22
(m) Japan 15
(iv) USSR L2
{v) West Germany 77
{(n) GDR 135
ToOlAL ——_-;;;

Reasons for Delay:

The maccuracy of the figures given

in the reply could not be correc‘ed
earlier as this came to the knowledge
of this Minstry only on 24-8-1972

12.60 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SITUATION ARISING OUT OF RECENT
DRMANDS oF DELHI UNIVERSITY STUDENTS

sft uwrweTe welt  (vem) -
S AP, g R ¥ S T
e g

DECEMBER 6, 1972

Demands of Delhi
Unw Students (CA)

ot waWY T Wil (wTemge) o
e Aged, & wiysag A qee
& freafefas fawg 1 Wi frwr Wi
GHTH WEUT WAT W U WTHiad
AT g W ST §3a g % ag sww
FAT TwTY 2
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‘fawet favafamea ¥ o@Et &)
A 1 A § v feafg

MR SPEAKER 1 have not receiv-
ed thu statement {oday

THE MINIS1ER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN) Sir, L
wa-~ given notice vav Jate and the
situstion has been undergomng a
change 1 am very sony that I was
not alle to have 1t (jclostyled and
translaied intop Hindr ind place 1 be-
fore the House

MR SItIAKRER ®umttime beck, a
amilar 1tuation arvee ard 1 had said
thit cete 1n time hanit shoald be od-
hercd to hat s, the time-liout by
whicn the sta.ement ghouldi be given
heepming sufhaent tume fur cyelostyl-
mg and ul that and 1t amthing hap-
pene later on, the Minister can eugp-
plement 1t 1n his own written reply
But there 1s absolutely no statement
either before the Memberg or befoie
me In future please take note that
. such situations, you fix g time~
limit, say, about 8 PM the previous
day or early morming and, i1f some-
thing happens later on you can sup-
plement 1t 1in your statement

PROF S NURUL HASAN I wilk
try to do that

MR SPEAKER: You can read the
statement now,

PROF S NURUL HASAN: The
House would recall that 1 had made a
statement on November 17, 1872 re-
gerding the closure of Delli Univer-
sty on acoount of viclence by a groups
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.of students in“the campus on Novem-
ber 14 and 15. Although the Univer-
sity was initially closed only for three
days with effect from November 16,
its reopening was post-poned by the
Vice-Chahcellor, It was feit that
durmng this time the teachers and the
entire University community would
further examine the develorments in-
tensively and take necessary steps
which would ensure peaceful fune-
tioning

The teacming mn the University and
Colleges remained suspended till Dec-
ember 2 On December 4, when the
University reopened, the Delhi Uni-
versity Students’ Union organised a
rally and demonstrated outside the
Vice-Chancellor’s Office,

A memorandum was submtted to
the Umversity, in which 1t was stated
that the students had presented to the
Vice-Chancellor earlier the following
demands'—

(1) Democratization in the struc-
ture of the University,

(2) Taking over of sick Colleges
by the Umversity, especially
Delhi College of Engineering

and Delhi College of Arts,

Admission of all those who
had passed the Pre-Medical
Examination in the First Di-
vision to Medical Courses,

Opening of a Library for stu-
dents of out-Campus Colleges,
and

Withdrawal of Police cases
against students involved in
the student movement.

It was further stated that the Vice-
‘Chancellor had failed in tachling the
situation arising out of the closure of
the College of Art and the College of
Engineering and the question of ad-
mission to Medical Colleges, As the
academic head of the University, the
Vice-Chancellor had not only failed to
4ind = solution of these problems but
had also distorted the facts in order
to put the blame on the students. In

(3)

(4)

(5)
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addition, the Vice-Chancellor rusticat-
ed 1n an arbitrary menner the elected
representatives and other responsible
students of the Unuversity. The Vice-
Chancellor also failed to establish a
Library for out Campus College stu-
dents; nor did he do anything to bring
about democratization in the structure
of the University. The Vice-Chancel-
lor called the police to the campus
and instead of trying to have the
police cases withdrawn, a situation
has arisen when innumerable new
Police cases have been filed against
the students. For the last 20 days the
University had been kept closed mak-
g a mockery of the responsibility of
the University to provide teaching to
the students. By reopening the Uni-
versity without first improving thé
situation, the Vice-Chancellor was
only enacting a drama. The students
had decided not to attend classes
until their demands had been fulfill-
ed. After giving due and responsible
consideration to the situation, the
students had come to the conclusion
that the Vice-Chancellor had failed
to find a solution to the academic pro-
blemg of the Umversity. The stu-
dents, therefore, gave an ultimatum
to the Vice-Chancellor that if within
the next 48 hours their demands were
not met, they would take over the ad-
ministration of the University in
their own hands.

s

This is the sum total of the memo-
randum that was given

The position with regard tiop the
above demands is as follows:—

(1) Democratisation in the structure
of the University

This demand has Leon raised by stu-
dents repeatedly during the last two
and a half years, but because of fac-
tionalism amongst students, the Uni-
versity has not been able t; make
any progress in the matter. As ear-
ly as November 15, 1871, the Univer-
sity had arranged a meeting of the
Presidents of College Unions, mem-
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[Prof, S. Nurul Hasan]

invitees were duly recommended by
the DUSU President. But on the eve
of this meeting there was a serious
fight between two groups of students,
in which violence was freely used as
a result of which the atmosphere got
so surcharged that the meeting con-
vened for considering student partici-
pation in decision-making had to be
cancelled. Subsequent efforts of the
University to convene meetings could
not succeed because of tension and
friction existing among various groups
of students. It is hoped that nor-
malisation of the situation in the Uni-
versity wiould enable it to formulate
concrete proposals for the involve-
ment of Students in the process of
decision-making in the University
broadly in consonance with the re-
commendations of the Gajendragad-
kar Committee. The implementation
of these proposals would involve the
amendment of Statutes and the Ordi-
nances of the University.

(2) Taking over of Delhi College of
Engineering and Delthi College of
Art

The University has informegd the Lt.
Governor of Delhi oi-its willingness
to take over the Delhi College of En-
gineering and the Delhi College of
Art. The question of ersuring better
management .of the Colleges is en-
gaging the attention of Delhi
Administration. The matter will be
considered by the Government on re-
ceipt of specific proposals from Delhi
Administration. However, the Gov-
ernment have salready sanctioned the
same scales of pay for the teachers of
the Delhi College of Engineering as
obtaining in other Colleges of the
University.

2. Admissicn of Pre-Megdical first di-
visioners to DMedical Colleges

Nowhere in the country it has been
possible to provide admission to Me-
dical ccourses to all who pass the Pre-
Medical examination in the first Di-
vision. About 600 s‘udents passed the
pre-medical examination of Delhi Uni-
versity in the first division in 1672.

DECEMBER 6, 1972
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QOut of these 133 students failed to
get admission in Medical Courses, 107
were admitted
class of B.Sc. (Hons.) courses in Bo-

tany and Zoology in the University..

(4) Opening of a Library in South
Delhi

The University has been consider-

ing the question of starting a Library
Recently an offer was-

in South Delhi.
received by the University from a
philanthropist for establishment of

such a Library. This offer has been.

accepted in principle by the Univer-
sity and further details are being
worked out. The meeting at which
this offer was discussed between the

philanthropist and the University was:

attended by the Secretary and Presi-
dent of the Student Union. The Min-

istry of Education and Social Welfare:
has already opened a Library on Cur--

zon Road with 6,000 books primarily

for the college students of New Delhi:
Facilities at this Library are

area.
being strengthened.

(3) Withdrawal of Police cases

It is understocd that most of the:

arrests were made in connection with
the DTC-Student disputes, student

violence on the campus, and in the:

Old Secretariat, etc.,, in which the
University is not involved.

According to the University autho-
ritieg, the students who were respon-
sizle for unprecedented violence om
the campus have sought o creale con-
fusien by trying +to suddenly raise
some demands in order to divert at-
tention from the acts of violence on:
14th and 15th November, 1972, Their
basic demand now is the withdrawal
of rustication orders passed by the
Vice-Chancellor on the basis of find-
ings of an Encuiry Committee on
Nevember 21, 1972 against four stu-
dents who were involved in the inci-
dents on November 14 and 15.

The Vice-Chancellor has issued ap=-
peals to the students, teachers, karam-
charis and the people of Delhi to rea-
lise the gravity of situation, asser

Demands of Delhi ' 20&

to the second year:
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themselves and ensure that peaceful
conditions are created for normal
functioning of the TUniversity., I
would appeal 1o all sections of the
House to exert their influence so that
normaley is restored in this great
seat of learning without any delay and
to see that this task is not wilfully
obstructed by those who would re-
sort to violence and threats of viol-
&nce.

'
&

St SaEA wE Wy e
HZA, aFded qAfq FE FFEr 97,
SEHT A EAIAT GAT | THH &1 9@
g | UF a1 erEl #1907 g9 39
1 F AF A fgar Fr wfyw gz
gS § g WeArd | wigi a% feam @
A 7, TEF Q4 A1 S eATHU
F T § gAA WAl HZ1T T 4T Gy
a1 99 §HI H g1 9 w41 g
fear fa=it <t =97 9z, fFsly o &3 ¥,
SWEifaF &1 ¥ w7 usd =wwdr g,
agil fared g 1 F1E o amaarT o
THHT THAT FT AG qwAT | e AT
W W H faandf a9 § wwdw 21 a7
oEae s famdf o @s-we W
AR FT FEA13 F7AT 2 9 qan
I9dr g | 7 S FE g 98 mEaw
A 5% 90 § | § Fwaar § FA«
faereft a3 1 ga%F fao S TwzET
36 FET W | TEE fAU gw oA &
QG § | STATET & S9ve qF AT
feuren® szard i "edr § adr
& AT TS | qrAa! 2, G UF o
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faar | S gAY oW FEATE
ar faemdf a9 %1 wzug ¥ @rH< @er
F AIX 3z fegamn fF ag & faan
93 IATE BT &, T & | g af favs-
&, 72 a@ § facga @w &0
=TedT & | ¥ 93 wad ¥ g ot S
=gt g o fearers =eard, sad o
UF AT F1 Iood IH WG G gHl
faeg faend® a1 & S | v wwmar
foaay a9z ¥ uF Afeen 1 97 3%
ar @z weAr W SHEH a1y SIEr a8 |
a1 & gw=mar § Wi A e, W0 A
ATT AT FLF a@AT 9@y |

gl aF WAl AT TF UH FdH
wiw &1 9O fear s@H uF g W
2! f 14 T 15 qrdvg 1 =1 fgan-

HE G g5 IuR! AN a§ for &

faq oF FEET FATHT FH AW HI
FATHY ATY I protest most strongly
si-afewsr SMRIE & ST 99w I &
faeadt & 59 & F1 AT T AL
2 9%q g-—dg A9 a1 §uA ¥ AE!
s foes seng & wEia § wifager
0% | 9TAT |1, @ FIATA HLAT,
i ufierfza Fifaar ¥ fae,
arEd Amwt § faeen, agr 9%
Wiamues ¥ faer, #f38e gra s
frasa F@1 AR IF FT ATAT

Faerfed 3AT—3aA 54 AT § ATTEL

qF FT AT THA TAT 747 AT ey 7w

F OgAT AT FN AT Al AT
T fF oag g 4@ wwar 7

That Government is not in a position
to provide seats.

sfFT ag a9 wma ¥ g A |
It is just a para-dox and an irony of fate.
& M H sl I &g,

TOFT, N7 TEI T AW H 9L 5
2 1 58% o0 g5 @9 2wt €, fadh et
T K F293 § A% @I FET AT
TG BT | § SETECw 3T v AE

Far faeg fumen swat & g ¥
Y ST § woAT wen wfafFar gwe
T Y T A & SR ZAR FIATAD
¥ 9y, g Fwe ¥ Fmiaw § 9,
EEqEET %% fEar HX WA=l are

§ ugn ¥ fou gax 2, g9 Fea 2 &
Tl 1 AFTEFAT. 2, THCLGAT A
=fgg AT HeAT AEET WA FERATAT
s %% 6 g0 939 & 7 55, 6.7
fererrelf =0T 21 T g9 NAT % TET HHA
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at ag ara qme & gy iy | G Ty
®1 FAWTAT ¥ T T AR ATHA
A F oy g9 w1 @ty ) ag A

SR qaTET AT, wTy we
@ T & ? o
weqs REET 3 FNAT T

ot wrerg e Wl S S
argzr fear ar f5 swer P g
frareit, a8 Y 57 134 Prerdfodf &y
HAAT-HTT FAAT ¥ JTEA—S1F A I-
Frfra a¥aere & 77 Aoy foan ar,
fex miort ek & W T wREr
frgea 7, waa W fawrfow wrg =<
3 AqTEY 1 OFEw 3w @1 af o
IAET 11 AqYET 1 FA47 w97 fr
b FW IS AL FOA vy AV w7 A
QrEAVTFAr 937 & | AR ¥ afy wraAr
s AT AErgg sa FEA g fr 14 %Y
15 arra T A7 FZAE g 1 IAH1
TX % foT & oo A Ay o ?
79 gL AAT A w7 faardy qrorydt
T A TET T7 STTA FraA F7 wriorw 7
&Y /17 At ForTT O* T F FE7 q7 R
&1 7ZrT g1 g AT wrA R v
¢ FA0 ROAOFT AFT TG & N A
Far f& G7 TareRor ot &Y "W
& &% mrawr o W 2orr ey 7g
saTa &7 w7 78w AGY 971 vy A
gt g Atfaafer wdor = & 1 Har
AN FATAT fF T-Sheq WY Sty onm
g AT ALY 4 IART famelt e TRfrder
AefwC R gard | wada ag & e
FASY AT WA o7 A wAg 47 | IAFT
AFT 94 gEAE & TE T IT AT
faa fera 17 71 wad fasrer fegr ear
gAwt A1feR 7§t dar wrfgg ? ox afz
ag Fo9  AE) T § o Parerrfedy
w1 A arr g s ghvafadt o sebhger
#F Igbar v fawre § 7 ot

DECEMBER 86, 1972

P
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wefafaeiam (o % a1t ¥ Fr=ar
agy ? dtw Ay v g A Ed @
g—gg ara www W AT Wi | xafE
gz "t A1 § A wea¥ g ar afy ?
g a8 Z fr 14 WK 15 Ardra wY
wey gi | A A ¢ f5 wq e
writFgfer A7 & faax & fag a3
¥ w7 ¥ wIfeH & arad g7 a8
A7 geFw gfaw 7 90 T qP
a1 IAFT wAAT 4t f+ 39 AOIH [
f faa T g arer 7 | 1 raslagfea
FETATAEIEA T TR T AT ARAY
& fre1 34T sig aX v gATT FIAAT
ot 7Y fawar | 3947 agrdar 1% @
gt w2arn | faarfaar & 1 9gs T1aar
frar g1 394 qF7A7 3471 937 A8 FA
A& aqrar war ? 37 waAq faadfaar
Fr fawria 4t fx 9% qra qre-dre
g g Araw 40-50 fRandt sedt
AT g 39 g1 aq—7g fe@a & fao
aryq A7 & Arfes w17 4 fx gfan
 qIT IAFT 1 15 TrdG K FIIAAT
feqt & qra € 21 4@ F FTT X FASY
|71 | 1% 7 91 go7 f¥ ag € I 4
% afr gfravmaazrane ¥ § 97
faaifqgr @ 394 a-dz @1 7€ 1 38
fagifaar &t fas@a € | gaar I
{19 FHT ? §3 IIEA AAA AR
Ffaaa & g 7Y A ITN TG F
F1€ a1 78 I g7¥ ¥ fag ) 399
FZ 747 W9 gricgew ¥ Igy W
HET AN Ft AT FEARY | TN
7z & ff 31 wrozw faaifaTr & fag
1 AACE ?

204

Faad ¥ gra afeqg & faarfaay
o T gfaq N7 F A §T 134T P
w§ At qaew wfa afeqy ardy agr welr
o€ | garera ag § e wifarcag amage
T WA Y § ¢ we agt 9§
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faarfaqt 7t frwrad § gfa I IO
sqrafadr 39F A7 77 ¢ A 3990
gA w1 A0F FATEr ? fov Faarfaar
71 faaga gaganad feg faar @
ggaFrRITA@AIZI0E S agarfac
g1 wE & ? g 7 wefew & rrdoa
HIX Z(A4 TART FA2(eT FaLT A8
gE & Wi W a8 §% 3T gy
@ 9% AT ATAA IR FHET F AAA
F4V 74T 7T Ty ? ZE o g AifAs
2rad 7Y T Faadfza gy adrgf 2
I AL F 1A 924 TA 371 41 7T
{AqT * WT AIZH FTAAT AZET T TI
OF TAFAEY FHEY fAga A7 4f 3%
[IATEF T A1 927 A7 2\ AT 97 FAAT
faur a1 f7 @iz Qema wez o 39w

3 o0& gezfagt £1 agg w17
BT SN IAFATASY FHET F vy, qQqT
a1 TAY T A7 g2 gA AT AqTA
{1 faq & geav & 37 w027 7 WAL
srefew 2 &t grarfs =qF o7a 7577
wafrar Gz gf A1 373 fedT S5
qT 9g=A ¥ 3-3 WY 77 fay Afwa
TH TAFAIL FHIY 7 27w & geaw
& I At fagedt aaon &1 fa7
o &1 Arfew faar war g1, gy
FFIA AT HAT A AF TA777 547
&1 719 fF 97 97 AT AT 4 FfET
ag arr Sty @t faae da §
#{ 9t a8 9 WA AT F qgq &
A% EIRWT F qrIE 1vg 71 A7 |
F CDFIT qTET &7 favny faweT &
1710eq1%zq & frar & | ag ox zay
HUGEATR . . . .

weaw wgaw @ 45 faaz ¥ guy
XY QT FTAT AT § 0T WAY 4 F=AT
grgars @7 W N B § ) wraArg
FIET T GATH ¥ |

+ ‘Umv Studenwts (CA)
ot wea fagrdt aroday (srfaae).
fe=41 &1 amar § W T TFAT
HAIAAT ¢ 1

it WA <ra At
HZ1ZE B 9T FLIEE |

. A

sar &7 w27 famr & 171 0E-
%A ZOT AT 17 Fifas w1 @06
gfaas grar ag arn gy wf @ (F q1ga
HIAAT FT GIX TEEIFAT HIT FT
arfqs & Far =wfgr | gafag o
Fgar aigarg {5 ag srE Az Arsr
FT ATHAT 7T FT 7 ATE A SIAI FT
fawfenrss wear Ifga Adr g1 IgAn
&A1 gr 7 ot fa waw & v &7 afy
W14 &2 ST ar ®1§ AtaT AT IA
AR IGTE FLRF I | Arf@v T ag
g7+ {1 faardt § €17 57 0F €z
g7én giaarfady darfedm & @i
ffsanT wrge St o 7 a1 0F faazy
AT TELIE FT0047 7 41 TATT AT
ag F4T 7g0 AT ArfFgY 1

agr & &t fadw gv oF gIw F1
fzq 77 § 38 wow fAgw & ag 4T
[IT AMG A1% Fg &Y &

“ While there <hould be no
lack of wigllance or firmness.
The need ‘n 1estraini as well as
visible proot of such restraint
should be equally obvious™

wfwT ogr o7 gw & 39, f§ amwA
AAA T KIAT IA TAFIMAL FAST F
wTHT 1 ot & A I ewEz Ared &
faa =YW wred 59g 57 fay fyawr
f& a7 T ¥ w1 qATaEew AF 97
farerfaa & farsrres gfrer & Fdor Hiorx
T HYT ArITTAT & 1T TAT IH TRAT
oW g% £ 9y A T SART q9qT
gt wwa oY | dfww a1 go Af fem
mwr § fagw go fear aft s
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[#hsamrg T sfr]

Efaarsﬁ F faa sasr @ 3z
ST 3 qYE ¥ IAHY WAHIA HET
g fear mar

agi qx ag Wt aqAAT TAT

“Every. possible effort is heing
made by the State Government
and educational authorities to
redress the genuine grievances of
the students.”

#T A0 F TZLIZq F FACA12q
At g AR A gFrR AR fAazfadn
aaifedta F1 wgraafagis fa=m

FTAT A1fEq | a8 faermef & gaar &

g WX gH 47 qam shEasar a3
wgrqafagqas fa= @ =ifzm

orst @ faerdt 3 ¥ warfea w7 Fr
oZAT 94T FT & | FA 0F 97 G AT
gd o Ffwa agt w18 ff fgmrms azar
741 g€ | Frgrfaal & wavdla wa 27 1
afFa w3 fgar 93 sars =z gr
=Frfgq AT FaH1 37981 34 faor &
A3 T&T 3 | Tasy hav: defonatly shown
a good will gesture FIfAT gw ITZT §
fF MFT T ATHA | FIF TI7 T84T
a9 AT ST FL A Afaaefadta
a 3¢ F1 A1FIAF qATE ¥ AifF IAF
grragst whrmw wiEd zap B
wa § 7 faggr fad w17 AR faadagi
F A0 AW 3T IR HIAAfIIAF
fa=re far s

PROF. S. NURUL HASAN: There
is an old saying that the most com-
fortable seal is not necessarily bet-
ween two siools.

The hon. Member started with a
very correci posture, that is fo say,
that all activities of violence must be
condemned and they have ng place
in any democratic -society.
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SHRI ATAL BIHARI VAJPAYEE:
Including police violence, - What
about police violence? RS

SHRI DINEN BHATTACHARYYA
(Serampore): That is necessary ‘tl»
keep themselves in powen, e

PROF. S. NURUL HASAN: Loud.- 3
ness of the voice does not add muek:
to the weight of the argument. !

SHRI ATAL BIHARI VAJPAYEE:
Even this type of explanation is not.
going to convince us. . .

PROF. S. NURUL HASAN: The-
other point which the hon. Member
made was that he hag tried to white—
wash,—I want to say this with' due-
sense of- responsibility,—the violence:
that was committed in the campus gm:
the 14th of November and again om=
the 15th of November. '

In fact, he has said:

“Faareit et ¥ 3w ¥
- mrggfas am”

Now this is factually incorrect. Poﬁ&?_
was called after the acts of vielenee-
and destruction of property had fakem:

place. "

At ST <TE S gﬂ*—ra q ?ﬁ‘ﬁ
us e fea Rifaax F Arfea & I
A a7 Afaafadt  ama Tg

PROF. S. NURUL HASAN: We are-
talking of the University. Why did®
they go to the University? The hon. |
member hag tried to whitewash it by
saying that they had gone to the Tng-
versity, the words used were: ;
“faardi qfaafed’ & 3@q & fag ag

- 11

q 1

SHRI JAGANNATHRAO JOSHE:
That is the version of the students.

PROF. S. NURUL HASAN: But i
is known that that is not a currect»
VEI‘SIOH

Then it has been stated that ihs-
punishment was given without in—
quiry. He went ¢n to say that there:
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i L i
- was an inquiry committee but that it
was not a proper inquiry committee.
What is the ground given for saying
it is not a proper inquiry committee?
Because one of the members of in-
quiry committee had stated that the
acts of violence must be punished.
~ The gentleman concerned had not
said that Mr. X or Mr. Y should be
punished. What he had said was that
the acts of violence must be punish-
- ed. That is an unexceptionable state-
ment to which I think the entire
House would subscribe—that acts of
violence must be punished. The in-
quiry was on the specific issue whe-
ther a particular person was involv-
ed in the commission of violence or
was not involved. That was the only
point which the inquiry committee
was asked to determine. On that, the
gentleman concerned had not express-
ed any oginion.

It is possible that the persong con-
cerned who have been rusticated may
have a case, in which event the Delhi
University statute gives the unfetter-
ed right to every student who feels
that he has any grievance to appeal to
the Executive Council of the Univer-
sity. That provision of the statute is
there and any student who feels that
an action has been taken against him
which iz not based on facts can al-
. ways go in appeal to the Executive
Council of the University.

It has been said that promise were
- made to the students and people have
gone back on these. I would not like
. to go into the details of the question
of promises in regard to the medical
. college because that is g matter real-
Iy to be dealt with by my colleague,
. the Minister of Health. But the fact
~ still is that every time the assurance
~ that was given was that ‘we will do
whatever is possible for you.! In fact,
I was also invited to one oi the meet-
~ ings which was held quite early in
. the session where the doctors had
- said that it would be wvirtually im-
- possible to work a second shift with-
_out bringing about a lowering of
standards.
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SHRI JAGANNATHARAO JOSHI:

Distribution of students to different.
colleges.
PROF. S. NURUL HASAN: After-

all, the hon. Member must remember
that the Government of India or this.
House should not think that they have:
a responsibility only with regard to
students who pass out of Delhi. There
are bright students in different parts.
of the country; they also have a claim
in the medical colleges situated in.
States. I know that there is need for
more doctors, but in order to have:
more doctors, due preparation is.
needed: hospitals have to be set up-
and properly qualified staff and full
equipment provided. It cannot be
done in a haphazard manner because.
if a college is opened in a haphazard
manner, the standards would suffer-
and the health of the general public:
would be jeopardised.

As regards the question of rustica-
tion, I have already submitted that if
any individual feels that he has been
either wrongly punished or that he
has some evidence to put forward, he
can always appeal to the Executive
Council in terms of the statute of the
University of Delhi. On the general
principle, any one who is guilty of
violence or threat of vioclence should
be punished—has no place in the aca-
demic community. I am clear in my
mind.  That a person who is elected
or holding an elected office should be
immune from normal laws is not the
position which has ever been taken in
this House which consists of only
elected people. Afier all, the Mem-
bers of Parliament are far more im-
portant than a committee of any sec-
tional organisation in the country. Yet
in their wisdom, Parliament and the
hon. Members here have never claim-
ed that they can commit an act of
violence because they are representa-
tives of the people or Members of
Parliament and that action should not
be taken against them.

MR. SPEAKER:
claiming’ so.

‘“ome of them are
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SHRI JAGANNATHRAO JOSHI: I
dld not say that.
given a chance.

PROF. S. NURUL HASAN: I am not
saying that you said so. I am meet-
ing the point that has been ralsed by
a section of the students '

SHRI JAGANNATHRAO JOSHI:
They are prepared for a comprehen-
sive judicial enquiry; the students
want a hearing to be given.

PROF. S. NURUL HASAN: For the
hearing there is a statute which gives
unfettered right to every student of
the university to make a representa-
tion to the executive council, when he
feels that he has a grievance.

it wew fagrdt atsday @ weam
HEIEg, 9 919 FT q4G1d q@1 (qar
o 9T v Ay AT AT IH A AL
w=izg F1 fefradfes w6 ar , =8
F1 fegadics 7@l a1, 97 fF =3z9

qifzfaqas # a3 Fr v @ & | F=T -

3T XA AEIET TFA AEN STAT
fF aar FTar SrF AE ar ?

Sto QHo FXN F&W | SATH AT,
wizn fedwedfzg @r 9w § @Y 4,
AT F1E 5932 F@ma‘rﬂ fF 3w &

gl
st qUEIA AT A Fegeefea

FHET FATE AL A7 | 9 H T wIHAT
AT TET I3M@T AT 7 (WANF)

Sto Q@0 &R gaA @ FeAca(2q
FAE FT AZ T W T | oA

§ ot dFz AT @2z AT & 39 AT
Tga afratadr &1 gzfafredor ==
@Wrg | FEraRd=Ed g1 SIEEg A
foid 2 sg ¥ fr 7z %2 37 fF a2
frd ¥ Faiafew 1 fard w2,
A AL
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- oft wew fagrd awdan ;- AT
g FigAT A AT 2 T@
frTer &aT 91 | TEAEL FAE
NIRRT R ! AR FN AT TR

mn@a‘a A o AR an
FL® 8 ! .

ot oz fagrdt awwaan ¢ FATE
gfgafast 7 oF w95 Fr weaze fFar
SrHa S Al & awg 357 & fag)

Wewey HEiRq : WAL OFT ZAT qR
g1 Tt &t ara faega avw g1 AT |
a7 @gh g weas frgrw w0 @
HE FH T 7 :

oY e fagrdt arwdal : a3 hEa
T FT g, gwra el g | fE| o
Ffrafaet 1 91 2 | 97 A A
grafa & | gz waar 9 F GFar g
FATTE Ffafaet & a8 g1 @1 & ar 731,
oMY KT AT F AT TS ?

off waw fewe wat (3ET)
AL WRIET, BE FAGM AL BEAT
zror fear 39 2o A @y o @Y @
AT TH 97 gAT gHAIGT AL F
3@ AT FnWIfaT § | €7 51T A
¥ measd # fazat ¥ fasdr 31 A7 wgiAr
# A1 35 AT 2 9 WeARq @Al ¢
77 1 faeefr afrafadt # = &1
FATA AT A HIHT T §.T7 FL T
g wfFr  faedr qarg & ag faeelt
¥ wrEt gra o1 fgar @1 wEaE ge
¥, w90 ® AT FL 41, FAI
fret &1 wYq g1 srar ww fam oA
TqEIAE & | T aF A GHH AT
FfFTTaa aml F BT as FTE |
o g garar foer @fq, @ faege
FFTT F AW Fr 4T FErE )W
F AT AP H HE9T WA g,




ﬁm%waﬂwugm?r%f‘%qﬁr—
afqdr # SR w7 FEET 8, awd
a1 Arzear W fAwq arelt & 1 F= q4r-
frdr #31, @1 g9 & SIeAT | wA
I HT T, FAT ATGAEEH HT HIT FH
fardY AR FT )

UF WA §IET : FH FAG T

ISTHT |

st 7aw femz wat : gf F491 Fiaa
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g foqn a8 s mww A7 faedt
gfqafadt & qaTe 9% OF TH W@ FT
ot @t fow & ag weam qaa 7
g2 ? 41 3@ F fag ag gfeaw #wdi-
fraq &1 srrew w4 7 49 aga &
9 fagrdt oF § ST 9gAT TET %na?r
gfg®io @91 98T =R &, 39 g
;|7 g gfaafadt & asfumfai o)
wrfsaeg 1 @ifew g8 99 F geET ?
w4l AgRT FA™ AT ATEH H€AT

qAE, AFFT AT GHT T F OF gear
Fargae e #X 59 % wacaeg
gfqafadt @& | AYT g 1 GF Frara <
# g o B fear g am 1 @
zq & faq 947 wgled F1% TwRE
an f& s g% faamfasr & fgar =v
ATATETT T qq TF A &1 gty
T @ieT s AfFT 1 95T Jrer faet
& I F1 Tgar § FF747-S0ET AR If4-
afedt & srdad w7 A=d w0 oGRS
FT wrer faar s, qqr s fEar gt
£ 39 F1 UF & A0 FTWT F39 33T
ST |
PROF. 5. NURUL HASAN: I can.
give this assurance that the Govern-
ment will spare no effort top assist the-
university in preventing acts of wviol-
ence and intimidation by any section
of the students or by any other sec-
tion of the public. Government is-
deeply conscious of the fact that the
vast majority of the students shun
and abhor violence, that they wish to
study, that they do not want that
their campus, the campus of a great
university like the Delhi University
should be the scene of unbecoming:
acts of violence. Every possible as-
sistance will be provided by the Gov-
ernment to the university in ensur-
ing that the causes of violence and
intimidation do not recur and that an
atmosphere of normalecy is created.
For this purpose, ‘the university, I
have no doubt will have the coopera--
tion of the general public, which itself”

has voiced its feelings rather strongly-
against’ violence.

T, HIFAT FEEg 3% Fgd 8, X
FOAT °7GT FA | TE 3H FT OF I9T
FEOT & B AeaE AT fRET &
gAY 31 FII qIfAfcFHa e § |
weAlfa®s @t F faaifaar &1 "o
TEANT FT AT F7797 AT & |
FAT WA E A S w2 @ o faar
T FEr AT, § 9w & aweew &
TR F2AT §, AFRT FHI FHT A8 I
qIAT  FT 99 TR & I F
QAT AL ATAT §, S 3T FT AFAT
i foar A=< g & a9 g|r Fwar
g fF #E1 37 ¥ F1E @087 a1 7@l B,
el THTT FT 99 a1 TEL g | T A
At aga fafam § #i faar  fe)
FAO &, FIfaT HASaqw H AW 7
g g3 A1 9% T AT A7 FHforw
T WE | T 99 17 g1 0 famne
gra &1 a&Fr 91 gy g fafads
¥ W g gadfas s & gr,
9 34 &1 uF Afafaer @ g )
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H g F1 9ra g 5 gard
afvafadts & faam =1 T 1@ AR
S 1 UFA & a2 H TR HI AT
¥ g5 F7@ e e, trar'@"f'
At g | W gfeaEfadr &1 e

A EFHATT FT G Y A€ ww;
FEE 7O & AR Ga1 79 § o
ST ATHT T FATY YT IAT FA E |
zq fou & w4 7§ 7 ¥ ST wTEaw
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sft oo waly ¢ 14 WYC 1S
T o et Prerfeary & argw
¥ fgar ¥ ot gur werd g€ e
foroeft fr ST Y &1 =g
qit o ww § fs 9w we ¥ far
TENMET R e A ET N
wager fear T AT IEE T9g &
F AT XY IR WOX O T ARO
& a1 g gt fowr 7 oF wfeer @
iy o wg & g% guT v 97 )
Saet fF feer W ordt wifge
ool fewfrwy & o g8 597
i @ off ¢ sEer @0 -
W AT Y T, WART I FA-
for faandt afegs, st aemToRor
& A7 ¥ w97y @yataee ardf
TR EHT ¥ w7 F w0 owgr
== ¢x WA % fag ey § Wk
TN Igmage IR g
TE A ¥ WE QIR K gAATP
FA P IO W gL vk oard
—(ivenlw) e AR e
gwan fe W wwd Ay
FHTGAATAGE AL | T8 WA=
sfa w1 feerr &)

Q% AT W s WY WY Y S
¥

o uwwae wet Y 9w @
g

T AT BIEAT A W|IT  WEA
F1 g ¢ Wy wEww wEr )
I §B q &1 faw wa wgew
¥ fear ¢ 1 3 gAfafor Wi aed
Frx w1 gfafet oR e A A A
7T oY wgaT 7% & dww S Y s
w1, faeefl & < fod WY wrdrr §
o1% & yoEA & Wi AT ww g
I7 s a1 Prefr wmévr ), a7 Y
farsfaea 5 gui gow & e wifge )
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I o<y ¥ w2 wwrw ¥ o oA
§ s s Afrew wdor & oefrwe
ot @Y 9T | ¥F TRy Adree ST
! amm ®Y @wr WA wifgg |
g aw 3w § fr fowafegem &
s ¥ gfere & @3 ¥ 1€ wraawear
Wy AT Asgmagm g e
Teg Wi q1g I wr F god
gt & o for Y ¥ 97 wemHT WY
fewr o gfes et ®F ST ¥
T v wT W femr o grmT ¥
wr ot & qfre %1 ord &7 #E wi-
e at fegr o wnfig )

o ary qfafa o ff @ =
sferaT 1 A ff | 3T R & AW
¥ o= & qgar g hawn 2 ey fr oY
#1 faegras  fopgr argar | QAT AEY
g wifge wr . & wwwar g R o
wfafa & awar  dawr age sel
Ffear o Ao e f & e e
wrw whnfer sarf arg Wi o afafx
froetfow ot & ot & fax ¥ fare
A a7w 1 WY SEw frig
#r, % wAT v fer omg o
@ g & & oy f wgr g
g s fararnd afvae # d3er e vy
¥ g & § IR0 gl o s
w33 wr Ay fear o W wgy qr s
W GO SqaEqT %Y w9 gy A ¥ AT
¥fyr fargfedt ¥ o v e
FT AEAAT AW AT AW FEA AIAT
I Aifa ®) aaw fogar § &t =W
g § e seowg w1 @ gt
sl @ 3 & w1 ¥EE fag s
waeve fear s wifgg o

& wa st v wgaw g o Peselt
¥ aarw Frolt ot FoeTd Wi WY
foeelt favafrereg & wefty wed ot
Foere & § o we At o
qtr?
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w1 ury A HvET wRT wRT

*qT WY I A 2T 724 W fF
fyafegem & wir ¥ gfTe AR
aghr ?

T O wrvaTaT &7 fF ooe &
e gfafEdr & g gz @
& W &1 war 7 gy § o fag
AT gRrwTeT ¥ arweqr wT I

a1 9% A ¢f® o aq & Jav wew
fagrdt FragaT T & &9 g4 wAY
A froprfaa o@T & & 7 T4 ¥ @
R &1 o A1 941 7 7 37F ;A
w319 frar ?

st wew fagrdt arwddt  weTv wiT
FgargAer oy A3 g7

st e wielt W oY
fir trrmadt RS 9 45 & wy
aw froefes ot w1 #%
& fog qavar & 9T WAL -gewar 91
a1 |7 g% ¥ W7 @w ¢ T uw @@
% ¥ FT ATR! Al @@ TATEY 37
¥ fag wgr 70 o W AN A0 A
FA® TFT T ATA HT T FICT A7 7

% wiger 3.5, ¥ g1 w0

WY AT I1F Aqa.X aife § o |9

¥ A w0 § WA d9T HEET T

@ &, 7 I3 IF I TART ©rar & Y

A TFTT X WA foway o @R F¥ EH

TSY 9T AT A TR ST § W
- % fagr qr

W WY € F A
ST ¥AA UF 6 KT gwq § 1 Al
N AWK F3 G ) ww
»E, T W

0 e wal g, @ @,
o, §, e wfx § 1
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- dweh fedranddt T ¥
To weard @ rw e feesft gfre-
fedy % ot ot sn€ Fr g AT A § )
ot w1 a7 AT §

PROF. S NURUL HASAN: 8ir, 1
will try to meet as many pomnts as
possible that have been raised by the
hon. Member...x”

MR SPEAKER: You need not reply
to those points which* you have al-
ready covered. (Ipterruptiond I am
not going to allow. YOE{ your
rules Every day, I Havé invite
your attention to the rulés that you
can ask only one question and that
may be a little more elaborate, but

not two, three, four or still more
ques‘ions If you want, you change
your rules

PROF § NURUL HASAN: The
first point that I would Iike to submut
for your consideration is that I was
under the impression that this 13 a
well-established principle of discipli-
nary action in universitigg that action
should be taken ag quickly as pos-
sible and not after a dilatory pro-
Ccess

SHRI ATAL BIHARI VAJPAYEE'
Summary tnal?

PROF S. NURUL HASAN. Because
it is discipline; it is not punishment.
One must try to understand the differ-
ence between the't®o The situstion
and the ground has to be taken into
account and also what is in the best
interest of overall functioning of the
institution.

The next question asked was, whe-
gher all the colleges will be taken
over by the University. The answer
to that 1s very simple, and 1t is “no”,

As regards medical colleges, I have
already said it. On the question of
police entry, our policy is very clear
that we do not normally want the
police to enter the campus of any uni-
versity or educational institution. But
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if there is violence or there ig threat
of viclence, then the police must do
its duty under the law of the land.

Regarding the library, I have al-
ready stated that while the Univer-
sity is making arrangements, the Min-
istry of Education hag already started
a library. It is not that only plans
are being made.

Regarding the Prime Minister's
talk, I am afraid, I do not know what
happened.

SHRI INDRAJIT GUPTA (Alipore):
As regards the first question that Shri
Ram Avtar Shastri asked, may we
know whether a broad based commit-
tee will be set up to go into rustica-
tion cases?

PROF. S. NURUL HASAN: I have
already submitted that the statutes of
the University are very clear that any
student who feels aggrieved for any
reason can go to the Executive Coun-
cil of the University and the Execu-
tive Council is a broad-baseq body.

SHRI BIRENDRA SINGH RAO
(Mahendragarh): Mr., Speaker, all
the blame has been laid by the hon.
Minister on the studenis. I beg to
differ from him. To my mind, Gov-
ernment and university  authorities
are very much responsible for this
deteriorating situation. The students
had very legitimate demands which
they had been raising for a long time.
The hon. Minister has himself stated
that all those demands are being look-
ed into. The question is, why did the
University and the Government fail
to meet the demands of the students
earlier if they were justified. If
teaching wag sub-standard in certain
institutions, why did the students
have to say that so-and-so teacher
was incompetent? Last year two tea-
chers were removed because of the
agitation of students. In two colleges
students wanted good teaching, but
the University failed to.provide any
relief. My main complaint is that
Government, University, and pohtl—
ciang as well are respoasible for the
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situation, and both the Government.
and the University have been follow-
ing double standards.

We are not forgetting that some
months back there was an agitation.
by teachers. Students would always:
emulate the example set by the tea-
chers, by their elders. The teachers:
struck work like ordinary workers,
the colleges were closed for a long
time, and this Government, in the
face of bitter opposition from these
Benches passed a legislation, the Uni
versity (Amendment) Bill. What has-
become of that Bill? After it
been enacted, it has been shelved be
cause of the threat of the teachers. A.
mockery has been made of this august
House. If. the teachers can see to i
that Government and the University
surrender before them, why can the®
students also not feel like that?

Some months back, six students
were rusticated by the University for
similar acts. Now the hon. Minister:
has taken the position that the rusti--
cated students can go in appeal to the =
University Executive Council. May 15
remind him that last time when six:
students were rusticated, because"
some Congressmen interceded for:
those students, the Government call-
ed the Vice-Chancellor and ordere
him to withdraw the rustication or-
der. This time, only because these 3
students who have beem rusticated®
happen to have advocates from this
side, Government sayg that they
should go to the Universify in regu=:
lar appeal... '

SHRI R. D. BHANDARE (Bombay"
Central): You are not right. s

SHRI BIRENDER SINGH RAO:
the Minister say so. I ant saying this
with authority. Studentg are agitat-
ed. It should not matter to whichs
party the student leaders belong.

MR. SPEAKER: Kindly ask your
question.

SHRI BIRENDER SINGH HAO'
have asked a question. Let him 1
to that. i
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My next question is this. When the
teachers agitate, their acts are con-
dened. But when students agitate,
you wanl to gwve them a very severe
pumishment. In this case the gentle-
man who headed the Enquiry Com-
mittee was the same Johnny who had
earlier been responsible for trouble
in another university as Vice-Chan-
cellor and had to resign from there
He mushandled the situation there and
he hag come to Delhi University now.
Ag has been stated, he pre-judged the
issue because perhaps he carried ma-
lice against students as a community;
he took up the enquiry and perhaps
out of wvengeance against students
somewhere else, he has taken this
step against the students of Delhi Uni-
versity.

SHRI BHAGWAT JHA AZAD (Bha-
galpur): He is John and not Johnny.

SHRI BIRENDER SINGH RAO: 1
did not know his*name; that is why I
said ‘Johnny’,

The hon. Minister has said that
Government and the Umversity ac-
cept that there should be student par-
ticipation in all important mgtteis.

Why were the University students
not consulted? It is not a question of
rusticating & few students. It 1s like
the Police picking out the ring lea-
ders and shooling them down If
there was violence, 1f there was agita-
tinn, the whole student commumity
was involved in it. Why pick out a
few poor students and punish them?
Why should there not be a dialogue
between the University authorities
and the student leaders? If the Min-
mgr could intervene once In a case
like that, why can't he take this mat-
ter into his own hand this time?
Whenever the teachers agitated, I am
sorry to say, he has a very soft cor-
ner for them because perhaps they
are his cb-professionals, but the stu-
dénts also deserve all his affection
anq. all hig Students are
students and should not be discrimin-
ated agafnst, Students, atter all, as
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I have said, learn everything from
their teachers, and I have to say that
ihere has been a muserable lack of
understanding of child psychology on
the part of the teachers. The teacher.
have lost touch with the studentiz
completely. That is the whole tiou=
ble in the Dellhi University. All this
trouble can be avoided if the teacher
know their students.

With these words, I would agair
request that the hon. Minister should
take this matter into his own hands
before the situation becomes worse or
there should be a parliamentary com-
mittee appointed to look mnto the
whole problem and I can guarantee
that within 24 hours the situation will
become normal.

PROF. S. NURUL HASAN: It was
a very interesting speech which the
horn. Member delivered and I do not
think I have the time to go into the
details of the points he has raised.

I do plead guilty of having a great
deal of sympathy with my co-profes=-
sionals. But I would submit ‘hat my
co-professionals, whatever thev might
have done and whatever difference
we may have with them, never in-
dulged in violence. The whole issue
here ig that the punishment is not be-
ing meted oul to the students for the
agitation. That is not the issue. The
punishmeni 1s being meted out for
the commission of acts of violence
and not for agitation.

The example was given of last time,
Last time, for one thing, the Govern-
ment di@ not intervene. But there is
a qualitative difference. Last time,
the students expressed regret for
whatever they had done. Thig time
—here I am quoting from the last pa-
ragraph of the report of the Commit-
tee of Inquiry:

“In econeclusion, the Committee
would add that none of the stu-
dents involved have expressed
any compunction or regret for the
incidents that have disrupted the
working of the University.”
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SHRI ATAL BIHARI VAJPAYEE:
That is not correct. They have made
public statements condemning viol-
-ence. They have....(Interruptions)
The entire enguiry was vitiated.

PROF. S. NURUL HASAN: All the
statements are here. These are on
record. Therefore, 'a mere public
stance iz not enough, snd that is the
qualitative difference between the two
and on the top of this, there ig the
‘threat that ‘We will take over the ad-
Mninistration of the University if you
do not fulfil these demands in 48
hours’. That Sir, is something which
all of us should take notice of. This
is not the way that a University
should function.

12.59 hrs.

MR. SPEAKER: Papers to be laid.
Shri Siddheshwar Prasad.

_ SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I gave an adjourn-
ment motion about the Bihar tea-
chers’ strike. I want to make a sub-
mission if you allow me.

MR. SPEAKER: Every day yuu give
an adjournment motion. He has a
printed letter....

SHRI JYOTIRMOY BOSU: *

MR. SPEAKER: You are speaking
without my permission. Not a word
of what he spoke will go on record.
1 have not calied you to speak.

SHRI JYOTIRMOY BOSU: On a
point of order, Sir,

MR. smm On what?

SHRI JYOTIRMOY BOSU: On the
submaagion that I made before yoy.

MR. SPEAKER: | have not sllowed
B T have not acepted . . . ..
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SHRI JYOTIRMOY BOSU: You are
not allowing a joint of order, Sirt
You aliowed a call attention on Hary-
ana teachers.

PROF. MADHU DANDAVATE (Ra-
japur): His point of order is out of
order, Sir.

MR. SPEAKER: Yes, his submis-
pion is out of order. You have made
it a practice every day. You think
that unless your nsme comes in the
papers, you will not be satisfied. That
is a very bad habit.

13.00 hrs.

Everyday, you do not eleep unless
you say something, unless you are
there in the proceedings every day. I
do not allow this. Not a word will

go on record when you speak without
my permission. hy

Now, Shr1 Siddheshwar Prasad.

—ar—

13,01 hrs.
PAPERS LAID ON THE TABLE

ANNuaL REeroRT OF TrAPE MARKS
REGISTRY, ACCOUNTs OF KHADI AND
ViLrace INDUsTRIES COMMISSION AND

STATEMENT
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13.02 hrs.

SHRI S. M. BANERJEE (Kanpur):
1 want to say about my Privilege Mo-
tion.

MR. SPEAKER: You please discuss
it with me.

SHRI S. M. BANERJEE: Mr, Indra-
jit Gupta has never said that. You
kindly hear me, Sir, for a minute. I
sent you a letter..

MR. SPEAKER: It came quite lale.

SHRI S. M. BANERJEE: 1I have
read that letter sent to you by Shri
8. N. Misra, M.P,, Congress (R). Al-
though in hig letter he gave the tcle-
graphic address at Hyderabad as
‘Honesty’ and the address at Delhi as
“Truth’, the contents of that leter are
far from truth.

MR. SPEAKER: After all, you have
to write to me..

SHRI §. M. BANERJEE: I have
written %o you twice and met you
also. I am leaving tomorrow morning.
Kindly give me into minutes,

MR. SPEAKER: What will be the
outcome of it?

SHRI S. M. BANERJEE: Let the
House know about it.

MR. BPEAKFR: Let me know on
what points you don't agree.

SHRI S. M. BANERJEE: That is
exactly what I wish ;to mention,

MR. ISPEAKER: You can gee the,
let thiz matter comtibwe, but not 4n
the Mouse. The Memuber ig not have.

" SHRT S. M.- BANERIEE: Whit ‘o
it matter? -
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MR. SPEAKER:' It matters. You
are bringing something out of a leiter
which he wrote to the Prime Minis-
ter as leader of the party, and you
are saying, he circulatad to Members
of his party.

SHRI S. M. BANERJEE: The letier
is addressed to Prime Minister of
India and not to Shrimati Indira
Gandhi, as leader of the Congress
party.

MR. SPEAKER: He 1s saying in
that, if Shri Indrajit Gupta is un=-
happy, 1 am 8o sorry and all that.

SHRI S. M. BANERJEE: You are
saying that this document was ad-
dressed to the Congress Presideni or
the leader of the Congress Party and
g0 on. But these are the documents
where he has made a statement re-
garding the interogation of Balyoge-
shwar. I was surprised that a parlia-
mentarian like Shri 8. N. Misra....

MR. SPEAKER: Shri 8. N. Misra is
not here. Let him come.
SHRI §. M. BANERJEE: He never

mentioned the name of Shri S. N.

MR, SPEAKER:" When I say ‘Plcase
git down’ why is the hon. Member
still continuing? Let Shri S, N. Misra
come. The hon. Member should tell
me where he is dissatisfled. Alter
all, in my opinion, there is no privi-
lege involved,.

SHRI S. M. BANERJEE: If you are
satisfled that there {8 no privilege in-
volved since Shri 8. N. Misra has writ-
ten a letter ‘to -you saying that there
is no breach of privilege at all, and
after all he is correct, then I would
submit that he has mantioned a cer-
tain statement in respect of Shri
Indrajit Gupta which he never said
and which 18 not.in the relevant part
of the proceedings at all. Then,
he has actually attributed motives
thet Shri Indrajif Gupta has conniv-
ed with the Revenue Intelligence Offi-
cer who demanded Rs. 1 Jakh from
Balyogestrwar. " What can Be more
barmful than this? Kindly allow
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MR. SPEAKER: Let him kindly ait

down. Let Shri S. N. Misra come.

When I am asking the hon. Member

to sit down, why is he eontinuing to
stand?

SHRI S. M. BANERJEE: Ts it kept
pending, ‘Sir?

MR. SPEAKER: Now, megsage from
Rajya Sabha. (Interruptions)

13.07 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of sub-rule (8) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the Ap-
propriation (No. 5) Bill, 1972,
which was passed by the Lok
Sabha at its sitting held on
the 27th November, 1872, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill.”

(ii) “In accordance with the pro-

vigions of sub-rule (6) of rule

186 of the Ryles of Procedure

and Conduct of Business in

the Rajya Sabha, I am dircct-

ed to return herewith the

Appropriation (Ne 6) Bill,

1972, which was passed by the

Lok Sabha at its aitting held

on the 27th November, 18732,

, and transmitied o the Rajya

Sabha for its recommenda-

tions and to state that this

House hag noO recomm-anda-

to meke to the Lok Sa-

gﬁ:sin regard to the said
mll
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Twentieth Report

SHRI G. G. SWELL (Autonomous
Districts): I beg to present the
Twenticth Report of the Committee gn
Private Members' Bills and Resolu-
tions.
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13.08 hrs.

SHRI JYOTIRMOY BQSU (Dia-
mond Harbour): On a point of order
in regard to item 3 on the Order

Paper..

MR. SPEAKER: That has already
been laid on the Table.

SHRI JYOTIRMOY BOSU: I had
given notice under rule 377, and you,
Sir, have not declined it yet to my
knowledge. That is about the Indira
Gandhi University Bill which was
bulletined for consideration and pass-
ing during this session. The news-
papers have again come out..

MR. SPEAKER: I did not allow
anything. Why is he raking it up
when I am not allowing it?

SHRI JYOTIRMOY BOSU: Nobody
has informed me that it has been re-
jected. I had given this notice today
at about 10.30 a.m.

MR. SPEAKER: Only those whose
notices are accepted will be called I
did not allow the hon. Member....

SHRI JYOTIRMOY BOSU: I am on
all, there must be some ptocedure, and
you cannot just reject it....

MR. SPEAKER: The hon. Member
is advising me on procedure.

SHRI JYOTIRMOY BOSU: I un
the question of procedure. I have
given the notice under rule 377 before
1090 am., and I have not been told
that it hus been rejected.
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MR. SPEAKER:. Only. those people
whose notices are allowed by me are
told, and the others are not.

SHRI JYOTIRMOY BOSU: You
cannot run the House in this way. You
have rejected it because it will create
embarrassment to Government, and
sou want to shield them all the time.
I take serious exception to this, I may
tell you......

Sl o TrATAMT WAt (TEAT)
HETH WG, TRA WIT FAT A §
e ww g7 wFR gar a1 A
THIRTIEHN | W EF qg WY ALY AN
gAr . .

MR. SPEAKER: If a Member sends
me a chit for one day in whole week
I can allow it. I can accept one chit
from a Member in a week or so, but
not every day. I am not Joing to
allow just one Member to 1ais: some-
thing every day.

SHRI JYOTIRMOY BUSU: You
amend the rules. You cannot do it
ithis way....

MR. SPEAKER: One Member can-
not monopolise the whole House every
day.

SHRI JYOTIRMOY BOSU: I am
going by the rules,

MR. SPEAKER: It i my discretion.
There 15 no guestion of rule here,

SHRI JYOTIRMOY BOSU: You
cannot go outside the rules. You
cannot just throw the rules to the
winds,

MR. SPEAKER: Let the hon. Mem-
ber please sit down.

. 8HRI JYOTIRMOY BOSU: What do
¥you mean? ] have acted under the
tules. You may amend the rules....

MR. SPEAKER: We shall be seeing
to lEﬂ'. ‘We ghall have to do it....

SHRI JYOTIRMOY BOSU: I am on
have no dp it. Do it right now and do
lt today by issuing a corrigendum.

.
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mittee Report

PUBLIC ACCOWNTS COMMITTEE
F1rTY-THIRD REPORT

SHRI SEZHIYAN (Kumbakonam):
I beg to present the Fifty-third Re-
port of the Public Accounts Com-
mittee regarding action taken by
Government on the recommendations
contained in their Eleventh Report on
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Audit Report (Railways) 1970 and
Appropriation Accounts (Railways)
1968-68.
13.10 hrs.

ELECTION TO COMMITTEE
Comr BOARD

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADB

(SHRI A. C GEORGE): I beg te
move:
“That in pursugnce of sub-rule

(1) (e) of rule 4 of the Coir Indus-
try Rules, 1854, the members of thus
Hoyse do proceed to elect, 1n such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Coir Board for a term to be speafi-
ed by the Central Government”.
MR. SPEAKER: The question is:
“That in pursuance of sub-rule
(1) (e) of rule 4 of the Coir Indus-
try Rules, 1054, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
,selves to serve as members of the
Coir Board for a term to be specifi-
ed by the Centra] Government”.

The motion was adopted,

e

MOTION RE. TWENTIETH REPORT
OF BUSINESS ADVISORY
COMMITTEE

THE MINISTER OF PARLIAMEN-
TARY AFFATHS AND SHIPPING
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Expansion of BAC,

AND TRANSPORLL(SHRI RAJ BA-
HADUR). I beg to move:

“That this House do agree with
the Twenlieth Report of the Bum-
ness Advisory Committee presented
to7t1:e House on the 5th December,
1972

MR SPEAKER The question is
“That this House do agree with
the Twentieth Report of the Bum-
ness Advisory Commuttee presented
to the House on the 5th December,
1072
The motion was adopted.
1311 hrs
The Lok Sabha adjourned for Lunch

till Fifteen Minutes past Fourteen of
the Clock

The Lok Sabha re-ussembled after
Luch at Fifteen Minutes past Fourteen
of the Clock

[Mr DepuTy-SpEAKER n the Chair]
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(m} .. v d a
1420 hrs,
INDIAN RAILWAYS (AMEND-
MENT) BILU

THE MINISTER OF RAILWAYS
(SHRIT A PAI) Sir, I beg to move

“That the Bill further to amend

the Indian Railways Act, 1880, ba
taken into consideration”

Up to 1861, the basic Labhity of
Indian Railways with respect to goods
entrusted to them for transport was
that of a bailee, as defined in the
Indian Contract Act Broadly speak-
ing, they were required to take as
much of care of such goods as 4 man
of ordinary piudence would of his
own goods of similar description and
value The Act made no provision as
to whether the Railways' hbaility as
4 bailee would contin 1e after termina-
tion of tansit and, if so for how long
But a rule in our Goods Tanff provid-
ed that 1n respect of goods not re-
moved from raillway premises at the
destination station within a reason-
able time, the Railways would not be
hable for loss, destruction or detero-
ration of such goods

From 1st January 1962, the Ral-
ways assumed the common earmers”
liability, which approxamates to the
msurer s liability The Railways also
dccepted the bulee's lhability for a
maximum period of thirty days after
termmation of transit, te after arm-
val of the goods at the destmation
and expiry of free time for wharfage
and demurrage

This has not worked well In fach,
1t has sometimes encouraged the trade
not ta remove goods from railway pre-
rhises for fairly long spells, resulfing
in congestion in goods sheds, help-up

artificial scarity and rise in prices

In order to see that we ére abile to
make better uve of the Wagons availe
able 1n the country, we had to ttirk
of two steps—reduce the
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scarcity created by registrations maere
than necessary doubling the registra-
tion fee and increase the demurrage
charges. But we know also that both
these can be passed on to the con-
sumer whenever there is a price rise
and this not the only solution 10 pre-
vent the abuse. On the other hand, the
fact that we are required o take care
of the goods in our possession for 30
days also made us responsible  for
looking afier the goods for 30 days,
whereas our competitors, the truck
transporters, are not required to keep
the goods at the destination as we are
compelled to carry these goods in our
wagons., Very often, this has result-
ed in considerable abuse and we
thought that by an amendment to the
Act, we must reduce the liability of
railways as bailees from 30 days to 7
days, =0 that the people are compelled
to takce delivery of the goods after a
reasonable time after the goods reach
the destinalion. For this reason I
have moved this Bill and 1 hope the
Housc will support it.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Indian Railways Act, 1890, be
taken into consideration.”

*SHRI MANORANJAN HAZRA
(Arambagh): Mr. Deputy Speaker,
Sir, I welcome the Bill that has been
introduced in this House by the Hon.
Minister and I also welcome the in-
tentions behind the legislation.

It is our past experience that at the
different procurement centres and also
in big stations the wagons are
detained undwly long ss a result of
this the prices of consumer goods
which lie contained in these wagons
are pushed up artificially causing
great hardship to the common people,
Sir, for a very long time I was &
member of the West Bengal Législa~
tive Assembly, I have seen for my-
self how traders used to secure a raise
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in the priees of ‘rice, pulses oil, cloth,
ready-made garments and other com-
modities of everyday use by detaining
the wagons in Howrah goods shed.
Whenever we wanted to draw the
atiention of the State Government to
this exploition by the traders in the
Assembly through questions we were
invariably told that Railway was a
Central subject and the State Govern-
ment could do nothing in the matter
afid in this way Sir, for a very long
time we were prevented to raise this
issue in the Assembly. Surely, the
need for introducing a Bill of this
nature as is being discussed m this
House was a long felt one and I am
glad that atleast after 25 years of
independence the Central Government
have become conscious of their res-
ponsibility in the matter. For the
last 25 years the traders have unscru-
pulously exploited the common people
by artificially reising the prices of
commoditits of common use and even
though the pregent Bill is a much
belated action I have no hesitation to
weléome it bt while 8oing so I will
urge upen-ihe Minister to pay his
attention t6 some measures for the
proper implementation of the provi=
sions of the Bill. The hon. Ministey
has already given expression of his
good intentions to save the comman
people from the clutches of the pro=
fiteers and the unscrupulous traders
but it is also necessary to ensure that
no new leopholes “are found out by the
traders and for this they will have to
be vigilant to plug in time and per-
meanently for future. How can this
be dorie? The' Bify has reduced the

pay due dttention tu' nother aspeet
of the matter $hat is the role of the
resd transport vis-a-vig the Railways.
Of course, it is true that the Hon.
Minister ¥ay-mot have much to do for
himself gdirectly. in this matier but
still T will arge upon him to see that

" The O;ﬂi;zal speech was delivered in Bengali. "
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hijs dcpartment is able to maintain
proper liaison with other departments
of the Government of India to ensure
that the traders are not able to defeat
the very objective of through diver-
sion of goods through, road transport.
It they succeed then they will con-
tiue to enjoy their present position
and they would be able to push up the
prices and the Railways will on the
other hand lose their revenue too.

1 will now mention about some of
the centres in the north and min the
Western Railways. In Sabarmati and
Viramgam, a very large number of
wagons remain blocked up and I have
been told by the Railway authorities
that the business community do not
release these wagons m time and as a
result of this the common man has to
suffer. The story is the same when
we move to the northern, central and
the south-eastern railway. In Nagpur
and Rourkels the detention of wagons
18 really menacing, In all these cases
the traders harass the railway autho-
rities by altering dates or by many
other means and instanceg are not
rares where the railways have to pay
for damages to ihese traders. It is
therefore necessary to ensure that the
payment of damage should be reduced
and secondly every care should be
taken to see that the traders are not
able to frustrate the objectives with
which this Bill has been introduced.
I am sure that the hon. Minister will
pay his attention to these two objec-
tives for the proper implementation of
this Bill and I will expect that in
fyture he will be able to come forward
with a much betfter Bill in this re-
gard, With these words and with
thanks to the Minister for introducing
this legislation in this House, I con-
clude Sir.

SHRI N. K. SANGHI (Jalore): Sir,
I have heard the of the hon.
Minister with attention. The scope
f the Indian Railways (Amendment)
3il1 is very lmited. The railways
are proposing to reduce the period of
Hability for loss, destruction, damage
or deterioration on non-delivery from
30 daye to 7 days. If this Bill is pats-
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ed as proposed, it will bring disaster
to the revenues of the freight trans-
port by the railways. It has been
mentioned in the Statement of Ob-
jects and Reasons:
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“The experience of the railways
has been that this tends to en-
courage trade not to remove goods
from railway premises for fairly
long spells, resulting in congestion
in goods sheds, hold-up of wagons,
causing slower movement and short-
age of wagons elsewhere, and, more
serious than anything else, artificial
scarcity and rise in prices.”

This has been the broad objeclive.

I have gone through the Review of
Performance reporis of the railways,
1972 and I find no mention that wagon
detenfion 1s the cause of under-
utilisation of the wagons. I would
like to read a few lmes from the
Review of the Performance of the
Indian Government Railways, pages
8-9, wheremn a resume has been given
of the wagon loading in 1971-72, It
says

“The main factor responsible for
the wagon loadings falling short of
original anticipation was the in-
creasing number of thefts of electric
traction wire, tele-communication
cables and signalling equipment and
of wagon parts....”

It further says:

“Train running on Eastern, North-
ern, South Eastern and Western
Railways was also affected during
August and September, 1071 by un-
precedented rains, leading to wash-
aways, flooding of yards, etc. ....”

It also says that this wagon shortage
has been due to continuous labour
trouble and some other remsons. But
in the Review of the Performance of
the Indlan Government Railways
(March 1972), it has never been stat-
ed that detention of wagons has ever
been the cause of under-utilisation of
wagons.
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‘What has reéally been tried to be
made out in this Bill is that the Rail-
ways are throwing away their liability
for payment of claims for damages,
deterioration and losses. In case par-
ticular goods are not taken delivery
of within a period of seven days, the
Railways will not be responsible for
damages and losses.

I refer to the Unstarred Question
No. 1868 of 4th April regarding the
number of claims received the nume
ber of claims settled and the am-
ounts of pavments made. During the
period April 187! to January 1972,
more than 2,89,000 claims have bene
settlcd where claims have heen paid;
the iutal number of claims is about
3,009,000 and the toial amount paid is
Rs. 10 crores, in a period of 10
months According to this, I antici-
pate that the Railways will pay claims
amounting to Rs. 12-14 crores during
the whole year. This will be a modest
figure.

What is proposed to be done by this
Bill is that the Railways want to re-
pudiate their liability of payment of
claims for damages, losses and deter-
joration after a period of seven days.
A great difficulty will be caused to the
trading communily anq persons who
transport goods by Railways. By re-
ducing the period to 7 days, the Rail-
ways would be giving lease to anti-
social clements who would pilfer
goods after the seven days’ period is
over at destination' where the goods
have been received. We know how
damages and losses occur, They usual-
ly take place where the goods are
loaded or where the transhipment
takes place, but at the destination,
the losses are comparatively less.

We have seen that the liability on
Railway employses has been pinned
at times when the Railways have paid
heavy claims. But no liability has
been pinned on the empolyees when
no claims have been paid by the
Railways. When your liability is only
for 'a period of seven days, you will
‘be giving a lease to anti-soctal ele-
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ments who after 7 days would go there
to see that more damages are caused,
more goods are stolen and the railway
administration will never be able to
pin any responsibility on the em-
ployees who are derelicts or who help
in such matters. No claims will be
paid and no lLability will be attached
to the railway administration.
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As you know, the traffic is divided
into two broad types, high-rated tra-
ffic and low-rated traffic. As far as
the high-rated traffic is conecrned, vou
have commoditicg ke, sugar, textile
machinery. ete., As regards low-rated
traffic, you huve commodities like,
coal, stones, salt ballast and other
such matenals. I would like to know
from the hon. Minister whether there
has beun any chance for the Railways
to experience that high-rated traffic
commodities have not been removed
by the consignees within a period of
seven days. Their will be very few
solitary examples where high-rated
traffic commodities have not been re-
moved in time. It always happens
that lJow-rated traffic commoditieg are
not removed in time.

The whole maller has not been ex-
amined by the railway administration.
The hon. Minister himself has been a
very seasoned businessman in his past
years. Take, for example, a wagon of
coal, a low-rated traffic commodity.
The total cost of coal loaded in the
wagon is approximately Rs. 1000; the
freight is approximately between
Rs. 1000—1200 and the demurrage
works out to Rs. 250 per day. Re-
cently, the railway administration has
increased the demurrage charges from
Rs. 140 per day per wagon to Rs. 250
per day. If the wagon is detained for
seven days, the detention charges or
demurrage will amount to Rs. 1750
and the total payment, including
freight and demurrage will be
Rs. 2750. You ask him to take deli-
very of this wagon of coal by paying
Rs. 2750. The demurrage itself bhe-
comeg o uneconomic and then the
Railways say that théy have no liabi-
lity to pay for damages and losses.
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You don’t take the Hability of dama-
ages or losses, It may be that half
the wagon may have been pilfered at
the point of transhipment and the
person has paid for the freight and
the demurrage. Do you think that
will be fair to deny him claims from
losses? After all, the responsibility is
cast on the Railways. They are charg-
ing a high demurrage which 18 con-
fiscatory in' its very nature. It is al-
ways in respect of low-rated traffic
commodities this is happening.

There are other points also which
have to be considered. Merely to
shirk your responsibility because of
the failure on the part of the railway
administration 1o check pilferages is
not justified by making these provi-
sions of such kind into law.

Then, again take for example a
wagon of salt. The cost of =alt
amounts to Rs. 600—800; the freight is
about Rs. 1000 and the demurrage is
Rs. 250 per day. That itself will help
in increasing the prices and the ob-
yective of the Bill ig effected in the
reverse direction. You do not take
the responsibility for the losses or
damages. I do not think that is fair
to the business community which is
booking and transporting goods by
the Railways. Already a large amount
of high-rated traffic has been taken
sway by road. If this ig the attitude
of the railway administration, then
even the low-rated traffic will go
sway from the railways. This is a
matter for serious consideration.

1 remember, Mr. K. Hanumanthaiya
made a statement in parliamert the
year when he was the Railway Min-
ister that an additional amouht of
9.5 million tonnes of freight ‘traffic
would be carried. But what we have
seen from the last half year's actuals,
the freight traffic has fallen shart by
244 million tonnes proportionately.
This has been the condition.

We should also leek to the side of
the trader. what ars the reasons for
not taking delivery of the goods, The
bhanks have very eften sirikes for
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indefinite periods and clearances do-
not take place. Under such eircums-
tances, when the trader does not get
the RR, how can he own the respon-
sibility for the heavy demurrage
charges and losses?

There is also the inefficiency in
postal deliveries and the RRs do not
reach in time.

Suppose, a trader has booked some
goods in Bombay and he is delayed
in coming to Delhi for certain grave
reasons; he is not able to come with~
in seven days. In that case, do you
want to throw the whole liability
from logs and damage on him? Ths
is a scrious matter, Ag a good cour-
tesy, as a good business policy, you
should have something reasonable.
As 1 have pointed out, these are
things happening every day. You do
not get the RRs in seven days.

Then, when you get the RR, the
goods do not arrive for weeks to-
gether. You have to send your men
every day to get the RR date-mark-
ed. In case you fail to have it date-
marked and mn case the goods come,
you are liable to pay demurrage
charges.

It also happens that many times the
goods have come but are not traced
in the wyards. It becomes a conti-
nous process, If the date is not
marked, then you are liable to pay
heavy demurrage charges.

Since the liability of the Railways
is reduced to seven days, 1 would ask
the Minister whethér he can consider
gending an intimation to the comsi-
ghee that the wagon is expected to
come on such and such date, and
then if the consignee fails, then you
#ay repudiate the resposisibility. The
Railways should take caré of theif
own ineficiency and ¢allousnéss and
fty to improve matters and sheuld
hot try to find a remiedy through
sueh legislative mewthodw.

There is anothep aspect. - The tra=
fic iz imereesing; with the industrial
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and lsri::fultunl growth, the traffic is
unprecedented. But the capacity of
the Railways to hold goods has been
as bad as before. The goods trans-
portation ig under the Commercial
Department and when they write to
the Railways that terminal facilities
are very limited and should be in-
creased, no action is .aken. What is
happening in Jodhpur? They are not
able to hold the daily incoming wa-
gons at the Jodhpur goods-shed and
these are being offloaded at a station
which js three miles away from the
city, as Bhagat-ki-koti; this is be-
cause the terminal facililies are only
limited and no expansion wag plan=
ned.

I would also like to draw attention
to Patiala where a number of oil-
tankers are coming. They are not
able to off-load them due to lack of
terminal facilities, and every day
some accident or hazard lakes place.

If this is the way vou go on, not
increasing the terminal facilities but
takir.g advantage of legislative mea-
sures, I do not think there will be
efficiency.

I would like to suggest that, ins-
tead of seven days, it should be at
least 15 days, if not 30 days. An am-
endment to this effect has already
been moved by some of my hon. fri-
ends. I hope that the Railways will
take effective measures to sec that
the efficiency is maintained and the
losses are reduced.

I am told, when senior officers are
transferred, if they have to send
their costly goods, they usually use
the’ road transportation. They know
the ‘working of the railways. TThis
can be verified from the T.A. Bills.

1 would suggest that there should
be spme sort of insurance pblicy for
the losses due to claims. You are
paying akout Rs. 12 crores. 'Is it not

e to pay Rs. 12 crores as
ingurance premium and save your-
sélf the over-Iincreasing lossés by
claims, The General Insurance is
nationalised and they will be happy
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to do this. You should not have this
confiscatory legislation.

I would also like to draw atteniion
to another aspect. Very recently, the
Railways have introduced pre-pay-
ment of freight on certain commodi-
ties. This is what the Government

have said in reply to Unstarred
Question 916:

“There are at present 362 com-
modities on which pre-payment of
freight is compulsory. It has been
decideg to extend the condition of
compulsory pre-payment of freight
to additional 26 low-valued com-
moditiegs with effect from 1st April,
1972|"

Giving the details, they have said:

“The reasong for extending the
condition of compulsory pre-pay-
ment of freight to additional 26
low-valued commodities and the
main advantages which will accrue
to the Railway by this decision are:

“The delivery of the consign-
ment is sometimes delayed by
the consignee. Meanwhile, the
consignment incurs wharfage and
demurrage charges. Because of
very low value of goods, the
Railway ig not in a position to
recover these charges which have
to be wholly or partly waived.”

This 15 the crux of the whole mattet,

The demurrage charges themselves
are confiscatory. The freight char-
ges are high and prepayment of
freight is made compulsory. All these
put together make it impossible for
the dealer to take delivery of the
low-rated goods. It is for this rea-
son 1 say that the proposal to reduce
the free period from 30 days to 7 days
ig untimely and is not in the interests
of the Railways,
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*SHR1 E. R. KRISHNAN (Salem):
Mr. Depuly Speaker, Sir, 1 rise to say
a few words on The Indian Railways
(Amendment) Bill, 1872.

In the Statement of Objects and
Reasons, the hon. Minister of Rail-
ways hag stated that the sxeprience
of the Railways has been that the
present position of allowing thirty
days after termination of tramsit has
encouraged the trade not to remove
goods from railway premises for faif-
ly long spells, resulting in congestion
in goods sheds, hold-up of wagens,
eausipg slower movement :::M-
e of wagons elsewh )
S8t pus than anything e,  aryieia
scarcity and Tise in prices. ‘Theae-
fore. . this Bill seehs to megdige fbe

*The originel speech wag delivered in Tamil
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period of liability, after termination
“of 4ransit from thirty days to seven
days. 1 know personally that the new
Railway Minister, Shri Pai, is a per-
son of proved talents and enthusias-
tically takes up his assignments.

Here, I would like to point out the
exact position. When the wagona
reach the destination, the goods are
unloaded in two or three days and
after that they are stacked in the
goods sheds for 30 days. It is not
correct to say that the goods are
held up in the wagons for thirty
days resulting in wagon short-
age. This 13 not the practice in any
station. Even so, I agree that the
goods should not be allowed to be
kept in the goods sheds for thirty
days or more. I welcome the provi-
sion in this Bill reducing this period
of thirty days to seven days.

Sir, I am really surprised that this
Bill has been welcomed by me and
the Member from the Communist
Party (Marxists) sitting on the Oppo-
sition Benches, and it has been oppos-
ed by the Members belonging to the
ruling party who preceded me.

The hon. Minister of Railways has
clearly pointed out that the shortage
of wagons results in artificial crea-
tion of scarcity in foodgrains, which in
turn leads to spiralling price rise.
The requirement of different kinds of
pulses like Bengal gram, Black gram
etc. in Tamil Nadu has to be met
from the supplies from Rajasthan,
Haryana, Maharashtra and Bihar. On
account of shortage of wagons, the
pulses are mot transported to Tamil
Nadu in proper quantities to meet
the requirement “and consequently
each bag of pulse eosts Rs. 20 or Rs. 30
more in Tamil Nadu. Similarly, in
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scarcity for them in the North. As I
pointed out, there 18 scarcity of pulses
in Tamil Nadu and other southern
States. The hon. Minister of Railways
will agree with me if 1 say that such
artificial scarcity creates scope for
black-marketeering in these goods.

I would hke to say here that the
provisions of this Bill alone will not
relieve wagon shortage throughout
the country. I doubt very much whe-
ther this unhappy situation will
change on account of this Bill. The
steps taken by the Railways for in-
creasing the number of wagong are
not also very satisfactory. The Fourth
Five Year Plan target for having
more wagons was the addition of
76,192 wagons. I regret to say that,
according to the Fourth Plan Mid-
term appraisal, this number of addi-
tional wagons has been reduced to
33,148. The hon. Mimster might say
that the number of replacement
wagons has been increased by 10,288.
Still, I would like to know the rea-
sons for bringing down the addition
of new wagons by 43,044 In the
1972-73 Railway budget, provision
has been made for acquisition of
14,000 wagons. I would like to know
from the hon. Minister how many
new wagons have been purchased so
far and how many replacement
wagong have been bought during this
year, In the Mid-Term Plan Apprai-
sal of the Fourth Plan, it has been
stated that the Railways are unable
to meet in full the increasing demand
for covered wagons for foodgrains
and products like cement and fertili-
sers.

Even after 25 years of our Indepen-
dence, there is this kind of wagon
shortage throughout the country, In
the trade circles there is this feeling
that there are malpractices in wagon
allotments. The only solution to this
is that more pumber of wagons should
be available on the Railways. There
is no meaning in cutting down the
Fourth Plan targets so far as wagons
are concerned. If the industrial de-
velgpment in Indian mub-continent is

‘to be kept apace, then It is essential
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that there should be free availability
of wagons. I request the hon. Min-
ister of Railways to ensure this.

With these words, I welcome the
Bill,

MR. DEPUTY-SPEAKER: Now we
take up Shri Samar Guha's Motion
on Durgapur Alloy Steel Plant for
discussion.

1459 hrs.

MOTION RE. EXPANSION OF
DURGAPUR ALLOY STEEL PLANT

SHRI SAMAR GUHA (Contai): I
move:

*That this House is of opinion
that the Ministry of Steel and
Mines should reconsider the issue
of expansion of the Durgapur Alloy
Steel Plant for production of 60,000
tonneg of stainless steel, as was
planned at the time of construction
of the Plant and subsequently ap-
proved by the Ministry at a meet-
ing held on the 6th March , 197],
instead of expanding it for produc-
tion of unprofitable seamless tubes”.

The issue whether the Durgapur
SP will be expanded to produce stain-
less steel or seamless tubes created a
lot of techmological stir and agitation
in the ASP itself. While discussing
the issue on the floor of the Iouse on
the earlier occasion, I made a request
tfo the hon. Minister to set up a Re-
view Committee to go through the
whole issue in a wider perspective and
in the development of new technology
in the steel industry all over the
world. That request was spurned,

15,00 hrs.

However I am glad to note, the
Minister has already informed me in
.reply to one of my unstarred ques-
tions, and also a starred guestion in
Rajya Sabha, that the Government is
going to re-examine the whole issue
of expansion of Durgapur Alloy Steel
Plant. 1 welcome the attitude of the
.Government and I think the Govern-
ment has taken a very commendable
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posture and given up its rigid, dogma-
tie view, which they should not have
in any technical matter. They should
1971, when the steel ministry took a
firm decision in negard to the produc-
tion of stainless steel in the ASP, no
starting new discovery in the stleel
world has been made in technology,

It has been said that a delegation
wag sent outside to review the latest
technological developments m regard
to the production of stainless steel
and other kinds of steel in the world
steel industry and that this delegation
has come back and recommended to
the Government to make a fresh re-
view of the whole issue whether
Durgapur Alloy Steel Plunt will pro-
duce stainless steel or seamless tube.
It is good that the Government has
accepted the views of the delegation.
I thnik there was no need to send such
a delegation abroad because during the
last one year after 6th March, 1071,
when the steel ministry took a firm
decision in regard to the production
of stainless steel in the ASP, no startl-
ing new discovery in the steel world
has been made in technology.

In dealing with the issue whether
Durgapur ASP will produce more
stainless steel or seamless tube, I do
not in any way want to prejudice the
claim of the Salem steel plant. It is
a matter of regional distribution of
industries and it 1s a national policy.
It is natural that the Tamil Nadu
people can claim a steel plant at
Salem. But I say there is essentially
no coniroversy and there should not
be any coniroversy whethere theie
should be a stainless steel plant at
Salem in preference to Durgapur.
That controversy is irrelevant ber
cause according to the field survey
and also the market survey made by
the National Council of Applied Eco-
nomic Research, the requirements of
stainless sleel in our country by 188§
will be 140,000 tonnes; it may be plus
or minus ten per cent. It may be
provided that Durgapur ASP could
produce 60,000 tonnes of stainless
steel; perhaps the Salem project can
also afford to produoce 75,000 tonnes of
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stainlesy steel. Evidently, according
to our future national requirements
there could not be any contradiction
or controversy between the claims of
Salem and Durgapur ASP,

I am sory to say that initially bun-
gling was made in deciding the issue
whether the Durgapur ASP should be
allowed to expand and produce 60,000
tonnes of stainless steel. All the res-
ponsibility is not with the minister
here. The first phase of Durgapur was
completed in 1965, In 1868, Shri
Swaminathan, the then Cabinet Sec-
retary, gave a definite Jirection to the
Chairman of Hindustan Steel Limited,
Shri M. S. Rao, to proceed with the
expansior! of the Durgapur plant to
produce 60,000 tonnes of stainless
steel. But intriguingly that directive
was not given effect to.

The second bungling was made
after a firm decision was taken by
the Steel Ministry itself on 6th March
1971, According to thal decision,
the expanision was planned for a
product mix as follows: firstly to
increase the production of ingots
from 100,000 to 300,000 tonnes;
20,000 tonnes earmarked for defence
requirements; 30,000 tonnes for forge
shop and the balance of 250,000 tonnes
for rolling including 60,000 tonnes of
stainless steel plants or sheets. The
mnst important point is, this meeting
had all the benefits of the authority
of experts opinion in steel technology-
It was attended by experts in the
Steel Minmstry, Finance Ministry,
Planning Commission, Hindustan Steel
Limited. DGTD and technelogists from
the Durgapur steel plant. A more
authoritative body in deciding tecbni-
cal matiers certainly cannot be there.
That body took the decision on 6th
March 1971 on technological and eco-
nomic grounds for expangion of the
Durgapur Alloy Steel Plant for the
production of 60,000 tornmes of stain-
less steel, But for ressons unknown
to us, it was changed. However, I am
happy it has been changed again,

by allowing the newly constituted

2790 LS—9.
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CEDB—Central Engineering and De-
signing Bureau—rather grafting the
newly constituted CEDB into the
body technology of the Alloy Steel
Plant at Durgapur- It was Dastur and
Company that planned the whole pro-
ject, and the first part of it. The Gov-
ernment has retamned the services of
Dastur and Company for planning
and designing the Salem stecl plant.
But for reasons unknown the whole
respnosibility in regard to the expan-
sion of Durgapur plant has been given
to CEDB, which do not have much ex-
perience in the field.  For the last
three years, CEDB could not take ary
decision in regard to whether more
stainless steel should be produced or
geamless tubes should be produced in
the Durgapur Alloy Steel Plant,

If these bungling could have been
avoided what would have happened?
Firstly, the second phase of Durgapur
alloy steel plant could have been com-
pleted at a cost of Rs. 70 crores
because at that time the cost index
of many materials were lower. Now
it will require Rs. 150 crores. That
meahs, if timely decision had been
taken without going through these
bungling, our mnational exchequer
could have saved about Rs, 80
crores. Secondly, if thig decision had
been taken earlier, stainless steel
import from outside could have been
avoided. That would also save a lot
of our foreign exchange. Thirdly, if
the Government could take the decision
to produce stainless steel in the Dur-
gapur Alloy Steel Plant, that would
have given a better spurt to our home
indsutry as also to our export indus-
try, based on stainless steel. The
delay and indecision has created a 1ot
of ftrike, agitatlon, tension in the
Durgapur Alloy Steel Plant with
consequential loss in production of
stainless steel there.

The justification for expansion of
Durgapur Alloy Steel Plant for pro-
duction of 60,000 tonnes of stainless
steel are, firstly, it is inherent in the
very concept of planning and design-
ing of the Durgapur Alloy Steel Plant
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that was made by Dastur & Company.
Secondly, its technology is sound and
profitable. Thirdly, it is not only
viable but absolutely essential for our
home and export industries.

In regard to the concept of planning
& plan was made by Dastur & Com-
pany for Durgapur Alloy Steel Plant.
It wag based on the concept that this
was only the initial phase and it has
1o be expanded into the second phase.
The whole concept of plamning was
also approved by an international steel
firm of big reputation, the Atlas &
Company of Canada. Naturally, at
that time the Durgapur Alloy Steel
Plant, Commissioneq according to the
plan of Dastur & Company had a
hand-driven sheet mill, instead of a
continuous strip mill. It 15 known to
any elementary student of steel tech-
nology that a hand-driven strin mill
cannot match a centinuous strip mill
in production so far as either quality
or gquantity is concerned. Therefore,
Durgapur Alloy Steel Plant could not
produce quality stainless steel and it
failed to compete with other foreign
companies producing stainless steel.
1t is not unnatural or unexpected that
it will run at a loss because its finished
product could not compare either in
quality or in quantity with what is
required by the special industries.
Because of these shortcomings in the
plant itself, which are inherent in the
very initial structure itself, it could
not reach the target of 13,000 tonnes
of yearly production.

Dastur & Company planned the
whole project in Durgapur in a way
that when the second phase will be
completed and when the continuous
strip mill will be commissioned, even
at a stage of 50 to 80 per cent produc-
tion the Durgapur Alloy Steel Plant
will be a profitable concern. If there
had been no delay, by 1878-73 the
Durgapur Alloy Steel Plant would
have been in a position to givé quite
a good dividend.

As I said earlier, it is impossible for
a bandvwriven sheét mill t6 ptoduce
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quality steel. Therefore, there should
not be any surprise either 1n the Steel
Ministry or in the Government us to
why Durgapur Alloy Steel Plant is
running at a loss, On the contrary,
as was considered by the planners
themselves, if the Durgapur Alloy
Steel Plant is not allowed to expand
for production of stainless steel, that
will mean the death warrant of the
existing plant for production of stain-
less steel of 13,000 tonnes itself.

I have said that technologically also
the Durgapur Alloy Steel Plant should
be allowed to expand produce 60,000
tonnes of stainless steel. Firstly, the
stainless steel alloy needs, in other
countries, a very costly mineral called
Nickel. Nicke] s not available in
plenty in our country, But it goes to
the credit of our scientists, and it is
a matter of pride for us that the tech-
nologists in Durgapur—I am very
proud to say that there are a few
colleagues of mine there who were
formerly in the Jadhavpur University-
have developed a process, & techno-
logy, to replace Nickel by Chromium.
Chromium is available in plenty 1n
our country, They have also develop-
ed ferro-chromium manganese alloy in
which a very limited quantity of
nickle will be required. This is &
great achievement which is in posses-
sion of the technologists of Durgapur.

Secondly, the technologists in
Durgapur have already mastered the
know-how technology which was
putchased from the Atlas & Company
of Canada. There will be no neces-
sity to purchase any fresh technology
if the Durgapur Alloy Steel Plant is
allowed to be expanded to produce
more stainless steel,

Thirdly, the Durgapur Alloy Steel
Plant technologists after handling the
process of profiuction of stainless steel
have acquired ¢ certain experience.
‘Fhis experienee iz very valuabile.

Fourthly, s I have already said,
Dastur & Company planned, designed,
fhe whole Duitgapur Alloy Steel Plant
gnd the way and how fhte second phasé
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will be required for full designing and
ouilined in its first plant project.
Therefore, it will tzke not only mini-
mum time but even not much iime
will be required for full designing
and planning to complete.

Lastly, already the basic facilities
like water, electricity, etc. exist in the
Durgapur Alloy Steel Plant. Therefore,
this can also be avoided if the Durga-
pur Alloy Steel Plant 1s allowed to
produce more stainless steel.

As far as the economical and ndus-
irial benefits are concerned, the use of
stamless steel is incrcasing “wih for
home industry and also for expuri in-
dustry. India 1s exporting mary en-
gineering goods, engineering products,
and more important is that the require-
ment and consumplion of stainless
stee]l is increasing in our country. If
the Durgapur Alloy Steel Plan is allow-
erl 1o ¢xpand 1ts stainless steel produc-
tion, they will be able to meet the
requirements of petro-chemical iadus-
try. tertihser industry and other such
industries, particularly in the eastern
region. The engineering industries like
the autuomobile industry, power gen-
eration, paper and pulp machinery,
textile machinery, jute machinery, etc.
in our country will also largely be
benefited by the Durgapur Alloy Steel
Plant.

There is an immense scope and
greater feasibility for development of
infra-structure industries, like, produc-
tion of stainless utensils, steel furni-
ture, commercial refrigerators and
other engineering plant equipment for
our country, particularly in the eastern
region. If we can develop infra-siruc-
ture industries, as we are already talk-
ing of more employment to people, not
only will there be more employment
to people but it willi also provide
fmmense potertiality for self-employ-
ment, The word “self-employment”
has become now very popular. If this
staintess steel has got to be produced
there, then the development of infra.
sfructure industries in the whole of the
eastern region will add to our employ-
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ment poicntial and also to self-employ-
menti potential.

There is another point. The gesta-
tion period for expansion of Durgapur
Steel Plant 1o reach production stage
will be munimum. That will help to
save our foreign exchange and that
will also help to avoid import of qua-
Lty stainless steel from foreign coun-
tries.

As I have already said, most of the
above mentioned industries are con-
centratag largely in the eastern region.
The additional quantum of stainless
steel production, as I have mentioned.
will give a spurt for the growth of
home 1ndustry ag well ag export indus-
tries 1n our country,

The hon. Minister has given an in-
dication that the Government is going
to re-examine and review the whole
issue in its entire perspective. That
means, the Government has not yel
come to any firm conclusion whether
the Durgapur Alloy Steel Plant will be
allowed to expand to produce 60,000
tonnes of stainless steel or to produce
seamless tubes, That issue has not yet
been finally and firmly decided. Here,
we have to make a comparative araly-
sis between the production of seamless
tubes and the production of stainless
steel in the Durgapur Steel Plant.

Firstly, 90 per cent of the market fox
seamless tube, Even the AVB factory,
tern and southern regions of our coun-
try. The eastern region of our country
has only ten per cent requirement for
seamnless tube. Even the AVB factory,
the Boiler factory of Durgapur, which
was the potential user of seamless
tube, hag been removegd from Durgapur
to Maharashtra; so, that possibility is
also not there,

Secondly, if Durgapur Alloy Sieel
Plant is asked to produce seamless
tube, it will have an annual profit of
only Rs. 8 crores. But it Durgapur
ASP is allowed to produce stainless
steel, it will have an annual profit of
Rs. 50 crores.



259 Motion re.

[Shri Samar Guha]

Thirdly, for the production of ream-
less tube, you have to purchase the
knowhow, the technology, and you
have to give training to the fresh
experts. It will take much time for
making a fresh design and planning

. for setting up a seamless tube plant in
Durgapur,

For these reasons, I request the hon.
Minister that, while re-examining and
reviewing the whole issue of Durgapur
ASP, the idea of production of seam-
less tube In Durgapur ASP should be
finally and totally buried dropped; the
question of production of seamless tube
should not be raised again.

I would say that there is no con-
troversy between Salem and Durgapur.
Nobody should have any prejudice
against Salem. Nobody should say a
word to argue why the Salem project
should be denied of its privilege to
produce stainless steel; I am not say-
ing a word about it. But there is the
question of priority. If that question
at all comes before Government, if the
Government has to choose between
these, which ‘one will be expanded
first, I will humbly submit that, from
the stand-point of national economy,
priority should be given to Durgapur
Alloy Steel Plant. The reason is that
Salem require Rs. 340 crores while
Durgapur Project will reguire only
Rs. 150 crores.

Secondly, as 1 have already said,
Durgapur has all the know-how, tech-
nology and the expertise and, there-
fore, it will be able 1o produce stainless
steel in a quicker time. Also as I snid,
Dastur & Co. more or less outlined the
plan ang design for the second phase
of the Durgapur Alloy Steel, That will
alsp be helpful if priority is given to
the Durgapur Alloy Steel.

As I have mentioned earlier, I want
to repeat about the gestation period.
Salem to produce stainless steel, I
think, will take at least flvg or six
Years and it may be more. But in
Durgapur, as I said, the know-how, the
technology and the expertise are there
and the formula for production of alloy
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steel is there and so, the gestation
period will be very much less. What
will be the result? The result will be
that Durgapur ASP will be able to
market its stainless steel in a quicker
time. That will mean that it will help
our home industry and also the export-
oriented industries and also obviate
imports of quality steel from outside
and that will help us save a lot of
precious foreign exchange.

Therefore, as I have said, there is no
question whether this will be given the
priority. But, on the consideration of
expenditure and allocation of funds, it
any question of priority either to
Durgapur or Salem arises at all, then
for economic reason, for indusirial
reagon, for technological reason, for
economic viabilitv and also for saving
our foreign exchange and for piving a
spur to our export-oriented industries,
priority should be given {o the Duga-
pur Alloy Steel.

Lastly, when the final revlew or as-
sessment or re-examinafion, whatever
be the word the hon. Minister may use,
takes place in regard to the expansion
of the Durgapur Alloy Steel, I would
only humbly make a request. Do not
only depend on the bureaucrats sitting
in Delhi. We have certain experience.
Central experts, the other experts of
the Planning Commission HSL cxperts
certainly, should be there and to them,
I would request you to add two more.
One is Dastur & Co. who originally
planned and deslgned the plant. ‘lheir
view should also be taken into con-
sideration and secondly, the technical
officers’ committee of the Durgapur
ABP also shoulj be consulted. I haod
a talk with them. were 80
much convinced that they are already
to challenge the Government to con-
vince or be cohvined. Invite them,
have g seminar and let them sit around
the table ani discuss with them about
the Issue of geamless tube or stainless
steel. I will request that while taking
a decision, the technological experis
from the Durgapur Alloy Steel who
have the fleld expetience who have
the practical experiencs should also
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be invited. The Government have
accepted the principle of workers’ par-
ticipation as regards management, and
it the idea of technological participa-
tion in taking decisions on technical
matters is adopted, it will give a new
idea, it will give them an opportunity
to have a pride in developing our
technology,—their geniug and their
inventive capacity which will be of
great value and great incentive,

1 again thank the Minister for not
taking any rigid attitude and agreeing
to re-assess, re-examine and review the
whole issue of expansion, of the Durga-
pur Alloy Steel.

SHRI JYOTIRMOY BOSU (Dia=
mond Harbour): I beg to move:

That in the motion,—

for “for production of 60,000 ton-
neg of stainless steel, as was
planned at the time of coms-
truction of the plant and sub-
sequently approved by the
Ministry at a meeting held on
the 6th March, 1871 instead of
expanding it for production
of unprofitable  seamless
tubes.”

substitute—

“gg otherwise it will aggravate
the problem of acute steel
shortage 1n the couniry and
will also lead to further de-
terioration in the emplnyment
situation in West Bengal and,
therefore, urges upon the Gov-
ernment 1o go ahead with its
original plan of expansion of
the Durgapur Alloy Steel Plant
for production of 60,000 tonnes
of steel.”(1)

DR, LAXMINARAIN PANDEYA
(Mandsaur): I beg to move:

That in the motion—

add at the end—

“and regrets that the Govern-
ment have failed to imple-
ment the declared scheme”
2).
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SHRI B. K. DASCHOWDHURY
(Cooch-Behar): The Mover of the
Resolution has dealt with the subject
elaborately. I am completely in agree-
ment with all the arguments put for-
ward by the hon. Member, though 1

am not one to agree with the Motion
as it is,

Sir, while supporting the Motion, I
would request him to drop the portion
in the last two lines which says:

.. “instead of expanding it for pro-
duction of unprofitable seamless
* tubes.”

Sir, I would request the hon. Member
to delebe this portion and confine his
Motion to the extent of saymng about
what happened at the meeting held on
the 6th March, 1971, in the chamber
of the Steel Secretary.

8w, cecrtain details have already
been given by the Mover and also by
several other hon. Members both in-
side and outside Parliament, We took
part in a discussmon with the hon,
Minister. Why was the decision taken
on the 6th March, 1971, in the chamber
of the Steel Secretary (which included
the Steel Secretary, the Financial Ad-
viser, the HSL Chairman, the Techni-
cal Development Adviser and many
other persons) suddenly changed at
the next meeting held on 21st of July,
19727

In March, 1872 we, the Members of
the House and party leaders, were
very much busy with the election work
and we proclaimed that if there be
good majonity in favour of our great
leader Shrimati Indira Gandhi, then
the country will march forward and
develop further and we will be able
to solve our problems. While we won
with big majority in the lasi election,
immediately thereafter, we do not
know what had happened in between,
for the officials to change the decision
taken on 6th March, 1971, and we find
another decision taken on the 2Ist of
July, 1972. What happened in bet-
ween? If the hon. Minister considers
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and reconsiders the decision taken in
both these meetings, he will agree that
the argument put forward by the Steel
Secretary on the 8th March, 1971, was
completely reversed on the 21st ot
July, 1972 1 do not know whal hap-
pened 1n belween, whalt made him to
say that Durgapur will not be a profit-
able one to have 3 lakh tonnes of
ingot production including this 60,000
tonnes of production of stainless steel
though the very same person gupperted
the idea in the meeting held on the 6th
March, 1971, N

It has been made known 1o the
whole House at the time that the
Durgapur plant was sei up that thus
will have 1ts own expertise, that they
will send persons abroad to Japan and
Canada and some other countries to
ger evpertise, expert knowledge and
techmeal skill. After having done all
this we do not know why the idea ot
expanding 1l more and more has been
shelved. It has been stated both in-
side the House and outside that the
existing capacity of alloy steel plant
at Durgapur 1s 13,000 tonnes. But
even then, only 3,000 tonnes have been
manufactured. So, this 1s the condi-
tion there,

These are the ways in which the
entire case of the alloy steel plant at
Durgapur has been put, giving wrong
information that the Durgapur steel
plant 15 1eally in a very bad condi-
tion, that it is in the red and that it
cannot come to its green position. But
the officials never stated what were
the mechanismgs and what are the
mechanisms even today existing in the
alloy steel plant to have fullest utilisa-
tion of capacity up to 13,000 tonnes
steel; instead, we find thal instead of
13,000 tonnes full capacity, the pro-
duction has come down only to 3,000
tonnes, which is not very much con-
ducive for any alloy steel nlant and
for producing this stainless steel. There
ought to have been a further mechan-
ism for achieving full capacity, as sug-
gested by even Dr. Bohr, But even
then 1t hat not been done Due to this,
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the hand-sheet mill had to be used
and, hence the total capacity of 13,000
tonnes could not be achieved. Instead,
allegutions have been made that the
Durgapur Sieel Plant 1s red, and it 1s
not in a position 1o come to its fullest
capacity of 13,000 fonnes and whatever
its capacity may be, it is no good ex-
panding 1t to 60,000 tonnes of stainless
gteel.

It was decided that the Durgapur
Steel Plant should be expanded to 3
Inkhs tonnes, out of which 60000
tonnes should be stainless steel and
the rest hould be seamless tuve, and
other things. Bul subsequently we
found or at least we came (o know
that the major portion of the stainless
steel had heen curtailed and earmark-
ed for some other plani, namely the
Salem steel plant Only a few days
back. on the 28rd November, the hon
Minister stated that even wilh 70,000
tonnes stainless steel productior capa-
city at Salem and even with 90 per
cent ulilisation of capacity, there will
be only a very small or margiral
profit of Rs. 30 lakhs with a total
investment of Rs 340 crores. But in
no part of the world have we been
told by any experts that anv alloy
steel plant can come up to the level of
90 per ceht utilisation of -capacity,
whereas in the alloy steel plant,
Durgapur, it has been stated by the
technical committee, it has been stated
by the workers and the officials ...

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): Which technical com-
mittee?

SHRI B. K. DASCHOWDHURY: I
am referring to the technical com-
mittee that was formed by the allgy
steel plant executives’ association
They have stated that even with 52 per
cent utilisation of capacity, if this alloy
steel plant is expanded up to 60,000
tonnes stainless steel, it would give
a very good profit.

SHRI SAMAR GUHA' That was the
whole concept of Messrs. Dastur & Co.
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SHRI B XK. DASCIIOWDHURY: But
in the case of the Salem plant, an in-
vestment to the extent of Rs, 3840
crores with 90 per cent utilisation of
capacity will give only a marginal
profit of aboul Rs. 30 lakhs, whereas
the further investment that would be
required in the case of the alloy steel
plant 15 only Rs. 150 crores I would
suggest that one has to consider this
question from the point of view of the
national economy and the country's
welfare or well-being and see which
is morr profiiable. I am not the pe:-
son to suggest that there should not
be any further steel plant in any pait
of thig country, whether at Salem or
anywhere else. But I am only pmt*
ing out that here we will be 1n a posl-
tion to produce a total quanfity of
60,000 tonnes or even mare by the end
ot 1976 with an investment which
would be far less than that at Salem,
because while the investment in the
case of Salem would be Rs. 340 crores,
that in the case of Durgapur would
be only Rs, 150 crores, and further
in the case of Salem it is proposed
tentatively that it is only by the end
of 1979 or by the beginning of 1980
that it may be possible to come to thi<
level of production, in spite of the
fact that the country needs stainless
dteel more and more and il depends on
greater and greater production of
stainless steel in order to save this
much of foreign exchange. I do not
know why the hon. Minister should
take so much tume to consider this
matter. I am really happy, however,
that he has kindly consented to re-
view the whole thing and reconsider
it. He has agreed not only to have
a second Jook but to review the whole
position in the light of all the opiniong
expressed here, as stated by the hon.
Mover of the motion.

But I do not understand why sud-
denly the firm decision taken on the
6ih March, 1871 was changed. The
only argument that was advanceg at
one stage when we met him on a depu-
tation was that instead of stainless
steel production, Durgapur was being
expsnded for seamless tubes. But it iz
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known to all, and even the hon. Minis-
ter himself knows 1i betler than I do
that seamless tubes are not so much
profitable, and the small quantities of
other types of steel thal would be
produced there with other product-
mixes, such ag constiruction steel, high
speed steel, carbonised steel or carbon
stee]l are not so much profilable. and
as such any amount of expansion of
the alloy steel plant at Durgapur for
producing these things will not take
it out oi 1ts red position {o the green
position.

With the best technical knuw how
we have, with the other resources we
have, with the means wc have te ex-
pand the production, the best way lo
take the ASP from red to green 1s to
cxpand the stainless steel production.
Not only will it result 1in a better
position for the ASP at Durgapur; it
will also open up immense scope for
development in the eastern region. So
1 would reguest the hon. Minister to
come to a final decision as earlv as
possible reviewing the whole thing

It has been estimated that by 1980-81,
our requirement of stainless steel in
the couniry maght go up to one lakh
tonnes In this context, I would re-
quest the Minisier to go ahead with
this scheme. I do not mind if there be
simultaneous production of stainless
steel at the Salem plant. Let that also
go aheag so that by 1980-81 we may
have a sufficieni quantity of stainless
steel produced in the country so that
we may not have to depend on im-
ports.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I rise to support the
motion moved by Shri Samar Guha.
IHle has stated the position in detail
I support the motion not only for the
reason that the ASP Durgapur Iis
within my constituency .

MR. DEPUTY SPEAKER' Not for
thal reason.

SHRI KRISHNA CHANDRA HAL
DER: ..., but for the reason that it
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is in the national interest, from the
national economy point of view an:
for the industrial growth of the eastern
region, specially industries like chemi-
cals, petro-chemicals, fertilisers and
engineering industries for which there
is a buge potential in eastern India
with oil flelds in Assam, with the
Haldia complex and with the Barauni
refinery. It will also give employ-
ment opportunities for the unemployed
in that region.

You know that Dastour and Com-
pany recommended expansion from ong
lakh ingot tonnes to 3 lakh ingot
tonnes. This recommendation was
accepted by Messrs. Atlas Steel Com-
pany of Canada who has given the
iechnical knowhow. Government de-
cuded on expansion of ASP, Durgapur,
when it gtarted production in 1968. It
1s known to everybody that the expan-
sion programme of Bhilai and Rour-
kela was undertaken just after start-
ing initial production. Also, Govern-
ment decided to expand the Bokaro
steel plant even before starting pro-
duction. At the time of expansion of
those plants, no production item was
shifted to other plants, but in the case
of ASP, Durgapur, stainless steel was
shifted to Salem. The Government and
the technical experts took three years
io take a proper decision on expan-
sion, At the meeting held on 6-3-1971
in the room of Secretary, Ministry of
Steel gnd Heavy Engineering, it was
decided on expansion and to produce
60,000 tonnes of stainless steel per
annum. Though Shri Guha referred
to it, I will quote from the minutes
of the meeting held on 8-3-1971:

“On the basis of the data avail-
able, he (Secretary) sald that CEDB
could go ahead with the preparation
of the detailed project report, for in-
creasing the capacity from the exist-
ing level of 100,000-T ingots to
300,000-T of ingots, out of which
20,000-T might be earmarked (as
slabg) for meeting Defence require-
ments: about 36,000-T for the forge
shop and the balance 250,000-T for
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rolling. out of which stainless steel/
plates/sheets could be in the region
ot 60,000-T.”

But inspite of the definite decision
1t is shifted to Salem,

‘We are not at all against the interest
and aspirations of the Southern Peo-
ple especially of Tamil Nadu; we
support all-round development and
building up of Salem Steel Plant., Our
submission is that it should not be
done at the cost of Eastern region and
at the post of A.S.P, Durgapur:

We are against provincialism, 1If
you go to West Bengal you will find
the whole of India working shoulder
to shoulder just like brothers in the
industrial belt of West Bengal. But
I wani to draw the attention of this
august House from the national point
of view.

Firstly, Salem Steel Plant will cost
Rs. 340 crores and at the same time
Rs, 150 crores will be the cost of ex-
pansion of ASP to produce 60,000
tonnes of stainless steel; that is to say
our country will save Rs. 190 crores,

We are importing raw materials
from other countries spending huge
foreign exchange. Our country will
also save foreign exchange.

Due to this delay in expansion from
1968 onwards the cost of expansion of
the Plant has increased by 10 per cent
to 15 per cent per annum, Is not this
delay hampering our National interest?

I want to say that by denying stain-
less steel to Alloy Steels Plant Durga-
pur, we are creating a national dis-
aster in the sense that the price of
stainless steel will be kept high and
the infra-structure which would come
in the eastern sector with the avail-
ability of stainless steel will not
come.

1 would demand of the Government

that they must reconsider their deci-
sion and decide on their original plan
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of expansion of A.S.P. Durgapur {o pro-
duce 60,000 tonnes at a cheaper rate
which is in all respects befitting the
proper perspective of the situalion.

SHRI SUBODH HANSDA (Midna-
pore): While supportine the motion
moved by Shri Samar Guha, I have to
say that I cannot agree with the last
part of this motion which says, in-
stead of expanding it for production
of unprofitable seamless tubes, I can-
not support this part; I agree with the
first part. Durgapur ASP was the first
of its kind to be set up in India. This
steel plant initially started its produc-
tion in 1968 and there were no techno-
crats to produce alloy steel in our
country for which the Government had
1o get engineers irained from Canada,
Japan and other countries. The de-
mand for stainless steel is growing
and we find that the price of stainless
steel has gone up considerably, There
will be no competition for the Salem
steel plant; if in addition to one steel
plant we can set up some more Salem
steel plants, probably our demands
would only then be fulfilled.

Today we are importing stainless
steel spending crores and crores of
foreign exchange, Certainly nobody
wants this drain on foreign exchange.
When we have got Durgapur alloy
steel plant and it was initially design-
ed for 3 lakh tonnes of alloy steel, I
do not know why the Government
changed the idea of expanding (it
When you have got so many trained
teehnicians there and by spending only
Rs. 150 crores you can save crores and
crores of foreign exchange, I do not
find any justification why Government
is hesitating about this expansion
scheme, Can the Government assure
this country that Salem plant can go
into production within two years even
after gpending a minimum of Rs. 200
crores which will now cost more than
Rs. 350 crores? But it is true that if
Government spends Rs. 150 crores at
Durgapur, certainly it will be able to
broduce the planned capacity. So, I
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do not understand why the Govern-
ment have taken this decision., I hope
Government will revise this decision.

Today the eastern region is facing
the problem of unemployment. There
is another aspect. We feel this is a
planned away to take away the pro-
duction of alloy steel to Salem. Even
if the production of seamless tube
starts up to hundred per cent of the
capacity, the plant will not be viable.
But if production of stainless steel is
made even up to 50 per cent of the
capacity, the plant can be made viable.
Therefore, Government should, con-
sider whether it ig desirable to spend
Rs. 350 crores for the coming 5 or 6
years or to gpend Rs. 150 crores for
ready production. On one occasion,
the minister himsel said that if the
production of seamless tube does not
make the plant viable, then it will go
back to the original idea of production
of stainless steel. That means, in his
own mind there is every doubt that it
seamless tube is produced, the plant
will run at a loss,

SHRI S. MOHAN KUMARAMAN-
GALAM: The hon, Member is wrong.
I have not made any such statement.

SHRI SUBODH HANSDA: If that is
50, I am withdrawing my remarks.

Whatever may be the reason, when
the eastern region is facing the pro-
blem of unemployment, we would re-
quest the hon. Minister not to hesitate
to expand the steel plant for produc-
tion of alloy steel. So, I support the
motion of Shri Samar Guha, except
what he says at the end of his motion,
namely, instead of expanding it for
production of unprofitable seamless
tubes” and I hope the Minister will
accept it.

SHRI INDRAJIT GUPTA (Alipore):
Mr. Deputy-Speaker, I do not propose
to repeat the very cogent arguments
which have been advanced by all the
preceding speakers.....
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MR, DEPUTY SPEAKER: That
would be a good example,

SHRI INDRAJIT GUPTA: ...... in
favour of the expansion of the alloy
steel plant at Durgapur to its original
raled capacity. Government is never
tired of telling workers, employees and
officers to adopt a constructive frame
of mind to the problems facing the
country. We are always chastised
with the criticiam that we are all en-
tirely negative and uestructive in our
outlook, why don't we think construc-
uvely. why don't we make construc-
tive sugpestions. Incidentally, the
workers und employees of the Durga-
pur complex have also been always
accused of being only concerned with
their selfish monetary motives, not
being capable of looking heyond their
zelfish interests, to the larger interests
of the country and so on. In this ba.k-
ground. here we have a unique example
of a peaceful agitation which is being
carried on over an issue which is not
{n any sense a narrow selfish, regional
or monetary issue at all. Ii is an 1ssue
which concerns the health of the public
sector an dthe welfare of the natlion
as a whole. We do not get such ex-
ample frequently. Here we have an
example where the workers, em-
ployess and executives of the plant
have been carrying on an agitation,
not for increase of salary or bonus er
anytbing like that. or for any narrow
selfish thing saying “we must have an
expansion here; let the Salem plant
go to blazes"”: not at all. I would have
thought that the vigilance and the
consciousness on this issue which has
been exhibited by the workers and the
execytives of the alloy steel plant,
Durgapur, is something that we should
{eel happy about. I think the gavern-
ment should welcome, should en-
courage people in plants in the other
seclors to go deeply into those pro-
hlems. They may be right or wrong
in their various demands: 1 am not
going into that just now., But the
fact that they are willing to #o iato
the matter deeply and take it up as an
issue for representation and agitation

DECEMBER 6, 1872

Ezpansipn of 3272
Durgapur Alluy
Steel Plant

is a matter which should be wel-
comed.

There may be some bureaucrats who
resent il on the ground that this is
some sort of unwarranted interference
by workers and officers 1n an area
which belongs properly to planners,
to consuliants, to designers, to Minie-
ters and “What business have you
got to poke your nose into these
matters?” and so on. I can well under-
stand the resentmeni which is felt in
certain quarters, in the {radition-bound
bureaucratic quarters, in a matter like
this But I think it is a glowing ex-
ample of the kind of consiruclive ap-
proach, backed up by peaceful agita-
tion, which has been adopted in Durga-
pur by the executive officers and
workers on this issue. If the reports
which have already appeared in the
press are correct, he has stale? 1n the
other House that the whole issue, the
whole controversy, is going to te look-
ed into again, is going to be recon

sidered. I hope he will confirm,
modify or correct that siatement, if
it is wrong.

SHRI S. MOHAN KUMARAMAN-
GALAM: I have said so in this House
also in answer to an unstarred ques-
tion.

16.00 hrs.

SHRI INDRAJIT GUPTA: Well. I
am very happy because that only cor-
roborates what I am saying. It proves
that the essence of this agitation—
every detail may not have been cor-
rect—was certainly in the national
interest and at least a very reasonable
demand was made that the experts of
the Ministry, the experis of the Plan-
ning Commission and so on, whoever
they are—I have great respect for
them: I do not know who they are—
should sit down and consult these
people also, the engineers of the Plant,
the executives of the Plant, the techni-
cians of the Plant, all these people,
who are differing so sharply with
them. 'Let them sit down together.
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This is something which belongs to the
nation. It is the property of the
nation. This Plant is not being nut
,up with the money of Birla or Tata.
The tax-payer is paying for 1t out of
his pockets. Therefore. if this Gov-
ernmeni has taken this deeision nf re-
consideration and review. I welcome
it and. I hope 1o hear more from him
when he replies because e has been
quoted as having said that the deci-
sion of review and recon-ideration 1s
based on the latest techuological
developments which have taken place
I am a lay-man and sn, vou arce Sir,
in this matter. We would like te¢ be
educated by the Minister about it as
to what are Lhe technological develop-
ments which have {aken place between
6th March, 1971 and 27th July, 1972
‘which have caused sufficient {Linking
in the minds of the Ministry to look
nto the maiter again

Sir, the maiter has raised consider-
able feelings, I admit, in my State.
But the reason for it is very simple, It
is nol in any parochial or provincial
sense that it is being raised; it is be-
cause we feel this is an issue which
is vitally connected and related with
the entire problem of the economic
stagnation, with the industrial stagna-
tion, of West Bengal,

16.03 brs
{SHR1 R. D. BHANDARI in the Chair)

I would like to invite tke attention
of my good f{riend, Shri Mohan
Kumaramangalam, to the reply given
in the last session of Parllament by
his colleague, the Planning Minister,
1o the debate which took place on my
Resolution regarding ecnnomic proh-
lems of West Bengal. In the course
of that reply Shri D, P. Dhat said that
he was rather disappointed thal the
mover of the Resolution that is, my-
self, had not been able to pirpoint,
according to lim the real =nalady from
which the industrial front in West
Bengal was suffering, I have not got
the proceedings here. So I am not
quoting his exact words., But he can
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refer to them. Shri Dhar said that
the real trouble in West Bengal is that
the Industrial structure that West
Bengal has inherited from the past :s
really of a colomial tine [7: was
referring to the jute incustry, tea
industry, old coal mines und <o on. lie
said that i West Bongal is to make
a break-through, then it 1aust be in
the direction of starting now types of
modern spohisticated industries which
were not developed in West Bengal in
the past. If this 1s Mr. Dhar's ana-
lysis and 1 ugree with i1t to a great
extent, then, in this context, we have
felt thal the development of stuinless
steel capacity at Durgapur is one of
the esseitial components of the infra-
structure on which depends the de-
velopment ol new types of suphisticat-
ed industries. such as, petro-chemicals
fertilisers and so on to which other
friends on this side have alsu referred

That is why there has heen a feel-
ing, a great deal of public concern, n
West Bengal that if for any reason
the planned capacity for stainless steel
products at Durgapur 1s to be reduced
or drastically slashed down, it wll
not only aflect the particular plant but
it will have a bearing on the entire
infra-structure on which new type of
industrial development in West Bengal
should depend. That 1s even accord-
ing 1o my good friend, the Planning
Minister. 1 hope. the Minister realises
that this 15 the way 1n which we have
been looking at it. It is not either a
question of conflict between Durgapur
and Salem, My other friends have
made it amply clear that from the esti-
mates which have been made by the
National Council of Applied Economic
Research—it may be wrong, I do not
know—and they have at least studied
the problem, of the country’s demand
for stainless steel, il 1s clear that even
{f there 1s a production of 60,000
tonnes of stainless steel productmn_ at
Durgapur and 70.000 tonnes at Salem,
even then there will be a shortfall in
production in relation 1o the total
demand of the country which 15 grow-

tng
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Therefore, we may be wrong, but I
can tell you this. If these figures are
wrong, they may be wrong, but at
least we have never said that some-
thing should e cut down at Balem in
order 1o provide for the production of
80,000 tonnes at Durgapur. It is our
belief that both these plants can func-
tion together. There is no need to
cut down one at the expense of the
other at all. It is very unfortunate
that some sort of atmosphere or sus-
picion has been allowed to be created
by the Government by not putting all
their cards on the table, that there is
an attempt to divert stainless steel
capacity from Durgapur to Salem,
although I know the Minister here has
on several occasions denied this and
always referred to certain technologi-
cal development. Now we are told
that, on the basis of the latest techno-
logical development, the matter will
be reviewed again. Of course, he
knows more about the technical side
than what I do. since he is the Minis-
ter 1n charge and he should educate
the House as to what is actually going
on.

Many friends have referred to the
original decision taken in March 1871.
1 am not going to refer to those things
again, But this mystery still remains
unsolved—what were the factors which
led the Government to change or re-
vise the decision regarding capacity
ond product mux which were decided
upon in March 1971, I say that there
{s a mystery behind it because we find
this from some papers that we have
got here and this has not been, to my
knowledge, contradicted, In a letter
addressed by the Alloy Steel Execu-
tives' Association to the Chairman of
the Hindustan Steel Limited on the
28th August this year, they say among
other things:

“The General Manager....
That means, the General Manager of
Alloy Bteel plant,
“ ...in the meeting with us on
24-8-1972 categorically polnted out

DECEMEER 6, 1972

Expansion of 276
Durgapur Alloy

Steel Plant
that between the period of 7-3-1971
and 20-7-1972 ASP personnel were
not involved in finalising product
mix for ASP’s expansion, and it also
transpired during the discussion that
neither the ASP personnel nor
yourself....”

Meaning, the Chairman of HSL.

“....were involved in arriving at
the product mix for ASP’s expansion
as stipulated in the minutes of the
meeting held on 21st July.

“It was also disclosed by the
General Manager, ASP, during the
meeting with us on 24-8-1972 that
the product mix that wag offered by
the Ministry for ABP's expansion..”

That is to say, cutting down the stain-
less steel parl of it and substituting
by seamless tube,

. wifl have no market in view
of the various licences issued to the
different companies and you....”

That is, Mr. Bhaya.

“....are going to write a letter to
the Ministry in this Lne.,”

This is a revelation which seems to
indicate that, in the whole process of
revising the product mix, neither the
Chairman of Hindusten Stee]l Limited
nor the General Manager of ASP, nor
the technical personnel of ASP, was
associated or involved in it at all. Who
did that then? Who were the experts?
What is the composition of the expert
commiitee which in July suddenly de-
cided to revise the whole thing? That
is what I would like to know. Why
did they work this way and not take
these people into confidence and have
consultations with them? The Minis-
ter cannot blame the people if, when
such things are kmown, all sorts of
suspicion get around, .

Mr. Dastur's project report has al-
ready been referred to,—I do not want
to repeat—what they had visualised,
how the expansion should teke place
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from the very beginning, Mr. Dastur
has made it quite clear—that is an
important point which all of us fre-
quently refer to in this House—that
initial planning of the facilitiss is
such that expansion can be accompli-
shed with relative ease.

I am quoting from M/s. Dastur's re-
port:

“Provision for expansion in the
original plant costs very Lttle in
comparison with the total initial
investment but is move than com-
pensated i1n the laler years as the
plant grows.”

This was the whole oulloox and per-
spective. Therefore, I think the
Minister should tell ug why there
should be a change when the original
plan, the original product-mix plin for
the originally rated capacity of the
expansion was to be an expansion
from 100,000 tonnes to 300,000 tonnes
of ingots out of which 20,000 tonnes
should be for defence purposes, 30,000
should be allotted for forging and out
of the remaining 250,100 tonne; for
rolung purposes, 80,000 tonnes would
be stainless steel products. This was
the simple plan. That was the way
the plant was designed, that was the
way it was approved by the foreign
collaborators, that was the way it was
constructed and that was the way it
was equipped and that is the way the
whole capacity as already present can
be expanded, as other frinds have
pointed out. at an expenditurs of only
Rs. 150 crores. That is all I have to
say in this matter,

I am very happy Mr. Guha has
brought this matter here as a special
subject for discussion. I am not in
sisting as he has done in bis resolu-
tion—at least his resolution's latter

part seems to indicate—that
on no account the seam-
legs tube part of it should be
included in Durgapur- I am not an

expert, If installation of & seamless
tube plant means that the ¢0,000 ton-
nes stainless steel project should be
cut down, then I am gpposed to it. If
the 60,000 tonnes stainlesg steel can be
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provided for along with the seamless
tube production, I have no objection.
We have ng objection,

SHRI S, MOHAN KUMARAMANGA-
LAM: Now, the hon. Member is op-
posing it. I have stated repeatedly
that if he could make a statement, it
will be useful to understand why he
1s opposed to it.

SHRI INDRAJIT GUPTA To what?

SHRI S. MOHAN KUMATAMANGA-
LAM: If seamlesg tube plant 1s there
ang if it lg found that the stainless
steel plant should not be there, why
is he opposed to it? What is the
meason?

SHRI SAMAR GUHA: I have given
the reason.

SHRI INDRAJIT GUPTA: 1 think
then I have to make a speech all over
again. The simple maler 1s. Why a
stainless steel plant should become
mainly a producer of seamless tube.
I am asking him a counter-question.
Stainless steel is an item which is in
very shory supply. I can quote the
import figures, how much we are
spending every year on- importing
stainlesg stee] because it has got the
nickel content and if we go on with
the full-rated capacity of stainless
steel production how much we can
save in the long run,

Seconhdly, we consider it as an es-
sential part of the infra-structure for
development 1n the eastern region of
other new sophusticated industries

Thardly, Dastur’s project report and
the decision of March 1871 all con-
firm that 60,000 tonhes would be the
capacity. Why have they suddenly
come along and tried to cut it down?
I have no objection to a seamless tube
plant being put up there, but, not at
the cost of the stainless steel, because
the experts with whom we are in
touch at least, tell us that this seam-
less tube plant will n6t be a profitable
concern, that it will not make the
whole plant viable in future and sfter
a Tew years when the plant runs into
losses, we will be told that the workers
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are the root cause of all the trouble,
that there is labour trouble and that
15 the reason why the plant is going
in the red.

Therefors, 1 conclude hy asking the
Minister that he should either confirm
or deny what he has said in the other
House, two or three days ago and
whether they are prepared to recon-
sider the whole thing and reconsider
it 1in the light of what the technical
people have said.

SHRI S. MOHAN KUMARA-
MANGALAM: I think the hon. Mem-
ber knows that I have stated in this
House in reply to an unstarred ques-
tion that we are having a second
look irto the entire question of the
product-mix of the Alloy Steel Plant
in Durgapur.

SHRI INDRAJIT GUPTA: The point
j= that we want a little addendum to
that, that the second look sheuld be in
the light of the representations which
have been made= on behalf of the ex-
ecutives and other West Bengal {echni-
cal people and also with a view to see-
ing that the original rated capacity of
the expanded plan upto 60,000 tonnes
of stainless steel products {5 main-
tained. That is what we want.

SHRI B. K. DASCHOWDHURY: To-
day, he will announce something more.

SHR! SAMAR GUHA. Surely, We
are expecting after so much of thanks-
giving,

SHRI S. R. DAMANI  (Sholapur):
We have heard the points put forward
by hon. Members. It is a fact that the
demand for stainless steel is going up
because it is being used for industries
and also it is being used for domestic
purposes. Since production is very
limited, we had to import stainless
sieel from abroad: To save foreign
exchange, to create more employment,
tv make the country self-sufficient. for
all these things, it is very essential
that production pf these items like
glainless stee] must be expanded.
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Now the question arises as to where
such units are going to be set up. There
are certain basic principles in regard
to the setting up of indusiries. The
first basic principle is the availability
of raw material. The second thing is
transport and communication facili-
ties There should be supply of power
and market facilities for the finished
products. These are very important
items, Apart from thal workers' parti-
cipation and cooperation have to be
taken into account. In Durgapur our
experience 1s this. The cooperation
extended by Unions in Durgapur is
very disappointing,

The plant at Durgapur was conceiv-
ed at a production capacity of 1.6
million tonnes and {from the verv in-
ception this plant is running with 50
per cent idle capacity. In the year
1970 thig plant had reached the lowest
capacity of 30 per cent, The loss
incurred uptill now s Rs, 84 crores.
This plant is losing Rs, ! crore per
month. On the one side we have this
idle gapacity and we find that be-
cause of this idle capacity the lodgses
are also increasing. Therefore we are
pressed with the problem of importing
steel from other countries. We are
finding it difficult.

The other difficulty bere is that
there is no cooperation of labour. No-
body knows how many unions are
there. If Government enters into some
agreement with one unien some other
union create trouble. This is a con-
tinuous thing which heppens. Some
unions somehow or other, always
creale trouble, always are on sirike,
and this affects the smoeth working
of the Plant and this also the reason
for the losses sustaineq by the plant.

_ 1 thought, while moving the Motion,
the hon. Member would have assured
the House that he takes responsibility
for this, that there will be no labour
trouble and that the Government wiil
get the fullest cooperation from all the
workers, go that the plant may be
utilised fo its full capacity.
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SHRI SAMAR GUHA: Since the
hon. Member has referred fo me, I
wouald lhike to say that this 15 not the
ovcasion for discussing labour-manage-
me.il relations. I am not discussing
that question now. This debate relates
to an absolutely technical matter, and
I hove dealt with it in an absolutely
techn:cal way in the light of the tech-
nical experts’ opinion and technical
knowledge. 1 am prepared to discuss
the cuestion of labour-management
relations whenever it comes up in the
House,

SHRI S. R. DAMANI: When Govern-
ment are going to invest money or
when anybody is going to invest money
il should be seen that there is a proper
return on the amount invested. and
whether this return is going to mater-
ialise or not,

Only about five days ago, I read mn
the papers that in the meliling shop at
Durgapur, 190 workers were on strike,
and the project is gong to declare a
lock-out

MR. CHAIRMAN: The subject under
discussion is a very limited one,

SHRI SAMAR GUHA: I think he is
referring to the Durgapur Steel Plant
under HSL.

MR. CHAIRMAN: The subject is a
very limited one. So, let not the hon.
Member allow himself to wander
throughout the realm and complete the
whole world of discourse.

SHRI 8. R-. DAMANI. I realise what
you say. But my point is this. If
this is the attitude of the workers, then
one has to see carefully whether if
one invests more money there, there
will be more production or not. 'That
ig the problem. My contention is that
unless the workers become more dis-
ciplined, unless the union people give
a guarantee that they will improve
the working and there will he no
trouble. one should not think of any
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ithere; it 1s only if the
workers and their urmuons give a
guarantee that they will co-operate
and behave in a more disciplined way
that one should think of investing
more money there lor the purpose of
expansgion. Sir, I am not against West
Bengal; 1 am not against Durgapur or
any other place. But I only wani that
there should be proper return on the
amouni to be invested.

investment

SHRI JYOTIRMOY BOSU: But he
is only aguinst the workers,

SHRI S, R. DAMANI: I am not
against the workers I shall be very
happy if the workers get more, But
they should produce also more. Un-
less they produce more, how can they
get more?

1 admit that this plant is very um-
portant. The demang for stainless
steel is increasing. and, therciore, we
are meeling the requirements by im-
purts. Therefore, one has to put up
this plant at a place where production
will expand. That 18 the only point
that I want to make. Therefore, I
submit that the question of putting up
this plabt in this particular area re-
quires to be reconsidered. Otherwise,
1 agree that all the factors are favour-
able for Durgapur, because whereas
an investment of about Rs. 160 crores
would be required here, in other places
an investment of Rs, 340 crores would
be required, and, therefore, to that
extent, there would be a saving if it is
invested at Durgapur. All these things
are there, angd further the market is
there, the raw material is there, but
my only fear is that there may be
trouble from the side of the workers,
and our experience of the workers in
that apeg has been very disappointing.
So, unless the workers’ participation
is there, and unless their co-operation
is guarabteed, Government should be
very careful and the hon. Minister
should be very careful before invest-
ing further money there and creating
mere scope for: irouble.
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*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Sir, my hon, friend,
Prof. Samar Guha has moved the
Motion on Durgapur Alloy Steel Plant
for discussion and I would like to
express my views on behalt of my
party, the Dravida Munnetra Kazha-
gam,

As there is acute shortage of stain-
lesg steel in the country and as there
is shortage of other steel products
also, we are compelled to import them
causing heavy strain on our slender
foreign exchange resources. I do not
think that any hon. Member 1n this
House will object to the expansion of
Durgapur Alloy Steel Plant and even
for setting up some more new plants
in the country in order to meet the
growing requirement of steel pro-
ducts. I am constraineg to point that
though there 18 acute shortage of steel
products i1n the country, still in black
market they are available for a pre-
mium. I wonder how this i1s happeh-
ing.

In the Fourth Play Mid-term ap-
praisal, it 1s stated that production mn
the Durgapur Alloy Steel Plant is
being stepped up and the targets
fixed for 1973-74 for alloy and special
steels will be possible of achieve-
ment by that time., On 16-11-1972
Shri Indrajit Gupta raised this gques-
tion in this House:

“Whether the stainless steel capa-
city to be set up at Salem is at the
expense of the present capacity of
the stainless steel plant at Durgapur”

I do not know whether the Deputy
Leader of the Communist Party in this
House, Shri Kalyanasutidaram, shares
the anxiety of Shri Indrajit Gupta,

Our Steel Minister, Shri Mohan
Kumaramangalam replied that the
stainless steel capacity of 70,000 tonnes
being set up at Salem is without any
reference to the question of the stain-
less steel already being produced at
Durgapur. He also stated that the
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present capacity in Durgapur will not
be affected,

Shr1 Samar Guha also referred to
the market survey conducted by the
National Council of Applied Economic
Research which revealed the require-
ment of steel products in 1880. Shri
Mohan Kumaramangalam stateq thad
bearing in mind the estimated require-
ment of 1,00,000 tonnes in 1480 the
Salem Steel Plant is being set up.

I happened to go through the 1971-
72 Annual Report of the Minisiry of
Steel 1n which 1t 15 stated that fn 1870
only 39.6 per cent and in 1971-72 ouly
43.8 per cent of the rated copacity of
the Durgapur Plant had been ach.eved.
I{ is regrettable that not even 50 per
cent of the rated production capacity
has so far been achieved in the Durga-
pur Steel Plant. The Minister has ex-
pressed his feeling that t{he full pro-
duction of the rated capacity in Dur-
gapur Steel Plant and the production
in Salem Steel plant will be able to
meet the anticlpated requirement of
steel products in 1980.

Sir, though the prellminary wmk
on the Salem Steel Plant has been
started just a year bark, the demand
for a Bteel Plant in Tamil Nadu has
been there for nearly two decades.
Salem Steel Plant is just the realisa-
tion of the dream of 4 crores of Ta-
mils for the pabt twenty years
Though the hon. Minuster of Steel
may hail from Tamil Nadu.

SHRI S, MOHAN KUMARAMANGA-
LAM: Shri Samar Guhg made 1t clear
that his demand for an increase 1n
stainless steel production at Durgapur
had nothing to do with a consequential
demand that there should be any re-
duction in Balem. I do not think it
is fair to imply that he had made
any such statement,

SHRI E. ®. KRISHNAN;: What I sm
saying is that steps must be taken to
achieve full productlon according to

*The original speech was delivered

in Tamil.
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the rated capacily of Durgapur Steel
Plant. My point is that expeditious
steps must he taken for stariing the
work op Salemn Steel Plant. I pay my
humble compliments to the hon. Mus-
ter of Stecl lor :etting up the Salem
Steel Company which has ben entrust-
ed with the execution of the project
expeditiously [ 1eguest the  hon.
Mimmuster i, c¢n-~.uie the comptefien of
the project with n the targeted period
T would also request the hon. Ministcr
to take stops Lor the inereased produc-
tion of steel products whicrh are ih
great short supply throughout the
country. Only when the production 15
stepped up and the steel products are
made availahle 1n plenty, the black-
marketecring 1n them will disappear.

With these words, I conclude.

SHRI VASANT SATHE (Akola):
When I hear. the motion movd by my
hon. triend Stiri Samar Guha I was
a little surprised because althvugh os-
tensibly it oppwars that this is purely
for the expanson of production n
Durgapur slecl plant of stunl2ss sieel
it hag some reterence to other expan-
swons 1n the fcld of stamnless steel. He
has clarfied 11 iurther by -aving that
he has no ‘ceferense 1o Salem. But
one can read be ween the hines. We
shall take mim at s words tnal h~ has
no reference io Salem and that he 1s
not agamst Salem. Therelore, my
submission is that as far as the Salem
,steel plant is conzerned i1t has come to
stuy, 1t must go on with the fullest
capacily at the rated speed and uchie-
ve the desired target.

MR, CHAIRMAN. There is no dis-
pute over 1l.

SHRI VASANT BSATHE: 1 just
wanted to emphasise that point. What
surprised me is that the resolution
gays; ‘That this House is of opinion..
..insteag of expanding it for produc-
tlon of unprofitable seamless tubes.
Itis at the end that the crux of the
matter comes. Shoulg it be left to the
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discretion of the experls in the minis-
try? Who has {o decide whether it is

mora profitable to produce seamless
tubes or 60000 tonnes of siminless
steel?

L VAN T e point s osan-
ple: attain the {arget of 60,000 tonnes
stainless stecl and then starl further

expansiin.

SORL VY CANT SATHE  Ultnaataiy
it 18 a guestion of economirs und pro-
fitability. It the Ministry, aiter exa-
mining the 1ssue, had come 1y the con-
clusion that you should go in for the
produciion ol seamlesg tubes because
they are more profitable, does Mr.
Samar Guha sugges! that profits be
thrown tio the winds, economics be
thrown io the winds?

SHRT SAMAR GUIIA The hon.
Member was not here 1 have made
a (ompaiative study 1 have made a
compaiative ahalysis

SHRI VASANT SATHE You can
explain your slang when you reply.
Who would normally quarre] with the
propusition that the target shoula be
reached? When you have reached a
particular stage, mnormally efforis
should be to reach the target. Prima
facie there can be no guarrel with this.
Obviously +when the Mimstry has
found that 1t s difficult fo reach a
farget and thal there are certain eco-
nomic difliculties inherent in the pro-
cess and that the production of some-
thing else is more profilable what
quarrel can there be? I do not under-
stand this point.

As I said, although prima facie there
can be no quarrel with this proposi-
tion that we should first iry to reach
the target which was placed before us,
this must essentially be lett tg the
experts. Ullimately it is they who are
answerable. We cannot hold the mi-
nistry to say, “You must do this, eco-
nomics or no economics” I @p not
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think that would be a very wise pro-
position to make.

SHRI INDRAJIT GUPTA- There are
some experts in the plant ulso.

o st ATCTAE qiew (wewlT):
oY U AT F T F A T qEEA
F &7 | g7 Wye WA g fw e A
o Hifey Aifs F wgAe T A
fear £ g afz st afag Af
F WA FAYT Fre@E ¥ ¢ e
1 3% 7, AgT IS a9 %1 fzow
% gA% A1 Arg foa wAEE Tws-
&4 g1 A 8, gu% av ¥ fawr
& a1 & Aumen g ¥ o aw e A
HY AT AT ST A F, Jawr I
#Y gaal & AT @AGT T § T
FT FT7 T FITARATT g 7ar 2 |

Rl WPRT ¥ T g At F
A AT W @3 4v .y 9w |rew
F A I T av fF g w
TEEE  TAfAT g2 6 gawn e
B 78 7 W17 I RO F1 AT &
FT 9 NTA FC1 | Tg TF &4 AT °Y
o I aq WY Y | IHA w2 T
et frT & | S WA S wrrETee
feqr av fs SerET ® gy Y fewr 7
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§ TE¥ e v owmm § %
qETh Irew WY wTd werer Ay E
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AR AAY AW A TCLAT AT
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T Rt & A IR w@Aee @ W\
AT Jaes fear s s
Je AT Y & EhT G ST I
& 51 SO SomRA w6 E
W FIAT 7 AT QYT T qFar & 1
T WA 9% 4T A av weer 2
afer W g & fou awwaw @
WIT 39 Iy W] TR TEETT $IF
¥ #1% wfzard 7 @ =rfgm | o
ST 79T & AATT FW T =
gl Afy @1 aaEfs w7 3
T & 797 wvew fAdeT &

SHRI JYOTIRMOY BOSU: Sir,
the stainless steel plant at Salem
which, fortunately, also happens to be
the birth place of the hon. Minister,
there is nothing unwelcome about that

plant We welcome this plant, which
has a target of 100,000 tonnes,

SHRI S. MOHAN XKUMARA-
MANGALAM: An irrelcvant state-
ment,

SHRI JYOTIRMOY BOSU: But the
demand, as assessed by this govern-
ment, for stainless steel by 1980 comes
to about 1,20,000 tonnes. The maximum
targeted production ol Salem 1n terms
of tonnes does not exceed 1 lakhs
tounes, Where have we seen any
plant whiclhh has reached the target?
The highest average if touches ig about
69 to 70 per cent. There 1s a very big
gap between supply ang demand. In
reply to a short notice question in
August 1072 the hon. Minister stated:

“It had bven decided in March
1971 that the schemes of expansion
of the Durgupur Allvy Sieel Plant
would include production of stain-
less steel”

He also admiited that Dastur & Com-
pany had observed that the second
stage of production at the Durgapur
Alloy Sleel Plant should include the
production of stainless steel. In spite
of this, I do not quite understand why
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these 18 a8 guarrel ihat the Durgapur
Plant should be run down. Why
should that issue be raised at ali,
a feeling going round the couniry that
there is a section 1n West Bengal or
1n Bihar which 1s nearer to Durgapur
and that they do not all»w the Salem
Plant to come up? I can say ance
again that the Salem Plant 1s wel-
come. We wish all prosperity for the
Salem Plant and for the people of

Salem there.

But what is the position? This
couniry does not produce even one
per cent of ithe world’s total produc-
tion of stanless steel We are
entirely dependent upon imports and
foreigy; ang Indian monopolists have
plundered There has been . serious
scandal Trus 1s what the Estimates
Commiitee IReport, Twentieth Report
ot Fiith Lok Sabha says about Alloy
Stecl Plant <xpansion:

‘To mect the increasing demand
for alloy sieel, particularly cold
rolled stainless «teel sheets, the
expansion of alloy Steel Plant.
Durgapur. trom the present capa-
caty of 60.000 tonnes of fimshed
steel to 180,000 tonnes has been
approved Th. Central Engineer-
ing and Design Bureau have been
enfrusted with the work of prepar-
ing the Detailed Project Report for
this expansion programme.'”

Then. ihy Steel Ministry’s latest Re-
port that we have of which the hon.
Minister, I hope, is the author, says:
“To meet the increased domestie
demand for tool, alloy and special
steels, the Government has approv-
ed in principle, the expansion of
Alloy Steels Plant, Durgapur, irom
the presenlt capacity of 100,000
fonnes of ingots (60,000 tunnes

finished stecl) to 300,444 topnes
finished

ingots (1,80,000 tonnes
sleel). The Central Engineering
and Design Bureau of Hindustan

Stee]l Limited have been entrusted
with the work of preparing a detai,lud
project report for this expansiop
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This is the latest Report of the
Steel Ministry that we have betore
us about stainless steel,

There is nothing which stands in
the . 7 of 7 pu. M 1t to have
1ts share of business and the Salem
plant to start and prosper. What will
hoppen? Here is the newspaper re-
pert which says:

“The decision of the Union Steel
Minisiry to ireeze production of
stainless steel in the expansion
phase of the Alloy Steels Plant
altering the earlier decision has
heen a shock to a group of entre-
preneurs who bad purchased land
here and started negotiations with
the authonities for sctting up small
industries.”

West Bengal today is in deep crisis in
the fleld of creating new job oppor-
tunities. Keeping that in mind, if this
Government is guided by political
considerations that Durgapur Alloy
Steel Plant should not be allowed to
cxpand, we condemn it. We con-
demn it once again. I request the
hon. Minister to tell us here and now
why is it that all these things that
ure quoted from official documents
were reversed if they had no politi-
cal designs in their mind? I would
once again request the hon. Minister
io allow the Salem Plant to grow
and, at the same time, do what was
eommitted, what was proposed and
finalised for Durgapur Plant,

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMA-
RAMANGALAM): Mr. Chairman,
Sir, May I first of all express my
gratitude to-all those Members who
have participated in this discussion of
a very important problem facing not
ealy Bengal but facing our country?

‘We are anxious to see that the pro-

not merely of stainless steel
Wt of steel of all kinds, of alloy steel,
éarbon constructional eteel silicon
and stainless steel is established.
The question of expansion of Alloy
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Steel Plant in Durgapur has obvious-
ly to be taken in the background of
the general needs of the country.
The Alloy Steel Plant itself is a
very mmportant plant of great strate-
gic importance to the steel industry
n our country.

I entirely agree with the hon.
mcmbers who have stressed that the
plant must grow, must expand. I
have made 1t clear on more than one
occasion that the Government is com-
mitted fully and Iirrevocably to a
decision to expand the Alloy Steel
Plant to 300,000 tonncs and we are
nol going back on that. This also, I
think, answers the general point
made by my friend, Mr, Indrajit
Gupta, when he referred to the need
to develop meodern sophisticated in-
dustries in Bengal, breaking away
from what he called, I think, colonial
tradition. (Interruption) Naturally,
therefore, the decision of the Govern-
ment to expand the Alloy Steel
Plant in Durgapur to 300,000 tonnes
is a decision which, I think, is im
line with his own thinking and, 1
think, in line with the thinking of all
the members of this House, whether
they be on this side or on that side,

Now what I would like the hon.
members fo appreciate first of all is—
and to disabuse my friend Mr. Jyotir-
moy Bosu—that, in taking different
decisions at differeni{ times, we have
not been guided by what he called
‘political considerations’. I am mnot
sure what he means by ‘political
considerations’, But in a way if he is
thinking that we were looking at him
and deciding, I can assure him thal
we were not. We were only looking
at the plant and what is available
from the plant and what we can do
with the plant for the future, and we
do not take him and his friends inte
consideration when deciding these
matters.

The first question which I
like to deal with is. ...

would
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SHRI JYOTIRMOY BOSU: You
take Mr. J. R. D. Tata into consider-
ation,

SHRI S. MOHAN KUMARAMAN-
GALAM: I think, it is better that
the hon, Member please listen to me
patiently? We dlways listen to him.
I may not appreciate many things that
he says, but I listen to him  very

patiently.

SHRI JYOTIRMOY BOSU: I am
very thankful to you for that.

MR. CHAIRMAN: The  word

‘patience” is not in his dictionary.

SHRI S, MOHAN EKUMARAMAN-
GALAM: I am trying to help him to
improve his vocabulary.

Hon. Member, Shri Indrajit Gupta,
jmplicd that we had gone back on the
original decision in the project report
of Dastur & Company for expansion
of the Alloy Steel Plant because ex-
pansion to 300,000 tonnes necessarily
mcluded the product, stainless steel.
The hon. Member is mnot entirely
coriect in making that statement.
No douht that could have been and
that may well be, even in future, one
of the lincs of expansion; that is to
say. stainless steel may be found as
appropriatc to be included in the
product mix for the Alloy Steel
Plant. The hon. Member. I am sure,
will be interested to know that even
as late as 9th March 1970, Dr. M, N.
Dastur wrote as follows in relation to
expansion:

“Considering the demand for
various types of alloy steels in
different  categories and tonnages,
a number of alternatives are possi-
ble in respect of the product mix,
the planned capacity, the produc-
tion facilities and investment re-
quirements. Only a detailed study
will throw up the implications of
‘he wvarious alternatives to identi-
fv the optimum scale. In fact, such
a study will lead to equip an appro-
priate decision to be taken on the
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expeditious and economic imple-
mentation of the project.”

This is the statement he made in his
letier. He has made no statement
there that the product mix for the
expanded plant must necessarily and '
unconditionally include stainless
steel. Therefore, when the hon
Member suggests that we have gone
back on a proposition put forward by
Dastur & Company and adopted some
proposilion of our own, he is not
correct, We were examining what
should be the product mix of such
expansion and even in the letter
addressed by the Secretary of Indus-
trial Development, Shri Swami-
nathan m 1967,—I think it was re-
ferred to by my hon. friend, Shri
Samar Guha,~what he has stated
thercin js that it is necessary to ex-
pand Alloy Stecl Plant. In fact, the
question there was regarding the
actual produci-mix which should be
decided, In general, a decision was
taken thai a project report should be
drafted for the expansion of the Allov
Steel  Project and that is all  that
was decided at that fime. There it
¢nds. There was no firm or final
decision that stainless slecel must be
ineluded in the product-mix. Hom.
Members, I think, misundcrstand me
that I have said that stainless steel
should not be included. I have not
said that. What I am stating is that
the final shape of the product-mix of
the Alloy Steel Plant in Durgapur
with the expansion of the plant was
not made dependent and conditional
only upon the stainless steel. We will
not expand unless we have stainless
steel or the expanded plan must in-
clude stainless steel—this was not a
proposition that was laid down at
any stage.

SHRI INDRAJIT GUPTA: Was it
not a proposition on 6th March, 19717
You are saying ‘at no stage.

SHRI S. MOHAN KUMARAMAN-
GALAM: If you find that I have not
covered that point, you are at liberty
to interrupt, but allow me to con-
clude.
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1 am only at the stage when you
started very early at the history and
you have forced me to go bac.: and
1 am dealing only with the early
history. I will come to later history.
Thercfore, the proposition I am put-
ting before the House and the factual
statement that I would make 1s that
the product-mix as envisaged for the
expansion of the Alloy Steel Plant
at Durgapur prior to March 1971
hed not been determined which is
contrary to what you said. The first
determination was made in 1971....

SHRI SAMAR GUHA: I am in-
terested in the {future. As far as
possible, I have avoided the past.....
(Interruptions) ‘That is the reason
why I have avoided as far as possiblc
the past.

SHRI S, MOHAN KUMARAMAN-
GALAM: When I get support from
unexpected quarters, it is always
welcome.

Let us procced to the next stage of
the argument. What did happen in
March 1971? In March 1971 a decision
was taken in the Ministry of Steel in
a mecting attended by a number of
scnior officers, as the hon. Members
have already pointed out, to expand
the plant from 100,000 tonnes to
300,000 tonncs—-for defence require-
ments—20,000 tonnes, 30,000 tonnes
forforge and stainless  steel—60,000
tonnes and 90,000 tonnes to be left to
be determined in the next phase of
the expansion programme. 1 think
il was my friend, Mr. Halder, who
pointed vut to me that the Stecl Sec-
retary had stated:

“On the basis of the data avail-
able, the CEDB can go ahead with
the preparation of the detailed pro-
ject report for inecreasing the capa-
city from the existing level of
100,000 tonnes to 300,000 tonnes™.

and then the product-mix was des~
cribed. That was a decision taken on
the existing data available. Obvious-
ly, it is a decision which, though the
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hon. Members wanis to say, ‘It is a
fiim decision'—firm' is hi1s own and
he 18 welrome to il—I dou not find this
was uny firm or final deciton. Every
decision can be revised if new facts
come io light. In the past it was so
revised. Even the decsion of July
1972 has also been revised on the
basis of new faets that have come to
light. Therefore, it was a~ firm er
lacking in firmness as many other
decisions where technological matters
are concerned because in tecnnological
matters, when matters arv changing
rapidly, it is always better to keep

an open mind and not close it.

17.00 hrs,

Now. Sir. with all my respeet for
my hon. friend on the other side, who
made the most reasonable speech 1
have ever heard from him,—that is,
Prof. Samar Guha,~unfortunately,
sometimes I find, he suffers from
what might be called close minded-
ness. So, I would only appeal to him
to open that mind a little.

SHRI SAMAR GUHA: 1 have
always a consiructive approach.
My mind is never closed. But when-
ever there is a fight, 1 know how to
fight.

SHRI S. MOHAN KUMARAMAN-
CALAM: That is very dangerous, Il
15 exactly when you ate in the middle
of a fight that your mind must be very
open and flexible, moving this way
and that way; otherwise you get
knocked down very ecasily, You must
leave room for manieuvraniliiv,
llexibility and so on, But, let me go
on. First of all, let me make one
thing clear.

Do not think that the decision that
was taken later is a decision iaken
by any-the-less high-powered com-
mittce than the earlier onc. Because
my friend Mr. Samar Guha appreci-
ates, likes and applauds the decision
of March, 1871, therefore, the gen-
tlemen who took that decision are
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worthy to be praised to the skies, as
the most eminent, technologists, the

most wonderful bureaucrats, the
most tihus and the most that, and,
because the decision of 1872 is  the

one tuat he does not like, immediately,
the gen.cmen who took that decision
are follows who know nothing, who
are 1gnorant, who are bureaucrats
who never look into things and so on
and so lorth. But what happens it
some of them arc the same people?
Can you describe them with one adjec-
tive because they iook a decision in
your favour and another set of adjec-

tive because they took a decision
against you? But, that is exactly the
position.

The hon, Member may appreciale
that many of the persons who parti-
cipated both in the earlier meeting
and the later meeting are common.
Some arec different, because, the
Chairman of the HSL had changed.
But, the hon. Member knows the old
Chairmun and the new Chairman and
he knows also that the new Chair-
man had no antagonism to alloy steel
plant and therefore he will not be
offended at the new Chairman partici-
pating in the meeting. All those who
should participate in the earlier
meeting so participated; all those who
should participate in the later meet-
ing so participated. It was not a
hole-and-corner discussion of a few
people brought together to give &
manufactured and concocled decision
according to the wishes of A, B, or
C, or for any outside extraneous
motive. It was the same set of people
in terms of the positions they occupied,
namely, the Secretary of the Depart-
ment, the Chairman of HSL, the
Technical Adviser and so on and so
forth T think it is not necessary to
mention all the names, as we should
not put them in issue. I only want to
assure hon, Members that we did
not, sort of, cook up the second com~
mittee which could reverse the views
of the first committee. That was not
done, I would appeal to hon. Mem-
bers to accept my assurance on that
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Now, let me go to this point: Why
is it that the change took place?
Right or wrong, what were the reasons
which gulded the Department, those
cngineers and Chairman and all
those who participaied in the dis-
cussion, to change the product-mix,
as originally planned? The first
thing that I would like to mention is
this. In the March. 1971, discussion,
they did not take inio consideration
the need of the country for seamless
tubes. And, the need 1s great, it is not
just a minor matter, so far as seam-
less tubes arc concerned, It 1s a very
substantial amount. Our annual im-
ports are in the refion of Rs. 10 1o
Hs. 12 crores, Some seamless tubes
have to be made from alloy steel
blooms, some from mild-steel blooms.
We came to thc conclusion that
Alloy Steel Plant was the best
place where we could set up our
seamless tube plant the reason being
that we can take the mild steel-blooms
from Durgapur Steel Plant and we
can take the alloy steel-bloom from
the Alloy Steel Plant, Therefore we
decided that alloy and constructional
steel must be produced to the extent
of 1.74 lakh tonnes because 75,000
tonnes of alloy constructional blooms
were necessary for the production of
seamless tubes. This is the first
reason.

The second reason is that, according
to the estimates made by the National
Council of Applied Economic Re-
search, the expansion must be in the
sphere of stainless steel production
by way of flat products and this re-
quires a semi-continuous hot-strip
mill and slabbing facilities, Unfor-
tunately, the existing blooming mill
in the Alloy Steel Plant which has
the capacity to produce 240,000
tonnes of blooms,—though today it
is producing much less, because the
production of ingots itself is much
less,—and handsheet mill, would not
be adequate for the increased pro-
duction. And it would not be possi-
ble to make full use of the semi-
continuous hot strip mill at ASP



3o1 Motion Re.

unless you have a completely different
production facility in  Durgapur.
Therefore, we decided that it would
be better to put up a semi-continuous
hot strip mill in Salem rather than
«in Durgapur.

Thirdly, positively—the other con-
sideration being negative, 1 may
alloy steel plant, cannot produce
ing fully the bloomung rull capacily
in the alloy steel plant, which could
be done if additional alloy construc-
tional blooms and carbon construe-
tional blooms were produced 1n
Durgapur.

Fourthly, the primary mll at the
alloy steel plunt, then the technology
slabs wider than 40 inches. T had
made this point earlier also. The
finished stcel sheets would there-
fore be limited to about 36 inches
width. Wider sheets and strips which
are required for the chemical indus-
try cannot be produced at the alloy
steel plant. These limitations would
not be there at Salem, because with
the introduction of continuous cast-
ing we should be able to produce
slabs up to 56 inches width and that
means that we would be able to scrve
the purposes of the chemical industry
in this area.

Then, another consideration was
that if we were to produce a larger
tonnage of stainless steel at the
alloy steel plant, then the technology
at the alloy steel plant itself has to
be changed, and probably we would
have to introduce a more modern
technology, what is called, the vacuum
de-carburising technology. These are
the points which actually have guided
us in coming to this decision, and I
think that it is not an unreasonable
decision. But them hon. Memberz will
ask me and legitimately ask me ‘You
came to this reasonable decision
July, and how is it that in November
you have set aside that reasonable
decision and you are having a second
loek? What is the motive that has
driven you to this?"
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To that, I must answer that there
are really two reasons. The first is
that recently, two delegations headed
by the Siecl Secretary have visited
Western Europe and the United
States on the one hand and Japan on
the other, and in the course of their
visits, they have found that what I
would call the technology so far as
stainless steel is concerned, and so
far as alloy steel even 1s concerned,
has qute substantially changed, that
15, the steel-making technology it-
self And we felt after getting their
report, or rather the HSL felt, that it
would be useful to send a team of
officers from th, CEDB and the ASP
to the steel plantz in Europe and
Japan to study in detail the feasibility
of implementing these suggestions,
particularly in relation to the ASP
in Durgapur. The report of this
study tcam has not been received,
but we intend to have a re-look and a
review of the position 1n relation to
the ASP, taking into consideration

the detailed report that we would get
from them.

Then, the second thing also
arises out of these visits. The Na-
tional Council of Applied Economic
Research had estimated that the de-
mand for stainless steel by 1980 would
be 117,000 tonnes, The Mimstry,
after going into it in detail and dis-
CUSsIng. ...

really

SHRI SAMAR GUHA: By 19807

SHRI S. MOHAN KUMARAMAN-
GALAM: The hon. Member was talk-

ing of the position by 1985. I have
noted that.

The Ministry, after going into it in
some detail and discussing all the
different aspects involved came to the
conclusion that 117,000 tonnes would
be an over-estimate and 100,000 tonnes
would be enough, and if we took
70,000 tonnes allotted to Salem plus
18,000 tonnes that should be pro-
duced in Durgapur though unfortu-
nately it is not being produced there,
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plws what the other firms like Mahin-~
dra Vgine would be producing, we
come to necarly 100,00 tonnes. There-
fore, there is really no scope for
further expansion of stainless steel.
But what the steel delegation that
went abroad came back and told us
was that a number of different nickel-
free varieties of stainless steel were
finding increasing application, and
therefore, we thought it right {o
reopen the question of the demand for
stainless steel and see whether it was
not possible, or 1 would not say it
was not possible but whether 1t was
not nccessary for us to plan for a
bigger production of stainless steel.
As a maltter of fact, we are even now
intending to set up in the Salem Steel
Plant as well as the ASP a product-
development cell to propagate the
use of stainless steel as a sabstitute
for certain other metals..

It is suitable for so many uses. If
we are able to do that, I think the
present assessment «f the amount of
stainiess steel we need probably will
be found to be a substantial under-
estimate and we will nced more.
That may resull in leading us {o the
conclusion that we may increase
Salem a little more and also put in
something in ASP and give certain
types of stainless steel which can be
more casily produced to ASP—give
them there. I do not anticipate; I do
not prophesy. But I would like to
assure hon. members, including Shri
Samar Guha, that our mind is very
open in this matter. We have not
got any prejudices or biases and we
have only in front of us the interest
of the countiry as well as of the plants
which should be run at oplimum
viability from the point of view of
the plants themselves as well as
from the point of view of the nation.

Now I might mention the technical
developments  which . have taken
place, because I think Shri Indrajit
Gupta wanted thesc speciflc technical
developments to be mentioned, pro-
bably feeling doubtful as to whether
I was not sort of bringing up techni-
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cul developments as an excuse to
justify the decision I am taking.
They are these: The application of
vacuum degassing for the production
of alloy steel. This will improve the
productivity of the are furnaces in
ASP and we think if we are able to
mtroduce this new process, there
will be a substantial improvement in
ASP. Then what is called the single
slag 1icchnology in  melting alloy
steel. This will actually reduce the
tap to tap time of the arc furnace and
generally contribute 1o increased
productivity.

Now it is a view of the stecl dele-
gation, which 1 do not give as a
final view, put before Government
which we are now going to examine
that the ingot production of ASP.
even as it exists today, can be in-
creased from 100,000 tonnes to 150,000
tonnes on the basis of the application
of some of the new technology. What
will be the conseguential result, both
cconomically and technologically, in
relation to the product-mix is some-
thing we are examining, This is also
commenting upon it. In the detailed
This is what I would like, first of all,

therefore, to make clear, that these
are the wvarious considerations that
have guided us in the decisions that

we have iaken.

I would also like to mention some-
thing aboui the hand sheet mill which
the hon member, Shri Samar Guha,
was  particularly,—I would not say
hard on—drawing pointed attention
to—I think that will be a fair way of
commeniing upon it, In the detailed
project report for the alloy steel
plant, the original production indi-
cated was 18,000 tonnes of stainless
steel—13,000 tonnes flat products
and 5,000 shaped products. Due to
technological difficulties in the hand
sheet mill—it is a hand fed mill snd
not hand-driven—only 5,000 tonnes
of flat products would be feasible and
the total production feasible is 13,000
tonnes. The actual production in
Durgapur has been well below that.
The highest production of stainless
steel has only been 3,000 tonnes. It 1s
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not the hand sheet mill alonc¢ which
is to be blamed; it 1s also our incapa-
city to raise production that is res-
ponsible There are various reasons.
I will have a word about thal a Litile
later. But what 1 would like hon.
members to appreciate is this, that it
is nol merely the introduction of
stainless steel that 1s going to change

the position 1in Durgapur. Let us be
quite frank about 1t, because high
speed steel and tool steel are even

more profitable than stainless steel,
and ihey are also in the product-mix.
The <camless tubes plant, which in
the picturesque language of my hon.
friend, Shr1 Samar Guha, is to be
buried—he did nol say fathoms dcep,
but he proably meant it—is also
there and is a profitable project, if
we introduce it in Durgapur which
was our original decision and which,
I anticipate, will probably be kept
to. In fact, I would like to give an
assurance that I am not going to
bury it either fathoms decp or even
one inthom deep, because we do
necd 1t. The demand by 1978-79 for
seamless tubes is likely to be some-
where in the region of 130,000 tonnes
and the current installed capacity is
only 50,000 tonnes.

We believe that we want to put it
in Durgapur. Apart from the fact
that it will be wused all over the
country, because of the availability
of mld steel and alloy stecl blooms
there, as I mentioned ecarlier, we
have no doubt that the seamless
tubes plant is not an uneconomic
proposition but it is one that is going
to be quile profitable from the point
of view of A.SP. in Durgapur. But
I am no* telling those who are having
a second look at it that wyou must
have it there. I sav: have a look at
the whole thing. We are not inhibit-
ing them: you must look at it only
from this way or that way. I am only
telling vyou my own personal opinion
that it would be wrong and short-
sighted on your own part, on the part
of those who have the interest of the
A8P. at heart to look askance at
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the seamless Lubes plant. They ~are
not mutually exclusive, Setting up
of the scamless tubes plant in Durga-
pur and the inclusion, if found pro-
fituble, of stainless steel in the pro-
duct-mix of Durgipur are not mutu-
ally esclusive. It s possible they
may both live together.

What may be the most advantageous
product-mix, I do not know. I d&o
not want to pre-judge what this
group that is going into it is going 10
examine. 1 shall only say: we have
our mind open on the matter; we are
not committed in any way either in
favour or against the product-mix
which could well include both.

I do want to assure the hon.
Member, or rather I do want to make
it clear, that T am not prepared to
pive any undertaking whatsoever
that the scamless tubes plant will
not be placed in Durgapur. We had
that intention and very likely at the
end of the entire exercise we will
prubably repeat thal intention....
{Inter~uptions) None of my officers
will be guided by what I am saying:
I hope vou will be, not they. They
are much more indcpendent than you
and I are. They will, I am sure, look
at 1t as technologists will look at it,
free of the observations of both in-
experionced but  intelligent people
like you and me,

So fur as the product-mix for the
future is concerned, I think it was
my friend Shri Daschowdhury, who
sayj that if we have the stainless sicel
plant in the ASP. we shall break
even ot 52 per cent and if we have
stainless stecl in Salem we shall not
break even unless it is 250,000 tonnes,
and that too at Rs. 340 crores and
that too at 90 per cent utilisation.
The hon. Member is not right in his
faets. I do not know the hasis on
which the association arrived at 52
per cent. My hunch, my guess is that
they have taken the present com-
mercial price in the market for stain-
less steel to arrive at that figure.
For our figure in Salem we have
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taken the selling price of stainless
steel at Rs. 13,000 per tonne. The
market price today is somewhere
between Rs. 25,000 and Rs. 30,000 per
tonne. I believe they have taken
Rs, 25,000 or Rs. 30,000 as the sullay
price and had come to the conelu..on
that at 52 per cent capacity we shall
be able 10 break even. I think Salem
also will do that if we take it at
ng, 25,000 to Rs, 30,000 because e
CEDB have examined what would
happen if we expand stamnless stecl
mn the Alloy steel plant and have
advised us that at 90 per cent capacity
there also the March, 1971 product-
mix would not lead to profit. I
want to make clear this position. 1
do not want to pre-judge. You are
unfortunately making me to go into
the past. When I am making this
statement kindly do not think that I
am saying that we should not have
stainless steel plant at ASP. 1 do
not say that, The field 1s totally
open today 1o examine what would
be the most appropriate, the most
profitable product-mix for ASP.
from the mnational point of view,

from the point of view of the con-
vern itself.
I think this covers almost all the

points raised by hon. members, 1
would most sincercly appeal to hon.
members opposite, particularly Mr.
Jyotirmoy Bosu—in his usual way he
is always happy to listen to himself
and not ready to listen to others and
he is not here now-—we have no poli-

tical motivations in this matter. At
the same time, I would appeal to
them that it is necessary, if we are

going to expand the ASP in Durgapur,
that we have got to make a better
showing in the working of the plant
itself. I have been told by numerous
persons in the international steel
industry who come to our country
whether from the west or the east,
whether from the socialist countries
or capitalist countries, that one
should not ordinarily think of ex-
panding any plant until we reach at
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least 85 to 90 per ceni production of
rated capacity of the plant. They
ask me, “How is it you arc going in
for expansion of some of these
plants even before you have reached
that rated capacity?” My answer is,
confidently I say, though Dr. Laxmi-
narayan Pandeya doubts it that we
will reach 85 to 90 per cent produc-
tion. We have got our targets clear
and we hope to be able to achieve it.
Now, what does 1t mean in terms of
ASP? The rated capacity of ASP is
100,000 tonnes. but we have anly
produced 65,000 tonnes n 1969-70,
50,000 in 1970-71, 56,000 in 1971-72
and April to October 1972 onlv 34 000.
Obviously, this 1s not a very happy
state of affairs, Certainly 1 would
appeal to hon. members who have
participated in this discuscion to
help the Government, the manoge-

ment, labour, technologists and offi-
cers 1o sec to it that we get bhettrr
results out of the plant.

Hon. members have somctimes

suggested that in my statement on
thig I have tried to ascribe too much
of responsibility to labour. 1 think
it will be wrong, considering par-
ticularly how strongly I fee! about
the future of the plant. We must
et the very best out of it; it is very
crucial from the point of view of the
development of our national econo-
my. Hon. members must appreciate
that there are occasions when very
unreasonable positions are taken up
in Durgapur by labour and it is
necessary that all of us should try
to see that such things do not
happen. Let me give an instance. 1
am reading from the Telex mcssage
1 received yesterday:

“Op the 1st December. about 25
workmen staged a demonstration
bhefore the Assistant Superinten-
dent regarding withdrawal of tne
wage deduction letters issued to
two of their colleagues for refusal
of the job assigned to them. Their
demand was, they would carry o#t
the instructions from the Assis-
tant Foreman only and not from
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the actual controlling officers who
.+ gre of the higher rank.” '
‘It means, I will not take ins‘ructions
from persons higher up but oniy
from the person lower down and
when the person lower down iz not
there, then I will not take iustruc-
tions at all! This 1s the type of situ-
ation we are facing in the ASP and
we have 1t in  the Durgapur stecl
plant also. A number of sporadic
clashes of this character on very
mmor matters occur, whcther 8
people should be working or 7
people should be working, e¢lc, The
manugement may be wrong in issu-
ing a particular mnstruction and we
may not be having adequatcc men
in a pariicular department.  But
such things should not lead to
actions that disrupt production. I
app.cciate what Mr., Indrajit Gupta
said  that the very active interest
tuken by the workers, the technolo-
gists and the officers of the ASP 1n
the product-mux  coniroveisy has
been a very positive feature and 1

du not look upon it in a negative
way at al! I have no deul that
m coming to whatever decisions
that Government does cume 1o

about the product mix for the future,
the trade unions and the officers and
all others will have their say

We shall take whatever they have
raid into consideration before com-
ing to a deasion. It is wrong to
imply, as my friend, Shri Indrajit
Gupta, did, that we never gave any
attention to what has been suid by
the technologists of the Alloy Stieel
Plant. We did. But when we are
giving atteniion to what they say,
we ate also entitled to differ from
them. If we differ from them on the
basic of an overall review, it does
not mean that we are doing some-
thing wrong. It only means that our
approath tn the problem and their
approach to this matter has been
somewhat different.

I would finally appeal to the hon.
Members to emulate the example of
my hon. friend, Shri Sgmar
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when he wunderlined that in any
event this problem is nol 3 problem
of Durgapur versus Salem or Salem
versus Durgapur. All of us have at
heart thye developmeni of both these
plants sv that they can eficctively
coniribute towards this area of our
economy in production and I amr
sure that if we are able to have what
I would say, an cquable and fair atti-
tude as the hon. Members have dis-
played in this discussoin, we shall
be able to solve this problem, which
has bevcome something of a vexecd
problem, I think, to some extent, it
has go out of this situation in the
recent past and we can come o a
proper conclusion about the expan-
sion of the alloy steel plunt {rom
the point of view of its vitbility and
trom the point of view of ihe nation.

SHRI SAMAR GUHA: Mr. Chair-
man, 1 will begin where the hon.
Minisier ended, by azain re-cmpha-
sisinge that 1t 1s nol un 1ssuc between
Durgapur and Salem, it is not an
jssut  hetween West Bengal and Tamil
Nadu Perhaps, th. hon. Minister
would have noted that I never used
the word “West Bengal”; I only re-
ferred to the casiern region.

SHRI S. MOHAN WUMARAMAN-
GALAM: There 1s one point which I
forget 1n make. There have been
some roports in the press that be-
cause there 1s thinking in the govern-
ment to have a second look at the
product mix plant at Durgapur, there
will also be a second look at the pro-
duct mix plant at Salem. This is not
correct. So far as the product mix at
Salem is voncerncd, the government’s
decision is final and there is no ques-
tion of going back on il. We are in
the final stages of commissioning of
the detailed project report. And 1
bave no doubi that in coming fo a
decision for the product mix at Durga-'
pur we shall consider the aspects of
employment on the one hand and
viability on the other,

SHRI SAMAR GUHA: As I said,

Guha, this is not an issue between Tamil
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Nadu and West Bengal. If there is a
stainless steel plant in Tamil Nadu,
it will serve not only Tamil Nadu
but the southern region of the coun-
try. I never used the word *“West
Bengal”; I referred to the castern
regian. Whether you lake the petro-
vhemical, fertilizer or engineering
industry in West Bengal, 90 per cent
of 1t is not owncd by the pcople in
West Bengal. We provide only the
infra-structure to the industry, to the
extent of ten per cent, So, the ques-
tion of owrung them by the people of
West Bengal does not arise. We only
pet employment in the infra-struc-
turc, In fact, people from the neigh-
bouring Stutes of Orissa, Bihar and
Assam also get employment in  those
indusirnies. So, it should not be view-
ed from the standpoint of the interests
of West Bengal only. I rawsed the
issue, as far as I could understand, in
my inexpericnced intelligence, more
or less from technical and economic
paint of view, keeping the interests of
ihe nation as a whole.

I have no mind to inter-link the
issue, which is absolutely technical
and technologicaul, with the issue of
the management, labour dispute,
which is certainly a factor. But I
hope the hon. Minister will agree
with me that this is not the major
factor. The labour trouble is not con-
fined to Durgapur or West Bengal;it
is prevailing all over the country.

SHRI S. MOHAN KUMARAMAN-
GALAM: So far as steel] area is con-
cerned, it is my: experience in the last
year and a half that the troubles are
much greater in Durgapur than in
other plants, I say so very frankly
and I have said so before in this
‘House. Instances like the one I gave
just now arise in Durgapur, but occur
very rarely in other plants,

SHRI SAMAR GUHA: I do not
want to inter-link the whole issue at
the moment. We have never appre-

ciated the unrcasomable demands of
the workers.
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1 should say, the Government should
not also put the responsibility om
labour. There are certain problems
of supplies, certain problems , of
labour-management relations. I do
not want to go into them, That is a
different problem that can be dis~
cussed separatlely in a different
background. There was a questiom
about labour participation in man-
agement, But the Government has not
given effect to it. They have not done
that.

I do not want to dwell on the past;
[ do not want to prepare a the~s on
that But the hon. Minister has not
done justice to me. He has quoted a
letter {from Dastur & Co. I have also
mentioned about Dastur & Co. plan. I
have used the words, “It was inhcren-
1ly cssential for the expansion of
Alloy Steel Plant for production of
60,000 tonnes of stainlesy steel.” This
is the document that was shown 1o
me a document from Dastur & Co. 1
gol the document from the Alloy Steel
Plant....

SHRI 5. MOHAN KUMARAMAN-
GALAM: The document from Dastur

& Co. saying that there has to be ex-
pansion of 60,000 tonnes of stamnless
steel?

SHRI SAMAR GUHA: Not that.
There were many alternatives. They
did not say, “No. stainless stecl pro-
duction should not be there.” But as
far as the document goes, as you have
quoted Mr, Swaminathan, it should
have been helpful if all the docu-
menis had been placed before the
House.

I have got these documonts; I tricd
to get the source materials. I have
studied these documents. I
went to Durgapur and tried
to get the documents and laid them.
As far as humanly - possible, I
have studied them. I used the word
in a calculated way that it was in-
herent in the wvery concept of the
first phase of Durgapur Alloy Steel
Plant that in the second phase, the
expansion should include production
of 60,000 tonnes of stainless steel.
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Otherwise, this Alloy Steel Plant can
never be profitable. I have also
quoted that it was also mentioned
that, #f the second phase of expansion
of 60,000 tonnes of stainless steel is
there, then at the stage of 50 per cent
production, it will be profitable. It is
in the document,

The hon. Minister has said
thing which I cannot dispute,
only say that if all the documents
were placed before the House, that
would have been helpful. I again
repeat that I have tried as much as
pos<ible 1o go into the sourve mate-
rial, to come to my conclusion and
find out my reasoning in defence ol
the expuansion of the Alloy Stecl
Plant for production of 60,000 tonnes
of stainless steel. But I have no
mind 1o go to prepare the thesis for
1it. A« I have said, I am looking to
the future.

some-
I can

The hon. Minister has used very
good words, that he has an open
mund, that he dues not wunt to pre-
judge the issues and that he has not
said anything for or against the seam-
less tube plant or stainless steel plant,
I am sorry to say it was better for him
not to argue for it so elaborately to
give a firm decision on the floor of
the House about his choice,

I used the sirong word in the de-
bate just to have my point. I ecould
have used a stronger word, If I am
accused of using the strong word,
may be, to quote him again, it is due
to my inexperienced intelligence.
But I should say again, certainly, our
bureaucracy has not been so much
free, has not much courage to be free.
Whenever they take any decision, the
difficulty with bureaucracy is that they
can say yes today but they can say no
tomorrow to something when they
see that the highest quarter has =a

different outlook and a different
objective. Therefore, 1 think, per-
baps, when you say that you do not

want to pre-judge the issues, probably
you have not done justice to yourself
when you have sufficiently pre-judged
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the merits as to whether there should
be expansion for seamless tubes or for
stainless steel.

MR. CHAIRMAN: All that he has
said is this....

SHRI SAMAR GUHA: I have fol-
lowed him very clearly, very keenly.

That will certainly, to a certain ex-
tent, influence the decision of the
experts. If it does not, certamnly I
will salute our experts for the free-
dom, for the imtiative and courage,
m taking an independent’ decis:on.

The hon. Minister has saxd about,
first, the Dclegation, then the Study
Team, the CEDB and so on. One
thing has appealed to me as a humble
student of scaence. Nickle-free,
chromum-manganese alloy slecl has
developed @  greater international
market. That is an 1mportant point
which the experts should take into
consideration. Manganese 1g plenty
in our country; chromium is also
planty in our country. It is in Durga-
pur that they have developed that
technology of producing alloy steel
with chromium and manganese, So,
that should also be uvne of the wvery
important considerations to decide
whether there should be stainless
steel plant in Durgapur or not. The
hon. Minister has said that he has
an open mind, that he has left it to
the study tecam for examination and
review,

I want to make one suggestion to
him. Certainly there are experts in
the Central Steel Ministry., But I
should say onc thing to the credit of
the technologists of Durgapur ASP,
in a very constructive way, as Mr,
Indrajit CGupta pointed out, 1n an
independent way, with argument,
with logic, they were trying to meet
point by point all that was raised by
way of objection to setting up the
stecl plant in Durgapur by the Cen-
tral experts. To one of my gques-
tions, the hon. Minister had said ‘no’.
[ had visited Durgapur, I had dis-
cussions with all those technologists.
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T asked them, ‘Are you prepared to
argue with, cnter inlo polemics with,
the Centiral steel experts round the
table?” and they said, ‘Yes; that is
one of our main contentions’. In other
countries. tuv come to certain conclu-
sions on various technological issucs,
seminars are held in which not only
the burcaucratic experis but also
those technologists who are in the
field, who are handling things prac-
tically, participate, I asked them,
‘Are you ready to sit in a seminai
with Central experis? You can put
your arguments and meet their argu-
ments' and they said, Yes. On the
basis of that, I had put that ques-
tian to which the Minister said ‘No'.
I would again make a request to him.

Those people who have developed
this technique of producing chro-
mium-manganese alloy steel have
seme inventive capacity, some in-
telligence, some genius, in them.
Therefore. I would urge the hon.
Minister, beforc he comes to a con-

clusion on the issue of reviewing or
re-¢xamining the whole gamut in the
light of the new experience, new facts,
ncw  information, new data, of his
Delegation and study team, oblained
from the other sieel-producing coun-
tries, he may plcase place all those
facts and data before those people
also; he may sit with them and dis-
cuss the matter before coming to a
final conclusion.

An inordinate delay has been made.
I would request that no delay should
be made. But that does not mean
that it should be done in a hurried
manner, The whole matter should not
be left in a state of indccision for
long.

Lastly. I will again thank the Minis-
ter that he has not taken a rigid and
dogmatic attitude. I say and repeat
fhat I do not like that part of his
pleading for seamless tube. That word
You could avoid and to a certain ex-
tent that negatey your stand that you
have given complete freedom tq the
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your steel experts, to draw their own
conclusions.

SHRI S. MOHAN KUMARAMAN-
GALAM: If I may explain, if your
resolution did confine itself merely
that the product-mix for the Durga-
pur plant must be quickly deter-
mined for the expansion, I would
have supported il. But you are the
dogmatic person, because you are
pinning me down to the March 1971
product-rux which means that you
are excluding the seamless tube pro-
jeet, I am not including or excluding.
So you arc the dogmatist, not 1.

SHRI SAMAR GUHA: I have not
said that you are dogmatie. 1 said, I
am not a steel experi. But I have
tried 1o po into the source material
and as an earnest student of Science
und Chemistry I tried {o wunder-
stand. ...

MR. CHAIRMAN- Anyway, you
are  thanking the Minister.
SHRI SAMAR GUHA: 1 have said

that I do not claim to understand the
whole problem. That is the reason
why I am saying that you should have
a seminar with those experts in the
Durgapur ASP before you come to
the final conclusion.

SHRI VASANT SATHE (Akola):
Whal is the objection you have for
deleting  the last sentence?

SHRI SAMAR GUHA: The hon.
Minister has shown a good gesture
by saying that he has an open mind in
the matter and does not want to take-
a dogmatic attitude.

Will you take that attitude of open-
mindedness in the case of the dis-
memberment of the Geological Survey
of India and re-examine and review
the whole issue?

SHRI INDRAJIT GUPTA: Please
permit me to put one dogmatic ques-
tion,
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1 had referred, when speaking, to
a statement made by the Officers’
Association, to the cffect that between
March 1971 and August 1972 when
the product-mix was revised, neither
the HSL Chairman nor the General
Manager of ASP nor other technical
personnel of ASP were associated
with that decision. Is that correct?

SHRI S. MOHAN RUMARAMAN-
GALAM: That is not correct. Both
the wviews of HSL Chairman and—1
do not remember, but I think—the
views of the Asstt. General Superin-
tendent and other officers of the
plant were taken into consideration.

SHRI INDRAJIT QUPTA: They
were consulted?

MR. CHAIRMAN: Now there are
two amendments—one by Shri Jyo-
tirmoy Bosu and another by Du.
Laxmnarain Pandeya. ...

SHRI SAMAR GUHA: S, I want
to trust the assurance—he has used
the word ‘assurance’—given by the
Minister and his open-mindedness in
suying that this study group will not
be influenced by what he is saying
in favour of this or that. I withdraw
my motion,

MR. CHAIRMAN: But since the
amendments have been moved, they
have to be put to the House.

Now, I will put the amendments of
Shri Jyotirmoy Bosu and Dr. Laxmi-
narain Pandeya to the vote of the
House.

Amendments Nos, 1 and 2 were put
and negatived,

MR. CHAIRMAN: Now, with re-
gard to the main Motion, Shri Samar
Guha has expressed his desire to
withdraw it, in view of the assurance
given by the hon. Minister,

Has the hon. Member the leave of
the House to wilthdraw his motion?

SEVERAL HON. MEMBERS: Yes.
2790 LS—11.

The motion was, by leave,
withdrawn.

SHRI INDRAJIT GUPTA: You are
not expressing your plcasure at his
reasonableness?

MR. CHAIRMAN: 1 have said that
he is not dogmatic to-day.

17.45 hrs.

INDIAN RAILWAYS
MENT)

(AMEND-
BILL—contd.

MR. CHAIRMAN: We shall take
up further discussion of the Indian
Railways (Amendment) Bill. Shri
Bade wants to speak at this late
hour. He may kindly speak.

SHRI R. V. BADE (Khargone):
L.et the Minister introduce and say
something on the Bill,

MR. CHAIRMAN: He has spoken.
You are too late, Mr. Bade.

=Y w170 Ao AY : ¥WTIfT TETT,
=5 uate fam & g071, I FT AT T
T & A9 A7 €qw wifx F fA7 vEw
T faragra &t A fev T garww
o faw #7 fer mar & 1w T
FT I A A ) GART FT IS FAT B,
AT IHHRT WIT F TF g § G TE
T Y W1 ZTew W fAwtfre s &
ifga | = wrawy ¥ v Awy fafeaa
T ER & FTCT AWl #1 aga qFAH
AT gEaT &1 § ood gy uw
IRTEIN TEAT ATEAT g | &N eI
frat X S ¥ AmeEe 2uw ¥ fan
TN W | IAH ¥ O LT &
T & 7T ox 9z o, ¥feT gaR
=T & T Ay § arer 2wy &
argfen 9T wTHY ¥ F foad qew ¥
T foed qformerst sEwr @4
FATT YA ®T THATT TSAT 7T |
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[ w70 Yo 7Z]

g 2ar & f aafy ara ow @aq
¥ AT FIOT AF AMEOAAT TT TEE
fet & ogx wAr wnfEd, AfET aw
TF-TH gEH AF AE 9gF 9@ ? )
gafaT g4 AAET 1 77 AE G A
T arfed f& A wq SEERET 97
HF q9q T TEH AT THa fAy A
gaa faatfra fear s =fed o
TH ST ¥ Ara-Ha 31A1 gz 7 fehaz At
AT & &1 &7 & g4 7 grav 7
HIT HAAT FT IARI FF GIAIAT T2AT 71

Y T WEA F AT H @ G
U% W9A HT IAT 3]A A WAT WA X
qifqariz ¥ g #

Bottlenecks 1n the movement of
goods by Raillways aie due as much
to stoppages caused by law and
order problems as the actual short-
age of wagons, the Railway Minis-
ter, Mr T A Pa told the Lok
Sabha in Question Hour today
Additional wagons  have boen
ordered from private fiims and

rallway workshops fo cope with the
wagon shortage, he said

&Y ®EEw ¥ @q ug e fwar #
f& afe So w1 gut SrEwvT AE A
T 2, TAfAY IAET WEX F | TR
gz "t w71 ¢ & feedfms & wrw
aw ¥ yawe ¥ |WFHAT ¥ | qTw
¥ wiES & q7 w0 ag ¥ 5 A
gors w9 &, Sfew vv %1 ofonw
gg g1 ¢ f& W= At gra & faw
xoaw w1 forraer<t #t fiw feq & Tewe
ara faer ¢ faar amar &, frad s star
W gr o

Y P WARES FT AT FE &
fat = wafd 1 &7 w¢ faar mr g,
wfew v a7 & f& s SR
q¢ 3 g7 O g & fa¥ @
wfrmfa & &y fear &1 & ag W
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AT wrgen g fe oam fea #r az
gafy fafeaq & & =0 s fed
oRqqE W T Ay aE oy | o wafw fEa
TraTe 97 Ag FY 4 ¥ ? Ay faw w wwm
qegg 37 17 fa ¥4 74y @ feb aw ?
Far f 4% w71 £, I BT qIA TE)-
ANT 97 gz F Avgeg 7 wE amEw
fafwz =gy &Y of 31 FAFT WS-
ferq ar zrer faar stAT 70 TAEE
daer #1 MfAfFAS A7 ARz TAI7
gtdy g, Ia% fag Yoy & 490
Zrdy &, 9 ff samard @Y AwAr 2
fe go s=efmsr & =gt o o
fageiare @Y, Ffer Ay somarfrat =t
gg AT AT A AN P A AY g
& Arq o F o AAY AT A gE
AAY wERT A Ay e fwar 7w
e & wiew £ Wiv fered e &
U qARz X A R 21 AfEA
AT A7/ L4 7 37 g4 A & Jwaey
T YT %1 face €1 wafy 5 g
AR g A faa s
ifad & =o faw = fadg fear
zi

ot forwats fag (wem) AW
afq #évaw, § w7 B1E ¥ fa= 71, foyad
ETT Fq& &7 weaT &7 gEidA foar @y
, TEWME W AT Fwar goood
T o W=g WEAAT WY A wET &
fe i fea & sog A fam w6 wafa
For TEY wE & | IAFT w2 ¥ fe ww
¥ 7 gy fav cad wfgd a1 W
YOI qr FAET 8§, ¥ SAF! a9
¥ far mar & 1 wafey S @A
Ao IaT F ok N @\ famr o wwg
faur war 8, g w16 & | ST AeAT
TR ¥ T ORI ) gEe o ¥ faar
g g wEd afr § f& ww FmA
I wA fEw & WY A I |
e W 3§ ww A goar & fad
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roas wr farngrdt @ few & g
aTa fam gniT T ouE 9re WU WA
TET TEAT § Al IEH AT ERIW @Ar
T3 /YT ST AT " edw wilg
1 fosEA AT ar W A
17 %1 BN | B 4 WM F7 90T
a1fga fF w1 = 7 faq % #=

HOAT AT A 9319, A1 89 A% fmq
¥ET &1 (AT A8 U %A |

qaRT A %71 7 f5 Ew o fedufaw
¥ O¥T W agd € THW AT Al 7
WM gAY gATar SR w7 Avefew Wy
wrew 2, faa® wew ag faawa @rT
21 W AW 29 T A% w7 feafA
?, Afew ow s F A IR ww
AT % ol doer FY mEw £ -
WY g9 niEHe &1 9fvow gy e
FrT fak S & wade # A ATed

gw e ¢ fe e § 9ffa wig
d9F ¥ = & g wwE w5
awE g ¢ TfF g g ®
am dwe wgr &, o fau § Y= oo
T zHaTe F FAAETT FT AR AGT
73 ¢ 1 qfem @13 wAg A W=
IR F qvy AfeAT e g1 ATa,
qr 7o /T UT 2FINE & FAETT 7
AN AT AGT AFAW g | eAleT
g AEsET £ % WE Y wmEa v
w5 & foeew o g fear s

star fx 441 7gm@T & =< frar
¢, Tway w1 $Hfaw & = & agw qer
THIIZT &AT G8QT & | YH&S &) av &
Y A oATY F Y 8, & arelw
¥ faer oA & | gefAg 75 avde e
¥ FEEENEE & 9T & s WaAw €7
AEKY AT 9¥AT E |
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warm ag & f& YW&w § wew
Hiv S0 #41 §1, WA & gear & foan
oG Al Al & 1 3uTET A faeera
feam 37dr =ifen f% fraa® ameaET
T oFve A oar 9t g & IwAr
M 7 A ol T w3 F oA
wi T A qgren ¥ fao gfFw we
ME A # | WeT ATEm WP wA A
FIM ¥, @87 WY A7 w0 ;aRdT AT
Foozufafs v sr gt ° oAy
TATY FY ToEvw TAfEn dgAw "mNT ar
T g fr SEdar weE AW oEwr WA
qrfum 741 zrar 8 ) xfAT 3@ TH-
atfafasfiéey fomm o7t afee f foe
TEXT FY AT T A FT WS AL
g 1 =fw nm wér ey e 2
afg Yagw w1 SRR e TEAT
T V&7 # 9T 7H99S 1 BT HIAT G247
21 g™ a7 g mren A gufaw
T THIST TAAT AT TR E )

w7 & & fow wgar wgar ¢ fr
a3 gmaE & A"ra FEddaw  YEEw
# o0 7 a3 aao & 1 Ao
I AT AW A AT graw A T
T FY AT AR | RS HW
S8 &1 %A F fan snfead ) marfa-
fasidt fome wvdr arfgo, aqt rada an
ATHW FqT7 A1) A & Few i oz
#7a % tqo w1f sfew fawew forer
FAT SifEw ) IWaw g fAgg aaTe
ET A 3/ 2 | @i o He
ot e 3 arfem o

St WA NI (TEENT) . a@
1890 & UF § AT ANTIT F7 ¥ a9
Y 7t & vea ¥ A% af wawen g
e o &7 § ¥ feai &Y IS
w47 & oY fafaw s &1 amm =
WX & 9 § wAw wfergar dw Qv
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1 S e fex &1 v @ gan 2
it AR NN aaat
qE AT | qF A sard A f
WA T TR TIF AT AGT A AT AT
soAeqT FEY & | 9AT 9¢ 39 sqparay Ay
g AT frir 7 omrer @ A fe=
arsfer & w2 Wi & oan fF 89 o
Hifer o wgr o 9, A7 fratwa a7
M 7 feea w2 99 & Fvo TAM
gare &Y S @y i, 331 g7+ sqeqn
A g AR Wit W@ 2 1 oY wr
2ot ¥ 07 F2 WiF & A7 amE
agr & faae wrar &) el wg W
Az fagr Ffan v R & a8 @ & 1

gl arg ag 2 f& v wA Y
wF AfaETd ww 9 AT 7€
GrE FATH &F 27 §1 Arger =5t F7
R X TR AMA FTM o) 34
fam 7 amofear A sl=Amdr
77 w7 & wforor 1 I A6 FHA
afgs gfagr & 9, 6R Bie AT
W& Y I TS qRAGIT &
IAFHT I qAFF H A4 &j 900 |

% HIT fAdsT 7 FvAT AEar g oo
IHG TRIAI ® I AT WA AT T
Y & 39% @t 7 ¥ TB 90 | AT
Ml g

“As per the Railway Board's cit-
cular, wine shops should be kept
3 kms away from the raillway
track, but it 1s seen that mostly in
India, wine shops have been kepl
just nearer to the railway track.
Kindly issue neccssary orders to all
State Governments to remove wine

shops and keep beyond 3 kms. away
from the railway track"

wH 3a% o9 faqu eme 2 v
a = A ¥ g9 ¥ o F7 afgar g
& ¥ @ fpAvier @ @ | wmE
uWTHT A el A oserfaar @,
AT A w W@
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st wAn (fedararr) - g7
frgas & art & & wax ¥o fa=r
ATTF ATHY 7RAT AT ) e oY
Fodt mAmar fF 1800 ETHA AT ¥
7z &tw & 5 qomo =% fF fedr ow
Tawa F1 [T OAT FE, A Aq%AT 9@1
oS F IH AT A AAEE qE 9T
f& 7w |17 vAz &7 "R VA | X
wang wea ¢ owma & wda w=f
HTA 989 9q d¢ "EF FA97 9T 3IA
mrg 1 qfcfedfa & oY o & afe-
frafr & g7 w7 2 17 347 Fo 4
U B9 A FART F7 A R AT ¥
w7 aga ®Y o8 Flomzar amartrar
=1 Y 21 78 2w gifaar a1 W @
73 & faq¥% Fm 3% 9% fAaar w1
AoraA A7 fwar T & 1 A7 0% w3V
FT avsiturr ot FTor ety wEed
gmre foo gt gt g | den A @A A
47 qAEAT AT FHA £ 1§ amrfean
1 g9z Agr 217 faas fag mar A1
1 fa @ Avgs A7 F HEVEFEAT
ot & | InFT UE Fn gz A E A
For AvE F5a 5w e ar gud [T
TT 407 W14 & AT 387 T T4 A95 qF
AEA AE E | HH FT AT FEF AM
o= &, =y ww faou s & foo )
=7 g AT ¢ OF $E FAEeTse WA
¥ gwre w7 &1 Efg 7 oagT W)
T ver favsw & fF 1800 % U X
Tifanae qrAT S AwTE 4F ¥ Aol
Fi WFAFAT & AT TH A AT Ay
qgan ®1 TR A vawr WX 4T

MR CHAIRMAN: The hon, Member
may conclude his speech on the next
day.

18,01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, De-
cember 7, 1972/Agrahayana 18, 1804
(Saka).



